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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 19, 1970/ Vaisakha 29,
1892 {Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Opposition to Automation on Rallways

*1711. SHRI B K. DASCIIOWDHURY:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has advised the Railway
employees not Lo oppose aulumanun in the
expanding economy of a develuping country ;
and

(b) if “so, the details rthereof and the

responsc recvived by Government from the
employees in the matter
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRIR L.
CHATURVEDI): (a) and (b). While
addressing the Annual General Meeting of
the employees” union of the Indian Railway
Conference Association, the emjloyees were
advised that modei nisation was necessary in
a fast deveicping system and, therefore, it
was unreasonable to oppose it, when proper
safeguards were applied and the security of
service of the affected employees was being
guaranteed by the Government,

Organised labour had, in fact been,
apprised, in advance, of the introduction of
computers to serve managemen! purposes.
Assurances were also piv:n to them that
there would be no retrenchment of staff as a
result of installation of computers.

The Committee on Automation which
was constituled recently is discussing the
subject of automation with the representative
of workers. This maiter will also be
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discussed with the representatives of
recognized Unions of Railways.

SHRI B. K. DASCHOWDHURY : Even
agreeing to the fact that this automatic
device may not curtail the present employ-
ment strength, there is no denying the fact
that according to past experience, the
installation of the automatic device will
certainly curtail the employment potential
and there will be unemployment problem.

In view of this fact, may I know from
the hon. Minister as to what positive steps
be has taken to increase the employment
ratio in the railways 7 The Hon Minister
has stated that the Committee on Automa-
tion is di ing the subject of tion.
Mav I know whether this particular
Committee has advised thet automatic device
should be taken up in all the railways ?

SHRI R. L. CHATURVEDI : As far as
the first part of the question is concerned,
I have already stated in my main reply that
there would be no retrenchment. As regards
the other part of his question, namely,
whether the employment potential will be
affected, to that my answer is that it shall
not be affected.

SHR1 J. M. BISWAS: It will be

affected.

SHRI JYOTIRMOY BASU : You kindly
read the American literature,

SHRI C.K. BHATTACHARYYA :
Since when has Shri Basu become a follower
of America 7

SHRI JYOTIRMOY BASU: The
Pentagon may not oppose thi- but the people
may oppose this.

SHRI N, K. P. SALVE : This has heen
closely guarded.

MR. SPEAKER : You can sette tlg
among yourselves later op.




3 Oral Angwer:

SHRIR. L. CHATURVEDI : As regards
the second part of his question, that is about
the Committee on Automation, 1 should
say that this Committee is headed by Shri
R. Venkataraman, Member, Planning Com-
mission, and it is looking into all aspects of
automation,

SHRI B. K. DASCHOWDHURY : My
specific question was whether the automatic
device should be taken up in all the railways.
My first question was not answered as to
how the hon, Minister proposes to increase
the employment ratio in the rallways.

THE MINISTER OF RAILWAYS
(SHRI NANDA) : The hon. Member must
know that employment is the resultant of
investments also in a wvery large measure.
When there is devel t of the Y,
it means that there is going to be more
employment also and when we make savings
which are being invested, at the ncxt stage,
they certainly yield a large potential of
further employment,

SHRI RABI RAY : But, what about the
wasteful expenditure ?

SHRI NANDA : Wasteful expenditure
mus!, certainly be cut out. That is all right.
But, in this case, computerisation is not only
a question of savings but it is a question of
being atle to Jook ufier complex processes
with the accuracy which is required in the
case of transactions of such a magmtude,
which, otherwise, would not be available,
Automation does mean computerisation also.

SHRI JYOTIRMOY BASU:
prepared his brief ?

SHRI NANDA :
brief.

SHRI B. K. DASCHOWDHURY : May
I know from the hon. Minister whether the
NF Railwoy had decided to put one
computer machine, and if that be so,
whether, as staied by the hon. Minister, eny
of the organised labour on the NF
Railway were consulted carlier or intimated
earlier or informed earlier about the installa-
tion of the computer machine ?

It hat also teen stated by the hon.
Minister that the organised labour unions
would be contulied In the matter Which
aer those recognised labour unions 7 In the

Who

I do not need any
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railways, there are a number of unlons which
are functioning well, though otherwise ‘hey
are not recognised. May I know whether

those other assoclations also will be
consulted in the matter ?
SHRI R.L. CHAUTRVEDI: The

unions were apprised earller that we were
computerising. There was an annual con-
ference of Indian Railwavy Conference
association which was addressed by the hon.
Minister ; after that, we did not receive
any response for or against isati

p

SHRI DHIRESWAR KALITA : The
specific question is whether the NF Railway
unions were consulted,

SHRI R. L CHATURVEDI : As far as
the point raised by the hon. Mamber about
the NF Railway is concerned, we have
introduced computers there. Only in the
initial stages, there is a slight opposition...

SHRI JYOTIRMOY BASU: He hed
been  compelled to introduce it by the
Yankees. We know that,

SHRI R. L. CHATURVEDI : No, that
is oot a fact. We consider that it is in the
best interests of the railways, from the point
of view of efficiency and accuracy that we
should have computers : we ulso have to
come up to the generul level of technical
development.

SHRI B, K. DASCHOWDHURY : My
question has not been answered. I seck your
protection. Which was the labour union
which was consnited before the installation
of the computer machines on the NF
Railway ?

MR. SPEAKER : He need not go on
elaborating it more and more,

SHRI B. K. DASCHOWDHURY : What
was the labour union which was consulted
prior to the installation of this machine on
the NF Railway ?

SHR! NANDA : This is a matter of
earlier hisiory. I cen say generally that there
are two federations which are recogmised.
If the federation is consulted, it means that
the other unions are consulted, because
federation represents all the unions all over
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the country which are affiliated to it. There-

fore, it is a general thing.

SHRI B. K. DASCHOWDHARY : My

question has not been answered. It is an
absolutely evasive reply. On the NF
Railway, they could not say aoything
about it.

SHRI TENNETI VISWANATHAM :
With reference to the employment petential,
the hon. Minister was pleased to sav that
the employment potential would not be
affected. We are told that in the railwavs
it would not be affected, if compulers are
installed ; in the LIC it would not be
affected and in the steel mills it would not
be eaffeced, and in any big institution it
would not be affected ; every ibstitution says
the same thing that it would not be affected
because there is development. There is
development beyond the LIC, beyond the
ruilways, beyond the steel mills, beyond
the jute mills and beyond the cotton mills.
Where is this development wkere the
retrenched people will be absorbed 7 If every
big urganisation says the same thing, then
clearly they are referring to some develop-
ment somewhere clse,

SHRI NANDA : 1t has been made
ubundantly clear that not a single person is
going 1o be retrenched. Further, the future
prospects of those people who may have to
be shifted from one operation to another are
also not going to be affected. Therefore,
there is no question of any retrenchment or
apy loss of employment in the case of
anybody.
wish

AN HON. MEMBER : 1 the

Assurances Committee is powerful.
SHRI NANDA : It will be carried out.

SHRi SEZHIYAN ; Therc seems 1o be
some contradiction between the answer given
by the hon, Deputy Minister and the hon,
Minister of Railways. The Deputy Minister
bad said that there would pot be any
retrenchment and that the employment
potential would not be affected But the
hon. Minister has said that there would be
some saving and the savings will be utili ed
for some other investment. Unless they
are going to save in the form of labour and
its cost, in what other form are they going lo
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save 7 In an expanding economy like that of
India, where there is a heavy backlog of
unemployment all the modern methods which
are productivn-oriented should be introduced
and not labour-saving methods. This
principle had been enunciated by the late
Prime Minister Shri Jawaharlal Nehru. Mr,
J. K. Galbraith also had made this wvery
clear. So, Government should have a very
clear view in this matter, Whether it be
in the LIC or in the railways or anywhere
else, what is the motive in introducing
automation ? If they say tha' there is not
going to be any labour saving, then why are
they introducing such sophisticated automatic
machinery which is going to cost a huge
smount of foreign exchange 7 What is the
use of introducing it if there is not golog to
be any saving 7 If there is going to be
labour saving, then it must affect the
employment potential of the country,

SHRI NANDA : | answered in general
terms the effects of automation and new
innovations. In the case of rallways, If I
save a considerable amount, [ will have more
new lioes and 1 will be able to give employ-
ment to many more people which 1 otherwise
may not be able to do. New trains and
pew lines will be there. That will be
possible only with mew investment. Again,
computerisation is more for accuracy of
operation ; we have to see to the safety
factor in traffic. In the case of goods traffic.
for example, we should know where the
wagons ere 80 that they inay not be missing
from ooe line to another, All these are
being worked by computers. There is no
retrenchment at all, Even the saving on some
labour in one operation is going to be wvery
small. The whole process of computerisation
involves only a few thousand workers out of
15 lakhs. Therefore, the question of the
potential being affected does not arise.

SHRI JYOTIRMOY BASU: Is ita
fact that the Rallways have imposed a
blanket ban on fresh employment and that,
we presume, arises out of automation in
various fields ?

SHRI R.L. CHATURVEDI :
imposed a ban not ¢ of
but because we considered that econcmy was
essential. We were in a tight corner
concerning our finances and we consideied
how we could economise,

We




Ural Answers

SHR1 JYOTIRMOY BASU : How much
have they spent on automation ?

SHRI R. L. CHATURVEDI : I do not
have the exact figure now. Ican say
roughly that for each computer we pay Rs.
50,000— 71,000 rent per month.

=t ArgTw wfgrny ;o F ooy W@
gl 2 fr fogs <1, @7 a9l & @A
FTE W Ay geerew F iwzde
9§71 = femr § wfew @ faoda
Farg 1 w17 2 & srpem #1 xe fem
nar &, afs @ & 9wl e aead
FrEeT AT R ?

i QgA ®W agEdl TSNS
F1 T 9ge off w% g% I faar o
9T & | ARWET ¥ wmE AN FAea
TR

THET HEEE F1 gEA W1 goraT @
@t & g qgw Y amer gEv g fEoon
Afewd tarE i guA MeieE T fEmr g
I9 qAG A AIHL FTH 74 747 § AfFA
W &1 Wg oF §EEd g 4g SUmET
A& = 2

SHRI SRADHAKAR SUPAKAR : Why
are these compu'ers not available on
purchase basis 7 Whether it is the LIC,
Railways or any other user, why should we
always have to reat them 7 Is it true they
are available only on payment of foreign
exchange 7 Also, has any attempt been made
to calculate (he employment potential
equivalent to the remi paid on these
computers ?

MR. SPEAKER : The question was
about opposition to automation. This is
beyond its scope.

SHRI R. L. CHATURVEDI : As regards
the first question...

SHR1 SRADHAKAR SUPAKAR : The
question Is very relevant. It arises out of
the Minister's answer,
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MR. SPEAKER : I am sorry I cannot
agree. The Minister also is not caring for
my ruling. He gets involved into further
supplementaries when 1 have disallowed a
question,

SHRI INDRAJIT GUPTA : The hon.
Minister in his reply tiies to give the im-
pression that by autoination on the Railways
is meant only compuierisation. 1 want to ask
him specifically whether it is not a fact that
automation in the form of what is called
tie-tamping, that is to say, automatic track
maintenance by Plassermatic and Matisha
machines is being introduced and that affects
only class 1V employees, namely, gangmen
by the thousands, and whether in that case
could he give an undertaking that not a
single worker will be retrenched and that
they will be absotbed anywhere else and if so
where ?

SHRI R. L. CHATURVEDI : For track
maintenance and other things we are adopt-
ing improved methods ; there is no doubt
about that. As for the other point raised,
how far it will affcct gangmen and other per-
sons, I am not in a position to say anything
just now . (Interruptiont.)

SHRI SHRI CHAND GOYAL: Heis
not able to assure us that no gangmen will
be retrenched. On the other hand the Rail-
way Minster Mr. Nanda a few minutes ago
assured us that nobody would be retrenched.
How do they reconcile this ?

SHRI NANDA : I repeat that whatever
right of job security existed in respect of
any category, that remains now &lso, By
automation of anything else those persons
who are affected on a completion of a job of
a crsual character are not to be given
security for all time. That situation remains.
Automation does not change it . (Jnser-
rupitons.) 1f they are permapent, ctrtainly
security will be there,

SHRI 8. R. DAMANI : There is scope
for economy in expenditure on Railways. The
administrative expenditure alone works out
to about eight per cent. May I know what
steps they are going to take to reduce admi-
nistrative expenses ?

MR. SPEAKER : This is about opposi-
tion to automation.
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SHRIS R. DAMANI : The question
reads as foliows :  ** . hether he has advised
the Railway employees not to oppose auto-
mation in the expanding economy...”” 1 want
to know what steps they arc going to take
to reduce administrative expenditure.

MR. SPEAKER : This question refers to
opposition to automation on Railways, Mr.
Damani is not relevant.

SHRI SHRI CHAND GOYAL : From
the reply it appears a ‘ommittee on autn-
mation has been set up,  Are therc some re-
presentatives of the employees on that com-
mittee 7 What are they going to do to ex-
pedite the work of that committee ? He suys
that only the representatives of recognised
trade unions will be asked to give their
views, But the two recognised unions repre-
sent only a small section of the labour. Are
they going 1o ascertain the views of other
non-recognised railway unions also in that
matter ?

SHRI R. L. CHATURVEDI : The com-
mittee is working under experts and it is
headed by the Planning Commission Member,
Mr. Venkataraman. They are looking into
the technical matters and other aspects......
(imrerrupitfons .

SHRI R. K. AMIN : The hon. Minister
says that he will nut make any retrenchment
of labour although by automation some
labour will bezome surplus. May |
understand by his assurance that lor
sometime to come, say, for at least three
to four years, he will not be making any
new recruitment in the Raiiways 7 Secondly,
automation is introduced for economic con-
sideration as well as for increasing the efii-
ciency of working. While he confine this
automation to improvement of efficiency and
not for economic consideration ?

SHRI NANDA : New recruitment is a
different aspect altogether. As a result of
these new devices there will be no retrench-
ment. That is all that I can answer,

SHRI R. K. AMIN : There will be sur-
plus labour.

SHRI NANDA ; There will be no sur-
plus labour,
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SHRI DHIRESWAR KALITA : |
would like to ask a simple question.

MR. SFEAKER : Afier waiting for so
long, it is only a simple question ?

SHRI DHIRESWAR KALITA : It is
a simple question, The ILC is seized of the
problem of automation, and it was also
decided there thal unless there is a resolution
by the ILC for adopting automation, the
Railways will not go in for it, but then, in
spitc of the sta ding resolution, the railway
authoritics have effected autlomation io the
Railways. Is it not a fact ?

SHRI NANDA : As far as I can racall,
in the Indian Labour Conference there are
resolutions on the subject where there is no
bar or ban of any kind...(/nscrruption.)

SHRI DHIRESWAR KALITA: It
was resolved there that unless the ILC makes
a resolution, the Railways will not go in for
automation, That was the resolution,

SHRI NANDA : This computerisation
lhas not been barred or banned by the Indian
Labour Conference. It is being adopted in so
many places.

SHRI J. M. BISWAS : It was agreed that
it would not be adopted.

SHRI NANDA : 1 have no knowledge.

SHRI J. M. BISWAS :  After the intro-
duction of the Matisha and Plassermatic
machines in the Railways, a large number of
gangmen have already been retrenched. They
are permanent labour ; not casual labour.
MNew methods have been adopted to retreach
these labourers. They are sent for medical

ination with a direction by the Divi-
sional Medical Officer...(Jnrerruprion.) The
Minister has said that nobody would be re-
trenched. So, for the information of the
Members of the House, through you, Sir,
I want to tell him that these gangmen are
sent for medical examination with instrue-
tions thut they will be medically ecategori-
sed because their services are not required
after the introduction of these machines.

MR. SPEAKER : | am pot going to

allow & speech,
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SHRI J. M. BISWAS ;
ing & question. I want to know from the
Minister. He said that no permanent staff
is going to be retrenched due to the intro-
duction of Matisha and Plassermatic machines.
But is it not a fact that they have issued
instructions \hat most of the permanent
gangmen who are replaced by these machines
are going tv be medically decategorised 7

Secondly, I want to get a simple infor-
mation, 1 hear that the elicironic computer
machines have beer, taken on a rental basis,
If s0, 1 want to know from which country
these have been taken and at what rate. 1
waant to know at what rute they have been
taken, because 1 have come to know that for
one electronic computer, for each hour, about
Rs, 80,000 are required to be paid by the
Railways 1 want to get this point clarified
by the Minister.

I am only ask-

SHRI NANDA : The information about
the rent has already been given. These com-
puters have a very large indigenous content ;
some parts of it mav be imported. Whether
renting it is a more economical proposition
than purchasing the computer is a thing
which can be looked into.

SHRI J. M. BISWAS :
replied to it, Sir.

He has pot

SHRI NANDA : It can be examined.
SHRI INDRAJIT GUPTA : Sir, he
asked a specific question about the gangmen.

SHRI NANDA : 1 have answered the
guestion regarding gangmen already.

SHRI KAMALNAYAN BAJAJ : May 1
understand from the hon. Minister that auto-
mation has been permitted because lhere
would be an impr in prod
efficiency and there will be ecomomy, and
that the economy, which may be effected,
would be enabling the Reilways to improve
the services and give more service to the
consumer who travels by the Railways, by way
of opening more railway lines and so om,
and that it will improve the employment
potential also ? Is that correct 7

SHRI NANDA : That has been already
stated.

MR, SPEAKER : He has alrcady stated
about it, Next question,
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Memorandum by Daily Passengers'
Association, Delhi, Shabdars and
Ghaziabad

+

*1712, SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT
SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Daily Passengers’ Asso-
ciation Delhi, Shahara and Ghaziabad have
presented a memorandum to Government
highlighting the difficulties faced by the daily
passengers travelling to and from Shahdara-
Delhi and New Delhi and Shahdara-Ghazia-
bad ;

(b) if so, the nature of the suggestions
given in the memorandum end of those
accepted by Government ;

ey whether it is a fect that some sug-
gestions have also been given for amending
the Railway Time Table for the convenience
of the Shahdara bound passengers from
Ghaziabad and Delhi/New Delhi in the even-
ing ; and

id) if so, the decision taken thereon by
Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) Yes, Sir.

(b) to (d). The main demands include
{i) introduction of an additional evening
shuttle from Ghaziabad to Delhi ; (ii) adjust-
ment in timings of No. 372 and No. 19 ; (lii)
provision of stoppeges of trains at Delhi
Shahdura and Sahibabad ;: (iv) diversion of
85 Up/86 Dn. Assam Mails 10 and from
Delhi Mail ; and (v) additional amenities at
Delhi-Shahdara Station.

Stoppage of ao additional train vz,
1 MD Pussenger has been provided at Sahi-
babad from 1-4-1970 and additional ameni-
ties by way of platform shelters, drinking
water supply elc. are being provided at Delhi
Shahdara Station, It has not been possible
to meet other demands cither because of lack
of operational facilities «r because it would
affect in of other p gers.

oY gergmw Jwgw : TYAT 9K N
afequl § W WTw W @A § W15
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g A, faardt g -awrd wit-
SH A7 v fere o3 faed), af foeht
R mfsamar o o & | md gemEr
o gardi @ mgEw ¥ ey o €
I a6 ¥ 73 giawd [ A 4w A
it § oy W IO o § gE oF
ot wiv g A EE A & & F
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An wr wmd & A gl fed
o R miwmEr ¥ fe & fa
AT qiF % T WG ay § @7 F 0N
ardt 7EY & | Tk AT A #T ovaw
fear sy, ¥ sar wfeard & 7 @k
wfafees & ag srrwar wrgar § f faeelt
Aifgarary oix af feeet mifgamere &
i | aar @iwrgd, fawg 9T AqosT-
el afz =gat 9T gree wEe e
Y N 7w & y gAg AR 7 fEE
fimqr & 7 Afaw ardy @ & o 7T o
YT IEM sqW H TEHL WA
Wit mgew e ? ff vt # geEw
Gy & fag o glaamd § oo
s A glawtd feedt & ¥ ¥ faw
ag dare & 7

ot Qg wTw wgdd - gadw #few
N gAw TET § W qHo o de
WA A dw o o Affed
7§ @ § 9% 99w i ar
I W AEAE @R A o aw-
S woart g g & S0 wd ok
g af & fr afgew o geEa
W S gat ¥ § e W, e
X 9T A9 W e arfe el
¥ oY wvr faeelr oy o § S wferk
At &1 ¥7 A A whgEr Ao wifed
ZT(Y § TEH g AT ¥ W W
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T wgea ¥ et $1 29 g wrww
M@ E AR 28 wEw IHIWA
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gat faeelt ® s & 9 wfafafy & o
agt T, frw a ¥ T gw fear
ST awar &, vawr arf wen fawraw ?

ot gt e wgEdt  F TET OEw
TOT X gEr 1 awATE €T E WY
wEET FTH TR § 1 9% FHET g1
Adfre fr 1 ¥\ Foh oeh @
o faeeft &Y ¥ ag @AET € A Far
g g fr Afefaad =@, dQdfwe

ZiaaE A FU W R |

ot dur ww TR frad sew
§ ik frad Afafaadr @ 7 #%
qaT A |

st Qg @ TgAE ¢ ag off -
ot e & FT w5 8 |

It is a specific ques-
For

MR. SPEAKER :
tion. You are adding so ‘much to it.
that you should give advance notice.

st WaT wI® g o fEad @A
& Wi feem #ew & 7

MR. SPEAKER : May I request him to
please resume his seat ?

st tm 't ¢ MfaaETE, AR,
wm&m@'%ﬁrﬁ‘fﬁmﬁ
fawht arft Ao WA & WR T
woft wgreg ¥ aamn fr fradt glrerd
R A afrren @ fF o @
™ ¥ ax gy T A a miwmEr
¥ umr @ 9 d¥aT I owEw aft @
§ 1 gug W A wree are faedt &
qrft 14 9 ¥ ag 1 A wfeggdh
¥afw o dg Ry ag wn @ ¥ fr
ot sk v & o 7w ¥
& st wgard R Tk A F A
v g faar & 7
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MR, SPEAKER : The question should
oot relate to places beyond Shahdara and
Ghaziabad.

SHRI R. L. CHATURVEDI :
not arise out of this,

st Tm wew : gwi ' miwar-
arx & art &@w fad gw €1

it mgrerw fag weat ¢ faselt @R
mfaE & @t @) A
At ag & fr arge i fad & aned &
gt A ¥ warar ATEw ey Whed | gET
aeaddm fged @@ 2 | A€ faesh
M g feeet & D amed F o
e g formr o 1< ATer & 1 Afew
fesraqu @t dram & 1+ @ A =
agd AN Afgd 1 7 A At g
AT Z F@ ¥ fay g ¥ fav
ware fFar ?

It does

SHRI R. L. CHATURVEDI ; I have al-
ready replied to it.

st firareran ¢ faeft & Qe
gt faandt mfsaram 9ad & fodr
a1 & Wiy ggr IR wEfraw ag
famar § mie & ufEddr &t Ty
¥ o wER oy § ¥ wS A e}
¥ dhara frerdt @ g WROK
Wt @ fafew o @ ) faaiaay
# s ar fefemy @ st & o
gar & 1 W & v gfeed I
JqEew g § | T IEW W9 3 A
B ¥ urs W AN Iy d@T T @
2w e aweEl ®F aews W
o ot ¥ @ & & e @A §
f5 o awaET A T & & fag o
T fopear g &7 7

oY Cgw aTw Wy ¢ F4 Wk fear
¢ fr Affeedt = qwe &e fe ¥
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W ¥ o wwen aft g et o
faeamegds a9 ad gk @TAw W W )
wgt a% Yy fafredt &1 qeew &, @w
W sfow T ¥ fr o ow are
N ffgdr . age ey & v
gEdr g @ o 1 Y SR=w Ay @A
@ T gu AW w1 FT @ § 1 ¥ frmrw
fram g fF d @ ag ¥, &t A A=
Tifsarar wid § At a9y 8, 9Ty
asefiwl § afefaa ¢ 1 3few o g9 @t
gw o 9as fag 3¢ oFd F wT @ F

WU WEIAY ¢ AFEIZ AT |

st TrRMgE A #ooF g
| qATT TEAT FTAT §

eI " ;99 G |

ot Trw Marw werETy ;o F oy oy
T A TEr £ |

weaw REWEY : Wiy afw

! vAleE S 9gw AT
AT 9T J197 qurg fgaz e fogr 9

wsmn Aglgy ;o § gy g e 9%
SET AT E | AT G |

Development of New Electric Locomotives
for Indian Rallways

SHRI R. K, BIRLA : Will the
of RAILWAYS be pleased to

*1713.
Minister
state :

(a) whether it is a fact that the new
electric locomotive have been developed ;

(b) if so, the details thereof ;

(c) the number of electric locomotives
which have so for been developed ; and

(d) by when they would be put on the
line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : (a) and (bl Yes. Two
designs of electric locomotives have been re-
cently developed by the Research Design and
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Standards Organisation and are under manu-
facture at Chittaranjan Locomotive Works.
These are the 1500 voit DC WCG-2 Class
goods locomotive and the 25 kV AC WAM-4
Class mixed traffic locomotive.

(c) Altogether three designs of electric
locomotives have so far been developed by
the Research Design and Standards Organi-
sation. )

(d) Twenty-one WCM-5 Class 1500 V DC
mixed traffic locomotives were put on line
between 1962 and 1965. The proto-type of
the WCG-2 Class locomotive is expected to
be commissioned in October, 1970 and the
order for 57 such locoinotives is expected to
be executed within the next 4 years. The
proto-type of the WAM-4 25 kV mized traffic
locomotive is expected to be commissioned
in September, 1970 and the first order for
+4 such locomotives is expected to be execut-
ed by 1973.

SHRI R. K. BIRLA ; Sir, with your
permission I would like to refer to the letter
daied 2.5.1970 issued from the hon'ble
Minister, Mr, Nanda, wherein he has clearly
mentioned “heavy investments including
foreign exchange required for elecirifying the
railway traction™, In view of this, may I
know from him whether he has got the
comparative operative cost per 100 km If
operated by the present electric locomotive,
by the diesel locomotive and by the steam
locomotive, and also the estimated cost whea
this improved locomotive is going to be put
into commission,

SHRI R. L. CHRTURVEDI : As far
as the first part of the question is concerned
1 have not got the comparative figure of
electric, diesel and steam locomotives. As
for the cost of the electric locomotives I can
give the figures, if he so desires from 1961
onwards and also what we have planned for
the current year, If the hon'ble Member
wants that I can give the figures,

SHRI R. K. BIRLA : Before I ask the
second question I would like to draw the
attention of the hon, Minister to the fact that
whenever [ have been able to ask a question,
unfortunately, his reply is a'ways In the
negative, namely, that he has not got the
figures or the information.

MR. SPEAKER : Ask him a simpler
question.
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SHRI R. K. BIRLA : I am asking him
the most simple question. If he is unable
to answer a simple question, how can he
answer complicated questions ? My second
question, which is very simple, is : Is the new
clectric locomotive which, as the hon, Minis-
ter has said just oow, has been designed,
with 100 per cent indigenous material or
know-how and what is the name of the person
who has invented it, how the effort of that
person has been appreciated and, if it has
not been appreciated, why not 7

SHRI R, L. CHATURVEDI : The AC
electric locomotive that was manufactured in
1967-68 had 42 per cent of import content,
The second batch of locomotives that came
in 1969-69...(Interruption),

SHRI R. K. BIRLA: I am asking
about the recent one ; I am not asking about
the previous locomotive.

SHRI R. L. CHATURVEDI :
giving you the percentage.

I am

MR. SPEAKER : Supplementaries are
meant for eliciting information. There is no
trinl of wits during supplementaries. Kindly
do not do it.

SHRI R L. CHATURVEDI ! 1In 1968-
69 the import content of the AC locomotives
was 38.7 per cent in 1969-70 the import
content came dawn to 22.3 per cent and
‘n the current year the import content
for AC electric locomotives will be 27.7
per cent. For DC it will be 14.5 per cent.

SHRI R. K. BIRLA: What is the
name of the person who invented it ?

MR. SPEAKER : Why are you interast-
ed in all the details ?

SHRIR. K. BIRLA : T would like to.
when you have allowed me, to ask a question,

MR. SPEAKER :
names like school boys.

Do not ask all the

SHRI D, N. PATODIA : The compar-
uble coat of operation of electric locomotives
was prepared by the Railway Ministry long
bick because until that was done electric
lucomotives could not have been put into
operation at all. Those comparable costs
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nre constantly under check and are revised
every six months or every year, It is, there-
fore, very surprising that the Minister comes
out with the answer that he is not aware of
the comparhble cost. May I, therefore, know
whether it is a fact that comparable costs
were prepared before the electic locomotives
were put into operation and that they are
kept under constant check ; if so, what
prevents the hon. Minister from giving that
figure and will he undertake to supply that
figure or lay it on the Table of the House if
it is not readily available with him ?

SHRI R, L. CHATURVEDI : Yes, Sir;
1 will lay the comparable cost figure on the
Table of House.

SHRI D N. PATODIA :
the first part of my question 7

What about

MR. SPEAKER :
information.

He will give all the

SHRI D. N, PATODIA : The first part
of my question was whether it was prepared
initially, before the locomotive was put into
operation, and whether it is constantly kept
under check.

SHRI R, L. CHATURVEDI : Some
estimates are made. [ shall lay the whole
detail; oo the Table of the House.

SHRI D, N. PATODIA : Why did you
not say so earlier 7 He does not come
prepared with answers,

MR. SPEAKER : The bon. Minister
can easily say whether hefore going into
production they compared the figures. Of
course, the details can be given later.

SHRI R. L. CHATURVEDI : The
figures for other locomotives have been com-
pared but I have not got the figures with
me at present.

SHRI MANUBHAI PATEL : Wedo
not know how the economy is being worked.
Diesel and electric locomotives are put where
the coalfields are there and where coal is
casily available but where coal is oot easily
available or in areas which are far away from
coal fields, steam enogines ere put. May I
know whether, when you put these electric and
diesel engioes on the line, you will give first
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preference to those areas which are far away
from coalfields ?

SHRI R. L. CHATURVEDI : 1 can
say we will consider this.

SHRI KAMALNAYAN BAJAJ: They
bave not considered even these things. How

are thev running the Government 7

st @\ s mueit ;o goeC d
oy & gfom aw s v e § Wk
wT g @ ifwal svogan S A
21 afx7 flow & fag gam falai o
foit w®ar o3 w@r & fRd o |Ra
wE wmfa w9y, ar 3g &7 feafy
IO g O, 9w F1 uEE a7 g
gFar & | & W@ wgew ¥ qg gmar
wrgar g fs g Y dige W -
foer ®lwmifzzs & & feaw 2w &
fea & Az awwdt & =< frast s
g AT ATgEr § 1

st Qgr W agedt ;RS
wrmifeey aga sreest qgd & wife
TWF IF AW 9 FIH q HET
wear & | afe e § g
gadT o g A & fad S
awmifes @AM ) gwEA wdr g
o swmifes w1 &8 ot e
fear o wFar § | gAY AlSETENET
A F@1 § 1 wE gW EAfagE RN
T sage cfyagiz &t g =<
g § I zefies Sy ww
geaaTe far AT a%ar g
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stelw sww wmlt e e
® G g @) @I, & §eRIC war
FOT ? oz ¥ A g AT RAWE )
i wgay faegw THA EE A @ &

Expenditure Incurred on Advertisment
by Firms

+
SHRI SURAJ BHAN :

SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total amount of expenditure
incurred on advertisemeni by M/s. B. K.
Khanna and Company (P) Ltd,, New Delhi ;
the Indian Engineer and Commercial
Corporaption Ltd., New Delhi; the Sind
Knitwears, Ludhiana ; Mjs. Khemka snd
Company, New Delhi ; M/s. Bharat Vanidhya
Private Ltd.,, New Delhj: and M/s. York
Hosiery Mills, Ludhiana during the last three
years ;

(b) whether Government have recelved
any complaints about these firms :

(c) if so, the details thereof and the
action taken by Government thereon ; and

(d) the total amount of advertisement
given by cach firm to the Patriot, Link and
other pro-communist papers in the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATH REDDY): (a) to (d). A Statement
is laid on the Table of the House.

*1714.

Statement
(a) Expenditure incurred on advertise- ment by the companies referred to in part ‘a)

of the question is as follows :

Name of the company 1966-67 1967-68 1968-6
Rs. Rs, Rs.
1 2 3
I. Bbarat Vanidhya Pvt. Ltd., New Delhi, 23,341 10,812 13,585
2. M/s. Khemka Aviation Pvt. Lid. 36 4,443 5,452
3. Indisn Epgineering and Commercial
Corporation Pvt. Ltd,, Kanpur. 66,217 88,076  Not available,
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1 2

3

*

New Delhi.
5. Sind Knitwears, Ludhiana

6. York Hosiery, Ludhiana (now York

Hosiery Mills Pvt, Ltd.)

. ———  ———

B. K, Khanna and Co. (Pvt.) Ltd.,

Advertisement expenditure not show;
separately in the Balance-sheet.

Is not a company registered under the
Companies Act.

The firm ‘York Hosiery' Mills,

Ludhiana was incorporated as a
Private Ltd. company oaly on
14-4-1969 and its first Balance-sheet is
not yet due.

(b) No, Sir.
(¢) The Department of Company Affairs

has not received any complaint during the
last five \ears.

(d) The companies are not required to
indicate the company-wise break-up of
receipts or expenditure in connection with
advertisements in the annual returns filed by
them in accordance with the provisions of
the Companies Act. Hence the information
sought is not available.

ot oo W oy Ao R A
TAFTY # gg @ wrE 2 5 g |
Feafaal &1 #3gfaee wwfas & @iy
N AT § O S A Ty F
Az & wrarax 33 gAr § AR Fg-
fre amifas & sfaos =g & &9
¥ g wvafaal grer 99 w99 &7 TR
EARnEigE 3ig ¥ 9@ ¥ -
frez o o wear wegfez  awds
seqrei #1 agEar ®i weghwe -
arq ¥ w9 & fag fear S g
afz g, @ #4T WA a8 M A f
W WA ¥ TEEE T ATHES SR
#% fore & fear o @& ?

SHRI RAGHUNATHA REDDY : This
Department has no information regarding
that. The question may be addressed to the
Ministry of Foreign Trade.

oY e W . qe AR A (@)
9 H ¥y § v oW gR
sifawrs & ggeme Ft@l § W@ ww

FT FF-HT 3T F HrEATAFAT TG & @O
qYFR MA@ FEOATS UF F aga Qv
grifaem w5 fF ¥ Fwfaar g S
#1 #%-99 4 R, arfs gw qoen ofsws
F Afeg & 51 gk ?

SHRI RAGHUNATHA REDDY : That
is a suggestion for consideration. I will
examine il.

st waT W g ¢ 4 g,
aga @ gad FwAfw, €W W OGW
wrgfree 241 ¥ A9 AT FIA E
T Fvafagy ¥ wegfaee a0l & Q19 I
FrEE Fx @ 8 fF e sl
dew & ot aga a1 dw fawar @ ¥|
wrgfrer ufwefadis 5 qmar wmar § |
aga § wigfaee agd T guEt w1 TG
@ g afer ¥ @ ¥ gerfow
FE § | GEE WATET CEAETEAANGE §
am ax #§ Fgfaee @AdE T W
wmgmar & s @ W syl O
Wk wa wgfae gefedee 8 dEr
frar ST € ) R A wEE AT A
Qfafess Namw w1 aw T faar §,
afvr ag w1 wrer @ g &, gl
waife fadel & v W@ aw & & 5w
% g wEAl Wil § gEw 3@
g | % ag ST wrgan § e oW &ORX
oW o ¥ eedd § v fad
@ gard wfal & ofd & ol
wwdife g feaar swe wwa & afg
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7E, @ wY aIETL wE gri-arae FHEA
ar #A2 faaiwT g9 amg #r udEie
AT fF frg awg & 7 awafaar amd
qQutfaw fad) miw ofafeas mrfear-
R F g o fawn F fau ad
@ §? afs s® wiw & g aw
T F1 q1gH 21 oy f ag @@ &
g @ aar ag F1gT F @4 W oA G
TR daER fF FeefAa seET gar
frdt Rfafera smsfeara & g ax
X7

_ SHRI RAGHUNATHA REDDY : I have
given the figures of advertisement in the
statement, The figures speak for themselves.

I do not want 10 express any opinion about
that.

In respect o' other matters raised by the
hon, Member, there are a pumber of com.
panics in India which carry on irade and
other hinds of economic collaboration with
the Communist countries. This Ministry
does not have information ; the Ministiy of
Foreign Trade may be able to give the
answer.

s gET S TR : A |EE F
wata agt war 1 F 7 ag FavfE e
T IFIT F1 yAque s41 F ag Fw-
frai ta ww & Wwma w2, Ty
ez wd1o @ st s dfefads
LEF! WW GEAW F4 AT A1 FTHA
A wEd ! A # A e a
wary ¢ fear | & agm & s
aTgE TEFT A 2 |

uitfow faww, winfos  wnare
9T gRA-wTg AN (s wwefiw et
WRRY) : Ol &F W QAN AT ANGS
g gt o dwr f5 A EET A e
o tfom T Y § | R wRew
Tk o W Qfefer faar @
Wt qg g & W gw ownwa & f
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Y gt & F A JRE qgwar
g o zak fAg oex g FrEAEr v

FT &I FT |

Wt oAtT e AR owr ER
HEIRT TW 4| F1 AErd @A .

Sl GHEAGA AW CATEE ATH
oEY @Y | 4 9T TG § qgH arg
g &, Ty gW T AMAT § |

wegy REAW : FY & W A
T

st AvE wWIC AR @ Wit
WEITq W @ F FraETd w@a § e
agd ¥ UwAfaw & ar @ @ A
ferg) fafus grami & msqw § gEaR
g &, fam gad ¢, dnde frered
g Al fadw gwidgl Wit fadw i
w favgs fagwd & s eRfmd
fasrad § @1 @& fag @ wfage
wHhes fFa ma §. ..

st <fr va ;% arf ¥ frewr
qr |

sl ATX GATC @R g agi
ot fagerr, smow agl st fasrer s &,
gq wg fAasmEr @raw & 1 g9 efemgrd
FY Fr7q AT SfEagrd ¥ surar gt
&1 &Y & ag ST wrgar § fe e Q@
feagre o wwwa W fafrar # -
mmwwwmmvm
@ qEd o § v ? o Gah v
g qrat @it § | ? s gal, WK
Q&mummmm
¥ fAT %Y fs ¥ aver quT 8, F ¥
q1aT oAt §, @ & s wgar g e
wq foufedr § ol &< *1 ware w0
wr ?
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SHRI RAGHUNATHA REDDY : The
law in this aspect, the hon, Member is aware
of, has amenced under Sec. 293 A of the
Companies Act. In what manner the law
has to be interpreted and what should be its
effect—1 am not here to give a legal opinion
on the question.

SHRI N. K. P. SALVE :
tion of legal opinion.

It is no ques-
This information,..

MR. SPEAKER : Order please. The
simple question is : whether in such cases
Government is contemplating a ban on that.
It is no question of legal opinion.

SHRI RAGHUNATHA REDDY : 1
may respectfully submit that uoder Sec. 291
A, as the law as amended stands, the
companies are prohibited from making
donations to political Parties or for political
purposes. The ccmpanies can give advertise-
ments to newspapers. Suppose, the adver-
tisement fee given is so disproportionate,
probably it may be a matter for the court’s
interpretation. 1 cannot say anything on
that,

SHRI K. LAKKAPPA : There is one
company called Dalmia Sahu Jain which has
supplied calendars to all Members of Parlia-
ment wherein all the photographs of all
political leaders have been published includ-
ing that of Mr Fakhruddin Ali Ahmed and
Mr. A. K. Gopalan. (/nterruptions 1t looks
as if the leaders of all the political Parties
bhave taken money from the Dalmia Sabhu
Jain Group. If such clandestine photographs
are published in the calendars supplied by
Dalmias, is there any resiriction by the
Government to ban such clandestine adver-
tisements 7 What action is the Government
going to take against the Dalmia company
regarding thin ?  Will the Minister explain
the position bocause members are supplied
the calendars.

MR. SPEAKER : Mr. Lakkappa, you
are asking a very specific question, but I am
sorry, this is not within the scope of the
question.

SHRI K. LAKKAPPA : Sir, I am asking
a very relevant question. These companies
arc paying money for advertisement and for
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propagenda of political parties. Why is this
company is allowed to print photos of politi-
cal leaders in advertisements in such a wav
that it pives the image that political leaders
are taking money from the company ? Why
should this companv be allowed to use such
advertisemen's 7 This is my specific question.
What is the answer which Government can
give 7

MR. SPEAKER : You are a distinguished
lawyer yourself. You can ask a quesiion in
general terms about advertisement but not in

respect of a particular company. He is not
in a position to answer.
SHRI K, LAKKAPPA: My question

is very specific

SHRI BAL RAJ MADHOK : These are
the companies of people who are Russia’s
men and they support only those who are
Russia’s men.

MR. SPEAKER * You are taking a
chance in between out of nothing,

SHR] K. LAKKAPPA : My question
should be answered, Sir. Why should they
allow such adverti t? It is mi of
all political leaders.

MR. SPEAKER : He is not in a position
to answer.

SHRI A, SREEDHARAN : He has
put a general guestion on principle, Sir.

SHRI K. LAKKAPPA : Leaders”
phutos are allowed freely by this company-
wallah. I would like to know why such a
restriction has not been put in respect of
advertirement of political leaders,

MR. SPEAKER :
tion to answer that.

He is pot in & posi-

SHRI K. LAKKAPPA : 1 seek your
protection, Sir. You may kiodly direct the
Minister to answer that question, They
should ban such advertisements,

SHRI RAGHUNATHA REDDY: As
you were pleased to observe, Sir, Mr.
Lakkeppa is a very distinguished lawyer.
If the law of the land is such and if 293 A
can be interpreted to mean prohibition of
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advertisements by way of printing of
leaders' ph:os, certainly it will jcome within
the purview of that: otherwise it will
not.

ot wy famd : weaw AT, WA
e & gR faarar fr @Afad A
o fawr o sfeere fad @ &,
Iah X F g Tl A OF A% -
AT AN & A IAF wEw ¥ T v
o mwET @ AR Fr ag € ST
FIAATE FX aF4 F 7

Fadt A ag & 5 swafmal & gro
sfragrd AR fasmAT 97 Y @ g
& 7T 3% T FrE FTAT AT qary
# a7 9g W19 IFF & 4T T9F IR
¥ a1 299 qO A a9 W g
v awdt & 7

SHRI RAGHUNATHA REDDY : As
the hon. Member has observed, the Govern-
ment brought forward some law which the
Parliament has passed, and also this was
communicated to the com>anies and business
organisations, drtwing their attention to
the provisions of the law, which prohibit
donations to political partier. I am not
able immediately 19 recollect whether any
response was there for this circular.

Nt Wy fmd : dfifar F ax #
FaamEy |

SHRI F.A. AHMED : After this
matter has been considered cerefully by us,

1 shall keep this suggestion in mind to see
1f any ceiling is called for,

Wt 57 weT 3wt : & ToAfaw @e
Fay ¥ oA T GHWE
fordrer <frer A7 aH 7N AERT F o=
feamr = rgar g 1 @ T@-aE AT
fafade ar ofems fafade srodtr §,
§ gfeag faar a4t &, afss @ o
Y faagre 3 & fo I #7199 F-
o H g Trgla a0 FALAAT qeaoq
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grar & st Ia% farlr ¥ et 379
Wy A sy fag
a1 TR #Y W) F & fag s
&\ sy g wRO) ST o dar
gaiege e, frad sgare gk @ifer
¥ Y @faw ot ffgew A dife,
gEf FT A o, g fEad ded
¥ sarar efemg A far ar o@wd ?
wF arg @ gy oAy NEr wiREe
o™ & foag oft darr & f5 dew qEE-
feadz o1 5 Ao ¥ syrar fedt ©F
HEA A a1 et @A ¥ Q0 S
Ffeagre & waw ¥ afY faar smoar )
T 71q Yar dreT A & fAg dAR
& 7 s Y, a1 way adY ...

MR. SPEAKER : You are only making
a suggestion.

Y Swer awi o wenw wERw, &
fAaa qg @rg | & ag W amar
Tgar § 5w A9 2 Aw & fag
HIT 347 FH I vy § 7

SHRI REGHUNATHA REDDY : All

these aspects suggested by the hon. Member
will be examined.

st Swezawi: ¥ gww A g A
& o I Tfzd

MR SPEAKER :
hour is over,

st wy formd : weaw wEww, AW
weqT 7T 9w ¢ | frw 46 & agw
AT I RA-FATERGT & aR H Y
fraw 46 ¥ 7z gfaar § s Wit sgiea afy
M A IW AW FT IO qHT § qw A#
Z mwx &1 sil-ad@l EOEI ¥ diAT
T et fa¥eh vl & Aq HrA-

Now, the question

‘FraritgT fear 8 1 ag aTAR fage

IR & fau, weeHT ¥ fag
dflag ga & fag fddi s~ §
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!ﬂ'\wﬁ%’ﬁ F ootz 5T @t & A
argar g f fraw 46 & aga &1
& qaTer 7 oara fraramar Wy )

weqw wgiaw o #wrd gIA a1 faar-
Y & fox ot T e Fw E |
AT AREI & a1 & FE T ITH T
fPaarar {ﬂT | I am not going to allow this,

SHORT NOTICE QUESTION

Lauaching of Communication Satellite
+

SNQ No. 36. ShR] D. N. PATODIA :
SHRI G. VISWANATHAN

SHRI J. MOHAMED IMAM :

SHRI S. K. TAPURIAH :

Will the Migister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a communication satellite
is likely to be launched in India in
1972 3

(b) whether Government have plans (o
use television for educational purposes :
and

(c) if so, thc steps which Government
have taken io this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) to (c). A statement is laid on
the Table of the Sabha.

Statement

The National Aeronautics and Space
Administration of U. 8. A. is proposing to
launch a synchronous satellite in 1973, The
Government of India in the Department of
Atomic Energy have reached an under-
standing with NASA for using the facilities
available in this satellite for an experiment
on satellite-based instructional television for
about & yeer,

Taking into account the proposed satel-
lite television experiment as well as the
expected expansion of coverage of All
Iodta Radio’s television net-work in India
the Ministry of Education propose to exploit
televislon as a powerful tool for education.
It iIs also proposed to integrate plans regard-
in' audip-visual education, school radio

educational television, teacher
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training programmes and programmes for
upgrading science education.

The following steps have already been
taken :—

1. A Special Cell has bezn established
in the Ministry of Educational and
Youth Services 1o look “after all
aspects of software arrangements
for educational television.

2. A detailed scheme has been drawn
up for inclusion in the Fourth
Plan for establishing a Training
Centre at a total cost of Rs. ¢0
lakns for production of educational
television lessons and for training
of teachers,

3,  Agssistance has been sought from
the United Nations Development
Programme for experts, equipment
and for training facilities for Indian
pzrsonnel.

SHRI D. N. PATODIA :  Adult educa-
tion is the most serious problem in India,
and even today, as many as about 70 per
cent of our population are illiterate,
Looking at the success of the NASA
programme in other countries in the world,
I have no doubt that adult education
problems can be effectively solved only if
it is properly arranged on a TV net work
all over the country. To that extent, the
arrangement with the NASA is welcome.
But the answer of the hon, Minister is very
much incomplete.

I would like to know from ‘he hon.
Minister how many places in India will be
covered by the communication satellite
system from 1973 on wards ? Actording to
the answer givei, it appears that this would
be for only one year on an experimental
basis, What arrangement do Government
propose *o make to extend the period byond
one year so that facilities for propaganda
education may be available to the people
and to illiterate masses in the villages for a
longer period ?

DR. V.K. R, V. RAO: Iam in entire
agreement with the hon, Member “about the
importance of adult literacy and adult
cducation. We hope that the production
of these facilitics which will cnable us to
have a link-up all over the country will help
us in having a really massive adult education

programme.
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Regardine the second gquestion about
coverage, as the hon. Member knows, this
is a synchronous satcllite, and we are
proposing what is called a hybrid arrangment.
The synchronous satellite will be located
some were above the continent of Africa,
but its antenna will be pointed towards
India, and it well be powerful enough to
transmit TV pictures to any community
receiver in any part of India. The com-
munity receivers will have to be specially
prepared for the purpnse

The programmes will be prepared by us,
that is, by the Indien Guvernment and they
will be transmitted from a special station in
Abmedabad, and this will transmit it to the
satellite which will then transmit it back to
India. When it is transmutted back to India,
it will be partly through re-diffusion from
the existing TV network which is goiog to
be expanded in the Fourth Plan to cover
Srinagar, Bombay-Poona, Calcutta and
Madras ; there will be re-diffusion. The
places we are choosing are isolated rural
centres in the backward arcas iu this country,
About 5000 rural commuanity receivers will
receive this direct.

This is an experimeni. We have got to
find out all the varinrus problems cunnected
with it. For the first year, after the satellite
is launched and the progitamme goes under
way. we shall be doing it without any cost,
and the services will be free. At the end
of the year, we can hire it. and we shall
have Lo pay if we want to use the sateilite,
In the meanwhile, the Department of
Alomic Energy is conducting experiments for
| hing heavy satel itself, and we
bope that by the end of this decade, it will
be possible for cur own Government, with
our one scientific and technological resources
1o launch satellites which we shall be able
to make use of on a permanent basis for
this purpose.

SHRI D, N, PATODIA-: As you are
aware, the TV system comes under the
Ministry of Information and Broadcasting.
All of us are aware of the politically moti-
vated functioniog of this Ministry, and we
are "ot in a position to permit the
Governtment to take over educational
broadcasis also under the Ministry of
Information and Broadcasting. 1 would
like to know fiom the hoo. Minister what
. arrangemert he proposea to make so that
the programmes particularly regarding
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educational broadcasts could be kept free
from politics and could be kept separate
from the Information and Broadcasting
Ministry and real worth-while education
could be imparted to the people of this
country.

DR.V.K. R. V.RAO: T can assure
the hon, Member that as fac as educational
programmes are concerned, they will be
undoubtedly under the control of the
Ministry of education. A certain amount of
time will be given to us, on the TV network,
but the use of that time will be entirely
regulated by the programmes that we shall
be putting out.

SHRI D. N. PATODIA : Merely getting
time is not enough. The programmes will
have to be under the control of the Ministry
of Education.

DR. V.K,R. V. RAO : That was what
I had stated.

SHRI G. VISWANATHAN : I want to
know from the hon. Minister whether the
first Indian satellite will be in orbit by
1972, We bave information from other
sources that it will take another two to three
years more, say, up to 1974 or 1975. I
want to have a categorical answer from the
hon. Minister whether the first Indien
satellite launched by Iodian rocket will be
there in 1972. We have been told that
U. S. A. and India will co-operate in usiog
the geo-stationary satellite to flash educa-
tional programmes. I want to know how
many villages will be benefited by this
programme, and which part of India will be
benefited to start with,

DR. V. K. R.Y. RAO : Perhaps [ did not
make myself cleur, 1 have not said that an
Indian satellite will be launched by 197., It
is the NASA satellite which will be launched
in 1>73. An Indian satellite is expected to be
launched by the end of this decade, but
nobody can guarantee it when it will be
launched because it requires 8 great deal of
work and experimentation, a great deal of
equipment and so op. All that 1 am saying
is that at present the Atomic Energy Depart-
mept has a programme for launchiog their
own satellite befoie the end of the decade
which will take the place of the foreign
satellite we may be using,



Regacding the other question about
villages, as 1 said, we are selecting a pumber
uf States for clusters of villages. They will
be villages which are covired by the nogmal
television network ; for example, in Madras
by the end of the Fourth Plan, quite a
number of villages which will be covered by
the Madras network will glso be cowesed by
this Programme, Over and above the
villages which are covered by the normal
TV programme, we are going to select
villages in isolated areas, instal community
receivers there and see how effeciive the
satellite communication facilities are.

SHRI SHIVAJI RAO 5. DESHMUKH :
On a point of order

MR. SPEAKER : During guestion hor,
no points of order are allowed. That is not
the normal practice.

SHRI SHIVAJI RAO S. DEEBHMUKH :
This is during short notice question. The
hon. Minister’s statement suffers from two
mis-staterments. Our experionce on earth
shows that a salellite caonot be stationary
aod it cannot be eommunicative, Sioce we
capnot have a satellite which wou'd be
stationaty and which would be both ways
commuaicative with earth, how does the hon,
Minister propose to have a satellite which
will be communicating in space ?

MR SPEAKER : Shri Imam.

SHRI MOHAMED IMAM : The
Minister has giving a glowing account of the
future and the expansion of the TV netwoik,
But we know from exprrience that promises
are rarely kept. Our country is very much
backward in the system of TV comm ‘nication
and in spite of aspiratiuns, several parts of
the country wili iemain in this sta'e for a
pumber of years. How long will it take for
Government to give this facility, the most
modera facility, to the entive country, ¢pocially
South India where it is being denbed till now ?

Becondly, our inain idea is to spread
education through cradicating illiteracy by
giving mass edusation. For that, the
Miaister lias said that the Bnucatin Mini-
stry will be mainly responcible. 1 am afraid
this is not so ‘easy. The entire system of
information and broadcasting is in the hands
of Qovernment. Ther: was a demand that it
stiould be put under a corporstion so that
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it would befree from the influence of

Covernment and political pressure will
Government  take action 10 set up a
corporation as recommendsd by the - handa

Committee so trat when the entire pro-
gramme materialises, the system of imparting
mass education and other cultural matiers
propagated may be free from the influence of
governmenta! and political pressure ?

DR. V. K R. V. RAO : Regarding the
first question, everything will depend on the
success of the cxperiment because covering
the entire country on the basis of terrestiial
TV network will cost manvy hundreds of
crores of rupess and will also involve a
great deal of egiipment etc _If the satellite
experiment succeeds, then side by side with
tee terrestrial programms: we are having, and
if the money recommended by Dr, Vikram
Surabhai is made available —he said  that
about Rs. 160 crores will be required —then
within a period of 10 years, we hope to
cover the entire country with this programme.
But the hou. aenber wll see haow many ifs
are there to this proposition.

Anyway. we want 1o make a start and
we hope that in due course, we will bz ab'e to
extend it to all parts of the country. As far
as the South is concerned, 1 think the hon.
Member must have heard that even in the
present Fourth Plan Madras is gomng to be
covered by television and by the Fifth Plan
Mangalore is going to be covered by a
network which will be quite apart from the
satellite communication experiment we are
launching on.

As regards the second question, about
setting u» a senarate  corporation to look
after the tulevision programme, 1 shall have
the suggestion considered in  consultation
with t e relevant munistries.

SHRI MURASOLI MARAN : As we
all know, our country is a polyglot one with
fifteen national languages and several hundred
minnr  languages and diakects. In  which
language or languages zrc they going to
flash our educational programmes ? Secondly
education is a state subject and cvery Stte
has a separate syllabus. How are they going
to &t them all into a uniform system and
how are they going to make arrangemenis
with Swates ?

DR. V. K. R. V. RAO : The point
raised In his first question is ome of our
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biggest headaches. If we want to have a
national pregramme; what shall we do with
the reelity of 14 or 15 differcnt languges 7
That is one of the answers we have to find
out. Tt is quite clear that we are not only
relying on a satellite experiment. The
pregramme of having television network on
the basis of terrestiial cables 158 proceeding.
Therefore. 1his will be a hybrid  systen. For
certain national programmes nnd for rural
and remote areas, the sateilite will be used
if it becomes successful, For all the other
normul television, there will be regional
television stations which presumably will be
using 1egional languages and will broadcast
their programmes Interruptions!. As
regards the second gquestion, about educational
programmes, I saud thal a centie would be
set up, The NCERT wil' set up a training
centre and a curriculam development centre
and they will be in constant touzh with the
States, get all their svilabus and curriculam
and see to what extent it is possible to
uchieve indentity and uniformity, so that 1t
will be useful for all persons.

WRITTEN ANSWERS TO QUESTIONS

Collaboration by Foreign Fims with Indian
Fims in Union Territors of Deibi

*1715, SHR1 M. L. SONDHI will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bc pleased to state :

(a) the names of foreign fims with
their nationality, which have been allowed to
enter into collaboration arrangements in the
Union Territory of Delhi and the names of
the Indian collaborators ;

(b) whether there have been cases where
collaboration  arraigements  were  sought
elsewhere in India and were later tiansferred
to the Union Territory of Delhi ; and

(c) whether any of these fims have been
found guilty of foreign exchanee regulations
or of the Company law regulaticns and, if
50, the details there of ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and ib,. List or forcign
collaboration  agreements, approved by
Governmeni fiom tline to time, showing the
names of lodlap parties, oames of fureign
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collaborators and items of manufacture are
published in the Directorate of Commercial
Publicity, Ministry of foreign Trade monthly
publication “The Journul of Industry and
Trude®, copies of which are available in the
Lihrary of the House. Information in respect
of collaboration agreements approved by
Government is not, however, kept State wise,
because such agreements are approved from
point of view of importunce of particular
industries and rot en  account of the
units in such industries,

(c) Information is being collected and
will be placed on the Table of the House.

Appeal for more Funds by Indlan Delegate
at General Session of U. N. I, D. O.

*1716. SHRI N. R, LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANTI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state :

(a) whether it is a fact that India had
made an appeal for more funds for the
operations of the U. N. Industrial Develop-
ment Orgunisation (U. N. 1. D. 0.) ;

ib} if so, whether the appeal was made
by our delegatec at the General Session of
the UUN. I, D. O, ;

(c! if so, the other proposals put forward
by the delegate in the Conference ; and

idj how far they have been secepted and
approved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b} Yes, Sir, in his
statement during the geoeral debate, the
leader of the Indian delegation had stated
that it will be necessary for UNIDO to have
larger resources and greater independence to
evolve its own strelegy and lo take its own
degisions to promote indaostrialisation of the
developing countries,

(c) Some of the other important points
made by the Indian delegation are :

i) the pivotal role of UNIDO in the
Second Development Decade ;

(i1} the need for the promotion of the
transfer of technologies including
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'aose 10 use in some of the more
developed among the developing
countries, to the less developed
amoong them ;

(iii) importance of relating of the
UNIDO's Training Programmes to
the specific needs of the developing
countries ;

(iv) greater attention to adaptive
industrial research and development
of consultancy services to enable
developing countries to adapt im-
ported technologies to suit their
local conditions ; and

(v} promotion of industrial cooperation
among developing countries.

(d) The Indian Delegation’s suggestions

were well received at the Session.

Election Petitions pending in High
Courts/Supreme Court

*1717. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the number of Election Petitions
arising out of the 1967 General Elections,
still pendind in the Supreme Court ;

(b) whether some Petitions are
pending in the High Courts ; and

(c) the number of Election Petitions
pending in the High Courts, arising out of
the mid-term elections and also of those
pending in the Supreme Court 7

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) 12 appeals (2 relating to the
House of the People and 10 relating to the
Legislative Assemblies).

(b) 3election petitions (all relating to
Legislative Assemblies),

(c) Jv election petitions are pending
before the various High Courts snd 14
appeals are pending before the Supreme
Court.
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M/s. Standard Drum and Barrel
Manpufaciuring Co,

*1719 SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No, 6292 on the 14th April, 1970
regarding M/s., Standard Drum acd Barrel
Mfg. Co. and state :

(a) whether the 18 gauge steel sheets
received by Mrs, Standard Drum and Barrel
Mfg. Co. from the stockists were against
their own quota certificates ;

(b) if s0, the details of the said quota
certificates and the sources from which the
same were received ;

(c) the names of the stockists from
whom they received 18 gauge steel sheets
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against these quota certificates along with
quantity of Body and End Sheets separately
received from each stockist ; and

(d) the names of the customers from
whom they received 18 gauge steel sheets ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). The information is
being collected and will be laid on the Table
of the House in due course.

Import of Diesel Engines from Russia
for Bhilai Steel Plant

*1720. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to stale :

(a) the number and walue of diescl
engines imported from Russia for the Bhilai
Steel Plant up-to-date ;

(b) whether any of the said engines were
out-dated, old and inferior ;

{e) if so, the cost of repairs of those
engines ; and

(d) whether repairing cost compares
favourably with other types of diesel engines ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C PANT):
(&) Presumab!y the Honourable Member is
referring to diesel locomotives. A total of 37
Russian locomotives were received for the
Bhilai Steel Plant during the years 1957-60.
The price of each loco is Rs. 4 lakhs on
oational tonnage basis.

(b) No, Sir.

(c) and (d). Average maintenance cost fur
Russian locos comes to Rs. 1.56 lakhs per
Joco per annum. The Russian locomotives
were procured carlier and the Czech locos
later. In view of the difference in the period
of use of both categories of locos, a meaning-
ful comparison of their cost of maintenance
cannot be made. However, the average
maintenance cost for Czech locos has been
Rs. 1.11 lakhs per loco per annum.

Extension of Banspani-Joreri Raill Link
during Fourth Plan Perlod

1721. SHRI G. C. NAIK : Will the
Minister of RAILWAYS be pleased to state :

(a) whether extension of Banspani~Joturi
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Rail link has been suggested by the Planning
Commission during the Fourth Plan period ;

(b) the quantity of iron ore and manga-
nese ore transported by road between Jorur
and Baaspani during the last three years ;

(¢ the total cost involved in the trans-
port of these ores carried by road ;

id) whether it is a flact that the mine
owners have undertaken to repay the cost of
the extension and - whether such an invest-
ment should be encouraged ; and

{e) it so, what steps have been taken to
construct the Railway line mentioned in part
(a) above 7

THE MINISTER OF RAILWAY (SHRI
NANDA) : (a) No.

(b) to (e). A stutemzat is laid on the
Table of the Sabha. [Piaced in Library. See
No. LT—3597/70].

Grant of Licences to the Birlas for
Setiing up Alloy and Special Steel
Plaat

*1722, SHRI INDRAJIT GUPTA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Starred Question No. 629
on the 17th December, 1967 regarding grant
of licences 10 the Birlas for setting up Alloy
and Special Steel Plant ai d state ;

{a) wheiher any scheme for expansion of
the Alloy Steel Plant, Durgapur, has since
been finalised for inclusion in the Fourth
Five Year Plan ;

{b) if so, the details thereof ;

(c) wbether the two licences given to the
Birla concerns for the production of alloy)
special steel which had expired on the 28th
February, 1969 have since been revalidated ;
and

(d) whether any final decision has been
taken on the application for the transfer of
the licence granted to Bihar Alloys to
M/e. Birla Jute Manufacturing Co., Ltd, ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEl. AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). It is proposed to expand the
Alloy Steel Piant during the Fourth 5 Year
Flan. The details have not yet been worked
out.

(c) and (d).
are still coder

No, Sir. The applications
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Remittance of Dividend by Forelpn
Controlled Cigarette Companies in
India

*1723. SHRI S, KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAT. TRADEF AND COM.
PANY AFFAIRS be pleascd to refer to the
reply given to Unstarred Question No. 3298
on the 17th March, 1970 regarding foreign
controlied Cigrette Industry anc state :

() the names of the three companies
having majority foreign shar- holding in the
cigarette industry during 1968 which have been
allowed to retain and remit the dividend :

(b) what is the criterion for allowing
such concessions :

(c) whether any steps are taken to
reduce the remittance of such dividend and,
if so, the nature thereof ; and

(d) what are the other foreign holding
companies which are allowed the remitiance
of the dividend, and what was the amount
of such dividend remtitted during the years
1967, 1968 and 1969 ?

~ THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A

AHMED) : a) The three companies are
M/s. Imperial Tab.cco Company, Mfs Vazir
Sultan Tchacco Company and M/fs. Godfrey
Philips India Limited.

(b) and (¢). Under the existing policy
remittances of profits and dividends are
freely allowed to the foreign investors after
payment of Indian taxes. Companies are
d@lso fies to retain their profits in India.
Government have no intention of changing
this.policy.

(d) InTormation is being collected and
will be laid on the Table of the House.

Ald to Small ludwstrialists

*1024. SHRI N. K. P. SALVE : Wil
the Minister-of. INDUSTRIAL DEVELOP-
MENT. _lNTEBNAL TRADE AND OOM-
PA AFFAIRS be picased to state :

(=) whether & group of industrisd con-
cegay of Bombay have taken a decision to
help small industriaiists; and

(b) if so, what assistance Government
popose ta give them to  fulfil  their
objective 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). A scheme known
as ‘'Partnership in Progress” has been
promoted by the Natinal Alliance of Young
Entrepreneurs with the objeciive of securing
help for small industiia'ists from large scale
units. Governmient wiil be happy to receive
and deal very sympathetically with any
concrete suggestion with a view to securing
genuine assistance lor the small sector
from large industrial units.

Pulp and Paper Mill in Nagnland

*1725. SHRI S. K. TAPURIAH :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTFRNRL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have finally
given their approval for pulp and paper mill
to be set up in Nagaland ;

(b) if 8o, the approximate cost of the
mill and the place where #t is going 10 be
set up 1 and

(c” whether ir will be in the public or
private sector ?

THE MINISTER OF INDUSTRIAL
DL VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Rupees Sixteen crores. The location
has not vet heen selucted,

(c) Public Sector.

Production and Consumption of Cemhont

*1726. SHRI N.SHIVAPPA ;
SHR1 G. Y. KRISHNAN :
Will the Minister of INCUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
statle :

{a) what is the present per capita con-
sumption of cement in the country and its
production, State.wise ; and

(8) what will be tHe chtitiated Statd-wise
dettianid fot ceinent dutitg the year 197374
and the-targess: of - produttion ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : (a) and (b). Statzments I and
Il are placed on the Table of the Sabha,
[P.azed in Library. See No. LT—3598/70].

Work done by Official Language
{Legisintive) Comumission during
1969-70

*1727.  SHRI ARJUN SINGH
BHADORIA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased ‘o
state :

fa) the details of the work done by the
Officlal Language (Legislative) Commissinn
during 1969-70 ; and

(b} the number of sittings held by the
Commission during the sane period ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) A statement is Diid on the
Table of the House [ praced in Library. Sec
No. LT—3599/70),

(b) The Official Languaes (Legislative)
Commi:ssion h:'d 60 sittings during ths year
1969 70,

Iovestment of Fotcign Cupital in Bata
Shoe Company

*1728. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleaged 1o
state :

a) whether it is a fact that there is still
foreign capital invested in the ftotal paid-up
capital in the the 'Bata Shoe Company

(b) if s0, the delails thereof, esp=cially
the total of the foreign capital vis-a-vis the
indipenous capital invested in the Com-
pany and the perceatage -thereof ;

(c) the Indian -lodustrial houses who
have their capital invested in the Bata Shoe
Company ; and

(dy the anaual profits of thc Company
within the Isat .three years and the profits
scnt abroad during that period by foreign
investors, if.any ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and {b). M/s Bata Shoe
Company Pvt, Ltd. had paid-up capitgl
of Rs. 2.5 crores as on Jist December, 1968
representing 25,000 ordinary shares of
Rs. 1000 each. Of the total number, 24875
shares were held by its Holding €ompany,
viz. Leader A.G.St. Switzerland and 12§
shares are held in th: name of the Holding
Company's Nominee who is also a foreign
national.

(c}) Does not arise.

(d) The Company earned profits before
tax amounting to Rs. 3.8’ crores in 1966,
about Rs. 4 crores in 1967 and Rs. 4.54
creres in 1968. The information regarding
foreign remittances made by individual
companies is treated as ‘confidential’ by the
Finance Ministry and is not normally dis-
closed.

Estimates of Cost of New Stecl Plaots

*1729. SHRI BAL RAJ MADHOK :
SHRI RAGHUYVIR SINGH
SHASTRI :
SHRI M. S, MURTI :
Will the Minister of STEEL AND

HEAVY ENGINEERING be plegsed to
state :

(a) whether any estimate has be¢n made
of the cost of the proposed steel plants at
Salem, Hospet and Visakhapatnam ; and

(b) if so, what are the ustinmtes, - Plaot-
wise, the manner in which fapds will ‘e
raised and the time by which they will e
coinpleied ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINFERING (SHRI K C PANT):
(a) and (b). The cost estimates and schedule
of completion for the new steel plants will
be available only after the Detafled Project
Reports are prepared. All the three new
atec! projects have been imeluded in the
4th Plaa sicel developrment nrogramme in-the
Ceatral sector. for which an allooation of
Rs. :10 crores enists- to moet the exponditure
during this Plan period.
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Forelgn Consultancy Service for
Undergeound Railway in Calcutta

*1730. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to state :

(8) whether jt is a fact that he had
advised the Railway Board to secure foreign
consultancy service for an undeiground
Railway in Calcutta within the next three
months ;

(b) if so, the details thereof ; and

(c) the steps the Railway Board have
taken tawards this direction ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). The proposal
to obtain the services of foreign experts is
being progressed iu consultation with the
Planning Commission and the Ministry of
Finance.

Industrial Growth

*1731. SHRI D. N. PATODIA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be nleased to state :

(a) what has been the rate of industrial
growth during the last two years, year-wise
and State-wise ;

(b) whether any assessment has been
made to find out whether the imports have
been adequate for the industrial growth ;
and

(c) if not, the causes for the sluggish
growth in the industrial sphere in the
States 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Available statistics pertain o
industrial growth for all-India as such and
not State-wise, There is no indication of
adverse eifect on industrial growth. On the
contrary, the Index of industrial producuion
with the year 1560 as base equal to 100, rose
from 151.4 during the year 1967 to l6l.1
during the year 1968 and it rose further to
173.9 (provisional) in 1969,

(b) Government's Import policy is
calculated to promute industrial growth in
geocral and production in priority industries
and export-oriented industries in particular.

(¢) Does not arise.
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Under-Utllization of Capacity of
H. E. C, Raochi

*1732. SHRI SHIV KUMAR SHASTRI :
SHRI RAM CHARAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Heavy
Engineering Corporation is one of the many
public sector undertakings which have utilized
only 15 per cent of their capacity in 1968-69 ;

(b) whether Government had not made a
proper scrutiny of leasibility studies and
proj:ct report before embarking upon this
project ; and

(c) if so, the reasons behind this dismal
performance ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) During 1968-69 the production in the
various plants as a percentage of the rated
copacity was us under :—

(i) Heavy Machine

Building Plant Mechanical 119,

Structural 227,
(ii) Foundry Forge
Plant 13%
(iif) Heavy Machine
Tools Plant 2.2%,
tb) No, Sir.

(¢c) The poduction build-up in the
plants has oot yet hed the rated capacity.
1n plants of this size and complexity, produc-
tion build-up is gradual. With increased
production taking place over a period of
time as skills are acquired by the workers on
heavy and sophisticated technological equip-
ment and machinery, production should show
substantial improvement.

Collaborution of lndian Advertising
Agencies with American International
Agencles

*1733. DR. P. MANDAL :

SHRI 5. C, SAMANTA :

Will the Minpister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased (v
state :

\a) whether Government will place a
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list of share-holders and Directors of three
Indian Companies ¢ngaged in Advertising
Agency business with the collaboration of the
American International Adveitising Agencies;
and

(b) whether such lists were earlier com-
municated to the Director of Advertising and
Visual Publicity and the Bureau of Public
Enterprises in an attempt to curb patronage
of such foreign agencies by the Indian
Government Undertakings ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : ia; The [fuliowing three com-
panies engaged in advertising agency business
in India have collaboration with American
International Advertising Agencics -

(1) Grant Advertising (Iodia) Lid. of

VAISAKHA 29, 1892 (SAKA)

Wrirtan Answers 50

Bombay in which 40% of the
shares are held by Messers Grant
Advertising International, Inc. of
U.S. A.

Hindustan Thompson Associates
Ltd. of Bombay in which 409% of
the shares are held by Messes. 1.
Walter Thompson of the U. S. A. ;
and

2

(3) Clarion-McCann Advertising
Services Ltd. of Calcutta in which
499, of the shares are held by
Messers. McCano-Erickson. Inc. of
the U. 8. A,

The names of the directors of the three
companies are indicated below :—

Name of the Company

Name of Directors

As on

1. Granot Advertising

1. Will C. Grant 1

India Lid.

2, Hindustan Thompson
Associates Ltd.

3. Clarion McCann
Advertising Services
Lid.

2. Nav Roz G. Vakil
3. Robert J, Runtz
4. Regioalt F. J. Davidson
5. Sadershan M. Chatterji
6. Mrs, Jeroof N. Vakil
7. A, Ganguly. J
1. Narayan Dandekar

(Chairman)
2. E.G.A.Bathon (Mg. Director)
3. Maj. Gen, Virendra Singh

1. Sachindra Nath Banerjee

|
|

31st December,
1968
—do--
—do—

27th August, 1969

(Managing Director)
2 Armando M. Sarmento 27th August, 1969,
3. David J. Hopkins - do—
4, Subbas Sen —do—
5. Subrata Sen Gupta —do~
6. Mrs, Tara Sinha ~do—
7. Parikshit Vemanrso —eedo—
Dholakia
8. Prasanta Sanyal —do—
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The lists of sharchelders of the three
public limited companics in question are
reported to be very long and are not readily
available. However, the percentage of shares
held by foreign collaborators in the three
Indian compenies is indicated below :—

Name of the Company  Percentage of
total  shares
held by foreign
company (col-

_ . laborators)
1. Grant Advertising India
Ltd. 40
2. Hindustan Thor:pson
Associates Ltd. 40
3. Clarion McCann Advertis-
ing Services Ltd. 49

(b) The Ministry of Information and
Broadcasting is seized of the problem. The
Rajya Sabha resolution of 13th March, 1970
which, inter-alia. provides that the services
of such  advertising agencies should be
utilised as are wholly Indian owned and
Indian controlled, has been brought to the
notice of all ths Ministries, Government
Undertakings, etc. by the Ministry of
Information and Broadcasting. The extent
of foreign controlling intsrest in the three
companies under reference is known to the
Ministry of Information and Broadcasting.

Observations by Mabarashtra Irrigation
Minister Ke. Issue of Licences

*1734, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the attention of Government
has been drawn to & report in the Financial
FExpress dated the 23rd  April, 1970, under
the caption “'State Plans 1o Tack'e Diesel
Qil Engine Glut" ;

(b} whether he has noted the observa-
tions made by the Minister of Irrigation of
the Government of Maharashtra on the
floor of the State Assembly to the effect that
the Union Government give Licences to
certain States to  import machinery but
isists on certain other States to use
indigenous machinery ;
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(c) whether the above observations are

correct and, if so, the grounds for such
discrimination ; and

(d) if the said observations are not
correct, the steps taken by him to clarify
the matter to the Government of Maharashtra
to remove any wrong impression created
in the minds of the members of the State
Assembly and the general public ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b'. Yes, Sir.

(c) and (d) There is no discrimination
regarding allotment of imported equipment
to particular States and forcing other
States to go in for indigenous machinery.
Wherever indigenous capacity has been
developed imports are not normally permitted.
However, import licences have been allowed
in certain exceplional cases where because of
the long pericd of delivery of indigenous
equipment or other such exceptional features
and the essential nature of the project,
import was considered to be necessary.

Introduction of Automation on Rallways

*1735. SHRI  YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are proposing
to introduce large scale automstion on the
Railways ; and

(b} if so. the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No, Sir.
So far as the term ‘automation’ refers to
computers, Indian Railways have computo-
rised some items of work on & selective
basis. If by the term ‘automation’ other
items of mechanisation are referred to such
as mechanised int e of track,
centralised traffic control, route relay inter-
locking, etc., Indian Railways go in for
these improvements in order to step up
efficiency of Railway service, increase safety
of travel where frequency of services, as in
suburban areas, s getting beyond the capa-
cily of effective and quick manual contro] of
signals, points etc.
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Proposed Relaxation lu the Terms of
Forelgn Collaboration

*1737. SHRI GANESH GHOSH :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) whether Government have agreed to
relax the terms of forcign coliaboration in
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order to allow majority participation and
management control by the foreign interests
as demanded by the West German Bankers
Mission headed by Dr. H. J. Abs ; and

(b) il so, whether Government have
indicated to the Mission the lines in which
such relaxation is in'ended ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) In the discussions with the
Delegation of German industrialists and
bankers led by Dr. Hermann J. Abs, Chair-
man of Deutsche Bank, the policies of
Government regarding foreign investment and
collaboration were explamed. No assurance
for any relaxation in the existing policies
was given to the Delegation.

(b) Does not arise.

Issue of long Distance Tickets by
Contractor of Kasimpur Rallway
Halt in Luckeow Division

*1738. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Railway
Board issued an order in 1964 to the effect
that Halt Stations managed by contractors
should be allowed to issue tickets for long
distance ;

{b) if so, whether the Northern Railway
has not aliowed so far the contractor of
Kasimpur Rallway Halt in Lucknow Division
to issue tickets for long distance on public
demand ; and

(c) if so, the reasoms therefor and the
steps being taken to meet the demands of the
public for issuing long distance tickets from

. this Halt ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Orders were issued
by the Railway Board in 1955 (and not in
1964) that although the isspe of tickets from
Halt Stations is restricted to & limited
Section, arnangements for the issue of long
distance tickets from halts may be made
where justified by traffic.

(b) and (c). The demand received from
the public for issue of long distance tickets
at Kasimpur Halt was examined by the
Northern Railway but the proposal was not
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found feasible due to very meagre long
distance passenger traffic which was expecied
to avail of the facilityy, The WNorthern
Railway has, however, been asked to review
the position,

Production of Tinplates at Rourkela by
Hot-dipped and Electrolytic Processes

*1739. SHRI DEORAO PATIL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Starred Question No. 1263 on
the 28th April, 1970 regarding production
and consumption of tinplates and state :

(a) whether it is a fact that tinp'ates at
Rourkela are produced by two different
processes, ¥iz., hot-dipped and electrolytic ;

(b) if so, what is the capacity of each
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line and the actual production thereof during
the last three yeurs ;

c' whether it is also @ fact that more
tin ingots are required to produce tinplates
by the hot-dipped method than by the
electrolytic method ; and

(d) if so, the quantity of tinplates
produced from one tonne of tin by each
method ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir,

(b) The production capacity of tinplates
in hot-dipped line and electrolytic line of the
Rolling Mills in the Rourkela Steel Plant and
the actual production thereof during the last
three years is as follows :—

Figures in Tonnes

Unit Capacity Produciion
1967-68 1568-69 1969.70
Hot-dipped line 50,000 20,925 24,235 16,861
Electrolytic line 150,000 — 1,957 32,507

(€) Yes, Sir.

{d) The average production. of tinplates
from one tonne of tin by hot-dipped method
aod clectrolytic method, on the basis of
actuals for the last three years, cormes to
about 54 tonnes and 118 tonnes, respectively.

Stody of Hotel Indas'ry to Assess
Monopolistic Trends

*1740. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 10 state :

(a) whether it is & fact that Government
have discovered from preliminary studies
that practically every Indusiry in the country
contains monopolistic firms or dominant
undertakings as defined in (he Monopolies
and Reatrictive Trade Practices Act ;

(b) if so, whether Government will
include the Hotel industry in this study as it
also dominated by the monopolistic firms ;
and

(¢} the steps taken to remove the draw-
backs in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Since no such studies of all
industries have et been made by the
Department of Company Affairs, it is not
possible 10 ray that practically every industry
inthe counuy conlsins monopolistic firms
or dominant undertekings as defined in the
Monopolics and Restrictive Trade Practices
Act ;

(b) and {c). The question of separate
study of this industry does not arise, but any
such trends in this industry also will be
regulated or controlled by the Monopolies
and Restrictive Trade Practices Act.

Hauliog of Bombay-New Delhi Alr
Conditioned Express by Diesel
Locomotives

10145. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAILWAYS
be pleased to state :

{a) whether there is any proposal to
haul the Bombay-New Delhi Air Conditioned
Express by diesel locomotive like the
Frontier Mail ;
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(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not aries.

(c) Non-availability of spare diesel locos.

Industrial Estates in Gujnrat

i0146. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) the number of Industrial Estates so
far set up in the State of Gujarat and the
ameunt of mocey spent on each ;

(b) the number of such Industrial Estatzs
proposed to be established ; and

(c) other facilities being given
owners of industries in such Estates ?

to the

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, |INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (c). The information is
being collected from the Government of
Gujarat apd will be laid on the Tabic of the
House.

Emoluments drawn by Managing
Directors of M/s. Sen Raleigh
Ltd., Asansol

10147. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRABDE

AND COMPANY AFFAIRS be pleased to
state :

(a) the salary and emoluments drawn
by Sarvashri Abhijit Sen and Sanjoy Sen,
Managing Directors of M/s. Sen Raleigh
Ltd., Asansol together with other perquisites ;
and

(b) the maximum salary and perquisites
now permitted to the Managing Directors or
Governors or the highest executive uader
the Company Law after the abolition of the
Managing Agency system ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Shri Abhijit Sen apnd Shrij
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Sanjoy Sen, the Managing Directors get a

salary of Rs. 5,000/- per month each plus the
following perquisites :——

(i) free wuse of the company’s car for
official purposes cf the company ;

(ii) free accommodation the monetary

value of which shall not exceed

259% of his annual salary ;

(iif) free medical attention subject to a
ceiling of Rs. 5,000/- per annum ;

(iv) leave travel coucession during the
one month’s annual leave for
himself and his family :

(v) re-immbuisement of actual out of
pocket expenditure on entertain-

ments etc. tor official business of
the company.

(b) A copy of the revised guide lines
was laid on the Table of the House in reply
to' Starred Question No. 360 on the 2nd
December, 1969. It is 1ilso contained at
pages 196--198 of the Report of the Ministry
for 1269-70 circulated to Members.

Sale of Tractors and Spare Parts in
Black Market

10148. SHRI BABURAO PATEL:
Will  the Mu:nister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased tc
state :

(a) the reasons why the sale of tractors
and spare paits is not being controlled and
regulated by Government seeing that tractors
ard spare parts are being sold in the black-
market at fantastic prices and the farmers
arc being mercilessly black-mailed into
paying these prices ;

(b) whether it is a fact that resales
of tractors fetch more prices than the
original prices ;

(c) if so, what sieps Government propose
to take to prevent resales at least for four
years ; and

(d) if no steps are proposed to be taken
the reasous therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). A Control Order
to regulate the distribution and sale of
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tractors. which will provide, amongst other
things, for prohibition of the re sale of
tractors before the expiry of two years from
the date of purchase, is being finalised. The
legai and administrative aspects of the order
are at present under examination.

As a vast number of spare parts of
different models and makes are being manu-
factured ia the countrv hy a number of
manufacturers, it is not possible to 1egulate
their sale and distribution.

As the supply of tractors is inadequate to
meet the demand, it is quite likely that
s-sales of tractors are taking places at high
prices.

Protection to Women Passengers

10149. SHRI
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of women passengers
who hive been robbed. molested, raped,
murdered or otherwise outranged from
January, 1v69 till now with the names of
stations where such incidents happened ;

(b) the number and designations of the
Railways employees involved in these
incidents ;

(c) what action was taken against the
employees and with wkat results ; and

(d) the practical steps taken to protect
the women passengeis in short and long
travels or when resting at the Railway
Stations ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to {c). Information
is being collected ard will be laid on the
Table of the Sabha.

(d) i) Government
escorts are provided on
affected night trains.

Railway  Police
impertant  and

(if) Goveroment Railway Police, where
posted, keep strict watch in Passenger Halls
and Platforms

(iii) In affected trains plain clothes men
are also piovided to detect the criminals and
watch their activities.

(iv) To prevent unauthorised persons
prom entering or travelling: in ladies com-
fartinents, safety latches and window bars
arc provided.
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Conditions for Establishment of a
Stee! Plant

10150. SHRf BABURAO PATEL:
Will the Minister of STEEL AND HEAVY
ENGINEFRING be pleased to state :

(a) the natural conditions and advan-
tages which are necessary for the
establishment of a stec] plant in a particular
State ;

(b) whether these conditions are fully
available in the case of the three proposed
steel plants, in Salem, Visakhapatnam and
Hospet ;

(c) if not, the reasons why these plants
are being established there ; and

(d) the reasons for not establishing steel
plants in Maharashtra and Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The conditions and advantages which are
taken into consideration for the establish-

ment of a steel piant in a particular State

include :—

(a) Proximity to sources of raw
materials «nd facilities of transport.

(b) Vicinity to the steel consuming
areas.

(c) Availability of infra-structure faci-
lities such as power, water,
transport.

(d) General development of the area,

specially availability of skiiled

labour in the area.
(e) Advantage of sites where industry
is not highly concentrated.

(f) Proximity to potts for import of
coking coal to augment the limited
reserve available in the country, and
for export of big iron/steel.

While these conditions are of advantage,
none of them is absolutely necessary.

(b) By and large, several of the above
conditions are available at each of the
proposed sites, namely, Salem, Visakha-
patnam and Hospet.

(c) Does not arise.

(d) While there are other sites in the
country which have some or ali the advan-
tages referred to, the constraints on resources
do. not permit, nor does the anticipated



61  Written Answers

demand require that constructien ef steel
plants should be taken up simuitansously at
all these sites. As the Vrime Minister
mentioned in her statement in the House on
17-4-70 other possible sites will be considered
for future steel plants in persuance of the
programme for rapid development of the
steel industry that is now snvisaged.

Investment in Steel Plants

10151. SHRI BABURAO PATEL -
Will the Minister of STEEL. AND HEAVY
ENGINEERING be pleased to state :

{a) the number of steel plants in the
country in both sectors with capital invested
in each and places where they are located :

(b} the value of annual production of
each during the last three vears ;

{c) the loss or profit made by each
annually during the last three years ;

(d) the reasons why the public sector
plants fare badly in comparision with those
in the private sector ; and
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(e) the steps taken to improve the losing
situation 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (¢) The required information in respect
of mild steel plants is given in the attached
statement,

(d) and (¢). The various factors res-
ponsibl - for the losses nf Hindustan Steel
Ltd. were indicated in the Pamphlet
“Performance of Hindustan Steal Limited”
laid on the Table of the House on 5th April,
1968, The warious measures undertaken
to contain and reduce the losses and to
improve the efficlency of the Steel Plants
were ulso mentioned therein, These measures
are being pursued. Concerted efforts are
also being made to step up production and
to remove, as speedily as possible, the
various difficulties standing in its way. This
should help improve the working results of
HSL Plants. 1In fact ; it is expeciad that as
compared to the preceding two years, the
loss of HSL during 1969-70 would be
substantially lower.

Statement
Name and location of  Capital invested as on ~ Value of Production Profit/Loss
the steel plant 31.3.69 Rs./million (+) (=)
Year Rs./millions
Private Sector
Tata Tron & Steel 2550.8 1966-67 1274.2 (+) 119.7
Co., Jamsh:dpur 1967-68 1321.4 (+) 834
1968-°9 1357.2 (+) 982
Indian Iron & 1250.0 1966-67 §507.0 (+) 554
Steel Co., Burn- 1967-68 219 (+) 101
pur. 1968-69 905.4 (+) 302
Public Sector
Rourkela Steel Plant, *3816.9 1966-67 751.6 (~) 26.59
Rourkela. 1967-68 787.6 (—) 7205
1968-69 1065.9 (=) 3.72
Bhilai Steel Plant, *3806 5 1966-67 1100.5 (=) 27.86
Bhilai, 1967-68 1202.2 (=)o
1768-69 1204.8 (=) 113,53
Durgapur Steel Plant, *2682.8 1966-67 485.0 (—) 133.81
Durgapur. 1967-68 510 (—) 180.84
1968-69 630.3 (=) 1713.70

*la the case of public sectar steel plants, the figures given under this column repre-
sentiag total capital expeaditure tacurred upto 31-3-69 (excludiog expenditure on operational

equipment of capital nature).
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Sale of Pan at Ambala City and Ambala
Cantt. (Northcrn Railway)

10152. SHRI N.R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the sale of
Pan on tke Railways Stations on the
Northern Railway is not permitted cxcept at
Ambala Canit, and Ambula City ; and

(b) if so, the reasons for permitting the
sale of pan at Ambala Cantt. and Ambala
City stations and not permitting at other
stations ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and by The sale of
Pan was discon'iuned at stations situated in
the erstwhile States of Pepsu and Papjab, as
a result of discussions in the meelings of the
Zonal Railway Users Consultative Comnmittee
of ths Northern Railway in June and
September 1954. Later, on public demand,
the sale of Pan was allowed at certain
selected stations in the areas of these States.
Ambala Cantt. and Ambala City are among
such stations. The sale of Pan was disconti-
nued in the area served by the Railway
where the Pan eating habit is not common
but at the few stations in the area from
where an insistent demand was voiced for
allowing the sale of this article an exemption
was subsequently allowed.

lostructions have since been issued to
Northern Railway to remove the restrictions
and permit the sale of Pan at all stations on
that Railways wherever there is public
demand for this facility.

Loss to Rallways duoe to Theft of Balbs
-and Mirrors from Rallway
Passenger Coaches

10153. SHRI N. R. DEOGHARE:
Will the Minister of RAILWAYS be pleased
to state :

(s) whether Government bave estimated
the loss to Indian Railways on account of
theft of bulbs mirrors eic. from the Railway
passenger coaches on the different Rallways
Zones ;

(b) if 8o, the loss on this account during
the last three financial years ; and

{c) the action taken hy Government in

this segand ?

MAY 1%, 1970
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The net loss due to thefts of Electri-
cal and Mechanical fittiogs including theft of
bulbs and mirrors etc. during the last 3
financial years is given as under : -

1967-68 Rs, 18.65 Likhs
1968-69 Rs. 16..1 ,
1969-70 Rs 17.06
- (¢) The following measures have been
taken 1o check the incidence of these
thefts :—
(i) Rakes are joinily checked by

Railway Protection Force, Electrical
and Mechnical staff at important
junctions and destination stations.

(ii) Deployment of plain-clothes staff
of R P.F. at vulnerable points and
black spois.

(ili) Vulnerable trains are escorted.

uv) All empty rakes, as far as possible
sre  padlocked when they are
stabled in yards and sidings etc.

(v) Frequent raids are carried out by
the Crime Intelligence staff at the
premises of receivers of stolen
property.

(vi) Non-ferrous fitting s/components

bhave been replaced with ferrous

substitues.

Mirror frames are being properly

rivetted on steel backing instead of

fastening by screw.

Various aoti-theft measures have

been implemented from time to

time on train lighting equipment to
make them less prone to thefts,

Armed-cum-dog patrols are also

deployed at vulnerable yards by

rotation to curb incidence of crime
there.

(vii)

(viii)

(ix)

Fare Third Class from Delhi to
~ Agra Cantt by Taj Express

10154, SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
have increased the Railway fare for 111 Class
from New Delhi to Agra Cantt. by the Taj
Express from Rs, 6.90 to Rs, 7.90 ;
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(b) if so, whether the officials at New
Delhi Railway Station have been charging
Rs. 690 as fare cven after the Ist April,
1970 ; and

(c) whether some passengers have also
been charged Rs. 7.90 after the Ist April,
1970 and if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) and (c). The original badget proposals
for the year 1970-71, contemplated the levy
of an additional surcharge of one rupee per
third class passenger for travel by the Taj
Express but duiing the stage of consideration
of the budget proposals in Parliament ail
proposed increases in third class fares were
withdrawn. Despite timely instructions hav-
ing been issued to the Railways the staff at
New Delhi Station made the mistake of
realising this additional charge thus recover-
ing Rs. 790 instead of Rs. 6.90 as I1I class
fare by Taj Express from New Delhi to Agra
Cantt. only for the period 1-4-1970 to
4-4-1970 whereafter the correct fare of
Rs. 6.90 started being realised.

Units engaged in Manufacture of Wheeled
aod Crawler Tractors

10155. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the details of the approved manufac-
turing programme for the indigenous manu-
facture of wheeled and crawler tiactors upit.
wise ;

(b) the names of units which are manu-
facturing wheeled and crawler tractors accord-
ing to the phased manufacturing programme
and the numbers of such tractors manufac-
tured by each of them during 1968 and 1959
with percentage of indigenous content ;
and

(c) the date of issuance of Industrial
licences to these units and progress made by
them so far ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRLF. A,
AHMED) : (a) to(c). The required ,infor-
mation is furnished in the attached staiement
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laid on the Table of the House. [Flaced in
Library. See No. LT-mf?O]

Fornishlng of Information Re : Share-
Holders of Impact Publications
(P) Ltd.

10156. SHRI SARDAR AMJAD ALI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1266 on the 28th April 1970 regard-
ing the Indo-American Collaboration agree-
ment regarding publication of Journals and
state :

(a) when the encashment of cheques sent
by Mr. Salig Harrison and Mr, Collin Rosser
and Shri Ram Tarneja for the purchase of
shares was made ; and

(b) whether a Minister of the Union
Cabinet is also a share-holder of Impact
Publications (P) Ltd. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : () The Government has no in-
formation regarding the encashment of
cheques sent by Mr. Selig Harrison and Mr.
Collin Rosser in connection with the allot-
ment of one share to each of them on
30-3-1970. From the information available,
it is found that Shri Ram Tarneja is not a
share-holder of the company,

(b} Yes, Sir. Dr. Karan Singh, Minister
of Tourism and Civil Aviation holds two
shares of Rs, :.000/- each in the com-
pany.

Drawal of T.A./D.A. by Chairman of
Kbad! and Village Industries Com-
mission and his Personal Staff

10157. SHRI SARDAR AMJAD ALI:

Will the Miaister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Upstarred Question No.
7755 on the 28th April, 1970 regarding
allowaoces drawn by Chairman of K.V.I.C.
and state :

(a) whether a large pumber of major
alterations were dope in the record of the
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Khadi and Village Industries Comrniuion to
conceal the drawal of TA[/DA for urne
journeys by the Chairman and his

staff both from the N, C.G. G, | Gandlli
Darshsn accounts and the Khadi Commis-
sion ;

(b) whéther thé Chdirthanr used cer of
the K.V.I.C. Informeation Burean during his
stay in New Delhi ;

(c) what is the justification for drawing
both inc¢idental and D.A, while travelling by
air ; and

(d) whether the K‘V.I.C. has given any
money to unregistered Citizens' Committee
for Gandhi Darshan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED),: (a) The Kl_:adi and Village In-
dustries Commission has intimated that no
alteration, major or minor, was made in
the record of Khadi and Village Industries
Ci ission for the alleged puipose,

_(b) The Chairman of the Commission is
entitled to the fre¢ use of the car for officlal
purposes and on payment when used for per-
sooal purposes.

(¢) The Chairman of the Khadi and
Village Industries Commission is paid only
incidental charges by travelling by air and
only D, A. for halls at the tour stations ;

(d) The Khadi Commission made a pay-
ment to Citizens Commitiee for Gandhi
Darshan fur bookiog space in the Souvenir
as well as for purchasing copies thereof,

Multiple Self-Printing Platform Ticket
Machioe Installed at Madras

10158. SHRI LOBO PRABHU: Will
the Minister of RAILWAYS be pleased to
state :

(a) the advantages of thie multiple self-
printing Platform Tizket machine introduccd
in Madras, when normally thc;e would be no
demands 1’0[ six tickets, apd the reu;ohs whiy
tf)erc should be bo machines at impoffant
stations for smgle tickes ; and

(b) in the alternative, whether the Railways
have examined the turn-stile system of entry by
drepping of colns, which would automati-
cally' confine plaiform ticket-holders to an
eatiy, which cannot be evaded ?

MAY 19, 1970
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MINISTER OF RAILWAYS
szm NANDA): (a) A multiple self-
pﬂntin; platform ticket issuing machine has
been installed at Madras Central on 5-5-1970.
The Machine has two channels from each
ot which either one or two or three tickets
can be obtained simultancously. Thus thé
machine is useful for issuing less thanm 6
tickets also at any time. The advantage of
multiple self-printing platform ticket machine
is that it can meet the requirements of larger
parties and families quickly Single platform
ticket issuing self-printing machines are also
already provided at Madras Egmore, Tiru-
chirappalli, Mysore. Bangalore City, Coimba-
tore and Madurai
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(b) The turn-stile system of entry by
dropping of coins as a substitute for plat.
form tickets is not work-able as the person
gaining legitim»tc entry in this manner, on
being challenged by ticket checking staff on
the platform will be able to pioduce no
tick2t and will be treated as a ticketless
passeoger. Alternativelv a person arriving at
the station by a train without ticket may
claim that he came to the station yjg the
turn-stile by dropping a coin.

Complaiots agalust Contractor of
Refreshment Room at Siwan Janc-
tion (North Eastern Rallway)

10159. SHRI RAMASHEKHAR PRA.
SAD SINGH) : Will the Minister of RAIL-
WAYS be pleased (o siate ;

(a) whether it isa fact a large number
of complaints have been made against the
working of the Vegetarian Refreshment Room
Contractor, Siwan Juaction on the North
Eastern Railway including one by D.S./
BSB.:

(b} whether it is also a fact that the
aforisald Refreshment Room remains closed
from time to time ;

(c) whether it is further a fact that the
Refresiment Room is utilised by the con-
tractor for residential purpose ;

(d) the action taken in response to each
of the complaints made against the sald
Jontractor ; and

(€) whether Govérhment consider it pro-
per 0 allot this Refreshmeat Room to some
other eontractor ?
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THE MINISTER OF RAILWAYS
(SHR1 NANDA)} : (a) Four public comp-
laints buve been received since 1-4-1968
against the Vegetarian Refreshment Room
contractor at Siwan Junciion, No complaint
has been made by Divisiona! Superintendent,
VYaranasi during this period. During inspec-
tions of the Divisional Commercial Superin-
tendent, in June, 1968 and August, 1968
however, some irregularities were noticed for
which the contractor was warned.

(b) and (¢). The Refieshment Room was
found to be closed on 13-5-1969 for which
the coi.tractor was warned. Obn one occasion,
the beddings of the servants were found lving
in the Refreshment Room which were got
removed. Apart from these specific i:regulari-
ties the Refreshment Room has been kept
open by the cootractor during the hours
prescribed by the Railway Administration
and it bas not been used for residential pur-
poses by the cootractor who has a recied
house at Siwan.

(d) The contractor has been warned in
three cases of public complaints referred to
in pert (a) and fined in the fourth case.

(¢) The working of the existing contractor
being assessed to be generally satisfactory, no
change in the contractor is contemplated at
present.

Appolntment of Commission for Fixing
Car Prices

10160, SHRI SHASHI BHUSHAN :
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have studied the
order of the Supreme Court in respect of
appointing a Commission to go into the ques-
tion of prices of cars ;

(b) when the said Gommission is going
to be appointed and the composition and
terms of reference thereof ;

(€) by what time the said Commission
would submit Its repcit to Government ;
aod :

(d) whetber it would be ensured that the
prices of cars do not increase by the time the
Commission gives its report and the same is
considered by Gowm_nam 1
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (n) Government have studied
the recommendations of the Supreme Court
to Government that 8 Commission be appoin-
ted for the purpose of recommending fair
prices for the three makes of (ars manu-
factured in the country.

(b) Steps are being taken to set up the
Commission. TlLe compesition and the terms
of reference of the Commission arc being
finalised. ’

(c) As recommended by the Supreme
Court, the Commissicn will be asked to submit
its report within four months from the date
of its constitution.

(d) The ceiling selling prices of the thrée
makes of cars manufactured in the country
bave been potified under an order issued oo
the 21st September, 1969, under Section 18G
of the lndustries (Developmeni and Regu-
lation) Act, 1951, This is still operative.

Unauthorised Occupation of Land in

Railway Premises at Siwan Junction

and Mairwa Stations (Noribh-Eastern
Railway)

10161. SHR1 RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is & fact that several per-
sons have occupied unauthorisedly the Rail-
way land within the Railway premises at
Siwan Junction snd Mairwa in the North-
Eastern Railway ;

(b) whether it is also a [faut that the
Railway authorilies have failed to remove
the unauthorised shops existing since long
time resulting in a great loss to the Railway
revenue and the present vending contractors
as well ;

(e) whether it is further a fact that such
upauthorised occupations are in existence due
to utter negligence of the Railway Police
authority who are direcilly responsible for
this ; and

(d) if so, the action proposed to be
taken against the guilly persons and official
concerned and what steps have so far been
taken to remove the upauthorised shops 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (u) to (d). There are six coses of
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eacroachment at Siwan Junction snd eleven
cases of encroachment at Mairwe Stations.
Efforts to evict the encroachments have not
been successful. After taking all factors into
considaration. therefore, it has been con-
sidered expedient to regularise the encroach-
ments by granting licences and to recover
rents from the dates of occupation of the
railway land. There has, therefore, been no
loss of revenue to the Railway. The inci-
dence of encraochment of the Railway land
is not due to the negligence of Railway
Staff.

Meeting of Share-Holders of M/S
Ithad Motor Transport (P) Ltd.

10162. SHRI KARTIK ORAON :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No 8518 on the 5th May, 1970
regarding mecting of share holders of M/S
Ithad Motor Transport (P) Limited and
State :

(a) the details of the compromise reached
between the dissenting partics and how far it
has been inplemented ;

(b) the points on which compromise it
still to be implemented ;

(c) whether it is a fact that two separate
companies have aiready been formed In
terms of the compromise and are working
for the last so many years ;

(d) the points in respect of which the
Registrar of Companies has been restrained
by the High Court for taking any proceed-
ings against the Company under the
Companies Act ; and

(¢) the action taken by the Registrar on
other points with a view to see that the
Company’s work is carried on strictly in
accordance with the provisions of the
companies Act ?

THE MINISTER OF INDUSTRIAL
DFVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) :  (a) and (b). A copy of the
comp i hed b the dissenting
partics is laid on the Table of the House.
[Placed in Libray. See No. LT—3601/70)
Tbe erquity made by the Registrar of

MAY 19, 1970
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Companies from the company elicited the
information that company’s petition (original
C. O. No. 53-D/1960) is pending before the
Division Bench of the Delhi High Court.

(c) The records of the Registrar of
Companies, Delhi do not indieate that two
separate companies have been working for
the last so many years.

(d) The order of the High Court
restrained the Registrar of Companies, Delhi
from taking any action against the company
for not holding the meetings till the matter
was finally decided in terms of the
compromige.

(e) In view of the Court’s order meat-
ioned above and also in the absence of any
accounts having been filed by the company
since 1960 it is not open to the Registrar of
Companies to purcue any action for en-
forcing compliance by the company with the
provisions of the Companies Act, 1956.
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Loss Incurred by M/S 1thad Motor
Transport (P) Ltd.

10163. SHRI KARTIK ORAON :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND CAMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 8519 on the S5Sth May, 1970
regarding loss incurred by M/S Ithad Motor
Transport (P) Ltd. and state :

(a) whether the Company has prepared

balanec sheets for the years subsequent to
the year ended 3i1th December, 1953 ;

(b) the profit/loss position of the
Company in the subsequent years, year-
wise ;

(c) the reasons for not taking action
against the Company on its failure to file
balance sheets for these years with the
Registrar of Companies ; and

(d) the action taken to see that the bard-
earned money of the share holders is not
misappropriated during the pendency of the
petition in the High Court,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The records in the
office of the Registrar of Companjes, Delhi
show that M/S Ithad Moter Transport (P)
Lud, filed its Bulance Sheet for the yeaf
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ending 31.12.59. It is not known whether
the Company prepared the Balance Sheets
for the subsequent years and whether it
earned apy profit or incurred any loss,

(¢) The Registrar of Companies has not
been able to take aclion against the company
in view of the order of the Delhi High
Court dated 12.5.61.

(d) The question of taking action by
the Registrar of Companies will only aries
wheo any material suggesting misappropria-
tion of the fuads of the company is brought
to his potice. So far no such material has
been brought to his notice or made available
to him,
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Manaufacture of salt in coastal areas
of Contai Sub-division of Midnapur
[ristrict (West Bengal)

10165. SHRI SAMAR GUHA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

\a) whether salt is manufactured in the
coastal areas of Contai Sub-division of
Midnapur District and if so, it annual out-

put and whether it has scope for ex-
pansion ;
(b} whether Government will take

steps fur further development of salt produc-
tion in the area.

(c) whether Government have received
any representution from the salt manu-
facturers regarding the difficulties faced by
them and, if so, the steps taken by
Government {o remove them ;

(d) whether the salt manufactured in
this area fprovides scope for setting up
caustic alkalis und so ash manofacture as
supplementary industry ; and

() if so, whether Government will
undertake 1o set up a project for such
chemical industry in this area 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) About 17,000 tonnes of
salt is manufactured annually in the coastal
areas of Coptai Sub-Division of Midnapur

Distt. There is scope for expansion of
the salt manufacturing activity in the
area.

{b) The Government of West Bengal
have already lessed out an area of about
2000 acres on the Contai Sea Board, out-
side the sea dyke for manufacture of salt,
for which licences have been issued by the
Salt Commissioner. In addition, there is an
area of about 7 500 acres on the Sea Board
belonging to the State Government fit for
the manufacture of salt. The question of
developing this area for salt manufacture is
yet to be decided by the State Government.
Salt Commissioper will consider granting of
licences if this land is utilised for munu-
facture of salt.

(c) No representation has been received
from the salt manufactores, and theiefoss,
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the question of Government taking steps 1o
remove the difficuities, if any, faced by them
does not aries,

(d) No, Sir.
(¢) Does not arise.

Demarcation snd Dcvelopment of Back-
ward areas In each Stute
10166: SARI D. AMAT :
SHRI P. C. ADICHAN :
SHRI MANIBHAI J. PATEL :
SHRI1 DEVINDER SINGH
GARCHA :
SHR]I VALMIKI
CHOUDHARY :
SHRI JAGESHWAR YADAV :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
#ate

(a) whether as announced by the Prime
Minsiter recentlv in Rai Bareili, priority
would be accorded for the development of
backward areas under the Forth Five vear
Plan ;

(b) if so, which arcas have been
demarcated as ‘rackwerd in each State
separately, for the purpose of such priority
development and the funds allocated for
cach during 1970-7! ; and

(c) the nature and extent of Central aid
to be given for the purpose for these areas
in 1970-71, area-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (8) to (c). The Prime Minister
addressed a public meeting et Rai Bareili
on the 11th Apriul, 147.. In the course of
ber speach, which was in Hiodi, the Prime
Minister referred t0 the importance of
balanced regional development, and the need
to ereate a proper infia-structure for this
purpose in the backward areas. She also
spoke, in general {erms, about the various
steps which were being taken by the Govern-
ment of Indla to attract industry to the
backward districts.

In order to foster the industrial develop-
ment of the backward aress in different
States, two Working Groups were set up by

m»Ph.mh’Comnuulmm non:o;nmd
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the criteria for Identificution of Backward
Areas and the other to recommend the
Fiscal and Financial Incentives for starting
industries in Backward Areas. The Wosking
Group on Fiscal and Finaucial Incentives
for starting industries in Backward Areas
had, inter-alia, recommended the following
fiscal incentives for attracting entrepreneurs
to set up industries in the selected backward
wreas :

(a) Grant of higher development rebate
to industries located in backward
areas ;

(b) Grant of exemption from income
tax, including corporate tax, for §
years after providing for the
development rebate .

Exemption from ihe peayment of
import  duties on plant and
machinery, components, etc., im-
poited by unils set up in backward
arcas.

(d) Exemption from excise duties
for a petiod of § years Haviog
considered  the rec dations
made by the two Working Groups,
Goverpment propose to give an
outright grant or subsidy amounting
to one-tenth of the total fixéd
capital investment of new unites,
having a total fixed cap 1al invest-
ment of pot more than Rs. 50 lukhs
each, in two selected districts, of
each of the nine State identified
as  industrially backward vz,

(c

Andhra Pradesh, Assam, Bihar,
Jammu and Kashmir, Madhya
Pradesh, Magaland, Orissa,

Rajasthap, and Uttar Pradesh and
one district each of the other
States and Union Territories.
Schemes and projects for new
units invelviog fixed cepital invest-
ment of more than Rs. 50 lakhs
1o be established in these selected
districts are (o be considered on
merit.

In pursuence of the above decision,
Plaoning Commission addressed o circular
letter on the 10th December, 1469 to the
State Governments to furnish a lst of in-
dustrially backward districts of their
regpective, States Some o: the State
Governments and Union Territory Admini-
strations have already sent their suggestions



Y7 Wrinén Anwars

which aré under consideration ; other Statée
and Union Territories are being reminded to
expendite their suggestions. In view of this
position it is not possible, at this stage, to
pame thé districts identified as backward.
In the meanwhile a provision of Rs. 50
lakhs has been ‘made for 1970-71 for the
outright grant or subsidy by the Centre
amounfing to one-tenth of the fixed capital
investment of new units jreferred to
earlier.

Import of Sodium .Hydrosulphite

10167. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether his attention has been
drawn to an advertisement in the financial
Bxpress dated the 30th March, 1970 by J. K.
Chemicals Ltd.

ib) whethet it is a fact that Government
imports sodium hydrosulphite in preference
to following indigenous industty to import
adequate quantity of raw materials ; and

(c) if s0, the reasons for adopting this
policy 1

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS '(SHRI F. A.
AHMLD) : f{a) No. Sir. There is no
advertiscment by M(S J, K. Chemicals Ltd ,
in the Financial Express of 30th March,
1970.

(b) No, Sir.
(c) Does not aries.
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U. N. L. €. E. F. Report Regardiog
Bettetment of Children

10169, SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI CHOUDHARY :

Will the Minister of LAW AND SOCIAL
WELFARE b pleased to state :

{a) whether Government havé since
received & copy of the report of Mr, Hemry
R Labouissc, U.N.I.C.EF. Executive
Director made to the U.N.I.C.E.F. Executive
Board regarding betterment of  children
class ;

(b) if so, the details thereof ;

(c) whether the U.NI.C.E.F. Executive
Board has since reviewed the programme
developments in regard to India and have
voted fresh allocations ; and

(d) if 80, the amount theredf 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHR]_MATI} PHULRENU GUHA):
(a) The Government have received a copy
the General Progress Report of the Executive
lgirlector of the United Nations Children's

vod ;

(b) The Repott deals with :—

(i) Programme Progress and Trends
with reference to  Evolution of
Unicef’s role in development ;
Review of long-range programmes
in the field of health services for
children, Family Planning, Pre-
school children, Exucation and
trainiog of women, Malaria, Nutrj-
tion, Education and Pre-vocatiomal
training, Adoles.ents, Training of
personnel, Children's
Development Zones, etc. ; Emerg-
eocy Aid and Refugees ;

() Operatiorik! matters ;
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(iif) Financial situation of the UNICEF;
and

(Iv) The Natiopa! Committees ; Non-
Governmental organisations, Public
Information and Greeting cards
sales,

(c) and (d). The UNICEF Executive
Board had reviewed the programme develop-
ments in regard to India, but the Govern-
ment have not so far received a formal
communication from the UNICEF regarding
fresh allocations approved by the 1970
Session of the Board. However. according
to an intimation received by the Government
the UNICEF Executive Director had recom-
mended an allocation of ¢7.581 million tor
programmes ia lodia to the 970-Session of
the Board.

MIiol-Super Bazars in Rural Areas

10170. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state at what stage the proposal is to open
200 mini-Super Bazar- in rural areas as a
Centrally sponsored scheme 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED!: A Working Group set up by
Government to draw up a programme for
increased supply of consumable stores to
rural areas had recommended the setting up
of about 200 miniature super bazars in
selected taluka towns in about 100 agricultur-
ally prosperous districts, during the Fourth
Five Year Plan, beginning with 10 centres
during the first year. The miniature super
bazars were to be set up by consumer co-
operatives with financial ~ assistance in the
form of share capital, loans and managerial
subsidies. It was recommended by the work-
ing Group that an outlay of Rs. 2.10 crores
should be provided in the Fourth Five Year
Plan for the entire scheme, which would be
in the Centrally sponsored sector. Govern-
ment examined the reco dation and
felt that a purely departmental programme
on the lines recommended by the working
Group would not meet the requitements of
the situation. What was required was a
massive programme of market development
which would be in & position to absorb a
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substantial percentage of the income generat-
ed in the rural esreas. Such a programme
could be taken up only by pruviding adequate
credit support from the banks to a large net-
work of retail agencies instead of by a small
number of miniature super bazars, The
question of appropriate action pecessary to
meet the dimensions of the problem is
separately under consideration of the
Government,

Effcct of Proposed Indusiriul Towaships
at the Outskirt of Chandigarh on
Development of the City

10171, SHRI RAM KISHAN GUPTA ;
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Chandi-
garh Administration has pointed out to the
Government of Punjab and Haryana that
their proposal to build industrial townships
in their respective tertitorics on the outskirts
of Chandigarh would adversely affect the
development of Chandigarh and would
contravene the Punjab New  Capital
(Periphery) Control Act, 1953 ; and

(b) if so, the uaction proposed to be
taken into the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : ia) and (b). Information is being
collected ard will be placed on the Table of
the House.

Industrial Development of Chandigarh

10172. SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that industrial
development at Chandigarh is at a stand still
for the last five years ;

(b) the nature of incentives offered by
Government to eacourage industry at Chandi -
garh and if not, the reasons therefor ;

(c) the number of industrial pilots
earmarked at Chandigarh and whether all the
plots have been allotted ;
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(d; whether all the allotted plots have
been built up and, if not the reasons there-
for ; and

(e) whether Government are contemplat-
ing to oxtend the industrial sector at
Chandigarh and, if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (¢). Information is being
collected and will be placed on the Table of
the House.

Total Prohibitlon In Delhi

10173. SHRI V. NARASIMHA RAO:
Will the Minister of LAW AND SOCiAL
WELFARE be pleased to state ©

(a) whether the Delhi Administration
proposes to impose total prohibition in the
capital shoitly ;

(b) whether Goveriment
consulted in this regard ; and

have been

(¢} if so, the reaction of Government in
regard thareto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a} 10 (c). The Delhi Administration who are
primarily concerned in the matter have
intimated that prohibition could bz enforced
in Delhi provid+d the whole of India or the
States in the MNoithern Zone do like-wise,
The enforcement of prohibition is. however,
the responsibility of the State Governments
concerned.

Allotment of Cars to M. Ps.

10174, 5HRI LOBO PRABHU : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the reasons why priority in allocation of cars
should be given to Members of Parliament

.-in the face of the sta'ement made in the
Supreme Court that they are enabled to sell
their cars after two years at higher prices
than paid by them 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADB
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) ;: Members of Parliament are
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allotted cars from out of the Central Govern-
ment quota to enable them to perform their
Parliamentary duties efficiently. Although,
under the Motor Cars (Distribution and Sale)
Control Order, 1959, any person including a
Member of Parliament can sell a car after
the expiry of two years from the date of its
purchase as a new car, a Member of Parlia-
ment is not normally allotted another car
from the Central Government quota before
the lapse of four years from the date of pur-
chase of the earlier car.

New Rallway Line from Barbil, Banspanl
and Barajamda Sector of Keonjbhar and
Singhbhum Districts of Bihar to
Barsusn or Rakshi

10175, SHRI G C. NAIK : Will the
Minister of RAILWAYS be pleased to stute:

(a) whether a Railway line from Barbil,
Banrpani and Barajamda sector of Keonjhar
and Singhbhum Districts of Bihar to Barsuan
or Rakshi (Bondamunda and Barsuan Line)
is feasible ; and

(b} if s0, what are the factors prohibit-
ing connection of this zone direct to the
Rourkela Steel Plant ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Surveys for
the Talcher-Bimlagarh rail line with an
extension to Koira Valley and onward to
Banspani are already in progress. Further
consideration to this project can be given
only after the surveys are completed and
results thereof become known.

Export of Steel to Russia

10176, SHRI  BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) wherther any agreement has been
concluded between India and Russia for the
supplv of a million tonnes of steel trom the
Bhilal Steel Plant for the nex! three years ;

(b if so, the price per ton and whether
the same is commensurate with the Inter-
national market price or it is yoing to be
concessional ; and

(c) if it is concessional, the percentage of
concession allowed and the reasons therefor
and what would be the total valne of such
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concession in relation to the lmmtloul
value.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
There is no agreement for supply of steel to
the Soviet Union for the next three years.
There was, however, an agreement between
Hindustan Steel Ltd, and the Soviet Organisa-
tlon V/o Promsyrioimbort for sale of 600,000

of b , chaonels and ‘angles at the
rate of 200,000 tonnes during each of the
calendar years, 1968, 1969 and 1970,

(b} The prices were fixed on a commercial
basis and were as follows, ¢ and [ Black Sea
ports :

1968 — - Rs. 660 per.tonne
1969 — Rs. 685 per tonne (Semi-
killed)
Rs. 730 per tonne (Killed)
1970 — Rs. 1133.32 per tonne (Semi-

killed)
Rs, 122332 per tonne (Killed)

(c) Does not arise
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Soggestions made by AN Iadia Mano-
facturers’ Organisation for Economic
Development

10180. SHRI B. K. DASCHOW-
DHURY :
SHRI HARDAYAL DEVGUN :
SHRI JAISINGH :
SHRI YAJNA DATT SHARMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the All India manufacturers’
Organisation recommended to Government
for consideratioc a seven-pillar strategy for
rapid and intensive economic dcvelopment
and for providing employment in all the
areas and to all sections of the population ;
and

(b) if so, the details thereof end the
reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a; and (b). Reference is pre-
sumably to the Resolution passed by the All
India Manufacturers® Organisation at their
last Annunl Conference listing points proposed
for rapid expansicn of employment opport-
unities and raising the tempo of employment
oriented economic development. Relevant
extracts from the same is attached. The
changes in the industrial licensing policy
announced recently have been made with a
view to ensure, among other things, more
broad-based entrepreneurship and manage-
ment cootrol in different sectors of the

i'udl_.l_liry and to prevent concentration of

ecoDomic power.

Extracts frrm the Resolution passed at
the 30th Annual Conterence of the A.I.M.O.
held on 19th and 20th April, 1970 in New
Delhi.

The strategy proposed for rapid expansion
_of employment opportunities comprises :

. (8) modernisation of agricultural sector
and improving its efficiency, by
undertaking  packsge-deal  pro-
grammes for foodgrains and cash
crops by the use of latest technology
and Imputs as done soccessfully in
the plantation industry ;
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(b) large scale housing programme in
the urban and rural areas ;

(c) labour intepsive public works such
as road building and repairs, cons-
truction of minor ports, minor
irrigation drainage, soil conservation,
flood control, rural electrification
and provision of drinking water
supply ;

Intensive development

traosport ;

(¢) rapid expansion of small scale,
cottage and ancillary industries,
including repair workshops, oll seed
crushing, poultry and livestock
breeding, orchading, processing snd
canning of wvegetables fruits and
livestock products, plantation and
marioe products;

accelerated development of basic
industries such as ferrous and non-
ferrous metals, minerals, paper,
cement etc. where there are critical
shortages at present :

rapid expansion of science-based
industries such as petro-chemicals,
electronics, plastics, instrumeota-
tion etc.

d of road

(.

=

-

®

The raising of the tempo of employment-
oriented economic development on the lines
indicated above is a challeoging task, requir-
ipg enormous financial resovrces and
eptreprencurial and managerial talents both
in the public and private sectors, Therefore,
the AIMO calls for :

(i) placing the utmost importance on
1ealising the optimum yield from
massive investments already made
in the public and private sectors by
giving first priority to increasing
productivity and by easuring full
otilisation  of existing capacity
through adequaie supply of balanc-
ing equipment and raw materials ;

(li) closer co-ordination in the working
of various Ministries of the Union
and State Governments to achieve
the above ;

(i) re-orientation of

as to:

@ consider all those who create
employment  opportunities—
whether in large, medium or
small units—as useful citizens

their policy so
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deserving of
and support :

{b) give full scope to the concept
of mixed economy by allowing
it to operate in all spheres of
industry end trade, internal as
well as external, without reser-
vation, except on grounds of
national security so that
private and public sectors can
operate on equal terms ;

(c) remove all licensing restrictions
inconsistent  with  national
objectives and which impede
rapid economic growth, on
enterpreneurs who volunteer
to set up industrial umts
irrespective of the size of the
vpit ; and

(d) to liberalise export promotion
schemes with particular stress
on produc's of agro-based and
cottage industries.

(iv) reorganise educational system, right
from the primary to the University
level more particularly by establish-
ing a large number of junior
technical schools to ensure turning
out of qualified and trained
personnel, from craftmen to
scientists, technicians and managers,

encouragement

Scitiog up All India Leather Board

10181, SHRI MANGALATHUMA-
DAM : Wiil the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Question
Ne. 6340 on the lith April, 1970 regarding
setting up All India Leather Board and state:

(a) wheiher Government have finally
decided to set up a Leather Board as per the
proposal of the Small Industries Institute
Board ;

(b) the composition of the proposed
Leather Board ; and

(c) whetber Kerzla's representative  will
also be included in the Board ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No finsl decision has been
taken.

(b) and (c). Do not arise,
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Applications for issue of Licences for
setting np Industrics in Rajasthan

10182. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

{a) the number of applications submitted
during 1969-70 10 the Union Government for
the issue of licences to set up industries in
Rajastban ;

{b) the number of applications which
have so far been disposed of ;

(c) by what time the remaining applica-
tions are exp:cted to be disposed of ;

(d) the types of industries for which
licences have been issued ;

{¢) whether the industries for which
licences have been issued have started pro-
duction ; and

(f; the details of the Central assistance
which is given to these industries ?

THE MINISTER OF [INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED) * (a) to ic). During 19:9 and 1970
(upto 3is Marchi, a total number of 34
applications were received for licences for
setting up of new industrial undertakiogs in
Rajasthan. Of these applications, 18 have
been disposed of and the remaining 16 are
under consideration. Out of the 16 pending
applications, 6 were received in the latter
half of 1969 and 10 in 1970. These are
expected to be disposed of shonly. 1t may,
however, be mentioned that as each applica-
tion has to be examined in detail from
various angles, it is not possible to indicate
any specific 1ime limit within which these
applications could be disposed of.

(d) and {e). Out of the applications dis-
posed of, licence has been issued in one case
for the manufacture of Cotton and Synthetic
Yarn. As the licence was issued only on
the 30th Januery, 1970, it is too early to
expect the unit to go into production.
Besides this licence, “letter of intent” have
bee:. issued in four cases and they relate to
the manufacture of (i) Polythelene Bags/
Sheets ; (1)) Shot Pecning and Shot Blasting
Machines ; (ili) Malted Milk and (iv) Infant
Milk Food.
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ity Coop.rative  spinming  mills  are
calegorised as weavers' and grovers’ mills,
The Kajasthan Cooperative Spinnng  Mills
Lid., to whom the licence his bern granizd,
falls in the growers categry  Acenrdine to
the present pattern of assistanc:  of the
™ atinnal Cooperative Development Corpora-
tion. growers' spinning mills are required to
reise their block cost as under :

(i) 60%, of the block «ost to be raised
by way of long-term loan from the
Industrial Finance Corporation ;

(iiv The remaining 40%, of the block
cost to be coniributed as share
capital by the growers and State
Government in  the ratio” of 1.2,
Financial assistunce is provided by
the Central Goverament to the
State Governments 10 the extent of
100% of their contribution to the
share capital of these spinning mills.
The  State Government has
appro:ched the Central Governiment
for financial assistance lor the Mill,
which has been licensed, und the
matter is under examination.

Agreement made by C, E. D. B. with
Russia

SHRI SURA) BHAN :

SHRI KANWAR LAL
GUPTA :

SHRI SITARDANAND

10143,

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the details of the agreement made by
the Central Eogincering and Design Bureau
with Russia ;

(b) how many Engineers and other
Russians will be invited to compleie this
agrecment and for what period ;

{¢) how much money will be given to
the Russians and to the Russian Government
under this agreemen’ ;

(d) the details of all the agreements
made by the C.E. D.B. with foreign
countries in the last one year ; und

(e} how much will be paid (o the respec-
tive forelgn countries under the aforesaid
agreements 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STECL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to ic) Hindusian Steel Limited have
entered into an agreement with M/s Tiaj-
promexpor of the U. 8. S, R, for streng-
thening the C £ B D, its consultancy wing.
The salient fcatures of the Cootract are :

(i) The scope of the Contract is to
cnable the CEDB to plan and
design intcgrated steel plants,

(iiy The Contract will be for a
period of five years, extendable,
it required, with the mutal
consent of both the parties ;

(i) The norms, guiding material and

other  documentation  required
for designing iron and steel
enterprises  will  be  supplied

within a perird of 12 months
from the date the Contract
comes into effect,

(iv) Soviet experts, covering a period
uf 1500 man-months, would be
deputed to the CEDB and would
work as consultants in regard to
any project work or preparation
of drawings, which the CEDB
may undertake.

Indian engineers, also covering a
period of 1500 man-months,
would be sent to the U. 8. S. R,
for training in  their main
Designing Institute *Gipromez’
and other allied Institutes.

{vi) The payment to the Russisn
experts would be on the same
lines as for other Russian
assisted projects, The payment
to be made for the guiding
material, norms and other docu-
mentation is approximately Ras.
48.5 lakhs,

td) HSL have pot entered into any other
agreement with any other foreign country
during the last onc year,

(e} Does not arise.

I\

Nullab in Front of Rallway Quarters
in Kasturba Nagar (Seva Nagar),
New Delbi

10184, SHRI M. L. SONDHI : Will
the Mipister of RAILWAYS be pleased (0
state :

(a) whetber it is a fact that the oulish
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in front of ths Reilway Quarters in Kasturba
Nagar (Scva Nagar), New Delhi is a health
hazarad -

{b) whether Government have issued any
instructions to the Jocal authorities in order

to safeguard th. health of the Railway
employees and their families ; and
(c) whether a ial all ion will be

made by the Rni!wsy Administration 1o take
preventive health measutes in the Kasturba
Nagar (Seva Nagar) Railway quarters in
view of the hcalth hazard mentioned
above ?

THE MINISTER RAILWAYS (SHRI
NANDA) : (a) No. except thatit causes
mosquito breeeding, specially during the
rainy season,

(b) and (c). Sibce the Nullah falls
whthin the jurisdiction of Delhi Mun’cipal
Corporotion/New Delhi Municipal Com-
mittee, the responsibility for allocation of
funds and taking necessary preventive
mensures falls on the Municipal authorities
concerned, with whom the matier has
already been taken up by the Railway.

Improvement in Railway Quarters in
Chanakyapurl, New Delhi

. 1185, SHRI M. L., SONDHI: Wil
the Minister of RAILWAYS be pleased to
stale :

() the steps, if any, taken by Govern-
ment to improve the living conditions in the
Railway quaiters situated in Chanakyapuri,
New Delhi ;

(b) whether the Railway Colony has the
benefit of sny Railway Employees’ Family
Welfare Schemes ; and

(c) if 8o, the details thereof ?

THE MINISTER OF ~RAILWAYS
(SHRI NAKDA) : (a) There is no Railway
Colony in Chanakyapuri, New Delhi. How-
ever, there is & railway colony at Sarojini
Nagar nesr Chanakyepuri. All the basic
amenities such as bath rooms, flush type
latrines in the quariers end approach roads
to Inhw]dugl block exist, und these are
propely mhiptaiped.

(b) and (c). There is no such scheme
s Railwoy Fnrleyees' Fanily Welfare
schene.  Howmenvet all necessmy fecilitics in
tle colony including a Regreation .Club, have
becn provided by the Railway.
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Amenjties for Rallway Quarters Adlacent
fo Nizammuodin Rallway Station

10186, SHRI M. L.‘SONDHI: will
the Minister of RAILWAYS be pleased to
state :

(8) whether it is a fact that the Reilway
employees living in the Railway Quarters
adjacent to the Nizamnddin Raitway Station,
New Delhi, are npot provided with the
basic amenities which are available else-
wnere ;

(b) whether it is also a fact that the
standard of sapitation in this Railway
Colony has deteriorated ;

{c) what are the rules ard regulations
for the maintenance and impiovement of
basic amenities in such Railway colonies ;
and

(d) the action taken by Government to
ensure that these rules and regulations are
followed by officials responsible for the
Nizemuddin Railway Colony"s upkeep ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) - (a) No.

(b} Nc.

(c) and (d). Instructions exist for all
buildings including quarters to be inspected
systematically by the Inspector of Works
every year and for carrying out repairs as
speedily as possible. Periodical repairs
including mipor repairs, white washing,
colour washing etc. in staff quarters are
carried out unce every 2/24 years except in
the case of Class IV staft quarters where it
is done annually. Petty Repair Books are
being maintained in the offices of 1. 0. W,
and Station Muster for entry of complaints
by the staff, which are noted and a‘tended to
regularly by the 1. O. W,

Improved amenities in Railway colonies
are being carried out or a programmed basis
subject to availability of funcs Reguolar
inspections are also being mede by the Senior
officials to ensure that due attention is pald
to the upkeep of the colony.

Strike by Rallway Employees due to
Beating of Chiel Parcel Clerk,
Bhatinda Railway Statlon
(Northers Railway)

10187, SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether the Chief Parcel Clerk of
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the Bhatinda Rallway Station (Northern
Railway) was beaten and kicked by the
Sub-Inspector of the Railway Police a few
days ago ;

(b) whether it 1esulted in the strike of
the Railway employees ;

(c: whether there i, 4 demand to suspend
or transfer the Sub-Inspector and ; if so the
steps takei in this behalf ; and

(d) whether any enquiry has been held
into the matter and. if so, whith what
results ;

THE MINISTER OF RAILWAYS
{SHRI NANDA,) : (2) On the night of
14/15-4-1970, one Head Constable of Govern-
ment Railway Police, Bhatinda, assaulted the
Head Parcel Clerk, Bhatinda.

(b) No.

(c) There is no demand to suspeand or
transfer the Sub-Inspector.

(d) A departmental enquiry, reported to
have been ordered in this incideat, is still in
progress.

Industrial Plots [n Chandigarh

10188. SHRI S'IRI CHAND GOYAL :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleasod to
slate :

(a) the number of industrial plots
developed in the Union Territory of Chaadi-
garh ;

(b) the number of Industrial plots origi-
nally sanctioned ;

(¢) the number of plots resumed for
non-construction of Industrial esiablishments;
and

(d) whether there is a demand for
making provision for more industrial pidts
and if so, the reaction of Government
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS SHRI F. A.
AHMED) : (a) to (d) Ioformation
being collected gnd will be placed on the
Table of the House,
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10189. SHRI SHRI CHAND GOYAL :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the States of Punjab and/
or Haryana have demanded the setting up of
steel plants ;

(b) whether Government have unmmed
their cases ; and

(c) the prospects of setting up au:h
projects in those States ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRT K. C. PANT} ' 1]}
Mo, Sir.

(b) Does not arise.

(c) Prospects of settiog up integrated
steel plants in the States of Punjab and
Haryana are not bright. Iron Ore deposiis
in the region are limited in quantity and of
comparatively poorer quality. In the absence
of mctallurgical coal reserves in the ared,
coal would have to be transported from
Bihar and West Bengal. However, in view
of the substantial capacity of the re-rolling
industry in these two Statcs, there are
advantages in setting up scrap based electric
are furnace.cum.continuous casting units for
production of billets in this rogion. There
are proposals from the private sector (o set
up such units in the region.

femw Tt & qw ar wre ek WA
frgrn

10190. it sgrerw fay wreat : war
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(%) mr oz aw § fF  gore tek ¥
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< 1w argf  fagre mfyamary
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M/s. Hind Galvanhsing and Englaeering
Co. (P) Ltd.

10192. SHRI GEORGE FERNANDES :
Wil the Minister of INDUSTRIAL
DEVELUPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
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refer to the replies given to the Starred
Questicn No. 250 on the 24th November,
1967 regarding the Barrcl and Drum Industry
and 1o Starred Question No. 865 on tie Tth
April, 1970 regarcing M/s. Hind Galvanising
and Engineering Co. (P) Ltd. and state :

(a) whether Government have shown
undue favour to the firm in recognising their
fresh capacity during pendency of the
Industry on banned list when ample capa-
cities were lying idle due to acute shortage
of raw materials ;

(b) whether it is clear from the Report
of the Estimates Committee that the firm
committed several serious irregularities by
contravening provisions of the [Industries
(Development and Regulation) Act, 1951 and
did not supply oil barrels to Defence Depart-
ment in view of evidence adduced by the
represeiative of Defence Ministry ; and

(c) if +0, the reasons why action does
not lie apainst the firm when they obtained
registiation not only by mis-representation of
facts but alsn by flouling Iaw of Gowvernment
by producing oil barrels without their prior
permission ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
(AHMED) : (a) No, Sir.

(b) and (¢). The Estimates Committee
in their &5th Report have made certain
observations and  recommendations in
connection with the recognition of the capa-
city of this firm as well as others for the
manufacture of 40/45 gallon oil barrels.
Government's replies have been communicated
to the Estimates Committee. Further action
will be taken after the further recommenda-
tions of the Estimutes Commitlee are made
known to the Government. -

Loss to Wagon Bailding Unilts due to
Violation of Contract by the U.S.8.R

10193. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INIERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that tle wagon
building units in the country suffered bcavy
losses duting the year 1968-69 ;
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(b) whether such losses were due to the
violation of the contract by the U.S.S. R.
to purchase wagons from India ; and

(c) if so, the steps taken by Government
to provide relief to the wagon building
industry ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE'

AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : (a) Some Wagon Building units
have reported that they have incurred certain
losses during 1968-69.

(b) No, Sir,
(c) Does not arise.

Licensed Capacity of Oll Barrel
Fabricators

10194, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Starred Question No.
1013 on the 14th April, 1970 regarding
licensed capacity of Oil Barrel Febricators
and state :

(a) when the capacities of Industrial
Containers Ltd.,, and Steel Containers Ltd.
were pot assessed before Government under-
took assessments of all units in the Drum
and Barrel Industry in 1969 ; whether it does
oot indicate that Government were allocating
1aw materials to them on the basis of their
licensed capacities till then ; and

(b) if so, the reasons for allotment of
raw materials to Bharat Barrel and Drum
Mfg. Co. (P) Ltd., on the basis of 18,000
tonnes instead of their licensed capacity of
27,000 tonnes ?

THE MINISTER OF INDUSTRIAL
DEVYELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The Indian Galvanising Com-
pany (1926) Ltd., had been engaged in the
manufacture of barrels with capacities of
5860 tons and 6000 tons per aonum at
Bombay and Calcutta, When this Company
went into liquidation in 1958, new companies
M/s. Steel Containers Ltd., and M/s. Indus-
trial Containers Ltd. were formed to cairy
on the barrel manufacture at Bombay and
Calcutta, M/s, Balmer Lawriec and Co. Ltd,
made applications for industrial licences on
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behalf of these companies for the manufac-
turing activity at these two places, Licences
were accordiogly issued for the same capa-
cities of 5860 tons and 6000 tons per annum
respectively to M/s. Steel Containers Ltd. and
Industrial Containers Ltd. and these were the
capacities for the puorpose of raw material
allocation to the new units at Bombay and
Calcutta, till the same were revised as a
result of the general assessment undertaken
during 1963.64.

(b) M/s. Bharat Barrel andDrum Manu-
facturing Co. (Pvt.) Ltd,, Bombay were
granted a carrying on business licence in
1954 for the manufacture of 3600 steel barrels
per day on single shift. On an application for
expansion a licence was issued to them in 1960
indicating a total capacity of 27800 tons per
annum, which was amended at their request
in 1961 to specify a capacity of 10,80,000
numbers per annum in respect of ateel barrels
apart from small drums and bitumen drums.
As their capacity was actually assessed at
18000 tons on single shift on actual time and
motion study in 1953, the same was adopted
as the basis for allocation of raw material,
till the time of 1963-64 re-assessment.

Objection of State Governments Against
Shiftiog of Capacity of Barrel
Manufacturers

10195. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question No.
5395 dated 7th April, 1970 regarding the
Barrel Febricating Industry and state :

(a) whether Government would place on
the Table of the House copies of the letters
of State Goveroments of West Bengal and
Mabharashtra indicating their objection therein
to the proposed shifting of capacity of the
existing barrel manufacturers to the State of
Tamil Nadu ;

(b) how Government now propuse (o
utilise the ample idle licensed capacities Jying
in the Drum and Barrel Industry before
allowing additional and fresh capacities ;
and

(¢) what action Government have taken
sgainst the barrcl fabricators who have
upauthorisedly created additional and fresh
capacities in violation of the industries
(Development and Regulation) Act, 1951 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Copies of the letters of the
State Governments of West Bengal and
Maharashtra are placed on the Table of the
House. [Placed in Library. See No, LT—
3602/70]

(b) Allocations are made on the basis of
assessed capacities only, Efforts are made to
allow import of steal sheets to barrel fabri-
cators to the extent that imports coupled
with indigenous allocations would enable all
the fabricators to work upto their assessed
capacily. Creation of any additional or
fresh capacity will be governed by the Licens-
ing Policy in force.

(¢) The FEstimates Committee in their
85th Report presented to the Lok Sabha on
the 30th April, 19¢9 have made certain
recommendations in this regard. Govern-
ment's replies have been communicated to
the Estimates Committee and further action
will be 1aken on receipt of further recom-
mendations of the Committee.

Forelgn Expeirts at Heavy Engloeeriog
Corporation Ltd, Ranchl

10196, SHRI BENI SHANKER
SHARMA : Will the Minster of STEEL
AND HEAVY ENGINEFRING be pleased
10 state :

(a) the number of foreign exparis
empleyed at the Heavy Eogineering Corpora-
tion Lid,, Ranchi, with their nationality and
the type of job handled by each together
with 1he salary paid to them and other
perguisites ;

{b) how long they have been there and
whether any attempt has been made to
Indianise the posts held by them ; and

(c) how long they are intended to be
further retained in their presént posts 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to {(¢). The information is being collected
and will be laid cn the Table of the House.

Iuspectioh of Accounts of Goenka
Group of Concerans

10197. SHRI INDRAJIT GUPTA
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
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refer to the reply given to Starred Question
No. 343 on the 2nd December, 1969 regard- -
ing the inspaction of Accounts of the Goenka
Group of concerns and state :

(a) whethee the reports submitted by the
Company Law Board Iaspectors on the
National Company Limited and five other
Goenka Companies have since been duly
examined ; and

(b) if 30, what action has been decided
to take thereon 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : () Yes, Sir.

(b) The C.B.1. have registered a case on
the 14th February, 1970 against Shri Ram
Nath Goeoka and others under Section 120B
(criminal conspiracy), read with Section 409
(criminal breach of trust) and 477A (falsifica-
tion of accounts) of the Indian Penal Code.

Price Charged from Scrap

10198, SHRI INDARMT GUPTA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether dealers in Scrap are at
present compelled to sell the bulk of their
scrap to indigenous furnaces at anm uneco-
nomic price ;

(b} how this price compares with prices
available in export market ;

(c) whether Government have received
eny representations from Scrap dealers ask-
ing for either higher internal prices or
incrzased export quotas ; and

{d) if so, action taken in this regard ?

THE DEPUTY MINISTER IN.THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) There is no control either
on the price or on the distribution of ferrous
scrap. The Iron and Steel Scrap Association
of India and the Steel Furnace Association
of India have however a voluntary agreement
(protocol) under which members of the
1.55.A1 have undertaken to supply to
members of the S.F.A.L. three categories of
scrap at the agreed prices. This protocol is
renewed from year to year when prices are
also revised.
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(b) The present protocol prices are lower
than the actual export realisalion during
January-March, 1970 by about Rs. 70-80 per
tonne,

(c) and (d). The protocol prices were
increased by 159, with effect from the Ist
Januvary, 1970. The ccrap dealers have,
however, asked for a further increase. This
request is under consideration.

Distribution of Iron and Steel to Small
Scale Units through Small Scale
Industries Corporations of States

10199. SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state :

(a) whether it is a fact that scarce
categories of iron and sieel allotted to small
scale units is distributed through the Small
Scale Industries Corporations of the
concerned States ;

(b) what is the margin of profit charged
by the Rajasthan, Orissa, Maharashtra end
West Bengal Corporations on the supply of
such scarce items in their respective States ;

(c) whether Government consider the
margin of their profit to be onm a much
higher side ;

(d) if so, whether Government propose
to negotiate with these Corporations to
reduce the margin of profit to the barest
minimum and refund the excess to the
owners of small scale industries ; and

() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C, PANT): (a)
Yes, Sir, wherever there are such Corpora-
tions and to the extent the State Govern-
ments desire supplies through them.

(b) to (). Small Scale Industries Corpora-
tions are set up by the State Governments,
These questions, thereforc concérn the
respective  State  Governments. Where
individudal Small Scale units have orders
pending on the Steel Plants, it is open to
them to obtain their supplies direct and not
through the Corporatioms.
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Distribution of Iron and Steel to
Small Scale Industries

10200. SHRIS. KUNDU : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the method of distribntion of scarce
category of materials like iron sheets etc.
distributed to small scale units by the
Controller of Iron and Steel or Joint Plant
Committee ;

(b) whether there is any instruction to
the State Directorate of Industries to recom-
mend or allot scarce category of iron and
steel to small scale industries on the basis of
their past performance only ;

(c) whether efforts are ever made to find
out the records of past performance and
whether they are varified on the basis of
installed capacity of machinzs ;

(d) whether various influential units
manage to get more and more scorce
categories of material on the basis of so
called past performance though such units do
not possess machines and sell the material
in the open market ; and

(e) whether Government have enquired
into this mat‘er and, if so, when and the
result thereof and, If not, whether Govern-
ment propose to institute an inquiry into it ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Afte: general decontrol f.e. Ist May, 1967
scarce categories of stecel are allocated to
various quota holders including Development
Commissioner (Small Scale Industries) by
the Joint Plant Committes, The Develop-
ment Commissioner (Small Scale Industries)
further sub allocates the materials among
various State Director of Industries.

(b)to (8). It is for tho respective State
Directors of Industries to satisfy (hemselves
while allocating quantities for individual
units.

Changes In procedure of Industrial
Licensing

10201. SHRI N. K. P. SALVE ; Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
whether any changes bhave been brought
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abought in the methods and procedures of
industrial licensing in the light of the report
of prof. Hazari and in the light of the
recommendations of the Estimates Committee
of Parliament ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The recommendations contained
in the Report of the Estimates Committee on
Industrial Licensing and the Report of Prof.
R. K. Hazari on Industrial Planning and
Licensing Policy mainly centred round
matters relating to industrial licensing
policy. The action taken by Government on
the recommendations of the Estimates
Committee is contained in the 79th Report
of the Estimates Committee already presented
to the Lok Sabha by its Chairman. The
Report of Prof. Hazari was debated in the
Parliament and, following these discussions,
Government decided to set up the
Industrial Licensing Policy Inquiry Com-
mittee to enquire into the working of the
Industrial licensing system during the period
from 1956 to 1966. The Industrial Licensing
Policy Inquiry Committee submitted its
report in July, 1969 and after considering its
recommendations as well as those of the
Administrative Reforms Commission and the
Planning Commission, Government have
announced certain changes in the industrial
licensing policy. The Press Notes and
notifications issued in respect of these
changes have already been placed before the
House.

Manufacture of Machinery Parts, in
India by West Germany

10202. SHRI N.K.P. SALVE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
AND COMPANY AFFAIRS be pleased to
state :

(a) whether West Germany has offered
to manufacture in India replacement parts of
German machinery in India ;

(b) if so, what are the details of the
offer ; and

(c) what is Government's reaction in this
regard ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). The information is
being collected and will be laid on the
Table of the House.

Fuunctioning of New Loco Shed at
Tuglakabad (N. Rly.)

10203, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is & fact that a New Loco
shed at Tuglakabad has started func-
tioning ;

(b) whether it is also a fact that this is
the first of the three phases project which
was conceived in 1967 ;

(c) the total cost of this phase ;

(d) the programme for the remaining
two phases and when they are going to start
and where and their approximate cost ;
and

(e) the time when the entire programme
would be completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Yes.

(c) The total cost of this phase is
Rs, 41.45 lakhs.

(d) The construction work for phase 11
started in February 1970 at the same place
as phase I and is likely to be completed in
October. 1970. The construction work for
phase III started in April*70 at tbe same
place and is likely to be completed by
March, 1971, The approximate cost of
phase II is Rs, 7.1 lakhs and of phase III
Rs. 38.8 lakhs,

(e) It is likely to be completed by
March, 1971,

Goods Train Loaded with Fooder Gutted
Near Jhansi

10204, SHRI S. K. TAPURIAH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that thirteen
bogies of a Goods train loaded with fodder
and bound for Kanpur were gutted at Kalpi
near Jhansi on the 22nd April, 1970 ; and

(b) if so, the details of the incident and
the estimated loss involved ?



105 Writtan Answers
THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes

(b) On 22.4.70 at about 1220 hours
while No. 753 Down Tranship goods traid
was running between Ata and Kalpl stations
of the Central Railway, 13 wagons loaded
with Bhoosa, marshalled 19th to 3lst
from the train engine, were noticed to be on
fire,

There was no damage to railway pro-
peity. The cost of damage to Bhoosa
consignment has been estimated at approxi-
mately. Rs. 4,711,

Working of Industrial Estates in Madbya

Pradesh
10205. SHRI G, C. DIXIT : Will the
Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Industrial Estates set up
in Madhya Pradesh during the Third Plan
period are working well end whether any
survey bas been made in this regard ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELGPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (8) and (b). The information
has been called for from the Government of
Madhya Pradesh and will be laid on the
Table of the House.

Platform Gates at New Delbi Station

10206, SHRI G. C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of Platform Gates at
New Delhi Station ;

(b) the average number of passengers
that pass throngh this station on week
days ;

(c) the number of gate Ticket Collectors
employeed in each shift on the said
station ;

(d) the oumber of Gates opened
througbout the day and during peak hours ;
and

(c) tho steps proposed to be taken to
reduce the congestion at this station ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Six.
(b) 20,500 passengers and 6,000 platform
ticket holders pass through the platform
gates at this station,

(c) Three Ticket Collectors in the
morning shift (6 to 14 hours), 3 Ticket
Collectors in the evening shift (14 to 22
hours) and 2 Ticket Collectors in the
night shift (22 to 6 hours).

(d) Three gates are opened continuously
from 6 to 22 hours and 2 gates [rom 22
hours to 6 hours. During periods of heavy
rush, additional gates are opened as
necessary.

(¢) A proposal for providing another
Island platform and a foot-over-bridge at
this station is under examination by the
Northern Railway.

Centrally Sponsored Industries In
Madbya Pradesh

10207, SHRI G. C, DIXIT : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to stato :

(a) whether there are any centrally
sponsored industries in Madbya Pradesh ;
and

(b) if so, the progress made in each such
industry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). The requisite
information is being collected and will be
laid on the Table of the House.
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Setting up of a National Centre for
Orthopaedically Handicapped Persons
in South

10209. SHRI N. SHIVAPPA :
SHRI G, Y, KRISHNAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether there was a proposal to set
up a National Centre for Orthopaedically
Handicapped persons in a Southern
State ; w

(b) if so, whether the said MNational
Centre has since been set up ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (¢). A provision has been made in
the Fourth Five Year Plan for the setting up
of a National Centre for the Orthopaedically
Handicapped Persons. The location of the
Centre will be decided on receipt of the
report of the Committee appointed to suggest
the blue print of the proposed Ceatre.
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Yo Stwmfea aww, arenmE
H it gy

10210. =t Tgdir Tag met : a1
T #t qg aqry B g wan fw o

(%) g & Swa ARl
qaa i et Oof @t g€}

(@) drorar Awmifes asa gra ga
farmar @my warar 1T g fraa gty
ForE, ME AT 3@ Ay ¥ fogyr 99 &
wiwe & E

(7) afz za=r gifs g€ & &y <o
FIAW T § 5 AR

() zmat sragarer ) gard ¥
o aur FeaTdy A ar @y &7

¥y mat (3 ) - (F) dww W
9T FTL@E # 1968-69 F or+q aF FA
39.68 FA% &TT FY Goft vt g€ v

(@) drwa @ 399 sr@@Ar oF
franir weareA gfaz 2, @& agt <99
“fgar wra-grfa”’ & argre g o Ry
Y E | gW FI@E f dmT gl awr |
AT FY AFT FrEafaF  geET A ar
grata @A & g ¥ faftma & g
Frog o a0 A mafzg faar
wTaT &, arfe sy ar gt w1 A @
T

() waTe g v |

() skERA FE SAEr Srg T
it § W SmwEsar ¥ ger A
FHam areEi & wigwan SQET A0
@ ¥ fAg, 59 FE-vQre # IWAT
ﬁmrtfw AT R

faw otz gemr (wew wiw) fowi &
wiw Imrl w1 T o At @

10211, «it wovre ferg Feray : &
W 9t ag gaw F g A R
(%) v ag e= ¢ fs v & At
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FT FTCAAT woifyy g q9r TEAw Qi
aYorer ¥ fasielt TR @YY & quarg <t
G9qET drer ¥ qer w¥w ¥ s
fedftor & fire aar gar forel # frar
wfafiw sfy sarel &1 Wy v M
W F A ;X

(@) wa feafe &1 amwar 3 &
WA sumA gra dar wfafes FvaaErer
F A famre 37

@ A (st As) : (F) AR (|).
wer Yy F wfewcfragy A Gy
T GUL qT HATR woa & fawe 4t
N ok daed frafamia &1 5@ SRd
§1971-72 % <irdt & wtaw ¥ g€ @9
# gra § o wger & afrad
F Aty § 39 1 @ argm w A &
AT 1000 vy fesdl 7t gard w1
grit | @€t g & @rad 200 grafss)
# frwr o sifaae & dar srEam

og deedl Ft ¥ afEgT gras)
dTAREFAET FY U FQ F fqg AEEE
FTLEATE FT T W &

wmfeac feaa 3o st & fag o ot
% & wfuwrdl § frgfea

10212, iy aqvaes ferg gerary : s
R wAl 4g q@T & 59 S f

(%) 77 ag &= ¢ fir wrfaax feqa
1wy srateg &1 gea wiawrd St oF
Far a1 sfawrd At & ;

(=) ar ag ¥ a= § 5 3% q@H
war ¥R FT f2q7 741 € WX 39 97 &7
w14 AU § 7997 U A7 ¥ Fow
5 gpAT ¥ afgey #1 99F  adwr
Fedi & wfafem alo femmr & ; A

(w) afz g, & ¥ar ffr I &
FIOQ ¥ § AT @ qwAr 7w gm
o+ wfager sorre g ?
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Ted At (oft wemw) ¢ (%) ¥ (7).
satfage & st daame/aaf 1T & éor
wfgwrs TN 97 91 I 1-4-70 ¥
AT ® eyt X fagr v g arfe
T # oF wdwTd O gEw @ ¥
g fFar o7 @ | ¥ 9T § e
fied v & FrdgEwar < w1 swE Tg
qemr 0ifE wrfeae & F # Feewe
# fair qafe s & fear mar &0

rfaT ¥ ewd wen 2 & fee
aft s fagra

10213, ot quraver ferg ey : v
WX ot g7 FaTy 8 gOr FOY fiE

(F) 7ar 7z w= & fr faeeht argar
WTe F1 AR Frelt Twmledt sy s
wrfaaT & qEdr #A 97 A% foar wmar
2 aqifs crzmrat & qaic dem ¥ T 9%
& @y 57 Warfeai #1 wnfoa o
Qe 9 ‘AT @rHr § w1 fare mf
fzar s @war ;

(@) v =g #r av § fs 9% oy
F #rem  wfedt £ 919 3T F aAwf
;R

(m) war @y fawrn ot oot wy
£ areh wgfaer %1 gx F@ ® fag
wrfaaT wuT & e ger 2 Y o
gk gt argw fagray &1 G W
frac g ?

o s (o) o) (%) o (@),
ot ag |

(m) <t g 1 AT ToE ww
D w1 fagrit o & wwarey
wrfeae ardt ard # 3y ¥ ofeady @
& graeg § et do 2 F JY-ATY qF
sfafory s faary &7 frc 8
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AT ted ¥ g (eY) wdfrew
SHAT HeqT GIT @ (A Wty
gra st

10214, st THTEATT SRS w4T
WA 7 g7 T9 A T wA

() =1 g aw g fs wreim @
(- ARl sAr sET # A
¥ g9 FHfeEr ¥ 23 wiw, 1970
R IR T @ fedom gafcie @
wrafag § a99 wauw far ot ;

(=) =1 ag +it @ ¢ 5 st
7 feflome gufosde M1 oF wow
faay ar ;

(w) afx @i, @ ST satr aqr &

(9) FrgFR A g A9 @ w9
R fEr frar g o)

(¥) afz g, @ 9 SomET gRT I
9 g #r i fasmal #1 sra @ g
W Ay fawrmai #1 g7 T G F a@
Larcull-S

R Wit (st =) : (F) T Ao
gifrs s fofen Pt =1 & wfa-
fafgsesr 23-4-70 Y wear weftes &
o ar o dar w7 § Faw A @, A
sttt o mar &

(=) g

(m) & (¥). @ faaww fomd ¥ @&
faay # mew ¥ Sftefaa faemal =1
g fraww % W swmaw o &
TRt wATE w ST gwT-geR 9 T
war &1 [wvqreg § oow omar o e
gem  —3603/70]

aren et (fagre) & dlem & eqm
Qe wTH & wToaT™ o EqraAT

10215, »ft vramemTe Srest ¢
wetfe faww, wrafos e aw
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qAATT-ETd WA qg aAO ¥ HAT ST
fw -

(%) w1 7g wu § fr fgR ¥@
1 fawre dvam, foram @, § qgeTd
&Y F SIS FT CF FICAAT YT FH
wE;

(=) afe g, @ I&%1 sART TR

() war Tvw FER ¥ W IRW
FET TR ¥ faedt wwre F g
qef g ;

(%) afx &, aY 95=1 “@rw ®WTR
W

(¥) @ ar & g &1 7 §f5-
forar &7

siteitfre fammer, werfow s aar
Tram-wT W (s wwefta el
wgae) @ (F) T 9% ARE T A
tar € sreary @) frar &

(®) ¥ (%) s @ T 937 |
wtig WA sHArd giigw W el
weege, T § W

10216, «Y TrRTEATC GTeAt ¢ wAT
WY F g FA B FO FOr R

(%) v sgaw § fs 18 witw,
1970 & widw WY #7 gfvaw, WfE
‘wew' ¥ g ¢, % q@EeE § R
(wmier) feam Iy wedigge § ¥ #4-
st € o qar gt v ;

(@) wrag it sa§ f& Swaw
¥ uw Wy s Aar off gufewm qr;

() afe g, @ w7 9% T ¥ &
wfim geAT 9 ff ;

(w) wr ag @ ew g fr gfowaw
Wy M dAnfrew ®% gEifegeT #



113 Writsan Answers

Al aar e S SHAfa B wrer
q dyey w7y 97 ; W}

(%) afx zt, @t Tasr wtfaer = a7
g 3t wfwdl & faeg s W
Ferame wr wrdard w< w1 d?

W Rt (st w) () ¥ (w).
qar € F v @ § o7 @ g2
9T @ § St

Relief to Supervisory Staff who have
Reached the Maximum of Pay
Scales

10217, SHRI G. Y. KRISHNAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any relief has been provided
to the Supervisory Staff who have reached
the maximum of their pay scales ;

{b) if not, the reasons for the delay ;
and

(c) the time by whzn the matter is likely
to be finalised ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (¢). Yes. Orders
have been issued providing relief in the form
of personal pay for the non-gazetted staff
including supervisory staff on the Railways
who bave been or will be stagnating at the
maximum of their pay scales for two years or
more.

Seiting up of Resin and Turpentine
Factory in Himachal Pradesh

SHRI Y. NARASIMHA RAO:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) whether the National Industrial
Development Corporation working in close
collabotation with the laboratories of the
Council of Scientific and Industrial Research
has de signed a resin and turpentine factory
in Himachal Pradesh :

(b) if so, the total amount of money to
he speat on the project ; and

10218.
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(c) the place where the factory is to be
located 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) A Resin and Turpentine
Plant was designed and engineered by the
National Industrial Development Corporation
Ltd., for the Himachal Pradesh Government
(Deptt. of Forests). The Corporation did
not collaborate in this case with the
Laboratories of the Council of Industrial and
Scieotific Research. The Technology was
based oo the operational data available in
similar plants and the Plant was completely
of indigennus design, All the machinery
and equipment was also procured within the
country,

(b) Rs, 36 lakhs approximately.
(c) Bilaspur, Himachal Pradesh.

Development of Refractory Indostry to
meet Shortage of Fire-Bricks In
Small Scale Foundrles

SHRI V. NARASIMHA RAO :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be picased to
stale :

10219.

(a) whether it is a fact that small scale
foundries of grey irom casting ore are
experiencing great hardship in procurement
of side arch type tapered fire-bricks which
are commonly used for cupola lining ;

(b} if so, whether Government will give
due consideration to the development of
refractory industry while sanctioning huge
outlays for the expansion of steel production
and licensing of grey iron foundries ; and

(c) the steps proposed to be taken in
this direction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRRI F. A,
AHMED) : (2) o (c). Tbe inlormution is
being collec’ed ard will be laid on the Tuble
of the House.
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Betting up of a new Metallurgical Design
Institute with Soviet Assistance

10220, SHRI ARJUN SINGH
BHADORIA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) whether Government have any pro-
posal under consideration to set up a mew
Metallurgical Design Institute with the
assistance of the Soviet Union ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT). (a)
No, Sir.

(b) Does not arise.

Production In Bulter Leather (Shoe)
Factory, Muozaffarpar (Bihar)

10221 SHRI SHIVA CHANDRA JHA :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the produc-
tion in the Butler Leather (Shoe) Factory of
Muzaffarpur in Bihar has been on the decline
during the last three years ;

(b) if so, the specific reasons therefor
and the financial assistance and loan given to
it within t%at period by Governm:nt for
developing the industry ; and

(¢} if not, the annual production of the
Butler Leather Factory during the last three
years and the profits made by the Factory
within that pericd ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Government are not aware
of the existence of any factory under the
name and style of ‘Butler Leather (Shoe)
Factory' in Muzaffarpur in Bihar.

tb) and (c). Do not arise.
Barter Systcmo in Internal Trade

10222, SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL
DEVLLOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is & fact that some
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internal trade inside India is still carried on
by the barter system ; and

(b) if so, which trades and in which
areas and what commodities are the means
of exchangz in those trades ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Government have
not compiled any statistics relating to the
volume of internal trade carried on by
barter system in the country. The task of
compiling data or full statistics of such
interna! trade is stupendous and will involve
much expenditure of public funds which may
pot be commensurate with the results likely
to be achieved.

Proposals for Setting up Separate
Colonles for Beggars Ootside Delhl
and Other Cities

10223, SHRI SHIVA CHANDRA JHA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that Government
are planning to take all the beggars out of
Delhi and other cities of India and settle
them in separate colonies away from these
cities ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). Beggary 1s primarily a respoasi-
bility of the State Governments who have
legislations of their own for dealing with the
problem. The Delhl Administration does
not have any such plan. The Government
arc not aware of such plan in respect of
other cities also.

ITmplemcotation of Decisions of Samastipur
(Zone) Users’ Committee Meetings

10224, SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any action is taken on the
proposals of the Memb of Parliament or
others made in the Railway Users’ Com-

milteg moetings ;
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{b) if 3o, the action taken on the decisions

of the Samastipur (Zone) Users Committee

meetings during the last three years ; and

(c) if no action has been t(aken, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) All proposals made
by Members of Parliament and other
Members of Railway Users’ Consultutive
Committees are examined and action is taken
on them as found justified.

(b) and (c), There is no Samastipur
(Zone) Users' Committee as such, A
Divisional Railway Users’ Consultative
Committee for Samastipur Division has
however been constituted with effect from
1-1-1970 consequent upon introdustion of
Divisional system on the North Eastern
Railway. A meeting of this Committee was
held on 28-3-1970. The proposals made at
this mecting and action taken/proposed to be
taken is indicated in the statement is lald on
the Table of the House, |Placed in Library.
See No. LT—3604/70)

Industrial Units in Okhla and Najafgarh
Road Area of Delhi

10225, SHR1 BAL RAJ MADHOK :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total number of industrial units
in the Okhla Industrial Estates and Najaf-
garh Road area category-wise ;

(b) the increase in their number during
the last three years ;

{c) whether it is a fact that the quantity
of the industrial production of these
industrial units has been steadily growing ;

(d) whether it is also a fact that the
growth of medium and big industries in the
same field in and around Delhi has affected
these sma!l units adversely ; and

(e) if so, the steps Government have
taken to see that small industrial units in
Okhla and MNajafgarh Road area of Delbi
are saved from ubequal competition of 1

VAISAKHA 29, 1892 (S4KA)
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND CAMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) According to the Census of
Industrial Units conducted in 1969 by the
Industries Department of the Delhi Adminis-
tration, there were 122 industrial units in
the Okhla Industrial Estate and 498
Industrial Units in the Najafgarh Industrial
Area

{b) There was ao increase io the number
of units in the Okhla Industrial Estate. The
number of Industrial Units in Delhi as a
whole iucreased at the average rate of 8%
per annum during the years 1965 to 1969,

(c) Yes, Sir,
(d) No, Sir,
(¢) Does not arise.

Restoration of Quota of Copper and
Non-Ferrous Metals to Small
Industrial Units in Delbl

10226, SHRI BAL RAJ MADHOK :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that quota of
copper and other non-ferrous metals to small
industrial units of Delhi was cut down or
totally stopped alter the Indo-Pakistani war
of 1965 ;

(b) whether it is also a fact that small
industrial units in Delhi have been growing
since then ;

(c) whether it is also a fact that in the
absence of direct quota of such basic raw
material, they have to get it in black market
from big importers and quota holders ;

(d) il so, whether Governmeat will take
early steps to restore the quota of copper
and other noo-ferrous metals to small
industrial units of Delhi ; and

(e) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). Yes, Sir.

(c) to (e). In 1966.67 import policy
was liberalised under which small scale units
were graoted import i for import of

bigger units and their progr L
unimpeded on that account ?

pon-ferrous metals. In the case of priority
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industries, they were specifically assured of
adeguate supplies of non-ferrous metals to
meet their full requirements,

Absence of Light and Fan in Passenger
Train between Gomob and Barwadib
. (Eastern Rallway)

10227. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to state :

{a) whether it is a fact that no light and
fan were working in 1.G.B, Passenger train
bogies including Ist Class bogies between
Gomoh and Barwadih statious on the
Eastern Railway on the 21st April, 1970 ;
and

_(b) if so, the action taken or proposed to
be taken against the authoritics concerned 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. Presumably the
Hon'ble Member is referring to his recorded
complaint about the failure of lights and
fans in coach No. FCT 1562 in1 GG
Passenger which left Gomoh on 21-4-1970.

(b) An enquiry was conducied into this
complaint and it bas been revenled that the
failure of lights and fans was due to theft
of components by uasocial elements.

sy A (qfew W) & Cqyw A
A% WA AT WYW BT GUTC

10228, st wWewmw s ;e
R Wi qg W@ S par 54 fw

(v) wrag g & s ofylt W@
# sy fedt Rww # qew e aw o
oo wET % frad o= sty dwnfegi &
U A AT T § ;oW T W)
AT AT E

(=) war gg i aa g fs @ew O
a7 9rE W A1 § wraw  Semiea
T FE AT gHEAHE AT q€T ]

(w) afz g @ 9% ¥EF FT R
FTF # AT FTHTT FT T FTEAE T
w7 faare 3 o1
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(%) afe Fv€ Frdargt w7 &7 fraTe
Af g, A o AT § 7

ok At (st 7eAr) ¢ (F) o AE
(=) st ==
() st (w). ware 7€ F5aAT |

TwedIR w1 wrefe qas

10229, st wizem™ sAT: w0
wtatfrs fawma, safos Ame aa
AT T qg q@ FFq F
fw:

(%) Tweam & fafues fasi & g
& ¥ firr i safirs sdea o fodrame
ST T E

(@) 7m ag ax & 5 wT@RA
strg-aT fomr gamd mEigE, W
¥ gaeqfd of gAY FT Fro@ET o
FYA T TEATEATHI FT qAT A & AT
¥ ot gEAq FIAT 97

(w) =fg g, aY agr o< fa 4 |-
& & gfadeT Frsaro A g AR

(%) afx 7@, @) &% & Hww g
#< war wfasr & ¥ w1 agew s
T w7 geE § 7

wiaifire fawra, wrafos samre e
anaR-wTd Wt (st Gwegm we
wgew) @ (F) W (). et oem ar
Fab vk & & it faww &
farwal #1 wgA GrAfwg T FOR
T @ W & g wEws @wh O
wrer Iugen wfwm ot ATd s o
2 we g & fAAR g Wy
IO G Uog & Ay oy fawi &
art % a¥ew fieg § aur wiveifirs frwet
weeut FediE qame st § -

(1) ot (2) wge (3) Awite
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(4) searer (5) wwEx (6) WER
(7) dwe (8) Smge (9) i
(10) w5y (11) weEE (12) ¥©
aT (13) fw@z

gy W @y SUN FTE
qA & fau feg g & fomer srpfas =
T g\rent #1 gqwfey w1 srger ¥
99 &1 # fawma/fasare frar s g
g1

(=) <, 7€

() wor & 7 93ar )

awea § waglaw wfaat aar wggien
wifew wifadi & grate & fag
af affai w v

10230. st sizw sAr: o
fafy aur gaw s 7=t gy @am
Ft gy w7 5

(%) srggfom wnfaal e aqggfaa
wifew wrfeai & @i & grafe & fag
Y guedffa dYomT § Torear ¥ frgdt
% afeqai a3 F1 g & qur ¥ few
T 9T JATE AT

(w) afe @r 1§ s aff &, @
X 01T §

() w1 ag w9 & f5 goeam &
sy fae § aEle  gwTaa afafa ¥
s e aww § Ay agE & Ry
a el o aeh W @l ¥ agd o
L

(W) afz gi, aY % &1 ww §;
114

(¥) & wx ax g el o oY
wearET § 7

fafw wwmg Wit aRw wSwE
fawma  Tro wwft (wre (siteft) gty
g%) : (¥) aur (&), TorearT T H
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arfadi & fag afeast T3 &7 owrd
TwE AE &, #ifE ag e w_w
FEIT T THY AT F1 ATEAT HT T90AT
fasmr

(M & () v '@ ¥ fedt
fafasz arfe & faq #r o=t aqmar g
7gf fvar a1 | oHeEwr,  1960-61 &
1962-63 % a5l & &w arewe afqfa
Ft AFTT FUT QF T FHATR & fHQ
19250 =qr 7Y ufir g *r af v
ag ufy freht fafeee wig & fong = oY
ST I G9ad I AAET gvgr ¥ fR
WY g @9 & gFar 9f |

qeaHt W W fefres awgeTe
afafadl & dey @zl 6
AR WAt

10231, st wsmme wiar: ¥
[ Tt gg S« FAT FOT O

(%) mrag aa ¢ fF oo o &
fog fedfioa gargsr afufs & wowi
F T §wg aged) § ¥ fear g
qqr A% afafa § wAFE e aar §

(@) afs @, @ @ " & W&
FE goar w0 & gur wAME w@
aar fEg qrai Sy s F @ mar g

() wragft sx & fis 39 Eag
et Bt 9% faafem 8 & owelw
ary gt fefawae afifEd § e
a8 far war aafy o wwew # I
wE arg wgdw fear ar ;) AR

(w) afz g, @ @& s weraw § ?

Tk woR (st W) @ (%) Hew X
JUEvEaT qIRmr afafy & frwrer &,
w aTat & ge-ETe s afafy ¥ fag
41 wuq wTel & e W wer § )
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7g AT WOy w1 qenag w1 fawfa
¥ e o fRr o § | Aegew aftsw
WY Y Hew W swEvEat qoe afuafa
# gy wzed) 1 Ao fowar mar

(@) s afafqey, foew wea
W™ SugmFat ouws afafa o oifes
v ¥ fagfe wxel v feewed
afiefa ok fom sgwa wifs &
IS 9T FT AT § | W A qT i
fax forar o & f v aeem Gt
freilm sfafa S e sx g d ar o
% & 3 afufy & o et wrdwn
Tg ofnfy &1 geer @ 9w § v A
AT WA wfafs & s Haew &
AT &% Y aNgar w1 W g F @
T )

(7) fred @ ast gy 1969 ok
1970 (v& %) ¥ ¥RwW, g F
wEATET W Q@ A€ A Sra Aaghgur
g

(%) worer /& 93 |

TmgT AT (sftst @A) A owEw
i ao gl

10232, st wieramw wftwv: sar
ik weft ag @A # g 7 e

(%) wrag aw g fs stz Ao
wgi FEwi@t @ Ger 10,000 ¥
15,000 & oftwwr @y & Yoy wewfeay
Fqfare wift ¥ ga =fed §og
swr & fag Nif sqge s fafrse
e wg g

(w) v 7g ot g § fr sl
T v ¥y ¥ ag g & fag
SOR ¥ Wy ory e qx dw A
0 & s awiere F agi o s
¥ wwil Y w8 wgfar et g ;
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(w) ¥ ag i v g f5 afw
R FW ¥ IR @W st § fag
agi a1 SYE A9 A8 FomEy o g
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Violatlon of Provision of Companles Act

10233. SHRI RABI RAY : Will the

Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that there were
2464 prosecution cases initiated by Govern-
ment against the 1115 companies acd their
officers for their violation of different
provisions of the Companies Act from Ist
April to 30th September, 1969 ; and

{b) if so, what are the names of those
companies and officers against whom these
prosecutions were initiasted and the charges
against them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) ; (a) Yes, Sir.

(b) Information Is being collected and
will be laid on the Table of the House,

Proposal for underiaking Research Studies
oa Gandhlan thought by Khadl and Viliage
Indusiries Commission

10234, SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Khadi
and Village Industries Commission decided
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to invite eminent economists, scholars and
research institutions to take up research
studies on the various socio-economic aspects
of the Gandhian thought ;

(b) whether it is also a fact that an
expert Committee was appointed to guide
and advise the Commission on the matter ;
and

(c) who ate the members of the Expart
Committee and the work done by them so
far in this connection ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir,

(b} Yes, Sir.

(¢) The members of the Expert Com-
mittee are :

1) Dr. P. B. Gajendra-'

gadkar Chairman
(2) Prof. M. L. Dantwala Member
13) Dr. M. N. Srinivas ”
{4) Shrl Ram Lal Parikh "
(5) Shri Manubhai Pancholi "
(6) Prof. Sugata Das Gupta "
(7) Shri B. T. Acharya Secretary

The Committee met twice at Bombay and
once at Delhi. At the first meeting it finalis-
cd a list of economists and social scientists
to be irvited to undertake studies of impor-
tant aspects of Gandhian thought which would
be an intellectual axamination and assessment
of Gandhian tencts or values in the context
of the present day and in tl:e perspective of
next ten years. The Committee decided to
prepare u working paper regarding the areas
and directions of siudy. The Committee
also examined (a) proposals for payment of
honoraria to senior economists for dissertat
tions, fellowships to be instituted through
Universities/specialised res*arch institutes for
students as well as for teachers undertaking
to do work for Ph. D, (b) schemes for bring-
ing out publications through universities and
(c) the procedure for working fellowships
through universitics and speciallsed research
agencies.

At the second meeting held at Delhi,
the Committee considered the possibilities of
holding a Seminar on the relevance of
Gandhian thought in the present context,
right of publication of thesis or dissertations,
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the working paper and basic paper for social
scientists as well as a proposal for setting up
a Cell in universities which would serve as a
link between the thinkers in the universities
and the constructive workers in the fleld.

At the third meeting thsa Committee
reviewed the progress of the research pro.
gramme and Jecided that the University of
B-mbay might be requested to organise a
Cell to collect papers relating to the Seminars
held in India and abioad in connection with
Gandhi Centenary so that important papers
from among them might be edited and
published. The Cell would also render assis-
tance whenever required to universitles
sponsoring teacher and student fellowship
programmes on Gandhian thought,

Shortage of Power sapply for Industries
in Punjab

10235. SHRI D, N. PATODIA : Will
the Minister f INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the industries
in Punjab are starving for want of power
supply ;

(b) whether it is also a fact that because
of this shortage, the commitments abroad
are likely to be curbed drastically ;

(c) if so, whether Government have
nssessed the extent of thortage, and its nature
i. = whether such shortages are going to be
chronic or a temporary one ; and

(d) if this shortage is a chronic ope,
what steps the Central Government have
taken to help the State Government to meet
the power supply requirement of industries
in Punjab ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) to (d). Information is being
collected and will be placed on the Table of
the House.

Inndequate supply of power to Small
Scale Industries in Rajasthan

10236, SHRI D. N. PATODIA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact thltlllclnpply
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of power for the industries in Rajasthan is
not adequate and the Industrial growth is
being hampered as a result thereof ;

(b) if so, whether any assessment has
been made of the total shortage ; and

(c) the steps taken by the Central
Government to help the State Government to
meet this shortage ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (c\. Information is being
collected and will be placed on the Table of
the House.

Revenue of Mofussil Railway Statlons
near Calcutta

10237. SHRI D. N. PATODIA :  Will
the Minister of RAILWAYS be pleased to
slate :

(a) whether the 1evenue or the Mofussil
Railway Stations within a radius of 20 miles
from Calcutta has shown any improvement
since the imposition of the President's rule
in West Bengal as compared to the figures a
year before the President’s rule ;

(b) if so, the figures of earnings for both
the periods ; and

(c) Government's reaction thereto ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) Yes.

(b) The earnings of mofussil stations
within a radius of 20 miles from Calcutta, for
the period of 21.3 1970 to 30 4.1970 were
Rs. 4,36,32,000 approximately as compared
to Rs. 3,88,05,000 during the period 21,3.1969
to 30.4.1969.

(¢} The Government are happy over this
trend of improvement.

Collaboratlon of M/s. Entente (P) Ltd.
with Forelgn Publishing Hous:s

10238. SHRIS. C. SAMANTA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Entente (P) Ltd. of 3012,
Hardhyan Singh Road, New Delhi has been
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allowed to enter into collaboration agreements
with foreign publishing houses ; and

(b) who are the Directors and Promotors
of this Entente (P) Ltd. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (1) The Government has not so
far allowed any proposal from M/s. Entente
(P) Ltd. for entering into collaboration agree-
ment with any Foreign Publishing house,

(b) Sarvashri Babu Rajendra Prased
Bhaskar and P, K. Moni are the Promotors
and the only Directors of the company.

Observations of Mabarashtra Minister of
Irrigation re. non-delivery of Generators
by B. B. E. L.

10239. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 1o
state

(a) whether the attention of Government
has been drawn to & report in the Financial
Express dated the 23rd April, 1970 under the
caption. “State Plants to Tackle Diesel Oil
Engine Glut” ;

(b) whether the attention of Government
has also been drawn 1o the observations made
by the Minister of Irrigation of the Govern-
ment of Maharashtra on the floor of the
Assembly to the effect that the Bharat Heavy
Electricals had not delivered some generators
ordered with iteven after five years of the
placement of the order ; and

(c) whether Government would look into
the matter and find out the reasons for the
delay and indicaie the steps proposed to be
taken to eliminate such delays ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) and (c). Two 30 MW turbine
generalor sets are to be delivered to Parli
Theriral Power S:at'on by Heavy Electricels
(Indla) Ltd,, Bhopil and not the Bharat
Heavy Electricals Lid., New Delbi. On the
basis of the progress of the site works and
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the progress of manufacture of the machines
at Bhopal, a joint meeting-was held between
the officials of the Maharashira Government
and HE (I) L engineers at Bhopal in January,
1970 es a result of which an erecation pro-
gramme has been drawn up so that the work
on the first turbine could start in early June,
1970. The turbine is now being despatched
to the site. The matching generator was
despatched in April, 1970. The second
turbine is expected to be despatched in
December, 1970 and the generator ahead of
the turbine. Although delivery has been
delayed, it does not appear to have lagged
behind progress of work at site, The reasons
for delay oo the part of Heavy Electricals
(India) Limited are as under ;

(i) The turbine shop of Heavy Electri-
cals (India) Lid., (BRhopal; was
ready for manufacturing work only
in July, 1968 as supply of certain
equipment and machine tools was
delayed.

(ii) The Parli turbine is the first turbine
manufactured by Heavy Electricals
(India) Limited which called fora
high degree of precision work.
Certain difficulties in the fow of
technical manufacturing know-how
from the foreign collaborators also
took place, which —difficulties have
since been resolved.

Coustruction of Overbridges on Road
Crosslogs on the sides of Samastipur
Darbbanga and Sakrl (North
Eastern Rallway)

10210. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the North-Eastern Railway
authorities have examined the proposals for
constructing overbridges on the first road-
crossing of the lines on the North-Western
side of Samastipur, and MNorthern side of
Darbhanga and Sakri junctions of the North-
Eastern Railway ;

(b) if so, the result thereof and the
decision taken thereon ; and

(c) if not, whether the matter is going to
be examined ? .

THE MINISTER OF RAILWAYS
(SHRI NANDA} : (a) to (c). The Railways
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construct road over/under bridges in replace-
ment of existlag busy level crossings provided
the scheme is sponsored by the State
Government/Road authority together with
undertaking to bear their share of cost.
Broadly, as per extent rules, 505 of the cost
of road over/under bridge for a 24 ft. wide
roadway and its approaches (excluding cost
of land for approaches) is borne by the
Railways and the balance 509, as well ag the
cost of acyuisition of any land required for
the approaches is borne by the road
authority.

So far, the State Goveromeat have ini-
tiated the proposal for construction of road
over-bridge at Western end of Samastipur
statlon only and the scheme is still in preli-
minary stage of investigation. The work is
likely to be included in Railway's programme
for 1971-72 provided the location is fnalised
by the State Government and they also pro-
gramme to take up the work on the
approaches which are to be constructed by
them simultaneously. The State Government
has still to initiate action in respect of over
bridges in lieu of level crossings at Darbhanga
and Sakri.

Resetiloment of Muslim Employees of
Heavy Engincering Corporation Ltd.,
Ranchl

10241. SHRI BHOGENDRA JHA:
Wil the Minister of STEEL AND HEAVY
ENGINEERING be pleascd to state :

(a) whether the resettlement of the Mus-
lim employees of the Heavy Engineering
Corporation Ltd, Ranchi has by now, been
completed ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 K. C. PANT): (a)
No, Sir.

(b) A beginoing has been made and 6l
Muslim y have pled the qunrm:s
allotted to them, The resetilement is conti-
nuing slowly but steadily. The issue is a
delicate one, requiring carefully handling,
and will necessarily take some time to be
fully settled.
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Demonsiration by Linemen’s Astoclatien of
Norttiern Railway at Minlster's Residence

10243, SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Linemen’s Association
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of the Northern Railway has been staging
a dharna for the past few days outside his
residence in Delhi ;

(b) if so, the reasons therefor ; and

(c) what are the obstacles in agreein:
to their demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Government are not
aware of any such Dharna,

(b) and (c). Do not arise.

Improvement in the Operation of Delhi-
Safdarjang-Delhl Kishangan] Section
to remove Hardships of Office Goers

10244, SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he has studied the working
of the Delhi-Safdarjang-Delhi Kishanganj
Railway line, which is being operated mainly
for the office-goers ;

(b) whether any representation has been
received to readjust the timings of the trains
s0 as to help the passengers in going to or
comiog from their places of work ;

(c) whether a train takes about 80
minutes to cover the distance from Delhi -
Safdarjang to New Delhi Station ; and

(d) what action he is proposing to take
to remove the above hardships 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) A representation to provide a later
departure to 2 DNS Safdarjang-Delhi Kishen-
ganj Passenger ex. Safdarjang was received
in the past. .

(c) The ruoniog time of passenger trains
varies from 60 to 90 mioutes. The longer
time is dus to some trains having to run
tender foremost instead of engine foremost
which restricts the speed to 27 Km. per hour
instead of 35 Km. per hour. This is because
of lack of facilities of engine turning at
Sufdarjang station. Also the train stops at
7 stations thereby consuming 25 minutes for

ppages and ¢ q declaration and
acceleration. On account of Eogineering
works on the pew line, 15 to 30 minutes have
been provided on different trains to cover the
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engineering restrictions in force from time
to time. Thus, the actval running time for
15 Km. run is only 25/30 minutes.

(d) With effect from 2-4-1970, the de-
parture time of 2 DNS Passenger has been
revised so as to leave Safdarjang station 15
minutes later, The present journey time of
these trains is minimum consistent with the
existing conditions of track and traction.

Associated Holels of India Ltd. Simla

10245. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Amssociated Hotels of
India Ltd., Simla has deslared any dividend
during the last three years and current
years ;

(bY if so, whether Government are aware
that this hotel is getting money from the
public by inflating its assets ; and

(c) the steps being taken to make the
position of the depositors safe ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL. TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The Associated Hotels of
India Ltd. was merged with the East India
Holels Ltd. with effect from 31-3.1968 by
virtue of the order dated 9.9-1968 of the
Calcutta High Court. From the printed
Balance Sheets of the Company for the years
ended the 30th June, 1966 and the 30th June,
1967 it appears that dividend of Rs, 2 lakhs
and Rs, 3 lakbs respectively was provided for
in respect of the crdinary shares to be de-
clared formally at the Annual General Meet-
ings scheduled for the 30th March, 1967 and
30th March, 1968 respectively.

{b) Government is not aware that this
company got money from the public by in-
flating its assets.

(c) The company itsclf applied to the
High Court under sections 391 and 393 of
the Companies Act.
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Authorised and pald up Capital of
Film Companies

10251. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a' the authorised and paid-up capital of
the Premier Film Corporatlon Limited,
Mysore, Sarathi Studio (P) Limiled, Hydera-
bad and Golden Cine Studio (P) Limited,
Madras at the time of their setting up and
as on the 31st March, 1970 and the names
and addresses of the members of their Board
of Directors ;

(b) whether the Managiog Director and
his son have been found guilty ot gross mis-
use of the Company money and whether any
investigations have been made ;

{e) if so, the findings thereof ; and

(d) the total assets of the Directors of
the above Companies and their associate
concerns 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). The information
sought in respect of the three companies
in question is given in the statement
appended.

Statement

(1) Premier Film Corporation Lid , Myiore :
(a) The authorised and paid up capital

of M/fs. Premier Film Corporation

Ltd.,, Mysyore at the time of fn-
corporation yiz, 11-12-1953 was
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Rs. 5 lakhs and Rs, 80,000 respecti-
vely, According to the latest Balan
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share-holdings are indicated below :

sheet of the company for the year
ended 31st December, 1967, the
correspondine figures have been
shown as Rs. 5 lakhs and
Rs. 3,63,000 in the same order,

The Annual Accounts of the company
for the years ended 31st December, 1968
and 1969 have not yet been filed,

M/s. Premier Film Corporation Ltd. has
got two directors, Their names and addres-
ses are given hc!o_w :

Name of Director Address

1. M. N. Rajashekar 368/1, New Sayyaji

Rao Road, Mysore.

2. Smt, M. N. Sharada Chittaranjan Mahal,
Yelwal Road, Mysore

{b) and (c). The Government have not
received any sub.complaint.

(d) The total assets of the directors in

the company in terms ol their
share-holdings are 4,260 shares of
Rs. 10/- each.

(2) mSam!M Studios twt. Lid.. Hydera-

(8) M/s. Sri Sarathi Studios Pwt- Ltd.
was registered on 9-3.1953 at Mad-
ras. Its authorised capital at the
time of incorporation was Rs. 10
lakhs. According to the latest avail-
ble Balance sheet of the company
for the year ending 30th June, 1968,
the authorised and paid up capital
of the company stood at Rs, 10
lakhs and Rs. 8,50,000.

The names of the directors of the com-
pany are as follows :

1. K. Srinivasarao, Mansging Director.

2. S.R. Y. Ramakrishna Prasad,

3. V.R.G; K. M. Prasad.

4. Anil Kumar S/O K. Srinivasarao.

(b) and (c). The Government have not
received any such complaint.

(d) The total assets of the Directors In
the company in terivs of thely

Name of .Direchr No. of shares held

975 shares of Rs, 100/-
each

1. K. Srinivasarao

2. S. R. Y. Rama-
krishna Prasad

1623 shares of Rs. 100/-
each

3. V.R.G. K. M. 50 shares of Ras, 100/-
Prasad each

4. Anil Kumar 950 shares of Rs. 100/-
cach

(3" Go'den Cine Studio Pvt. Ltd , Madras :

() M/s. Golden Cine Studio Pvt. Ltd.,
was registered on 25-7-1956 at
Madras. Its authorised capital at
the timc of incorporation was
Rs. 15 lakhs. As on 31st March,
1969, the authorised and paid up
capital of the company has been
shown as Rs. 15 lakhs and Rs. 8
Iakhs respectively,

The Annual Accounts of the compeny
for the year ended 31st March, 1970 are not
vet due,

The names and addresses of the Directors
of the company are as follows :

Name of Director Address
1. J. M. A, Mohamed 49/1, Karoeswarar
Faroug, Managing Kcll Street, Madras-4.

Director

2. 1. M. Kamaludin 4, Valmiki Street,

Madras-17,

3. G. Krishoanwurthy 6, Hanumar Koll

Iyer Street, Madras-17,

4, K. Santha 4, Gopalakrishna
Iyer Road,
Madras-17,

5. K. Vimala —do—

6, K. Padmn —do—

(b) and (c). The Government have not
received any soch complaint,



139 Written Amiwers

(d) The total assets of the Directors in
the company in terms of their
share-holdings arc as under :

Name of Director No. of shares held

1. J. M. A, Mohamed 45 shares of
Farouq Rs. 1000/- each
2. J. M. Kamaludin § Shares of
Rs. 1000/- each
3. G. Krishnamurthy Nil
Iyer
4. K. Santha 20 shares of
Rs. 1000/- each
5. K. Vimala —do—
6. K. Padma —do—
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Meeting of Representatives of Industrial
and Commercial Organlsations with
Adviser to West Bengal Governor

10252. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AMND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the repre-
sentatives of various Industrial and Com-
mercial Organisations met the Principal
Adviser to the West Bengal Governor on
the 24th April, 1970 ;

(b) if so, the main points discussed ;

(c) whether the Principal Adviser Is re-
ported to have stated that Goveroment are
taking steps to create better industrial at-
mosphere in the State ; and

(d) if so, the details of the scheme drawn
up in this connection 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMBED) : (a) to (d). Information is being
collected and will be placed on the Table of
the House.
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Grant of Increment aund Revised Scales
of Pay to Teachers Employed in
Rallway Schools

10257. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
have taken a decision to grant onec increment
frum e 21st Decemnber, 1967 to teachers
serving in Delhi in the revised scales of pay
recommended by the Kothari Commission ;

(b) whether it is also a fact that the
Railway School teachers have been granted
the same scales of Pay since 1st May, 1969
as granted to the Delhi School teachers ;

{c) whether there is a disparity in the
implementation of the new scales of pay
between the Delhi School Teachers and Rail-
way School Teachers and, if so, what are the
reasons for it ; and

(d) whether the Railway School Teachers
have not been granted one special increment
from the 21st December, 1967 to bring them
on par with the Delhi School Teachers, and
the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The scales of
pay of Teachers in schools in Centrally
administered areas have been revised by
Government (Ministry of Education) from
21-12-1967 on the basis of Kothari Com-

lssion’s r Further, the
Ministry of Education also decided that the
pay of those teachers should be fixed in the
revised pay scales at the next higher stage
with the date of increment unchanged,

doat
ions,

On the basis of the recommendations of
the Kothari Commission as adopted by the
Ministry of Education for schools in Cen-
trally-administered areas, the scales of pay
of Teachers working in Railway Schools have
been revited upwards with effect from
1-5-1969. The adoption of the scales for
Railway Schools was not an automatic pro-
cess and it took some lime to examine the
recommendations of the Kothari Commission
with a view to th:ir adoption in Railway
Schools and orders were given effect to as
snon as decision was taken. The question of
fixation of pay of railway teachers in the
revised scales is already under consideration
in the light of the principle followed by the

Ministry of Education.
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Production of Tin Plates

10258. SHRI DEORAO PATIL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) what is the sanctioned capacity of
the Rourkela Steel Plant, M/s Tin Plate Co.
of India, Jamshedpur and M/s. K. R. Steel
Union of Bombay for production of tin
plates annually and how much is being
actually produced by each of these three
units ;

(b) whether these units are producing to
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their full capacity ; and

(c) if not, the reasons therefor and the

action Government propose to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The capacity of each of three Tin-plate
producers and the actual production during
the period mentioned in the bracket against
cach is as follows ;

(Figures in Tonnes)

Producer Capacity Actual Production

1. Tin-plate Co, of India 75,000 52,043
(1.1.6% to 11.12.69)

2. KR, Ste¢l Union Private Ltd. 60,000 6,422
(1.4.69 to 31.3.70)

3. Rourkela Steel Plant 2,00,000 49,368

(1.4.69 to 31.3.700

(b) No, Sir.

(c) Production has been below capacity
mainly because of shortage of black plates
and tin bars and also labour troubles, Supply
of tin bars is expected to improve. TImport
of tin mill black plates has been freely
allowed. Rourkela is also developing pro-
duction of OTSC quality tin plates, the
requirements of which are entirely imported
so far. .With the improved raw material
position and build up of production at
Rourkela, the demand of tin plates for the
year 1970-71 is expected to be substantially
met.

Bridge at Rallway Crossing at Cottack
Rallway Station

10259. SHRI A. DIPA: Nill the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Orissa, Member of Parlianient and
Public of Orissa have represented and
sent memoranda to Government to have
elther an ‘urder bridge or over-bridge at the

i ing at the Cuttack Railway

Station ;

(b) the steps taken 80 far to redress this
difficulty ; and

(c) the expenditure likely to be incurred
for constructing the over-bridge/under-bridge
and the time for completing this ?

THE MINISTER OF RAJLWAYS
(SHRI NANDA) : (a) Yes.

(b} Proposal to construct a road over-
bridge in replacement of Shikarpur level
crossing at the north end of Cuttack Station
is still in the preliminary stage of investiga-
tion and details have yet to be finalised
between the Railway and the State Govern-
ment,

{¢) Itis too carly to indicate at this
stage.

Screenlog of Election Rules Relating
to Varioos Bodles

10260. SHRI ABDUL GHANI DAR ;
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

{a) whether it is a fact that his Ministry
is screening the rules framed by Government
in the matter of elections to find out which
rules are yirra vires being beyond the
Constitution and the Acis concerning
Panchayats, Local Bodies, Legislalures, etc, :
and )

(b) if so, whether there is any proposal
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to appoint a steering committee consisting
Members of Parliament to assist his Ministry
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No, Sir.

{b) Does not arise.

Maintenance and Repair of Diesel
Oil Eogiges

10261, SHRI ABDUL GHANI DAR:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that due to
inefficiency and negligence on the part of
the Railway Officers in charge of w rkshops
manufacturing locomotives, a large number
of Diesel Oil Engines have gone out of order
and these are also not being maintained or
repaited properly ; and

(b) if so, whether any action has been
taken or is proposed 1o be taken against the
concerned Officers and. if nol, the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise,

Shortage of Tyres and Tubes

10262. SHRI ABDUL GHANI DAR :
Wiil  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plsated to
state :

(a) whether it is a fact that in the last
three vears due to inefficiency and dishonesty
of industrialists, the poor people, who
constitute £0 per cent, of the whole popula-
tions, suffered miserably due to shortage of
tyres and tubes in the country ;

(b) whether it is alsoa fact that there
was collusion between Officers and industria-
lists ; and

(c) whether any criminal case or cases
were rtegistered in this period against any
Officers or industrialists and, if so, the
details thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Government are not aware,
Sir.

(b) and (c). No such case has come to
our notice, however, information from the
State Govts., if any Is being collected and
will be laid on the Table of the House.

Representation by Cltizen’s Committee,
Ullal Re: Repairs of Mangalore
Ulial Railway Bridge

10263, SHRI LOBO PRABHU : Wil
the Minister of RAILWAYS be pleased to
state :

(a: the action taken on the representa-
tion sent to him by the Citizen's Committee,
Ullal that the pedestrain foot-path on the
Mangalore Ullal Railway Bridge, used by
4000 workers, school children and vegetable
vendors is in a dangerous condition due to
the failure of the Railway authorities to
replace missing sleepers and to undertake
other repairs ;

(b) how many sleepers are missing or
damaged and when was the last repair of
the bridge done ;

(c) what is the cost of these repairs,
which a-= delayed ; and

(d) when they would be completed so
that further danger and inconvenience to
the public is stopped ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The Foot-
path has been examined. Mo sleepers are
missing. Out of 3,000 sleepers, abcut 50
which are worn out are being replaced. Last
major r-qairs on the railway bridge was done
in May, 1968 and minor repairs during
Janusry, 1969.

(c) Approximate cost of repairs is about
Rs. 1500.

(d) The work of repairs already under-
taken is likely to be completed by the end
of May, 1970.

Companies Dealiog In Both Spare Parts
for Tractors and Textile Trade

10264. SHRI KAMALANATHAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAl TRADE

AND COMPANY AFFAIRS be pleated to
state :
(a) the pames and addresses of proprie-
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tors/partners of M/s Eastern Associates,
M/s Krishna and Co., M/s S. & S. and S.
N. Goenka & Co, ; and

(b) whether any o these Companies
which are desling in spare parts of tractors
are alg) dealing in textile trade ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). According to the
information available none of the nimes
mentioned are companies registered under
the Companies Act. The information
sought, therefore, is not available in the
Department of Company Affairs,

Improvement in Rallway School at
Ehbarda Road (Sonth Eastern

Railway)
10265, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS

be pleased to state :

(a) whether the Railway Administration
has looked into the condition of the Railway
School at Khurda Road, where the children
are now sitting in an open verandah exposed
to scorching sun and rain ; and

(b) whether Government would direct
the Administration to take suitable measures
for improving this School and for covering
the varandah ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Due to temporary
shortags of furniture as a result of their
being broken or damaged, some of
the Railway Upper Primary School at
Khurda Road have to sit on the floor inside
the school rooms but not in an open
verandah

P Ty

(b) Arrangements have been made to
provide adequate furniture.

Promotion to the Posts of Works
Mistries on Western Rallway
and Avenues of Promotlon
of Dressers, Grade 11

10266. SHRI BHALJIBHAI PARMAR:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that in Western
Railway, the eligible rankers aro gven denied
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promotions to the posts of Works Mistries
{Sub-Overseer Grade I) scale Rs. 150-240
(A);

(b) if so, the reasons therefor ;

(c) how far it is justified in the case of
Dressers Grade II scale Rs. 80-110 A) on
the Railways for whom only 20 per cent of
the posts in the higher Grade of Rs, 105-135
(A) as Dresser Grade I are provided ; and

Wrltten Answers

(d) the steps taken to provide more
higher Grade posts in the scale of Rs. 105-
135(A) for the benefit of Dressers Grade I1 ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No.

(b) Does not arise,

(c) and (d). The percentage distribution
of posts of Dressers in two grades yjz,
Rs, 80-110 and Rs. 105-135 is based on the
specific recommendations of the Second Pay
Commission. Government have recently
appointed a new Pay Commission to review
the emoluments and service conditions of all
Centeral Government Emplovees including
Railways Employees. It is, therefors, not
considered appropriate at this stage to
consider any change in the existing position
of individual categorizs.

Railway Primary School with Hindl
Mediom at Dahod Freelandgun)
Rallway Colony

10267, SHRI BHALJIBHAI PARMAR :
Will the Minister of RAILWAYS be pleased
to state whether the provision of a full-
fledged Railway Primary School with Hindi
medium is not necessary for the children of
Reilway employes who are hailing from the
Hindi speaking States and are more than
40 per cent of the total employees at Dahod_
Freelandgunj Railway Colony ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): No, as adcquate school-
ing facilities in Hindi medium are already
available at Dahod.

Under-Utilisation of Capacity to Produce
Tinplates at Rouarkela

10268, SHRI N. SHIVAPPA : Will the
Minister of STEEL AND HEAVY.
ENGINEERING be pleased to state :

(a) whether it is a fact that on account
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of shortage of black-plates, full capacity of
electrolytic line at Rourkela is not being
utilised to produce tinplates ;

(b) if so, why the black-plate, used in
the production of tinplates by hot-dipped
method at Rourkela, is not being diverted to
the electrolytic line so that less tin is used
and foreign exchange saved ; and

(c) if the reply to part (b) above bein
the negative, whether it is possible to utilise
this black-plate by any other plant using
electrolytic method for the production of
tinplates and, if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR]1 K. C. PANT) : (a)
Yes, Sir.

(b} To a certain extent black-plates are
being diversed to produce electrolytic tin
plates instead of hot dipped tin plates.
Electrolytic tin plate production is planned
to be stepped up from 32,507 tonnes last
year to 60,000 tonpes in the current year;
whereas for hot dipped tin plates, production
is planned to be reduced from 16,816 tonnes
last year to 12,000 tonnes this year. This
production of bot dipped tin plates would be
largely utilised for meeting specific qualities.

(c) In view of (a) and (b) above, does
not arise.

Removal of trock Adda From the Grave
Yard Near Malka Ganj, Delbl

10265, SHRI K. N. PANDEY : Will
the Mipister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
9476 on the 13th May, 1969 regarding
removal of Truck Adda from the Grave
Yard near Malka Ganj, Delhi and state :

(a) the steps taken so far to remove the
truck Adda from the Muslim Grave Yard ;
and

(b) whether the other Parly has taken
any stay order from the High Court and, if
s0, the steps taken 10 get the same vacated ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) It has been ascertained from
the Secretary, Anjuman Quam Raiyyan that
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ths proceedings for the eviction of ths truck
Adda is pending before the competent
authority appointed under the Slum Areas
{Improvement and Clearanze) Act, 1956 and
the case is fixed for 29-5-1970 for further
hearing. Any further action in the matter
will depend upon the decision in the case.

(b) The information is being collected
by the Delhi Administration from the parties
concerned and will be placed on the Table
of the House as so~n as recelved.

Diversification or Expansion of
Industrial Units

10270. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Government
had exempted by its order of the 27th
October, 1966, diversification or expansion of
industrial units upto 25 per cent of existing
installed capacity (in terms of value) from
licensing ; and

(b) if so, whether the said exemption is
still valid ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) Yes, Sir. However review of these
orders is under consideration in the light of
the modified licensing policy recendy
announced.

Coal Saviog Drive on All Rallways

10271. SHRI. DEVINDER SINGH
GARCHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have drawn a
comprehensive scheme to launch a coal
saving drive on all the railways :

(b) if so, the details thereof ;

(c) the estimated saving to be effected by
this ; and

(d) the steps proposed to be taken to
stop the theft and pilferage of coal by the
Railway employees 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.
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{b) The following are the important
+ tets of the coal saving programme —

{i) to ensure that the coal loaded by
the collieries is of the correct
quality and is upto the amounts
shown in the invoices,

(i) to reduce pilferage in transit and in
Loco Sheds by enforcing security
measures,

(iii) to observe performance in relation
to trip rations of various services to
serve as a check on the amount of
coal used by individua! diivers

(c) The extent of the saving that could
be effected would be known after a
preliminary study.

(d) Apart from

security arrangements,
are being taken :—

tightening up noimal
the following steps

(i) Intensifyiog security measures at
points where thefts/pilferage are
heaviest and where concentration of
coal traffic is heaviest,

(i)) Crime intelligence wing of the
Railway Protection Force is utilised
to organise raids and collect
intelligence,

(iii) Escorting of coal trains by R.P.F.
and armed guards through routes
where theftspilferages arc heaviest,

(iv) Strengthening R.P.F. guards at
storage points.

Footpaths on Rallway Culverts and
Bridges on Hassan Railway Line in
Soutb Kanars Mangalore District

10272. SHRI LOBO PRABU :
SHRI GEORGEI FERNANDES :

Will the Minister of RAILWAYS be
pieased to state :

(a) bow many bridges and culverts there
are on the Maogalore-Hassun Railway in
the South Kenara District snd what will it
cost to provide them with pedestrian
footpaths, 3 feat wide ;

(b) considering that such footpaths io a
water locked area will enable movement of
pas:engers to Railways Stations, the reasons
why the Railways should mot incur extra
expendilure ; and
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(¢) if the Railways wish that the State
Government  should  contribute to the
construction of the footpaths, what contri-
bution do they cxpect ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). There are
341 bridges and culverts on the Hassan-
Mangalore railway line on the South Kanara
Disctrict. 1t is not the general policy to
provide footpaths on railway bridges for
public, as it is not desirable from safety
considerations. Besides, on girder bridges
the standard girders adopted by Railways
will be over stressed by this extra loading.
Girders for the Hassan-Mangalore rallway
line have already been ordered to standard
design. Hence the question of State
Government participating io the expenditure
for the foutpaths does not arisc at this stage.
The ezoenditure for providing footpaths on
girder bridges alone will be about Rs. 4 lakhs
(approximate), which, however, does not
include the cost of strengthening of girders.

Suggestion by President, Indian Coal
Merchants Association Regarding
Improvement In Coal Transport
System

10273. SHRI R. BARUA : Will the
Minister of RAILWAYS be pleased to
state :

{a) whether there has of lste beén
deterioration in the movement of cosl in the
country dbe to lack of proper transpoit
facilities ;

(b) whetber the President of the Indian
Coal Merchants association has recently
made certain suggestions to improve the
present transport system : and ’

(c) if so, the details of the suggestions
made and the steps Government propose to
take to make the tramsport of coal satis-
factory in the country ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No Sir. Loadine of
coal in the year 1969-70 was about 3%, more
than that in the previous year. As a result,
the railways lifted 2.45 million tonnes of
additional coal traffic in 1969-70 over the
previous year. More coal could have been
lifted but for poor demand from Steel
Plants and slackening of 1he demand
for brick-burning coal in the last quarter
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of the vyear. Railway  operation was
also severely affeced by a serles of civil
disturbancss, public interference with train
running, theft of telegraph wires an. cables,
theft of overh2ad electric traction wires and
even manhandling of Railway staff on duty.

(b} and (c). Apart from some general
references to the difficulties faced by coal
consumers and middlemen in the transport
of coal, the following broad suggestions were
made by the President of Indian Coal
Merchants’ Association in his speech at
their 37th Annual General Meeting held on
10-4-1970 :

(i) The system of sponsoring should be
abolished,

{ii) Restriction for movement of brick-
burning coal in  four-wheelers to
BOX fit stations and stations within
25 KMs of such BOX fit stations
should be lifted,

(i} Wagon fleet for coal transport
should be auginented commensurate
with the growth of coal industry.

(iv) Increased coal loading should be
achieved  within the  existing
resources by better cc-ordination
between the zonal railways, beiween
the Joint Director Trausportation
(Coalj and the sponsoring authori-
ties and by achieving quicker tum
round of wagons and eliminating
their empty return from colliery

sidings.

Similar suggestions were made in the
past as well by the different Coal Associa-
tions and were discussed by the Railways
in their periodical meetings with the
Associations of coal industry and consumrs.
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There is no separate wagon fleet for coal
loadiog but the over all fleet is being
increased progressively from vear to  year on
the basis of overall estimated iocrease in
traffic including that of coal,

All efforis are made to ensure full co-
ordination between the zonal railwavs to
improve wigen turn round,  Constant touch
is also kept by Jaint Directoar Transportation
(Coal) With the sponsoiing authorities,
colierivs und coal consumers,  Such efforts
will continue to be made in future also.

The refwn of wagons empty from the
collieries’ <idings is a matter which should
receive the attention of colliery owners, who
heve been requested from time to time to
reduc= such incidence 10 avoid wastage of
transport capacity.

Quicker turn tound of wugons planned
visualised provision of n echanical arrange-
ments for loading and unloading by
collierics und consumers, many of which have
not materialised. Turn round has often been
vitiated by heavy detention at loading and
unloading points, Railways are contiuning
ceaseless compaigns requesting the Rail users
to load and unload the wagons quickly and
make full use of the wagons durlng the slack
season lo maximite the usage of existing
assets,

Letter to Prime Minister by Ex-Chalrman
of Committee on Untouchability

10274, SHR1 P. R. THAKUR : Wil
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to tha reply
given to Unstarred Question No, 4078 on the
19th August, 1969 regarding the letter to
the Prime Minister by the ex-Thairman of

Necessity for maintaining ing to
meet the essential demand in the face of
highly inflated Indents for coal hes been
explained to them and different Associations
invited to offer any alternative workable
suggestions,

Brick burning coal has to move in bulk
in BOX wagon rakes io a few focal points
to enable Railways to lift ths beavy traffic and
it has been explained to the coal industry
and consumers that piecemeal movement in
four-wheelers will defeat their programme
of bulk movement, More and more stations
will, however, be made fit for movement in
BOX rakes as demnand is fourthcoming.

Committee on Untouchabiliiy and state :

(a) whether a copy of the said letter
would be laid on the Table cf the House ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI} PHULRENU GUHA) :
(a) and (b). A copy of the letter is laid on
the Table of the House. [Placed in Library.
See No. LT—3606/70]
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Upgradation of Post of Senior Commercial
Officers (Claims) on Railways

10275, SHRI SITARAM KESRI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Posts .of the Senior
Commercial Officers (Claims) in Zonal
Railway Headquart<rs were upgraded 1o that
of the Deputy Chief Commercial Superinten-
dent (Claims) ns the matter of claims had
assumed more importance ;

—
(b) if so, whether it is a fact that the
Deputy Chief Commercial Superintendent
(Claims) in the Northern Railway Head-
quarters has also been given the charge of
ticket checking and, if so, since when :

(c) whether it is also a fact that the
Ticket Checking staff has always been under
the Deputy Chief Commercial Superinten-
dent{(G) in the Northern  Railways
Headquarters as also in other Zonel Railway
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Headquarters, if "so, the reasons

therefor ; and

and,

(d) how many cases of claims were
pending when the post of the Deputy Chief
Commercial Superintendent (Claims) was
created and what is the number of cases now
pending with details of each Division ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Pots of Senior
Commercial Officers (Claims) were upgraded
to Junior Administrative grade uslong with
some other Senior Scale posts taking into
account the worth of charge and increased
responsibilities,

(b) Yes, since 14-4-196Y,

(c) On Northern Railway the Ticket
Checking Staff used to be under Deputy
Chief Commercial Superintendent (G) but
not on all Railways.

(d) A statement is attached.

Statement

Details of Number of Cases of Claims Pendiog with Various units
on Northern Railway

Delhi IRCA Baroda House Varanasi Bikaner Jodbpur Total

Unit Unit
As on 31-3-69 2563 3187 5806 451 900 12907
As on 30-4-70 2790 n 5064 86 83 12494

Fixiog up of inter-se senfority on Transfer
from ope Division to another

10276. SHRI SITARAM KESRI ; Will
the Minister of RAILWAYS be pleased to
state :

(a) whether employees of a Division
whose posts are controlled by that Division
and the inter-sc seniority is determined
amongst the employees of that particular
Division, can be traosferred to nnother
Division without the coosent of the
employees and, if so, on what grounds ;

(b) if not, whether such an employee can
be transferred with his consent and, if so,
on what conditions : and

fe) how would the inter-se seniority of
the employees of the Division where the
traneferred employee is to go, would be
protected ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). Inter-
Divisional transfers without the consent of
an employee are effected very rarely and in
public interest only. Since the employoes
are transferred in such cases in the adminis-
trative interest, they are given protection of
the seniority in the new unit. The Railway
Board have already issued instructions for
careful scrutiny before making such transfers,
which should be niade only when absolutely
inescapable, with a view 1o avoiding hardship
to the staff existing io the unit to which such
transferees are posted.

In the cast of an cmployee tranaferred
from one division to another at his own
request, his seniority is assigned at the
bottom of the seniority list in the relevant
grade in the new unit as on the date of his
transfer. The seniority of the existing staff
is, therefore, fully protected.
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Import of Defective WAM-1 Locomotives

10277, SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether an enquiry or investigation
has been ordered into the circumstances
under which import of defective WAM-I
locomotives was made sometime back :

(b) if so, precise step taken or being
taken in this regards ; and

(c) if the reply to part (a) above be in
the negative, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). No such
enquity or investigation has been ordered.

{¢) The initial trouble of excessive
vertical oscillation at high speeds was
overcome after replacement, by the suppliers
of the locomntives, of the original primary
suspension springs.

Allotmznt of Scooters and Cars to
Members of Delhi Municipal
Corporation

10278. SHRI SURAJ BHAN :
SHRT SHARDA NAND :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the names of the members of the
Muocipal Corporation, who were allotled
scooters or cars in Delhi by the Delhi
Administration or by the Central Govern-
ment under the special quota in the last
three years ;

{b) whether Government have received
any complaint about the sale of cars within
two years by some members of the
Corporation ;

{cY if so, the details of the Complaint
and the names of those members ;

(d) the action taken agalost those
members :

(e) whether any cases have been referred
to the Central Bureau of investigation ; and

(f) if so, what is the report of the
Central Bureau of Iavestigation and the
action taken by Government against them ?
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THE MINISIER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
(a) A statement indicating the
names of members of the Delhi Municipal
Corporation who have been allotted scooters/
Cars by the Delhi Administration against
that Administration’s quota during the last
three years is laid on the Table of the
House. [Placed in Library. See No, LT—
3607/70] No Scooters/Cars have been aliotted
to the Members of the Delhi Municipal
Corporation from the Central Government
quota,

(b} and (c). The Delhi Administration
have stated that one complaint was made to
the Central Bureau of Investigation by a
Member of the Delhi Municipa! Corporation
concerning the sale of czars by Shri Jai
Prakash Goel, Alderman, Delhi Municipal
Corporation,

{d) to (f). The Delhi Administration
have pointed out that Shri Goel was
permitted to sell the cars before the expiry
of two years from the date of their purchase
by the competent authority under Clause
% of the Motor Cars (Distribution and Sale)
Control Order, 1959, as the cars had met
with accidents and were npot functioning
properly. As such, the question of taking
any action against Shri Goel does not arise.

Authorised and Pald-up Capital of
Fllm Companles

10279. SHRI ARJUN SINGH
BHADORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to siate :

(a) the authorised and paid-up capital of
{i) Capital Films (P) Ltd., New Delhi ; (ii)
Cine Films (P) Ltd., Delhi ; and (iii) Tyagi
Anand and Co. (P) Ltd., New Delhi at the
time of their seeting up and as on the 3lst
March, 1970 ;

(b) the amount of loan received by these
companies upto the 31st March, 1970 from
Government, Banks or other parties
separately ;

{c) the amount paid as interest by these
Companies during the last three years ;

(d) the names and addresses of the
Directors of the Companies together with the
names and addresses of their share-holders ;
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(¢) the detalls of their performence
during the last three years and the amount of
their profit or loss, if any : and

(f) the reasons for losses and
estimates for the year 1970-71 7

the

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (f). The required
information about the three Film Companies
is given in the statement laid on the Table
of the Hcuse. [Placed in Library. See No.
LT—3608/07]

Dircei 1 + and Share-Holders of Film
Companles

10280. SHRI K. N. PANDEY : Will
the Minister of TNDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the names and addresses of the Directors of
the following film companies with the names
and  addresses of their share-holders
together with shares purchased or held by
each share-holders ;

(i) Bansal Pictures (P) Ltd., Delhi ; (ii)
Mussoorie Film and Finance (P) Ltd., Delhi
(iliy M/s Digvijai Talkies (P) Ltd., New
Delhi ; (iv) G. K. Navin Theatres (P) Ltd,,
Delhi ; (v) Progressive Pictures Ltd., Delhi ;
(vi) Punjab Pictures Ltd., Dclhi ; (vii) Basu
Distributors (P) Ltd., Delhi ; (viii) Upper
India Pictures (P) Lid., Delhi; (ix) Vijay-
shree (P) Ltd,, Delhi ; and (x) Rajey Talkies
(P) Ltd., Balrampur ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : The required information sbout
ten film companies is ‘being collected and
will be laid on the Table of the House.

Widealog of Underbridge beside Habli
Ratlway Station (South
Ceotral Railway)

10281. SHRI S. A. AGADI: Will the
Minister - of RAILWAYS be pleased to
slate

(a) whether it is a fact that the Corpo-

MAY 19, 1%

Folstan Angwers 160
ration of Hubli-Dharwar, Mysore State, has
deposited its share of amount for the
widening of the underbridge at Hubli beside
the Hubli Railway Station on the South
Central Railway ;

(b) if so, how much amount has been
deposited and on what date ;

(c) whether any execution order has been
issued and work started ; and

(d) if so, when and, if pot, the reasons
for the delay ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). No such
deposit has been made with the Railway, but
it is understood that the Hubli-Dharwar
Corporation have deposited Rs. 1.70,612.50
paise with the Government of Mysore in
April, 1966.

(¢} Not yet.

(d) The Railway can take up the work
only after the State Government shift the
water mains and cables laid under the
cxisting bridge and also make available
necessary land to the Railway.

Goods Maoufactured by H.E.C., Ranchi

10282. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) the quantity and value of goods
roanufactured by the Heavy Engincering
Corporation Ltd., Ranchi during the years
1966-67, 1967-68 and 196%-69 ;

(b) the quantity and value of goods
exported, if any, with the names of countries
to which exportcd during the said period ;

(c) the quantity and value of goods sold
to Government concerns end other private

dividuals in the y, separately, during
the same period ;

(d) the net profit or loss during the
above years : apd
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(e) in zase it is a ¢ontinuous process of
loss, the reasoas therefor and the ways and
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

means that have been thought of to conater- ENGINEERING (SHRI K. C. PANT):
act the same ? (a) :
Plant Year Production
Quantity Value
Heavy Machine 1966-67 14,309.20 tonnes Rs. 4.6.74 lakhs
Building Plant 1967-68 14,611.00 tonnes Rs. 556,93 lakhs
1968-67 23,852.50 tonnes Ra. 1066.79 lakhs
Foundry Forge 1966-67 5,058.26 tonnes Rs. 95.45 lakhs
Plant 1947-68 9,003.13 tonnes Rs. 179.60 lakhs
1968-69 16,641.82 tonnes Rs. 314,07 lakhs
Heavy Machine 1966 67 7 Units Rs. 12.15 lakhs
Tools Plant 1967-68 15 Units Rs. 56.60 lakhs
1968-69 8 Units and Rs.  30.22 lakhs

accessories and
internal jobbing
work for 127.8
tonnes,

(b) 1966-67 : Nil.
1967-68 : Nil.
1968-69 : 500 numbers of cast iron
castings to Jordan at a
price of £13,500 C. and F.
The order was completed
by November, 1969.

(c) The information is not available, It
is beipg collected to the exient possible and
will be laid on the Table of the House.

1966-67 : Rs. 6.23 crores.
1917-68 : Rs. 16.47 crores.
1968-69 : Rs. 14.66 crores.

(d) Losses

(e) Projects of this nature and size
inevitably have a long gestation period during
which skills and productivity can be
improved only gradually. The period
during which losses are being incurred
constitutes the construction period and the
enrly gostation years duria - which production
commenced and is being gradually build up.
With a gradual increase Iin production, the
working results will improve in the comiog

years.
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Allegations Agalnst M/s. Alembic
Group of Industries

10284, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

{a) whether his Ministry has received a
detailed complaint on the 25th February,
1970 agiinst the activities of Mfs. Alembic
Group of Industries trom Shri D. P. Patel,
49, Sardarnagar Society, Chbani Road,
Paroda-2 ;
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(b) if so, the steps taken by Government
to investigate into the various charges made
against the Company ;

{(c) whether one of the charges is that
the Company made a cash donation of Rs.
50,000 to Shri S. K. Patil ; and

(d) whether Government would appoint
a commission to probe into the various
allegations against the company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) and {d). The complaints are recciving
attention,

{c) It has been alleged in the complaint
*A cash donation of Rs. 50,000/- is made
from both these companies, v[z. Alembic
and Glass company, to Shri S.K. Patil
though it is officially made in the name of
Bombay Pradesh Congress Committee.”

Strength of Guards Grade ‘C’ of Danapur
Hesdquarter (Eastern Rallway)

10285, SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the strenath
of Danvpur Headquarier Guards Grade ‘C
has bzen reduced from 80 to 50 ;

(b) whether it is also a fact that there
are 18 vacancies of Guards Grade ‘C’ in the
Danapur Division at present ;

(c) whether it is further a fact that
Duplicate 72 Dn, Parcel Express train ex-
Arrah lo Danapur is worked by ‘C*' Grade
Guard instead of ‘A’ Grade being an Express
train ; and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The informa-
tion is bsing collected ani will be laid on
the Table of the Sabha,

Iocrease In Strength of Guards Grade
‘" at Patoa Jo. (Eastern Railway)

10286, SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be pleased
to state :

(@} whether it is » fact that the strength
of Guards at Patna Jn., Eastern Rallway, hag
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further been increased to 23 by posting of
8 more ‘C' Grade Guards ;

(b) whether it is also a fact that there
is no extra provision of Call Men, Box Por-
ter, Box Godown end a Guards Waiting
Room so far at Patna Jn, ;

(c) whether it is further a fact that there
is mo extra provision for residential accom-
modation for these newly posted 8 Guards
at Patoa Jn. ;

(d) whether these newly posted 8 Guards
at Patoa Jn. are not practically work'ng any
train under the revised paticir. of working as
decided by the Divisional Superintendent,
Danapur Division, Eastert Railway : and

(e) if so, what actior, has been taken in
the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Criteria for grant of leave to Guards on
Indian Rallways

10287. SHR] SARJOO PANDEY
Will the Mipister of RAILWAYS be pleased
to state the criteria for granting extension
of leave and for granting of leave on produc-
tion of Private Medical Certificate, duly
countersigned by the Railway Dociors, Lo
Guards in the Indian Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Grant of leave and
extension of leave oo private medical certi-
ficates for all pon-gazetted employees,
including Guards is subject to the followiag
procedure being abserved :

A Railway servant residing beyond the
jurisdiction (a radius of 2.5 Knrs from the
Railway Hospital/Health Unit and a radius
of 1 Km from the Railway station at other
places) of a Railway Doctor must, if he
requires leave on medical certificate, submit
without delay a sick certificate from the
doctor attending oo him in the prescribed
foim, indicating the nature of the illness and
the period for which the railway servant fs
likely 10 be unable to perform his duties.
The competent authority may, &t its discre-
tion, accept the certificate or refer the case
to the Divisional Medical Officer for advice
or investigation aad them dead with the case
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83 circumstances may require. There is no
provision under the ru'es stipuluting ‘counter-
sigoature’ of a Private Medical” Certificate by
a Railway Doctor, A proposal is however
under consideration for amending the rules
to stipulate that in each case of request for
grant of leave on private medical certificate,
it sbould be obligatory for a Railway Doctor
to verify the case before a private medical
certificate is rejected by the eompetent
authority.

Railway servants residing within the
jurlsdiction of a Railway Doctor must invari-
ably produce a sick certificate in the
prescrited form from thelr Authorised
Medical Attendant, even if treatment is
obtained from a private source, if they desire
to avail of leave on medical grounds.

Quoelifications for Appointment as
Telephone Operator on Rallways

10288. SHRI YASHPAL SINGH : Wil
the Minister of RAILWAYS be pleased to
state the minimum qualifications for a
Telephone Operator appointed ditectly through
the Railway Service Commission and for
those through Depaitmental promotion from
Class 1V staff 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : On tte Railways posts of
Telephone Operators me under the exiant
rules filled by Office Clerks who opt for the
category of Telephone Operator. The
minimum qualification for recruitment of
Clerks is Matriculation/Higher Secondary.
As there is no direct reucritment to the
category of Telephope Operator, no educa-
tional qualifications bave bren prescribed for
the purpase.

Cless 1V omplopecs are normaily not
promoted directly as Telephone Operators as
this category does not fall in their channel
of promotion.

Tewmporawy Werkmen a2 C. T, 1. apd

D. S. T. E. Sections nnder Divisional

Superiotendent’s Office, New Delhi
(Nerthern Rallway)

10289, SHRI YASHPAL SINGH
Will the Minister of RAILWAYS be pleased
to state :

(a) whether some temporary workmen
known as T. L. As. have been engaged in the
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Chief Telegraph Inspector’s and the Divisional
Signal and Tele Communications Engineering
Sections of the Divisional Superiniendent’s
Office, New Delhi ;

(b) if so, the total number thereof, the
nature of their work and justification for
such a huge staff ; and

(c) whether C. T, I.
recruit such huge staff 7

is empowered to

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to ). The informa-
tion is being coliected and will be laid on the
Table of the Sabha.

Closure of Small Scale Industrial
Units In Tamil Nadu

10290. SHRI K. RAMANI: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

{a) the total number of =mall ccale indus-
trial units under the State Small Scale
lndustrial Corporation of Tamil Nadu ;

[b) whether some of the units are closed;

(e) if so, the reasons therefor ; and

(d) what help the Central Government
give to run all the units fully and properly ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (d). The information has
been called for from the Government of
Tamil Nadu and will be laid on the Table of
the House.

Control over Remuneration Pald to
Directors of Public Limited Companies

10291. SHRIS. KUNDU : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY’
AFFAIRS be pleased to state :

(a) whether Governmeant exercise any
contrel 1o determine the salary, allowances,
commission etc. paid to the Managing Direc-
tors ond other important officers of the
public limited companies taking into consi-
deration the size, assets, quantum of sales of
such companies and the qualifications of the

persons ;
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* (b) if so, the details thereof ; and

(c) if not, whether Government eare
proposing to introduce any such measure 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : {a) and (b). Under the provision -
of Section 269 of the Companies Act, 1956,
the appointment/re-appointment of a Manag-
ing Director/whole-time director in a public
limited company or a private company which
is the subsidiary of a public company,
requires the approval of the Centr.]l Govern-
ment. Under Section 311 of the Act, re-
appointment of such persons on increased
remuneration requieres the approval of
Government. In the case of ‘Maoagers’
within the meaning of Section 2 (24) of the
Act, such appointment or re-appointment
also requires Government's approval under
section 38- of the Act. Increase in the
1 ation of Managing Director/Whole-
time Director/Directors/Managers of such
companies or payment of remuneration to
them in excess of the statutory limits of 1%,
3%, 5%, 10%, or 119, of the net profits, as
the case may be, as laid down in the Act also
requires Government’s approval.

While according approvals as above,
Government duly take into consideration the
age, academic and technical qualifications,
business experiance etc. of the persons pro-
posed by the company the size, nature of
business, turnover, profitability, working
results during the previous years etc, of the
company ; statutory ceiling prescribed in the
Act and the Administrative ceilings decided
by the Government from time to time. A
copy of the revised guidelines on managerial
remune ration was laid on the table of the
house in reply to starred guestion No. 360
on 3rd December, 1969.

(c) Does not arise,

Strike by Crane Operators of Rourkela
Steel Plant

10292, SHRI S. KUNDU: Wil
the Minister of STEEL AND HBAVY
ENGINEERING be pleased to State :

(a) whether there was a strike by Crane
Operators of the Rourkela Steel Pant and
of the Cold Rolling Mill of the same Plass
and, if so, when and the reasons therefor ; |
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(b) whether there was agreement for
joh evaluation of the Crane Operators of
the Rourkela Steel Plant in 1967 and, if so,
whether it had been implemented till March,
1970 ;

(¢) if not, the reasons therefor and for
how many months the proposal of such job
evaluation was held up at the Head .Office
of the Hindustan Steel Ltd., at Ranchi ;

(d) what is the capacity initially
determined and demanded by the Ubiun
for Cold Rolling Mill Rourkela for fixation
of stage bound i ive progr and
what was the capacity initially stuck to by
the management ; and

{e) whether there was an agreement on
capacity of the Cold Rolling Mill for the
above purpose and, if 50, what is the capacity
agreed upon and when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir. There was a strike
by the Crane Operators in the different units
of Rolling Mills of the Rourkela Stee! Plant
from ‘A’ shift of 18th April, 1970 upto
1. P. M. of 22nd April, 1970. The Crane
Operators went on strike without any notice
or informing the Management about their
demands. Subsequently, however, it trans-
pired that the reason for th2 strike was the
general demand of the Crane Operators
for upgradation and revision of scales of
pay.

(b) and (c). An agreement was signed
between the Management and the recognised
Union, namely, Rourkela Mazdoor Sabha,
in November, 1968 in which it was agreed
that the jobs of Crane Operators will be
evaluated by the Plant Level Committee,
which consists of the representatives of the
Management as well as of the recognised
Union. It was further agreed that the
revision of scales of pay as finalised
by the Plant Level Committec in the light
of the results of job-evaluation studies
will be given effect to retrospectively with
cffect from Sth May, 1967, Since evaluation
of jobs was to be done by the Plant Level
Committes, the question of bolding up the
proposal of job-evaluation by the Head
Office of the Hindustan Steel Limited at
Ranchi does not arise.

(d) The initial starting target demanded
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by the Union for pickling line which is the
nerve centre for the Cold Rolling Mill was
25000 topnes per month, The rated capacity
being 37,500 tonnes per month, the target
initially given by mapagement was 35,700
tonnes per month,

(e) Yes, Sir, an agreement dated 23.4,70
was enteted into with the Union on the
incentive scheme for the Cold Rolling Mill
and the initial target agreed to for the
pickliog lipe is 28,500 tonnes per month,
Target incicase in stages in  subsequent
months.

A % wAn faest ¥m ) it
WY & &rT gy ¥ oy

10293, =it fagrer fag : ¥n Tl
FAY gg Fary & Har w0 iR

(%) 7 a3 @+ § fir faglt &7 _uw
AT AT F 19 999 T g A
gz s QA af § A W afcumerey
mifxai #1 aga sleE Q) @ Y ;

(=) 71 ag it @ § fir feesfi-smra
gt arfear faelt siwmm § e & fadr
9.00 a3 w¥X 13.30 a% wwet § WY
arrT & fag v & @ s O
e ER

() afz g, &1 w7 GO &1 faar
faeeft W7 K97 01T wmro & fw oF
arit e aft % gwg wwe e &
At afy 4, @Y wb s e £?

Tu Wt (sft ) c () oft Y

(@) o 7 1 wmrT W K TR
faeelt W Wi & dtw wow arel 360
g ard afy faeelt o & 23.25
T geet § Wik 07.05 a% srrq d=
L g

(w) wurer At g7 1



1m M ricten Answers

qutaT W ¥ wgrr-gruvE dwaw O
Ak WA v w1 AW ST

10294, «it fgm fag: a1 W
HA gg 9979 & FAr F4 fF

(F) 7@ 7g aw ¢ & aqugmw
#ex Aor 39T R qX Arerw @ g
gFTE W wuT # ww ‘wfar dw’
FATAT ST @ & AT Iy RO & A &
Y T o1 @Y

(@) smrag staa g fF ap &
T gree wam 1 wifew 2w ¥
fafas s #1 frafw fFar o, 39 q99
IEA IaT W @ATE & e gEed &
9 a1 FT wreaTa fear ar fF agr w9
aar A QA T .7 @ g g
WATE WY /e w § wrfar fuT &
w7 ¥ ofafas fear ot wgr & ; sk

* () afz &, & 5T I R F AN
F AT ERTFWW E W W oA
qTET HT Hraardl FT N E ?

o welt (ot 77T) ¢ (%) wearfaw
T R &1 417 A fArE Ehm Wi}
W aEETAG o W

(@) st g1 WATE o wREw W
wrfew 2w qAmaT o g &, e v
v wew foar A §, sy Ay gfe
¥ oredy ar |

() warer 7€ F=aT )

Allotment of quarters to Rallway
Commercial Clerks

SHRI KIKAR SINGH :

SHRI ONKAR LAL BERWA :
' SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI D. R. PARMAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there are
some categorios such as ‘“Essential” and

10295,
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*“Non-Essential® in the cadre of Commercial
Clerks for allotment of qusrters to the

(b) if so, the such

citegories ;

details of

(c) what are the rules and regulation for
the local residents ; and

(d) the eriteria for allotment of quarters
of such staff ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Earnlngs from Contracts given for
loading and unloading of goods
and parcels

10296, SHRI P. N, SOLANKI :

SHRI D. R. PARMAR :

SHRI A. SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :

Will the Minister of RAILWAYS be
pleased to statc ;

(a) the pames of the private concerns
and Railway Porters to whom loading and
unloading contracts for goods end parcels
have been given during the last three years,
yearwise, on the different Railways and
Zones ;

(b) what are the terms and conditions
for glving such contracts ; and

{¢) the total amount realised from such
contracts 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The information is
being ocoliected and will be laid on the Table
of the Sabha.

(b) The terms and conditions of the
contracts are incorporated in the tender
documents issued for each contract and the
agreements entered into with the contractors
and they vary, to suit local conditions, in
each individuxl case.

(c) No amount is normally realised from
such contracts except carnest money and
security deposits which are refunded subject
to compliance with sgpecified conditions,
On the other band, the Rallways pay for the
work dome by the contractors,
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Rules and regulations for giving
contracts for loading and unloading
of goods and parcels

SHRI KIKER SINGH :

SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

SHRI A, SREEDHARAN :
SHRI P. N, SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that loadiog and
unloading contracts for all types of goods
aod parcels are given to both private
concerns as well as to the Railways ;

(b) if so, the rules and regulations for
the same ; and
(c) the

Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA,) : (a) The work of loading
aond unloading of goods and parzels on
Rallways is either managed departmentally
by employing Railway labour or by awarding
contracts.

(b) and (c). The rules and regulations
in this behall are that open tenders should
be called for the award of cuntracts of
loadiog and unloadiog of go~ds and parcels
and these tenders are considered by a duly
constituted committee who keep in view
the ablity, experience and financial position
of individual tenderers. Where, howsver,
the annual vailue of such a contract is Rs.
1,20,000 or less the contract may be allotted
to genuine Labhour Cooperative Societies of
actuel workers which fulfil certain laid down
conditions without the call of tenders and
on the basis of negotiated rates.

Where the valus of a contract is so small
that no contractor is forth-coming as
bappens at small road side stations the
work is attended to either departmentally or
by entrusting it to the Station Master of
the station at rates fixed by the railway,

At some of the larger stations where the
experience of management of the work by
contractors has brought out the necessity of
the railway undertaking the work itself in
the interests of eficiency, departmental
arrangements are enfurced.

The general policy, however, s to let
cut the work (0 conlractors giving due
preference to gebuine Labour Co-operative
Societies of actual workers,

10297.
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Memorandum from Iadlan Rallways
Technical Soporvisors Assoclation

10298, SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whetber he has received a memoran-
dum from the Indian Railwavs Technical
Supervisors® Association on the demands of
the Technical Supervisory staff ;

(b) if 30, the nature of the demands ;

(c) whether Governmeat have taken any
decision thereon ;

(d) whether Governmsnt propose to
taken any decision on the sectional/category-
wise organisations of the Railway em-
ployees ; and

(e) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) Yes.

(b) The demands are revision of pay
scales, recognition to the Association,
better service conditions, better avenue of
promotions etc,

(c) The demands are being examined
and appropriate action will be taken where
necessary.

(d) to (e). It is not the policy of the
Government to recogaise sectlonal category
wise assocation as it does not fit in the
zonal workiong of railways and will lead to
the fragmentation of trade unions.

Quality of Danlop tyres for Fiat cars

10299. DR. KARNI SINGH: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that due to poor
quality contro! Dunlop tyres for Filat cars
do not last longer than 7000 km ; and

(b) if, so, the reasons why the Dunlop
quality is so muoch poor as agaiast other
types of tyres 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No, Sir,

(b) Does not arics.
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Time Limit for Haoding Over/Takiog
Over Charge by Permanent Way
Inspectors on the Railways

10300. SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :

SHRI DEVEN SEN :

SHRI A, SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

ia) whether it is a fact that 10 days
period is necessary for handing over charge
of all the ='»'ks and materials etc. by the
Permanent Way Inspector at the time of
retivement ;

(b} whether it is also a fact that both
the incoming and outgoing ps=rsons are
required to be present at the time of

handing over/taking over charge of ths
same ; .
(c) whether it is further a fact that

reconclliation of goods on books and inven-
tory in person is also essential :

(d) if so, how it is possible to reconcile
all these within 10 days ; and

(e) the number of Permanent Way
Inspectors who could not do all these within
the time limit on the NMorthen Railway, year-
wise, during the last three years and the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There is no such
time limit of 10 days ; the time for banding
over charge depends upon the extent of
charge involved.

(b) and (c). Yes.

(d) and (¢). Do not arise,

Raoles for Retirement of Permanent Way
Inspector

SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI A. SREEDHARAN :
SHRI KIKAR SINGH :
SHRI S. KUNDU :

will the Minister of RAILWAYS be
pleased to state :
(a) whether it is a [act that there are

10301.

19, 1970

Written Answers 176

some general and normal rules for the retire-
ment of Permanent Way Inspector in the
Railway Department ;

(b) if so, the details thereof ;

(c) the number of Permanent Way
Inspectors on the Northern and Western
Rallways who have not been retired as per
rules ; and

(d) the reasons therefor and the parti-
culars of such Permanent Way Inspectors on
the Northern and Western Railways during
the last thres years ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Al rail-
way servants (excluding the ex-company and
ex-stite rai'wiy servants who have retained
pre-absorption terms and conditions of
service, and who, therefore, continue to be
governed by the rules of ex company and
ex-state Railways that existed at the time
they were taken over by the Government)
including the Permanent Way Inspectors are
governed by Rule 2046 of Indian Government
Railway Establishment Code, Volume II,
which is given in the statement laid on the
Table of the House. [Placed in Library. See
No. LT—-3609/70].

(c) and (d). Iaformation is being collec-
ted and will be laid on the Table of the
Sabha.

Natore of Dutles of Goods Clerks Working
on Statlon Posts and Transit Post
on Northern Rallway

SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

SHRI D. R. PARMAR :
SHRI YASHPAL SINGH :
SHRI KIKAR SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that on the
Northern Railways some of the Goods
Clerks working on Station Post and Transit
Post are pot rotationally changed for working
duties ;

(b) if so, the reasons therefor ;

(c) the details of such Railway
who have worked only on Station Post as
wall as those who have worked only on the
Transit Post ; and

(d) the criteria of such transfers ?

10302,
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THE MINISTER " OF RAILWAYS
(SHRI NANDA) : (a) to (d).  The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Opening of a Country Liquor Shop near
Shanker Road, New Delhi

10303, SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased ta state :

(a) whether it is proposed to opena
country liquor shop on the Ridge near
Shanker Road, New Delhi ;

(b) whether the area behind the Harljan
Colony on Mandir Marg has been neglec'ed
by Government from the point of view of
social welfare ;

(c) whether it is a fact that several
Prime Ministers have given assurances that
the area behind Mandir Marg and the Ridge
would bz developed for -promoting healthy
recreation and social welfare ;

(d) whether the decision to open a liquor
shop and the reported decision to establish
a slaughter house in the same area imply the
giving up of the social welfare approach ;
and

(e) if not, whether Government will
appoiot a Commiitee to recommend measures
for promoting social welfare in the area
constituting the Rabindra Rangashala-Budha
Jayanti Park complex and avold land use
which will be harmful tfrom the Social Wel-
fare point of view ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHULRENU GUHA):
(a) A country liquor shop started functioning
with effect from the 2nd May, 970 on the
Upper Ridge Roud at a distance of about
120 yards from the crossing of Upper Ridge
Road and Sbanker Road.

{b) No, Sir. The entire area behind the
Harijan colony constituting the Ridge has
been shown as *‘Green Area” in the Master
Plan and the Delhi D:velopment Authority
are taking step: to develop it accordingly.

(c) No information about such assurances
is available.

(d) No, Sir,
(¢) The question does not arise.
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Representations from Rallwry Goard
Pensioner’s Organisations

10304. SHRI G, C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state ©

(a) whether Government have received
any petition or representations from the
ofganisations of the Railway Guard pensio-
ncrs, who are receiving pensions from the
Government of India, requesting that in
view of the high cost of living the quantum
of peosions should be increased ;

(b) if so, whether Government propose
to grant an jncrease in the quantum of
pensions now paid to the retired Railway
Guards ; and

(c) the steps Government have taken
during the past five years to ameliorate the
conditions of the retired Railway Guards ?

THE MINISTER OF RAILWAYS
(SIHHRI NANDA) : (a) Representations have.
been received from the All India Retired
Railwaymen's Federations (which cover
guards also) for increasing the quantum of
pension.

(b) and f(c). So far as pecnsionary
benefi*s are concerned Railway guards are
treated in the same way as other Railway
servants except that in the ca.e of the former
a portion of the runn'ng allowance ecarned Is
also taken into account for calculation of
pensionery benefits. It may be stated that
in respect of pensionery benefits the Ministry
of Railways follow in toto the orders/rules
issued by the Ministry of Finance on the
Civil side, In case the Ministry of Finance
decide to liberalise the pension rules further,
:he same will be adopted on the Railways as
well.

Translation, Vetting and Authentication

of Bills, Acts, ete. into Hindl and

Reglonal Languages in Official Language
(Leglslative) Comminsion

SHRI YAIJNA DATT
SHARMA :
SHRI JAI SINGH :

Will the Minister of LAW AND
SOCIAL WELFARE be plcased to state :

(s) the number of posts along with their
designatins, scales of pay and scales of

10305.
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wofk, diities and fesponsibilities and promo-
tional aveauss in the Offcial Language
(Legislative} Commission (including those of
the Members of the Commission), Law
Journal and Ministry of Law in connection
with the translation, vetting and lulhentin-
tion of the Acts, Bills, Amendment eic.,
into Hindi and biher Indian languages ;
and

(b) the number of Bills, Acts, Amend-
ment etc., separately, translated so far with
their year-wise break up in the departments
etc., mentioned in part (a) above since théir
coming into being ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) and (b).
Two statements are la'd on the Table of

the House. ([Placed in Library. See WNo.
LT - 3610/70].

Amount spent on Petitlon Flied agalast
Shri V. V. Girl's Election as
President

10306 SHRI ABDUL GHANI DAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pledsed to state :

(a) the amount which has beep spent by
Government for contesting the petition filed
against Shri V. V. Giri's Election as Presi-
dent held in 1969 in the Supreme Court upto
the 25th April, 1970 : and

(b) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARIMENT OF SOCIAL WELFARE
(SHRT M. YUNUS SALEEM) : (a) and (b).
The Election Commission put in eppearance
in the Supreme Court in pursuance of a
direction issued by that Court under rule 14
Order XXXIX of the Supreme Couit Rules
1966 and not for contesting the election
petilion against Shri V. V. Giri. The expen-
diture in this connection will be ascertained
afier the receipt of all bills from the Couasels
and other persons from the States who were
callcd to Delhi with origioal . doouments and
for filing affidavits,
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Gowds Clerks cogaged oo Biation Post
and Trassit Post oo Northern
Rallway

Writien Answers

10307. SHRI A, SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI D. R. PARMAR :
SHRI KIKAR SINGH :
SHRI YASHPAL SINGH :

Will the Minister ol RAILWAYS be
pleased to state :

(a) whethier it is & fact that there are
two types of Goods Clerks—one known as
Station Post and the other known as Transit
Post oh the Northern Rallway ;

(b) if a0, the natore of work of each :
and

(¢) the time-limit of these Goods Clerks
to stay at each place ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Allotment of Quarters to Rallway
Commerclal Clerks on Northern
Rallway

10308, SHRI D. R. PARMAR :
SHRI DEVEN SEN :

SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :

SHRIT A. SREEDHARAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is & fact that while allot-
ting quarters to the Commercial Clerks on
the Northern Rallway, considerations are
given whether the Clerks are local resi-
dents ;

(b) if so, the reas ns therefor ;

(c) what is the criteris and policy of
Governm .nt for the allotment of quarters to
the local residents ; and

(d) the number of such Clerks on the

Northern Railway who have been allotted
quarters 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (d). The extent
policy is to allot quarters siricily in accor-
dance with the priority of registration except
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In really hard cases, where allotments
are made out-of-turn or on overriding
priority. No discrimination is made between
local residents and outsiders for the purpose
of allotment of quarters. As such separate
statistics for the allotment of quarters fo the
local residents are not maintained.

Demand for Abolition of Upper House

1o Tamil Nadn

10308-A. SHRI V. NARASIMHA RAO :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Tamil Nadu Goyern-
ment have urged the Centre for the abolition
of the Upper House in the State as a
menasure of economy ; and

(b) if so, the reaction of Goverament in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No,
Sir.

(b) Does not arise.

U.N.LC.E.F. Allocation of Fusds for
Projects in Indla for 1970-71

10308-B. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether the U. N. I. C. E. F,
approved and allocation of Rs. 3.6 grores
for projects in India for 1970 71 ;

(b) if so, the names of these projects on
which tbe amount is likely to be spent ;

(c) whether there is also a likplihood of
some funds belng received for the Famjly

Planning Programme to increpse
of well trained augiliary nurnﬂ:’:um

(d) if so, the amount thereof and
the period by which it is likely to be
received ?

VAISARHA 29, (897 (S4%4
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (d). The Government have not so
far received a formal communication from
the Unicef regarding final aliocation of funds
approved by the 1970—Session of the Unicef
Executive Board, However, according to
an intimation received by the Government,
the Unicel Executive Director bad recom-
mended and allocation of $§ 7.581 million
for programmes in India to the 1970—Session
of the Board.

Income-tax Tribunals

10308-C. SHRI BENI SHANKER
SHARMA Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) the number of Income-tax Tribunals
at different places along with the number of
appeals pending before each ss on the 3ist
March of the years 1968, 1969 and 1970 ;

() the number of begches added during
the last three years to reduce the pendency ;
and

(c) the number of members newly
sppoipted duripg the last three years
alongwith the names of the States they come
from ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOC'AL WELFARE
(SHRI M. YUNUS SALEEM): (a) A
statement containing the required informa-

tion Is lnid on the Table of the House.
B  Yepr No. of Benches
added
1967-68 1
1968-69 4.

1965-70 4

(c) Information s being collected and
will be lsid on the Table of the House,
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Statement
1967-68 1968-69 1699-70
No. of No. of No. of No. of No. of No. of
Place Benches appeals Benches  appeals,§’ Benches §appeals
pending pending pending
on on ™ on
31-3-68 31-3-69 31-3-70
1. Bombay 4 15,916 4 15,262 4 i1,733
(Head-quarters)

2. Calcutta 3 14,781 4 16,348 5 18,732
3. Delhi 3 7,809 - 3 9,838 3 9,293
4. Maeadras 2 5474 2 2,937 1 3,645
5. Allahabad 1 3,493 1 3,691 1 4,122
6. Hyderabad 1 3,826 1 4,477 1 4,248
7. Patoa 1 4,204 1 5,576 1 7,164
8. Cochin —_ — 1 1,207 1 1,404
9, Ahmedabad — — 1 3,517 1 3,605
10. Bangalore == —_ 1 481 1 669
11. Indore - —_— - — 1 3,361
12, Chandigarh — — — —_ 1 2,725
13, Cuttack — — — — 1 171
14, NMagpur — — - —_ 1 3,799
Total 15 55,503 19 63,334 23 74,671
Correction of Apswer to Unstarred premises, the earlier reply given mneeds

to Question No. 355 dated 24-2-1970
re. Crimes on the lodian Railways

THE MINISTER OF RAILWAYS
(SHRI NANDA) : As the Government of
Gujarat have ‘intimated revised figures of
crimes committed in passcnger  trains|
railway premises, the carlier reply given needs
correction,

In the statement refertred to the reply te
parts (a) and (b) of the question, figures for
Gujarat Siate ageinst serial number 5 under
column ‘MURDERS' may be read as 4 and
under column *THEFTS' as 269,

Correction of Answer to Unstarred

Questlon No. 1261 dated 3-3-1570

1e. lncidents of Loot, Mourders and
Dacolties on the Western Raliways

THE MINISTER OF RAILWAYS
(SHRI NANDA): As the Government of
Gujarat have intimated revised figures of
crimes committed in passenger trains/railway

correction and correct reply may be read as
follows @

(a) and (b). The number of robbery,
ducoity and murder cases reported from
Passenger trains and Reilway premises was
as follows :

Year Murder  Dacoity R;IIJ;H'!-'

1967 10 1 28
1968 3 5 36
1969 28 6 32
1970 1 -_ 1
(Upto 15.2.70)
Correction of Apswer to Unstarred

Question No. 3911 dated 24-3-1970
re. Distribistion of Biliets to Re-rollers
nnd Exporters

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : In
the Statement laid on the table of 1ke Hcouse
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in answer to para (c) and (d) of the Question
No. 3911 on :4-3-70 below K. R. Steel
Union Pvt. Ltd.. West Bengal allocation of
export quota to M(s. K. R. Stee! Union
Pvt.,, West Bengal had been indicated as
*+2,000 tonnes per month from February, 69
to July, 69, including 1,250 tonnes for wire
rods.” I would like t« point out that it
should read as “2,000 tonnes per month
from February, 69 to July, 69 including 1,250
tonnes of heavier billets (125 mm) ™"

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported Misappropriation of Money
at the London Branchb of the
Central Bank of India

SHRI SEZHIYAN (Kumbakonam): |
call the attection of the Minister of Finance
to the following matiter of wrgent public
importance and request that he may make
a statement thereon ;

“Reported misappropriation of more
than £1.2 million at the London Branch
of the Central Bank of Indin and the
action taken by the Government in this
regard.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI) : Sir, the following particulars have
been asceirtained from the Central Bank of
India regarding the case of suspected fraud at
their London Office.

Arising out of certain irregularities
noticed in the working of the London Branch
of the Central Bank of India the bank
arranged for a special audit of the London
Branch by deputing a special officer to
London on 23rd September, 1969. Later in
March 1970, the General Manasger of the
bank was sent to London to look into some
of the irregularities in some accounts of the
London office, The General Manager
relieved the London Manager, Shn Sami J.
Patel of his duties which were handed owver
to another officer Shri Khalifa. On 15th
April, 1970, the London Office of Central
Bank of India received a telex message from
the Sloman Bank, Hamburg requesting
confirmation from the baok regardiog an
irrevocable guarptec covering ten bills of
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exchange for a totil sum of D.M. 2,000,000
supposed to have been drawn by Mcntex
Limited, London on C. Ramon & Co. Ltd.,
London. The London Oflice of the bank
contacted Mr. C. M., 3hah of Montex
Limiled who denicd having drawn those
bills. On 16th April, 1970, the London
Office of the bank sent a telex to Sloman
Bank denvirg having issued any such
guarantee and requesting them to despatch
to them photostat copies of documents and
bills refcrred to by them and also to exercise
caution. On the same day, the Sloman
Bank informei the London office of the
Central Bank of India that the ten bills of
exchange with the bank’s guarantee were
presented to them for discount by Mr, Mario
di Racca of Mis L. Behrens and Sohne,
Hamburg, private bankers. The letter of
guarantee bore the signature of Mr. S, J.
Patel as Manager and Mr. Hanna as the
Accountant, According to the Central
Rank of India. Mr. Hanna was s Junior
Clerk in the bank and was not authorised by
the bank to execule any documents on
behalf of the bank, Mor were any of these
guarantees registered in the books of the
bank. The bunk has, therefore, surmised
that the ten bills of cxchange and the
guarantec letter are forged documents, On
the 17th April, 1970 the Auditor of the Bank,
Mr, Mistry accompanied by Mr. Shah who
was supposed to have deawn all the ten bills
of exchange on behalf of Montex, called at
the office of the Sloman Baok, Hamburg,
where thev were shown photostat copies of
the Jetters signed by Mr. Patel confirming
that the acceptors of the bills main-
tained an external account with the London
Branch of the Central Bank of India, with
the permission of the Bank of England which,
however, according to the Central Bank of
India was not correct. Mr. Patel is pur-
ported to have writen a letter forwarding
specimen signatures of the officers of the
bank authorised to sign on its behaif. In
this list of signatures, Mr. Hanna's name
had not been included, but Mr. Patel is
purported to have written another letter
advising the foreign correspondents of the
bank, of the appointment of Mr. Hanna as
incharge of foreign business and is also
alleged to have auth d his signat

The photostats of the original letters of
guarantce bear the date 26th March, 1969,
It appeais ihat thete were 1e-issued on the

26th March, 1970.
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The Manager of the Sloman Bank,
accompanied by its legal Adviser, had a
discussion with Mr. Di Racca at the Office
of Messrs L. Behrens and Sohne, Hamburg
when an officer of the Central Baok of India
was also present. Mr. Di Racca was not
egreeable to return all the bills of exchange
aod the letters purported to have been
executed on behalf of the bank for cancella-
tion. When it was pointed out to Mr, Di
Racca by the officer of the bank that the
whole transaction would be nullified as all
these documents (both the bills of exchange
as well as the letler of guarantee) were
forged, Mr. Di Racca replied that he would
sue the bank on the due date of the bills,
{.e., 2:th Jupe, 1970.

The Central Bank of India has deputed
Shri D, V. Taneja, Manager (Personnel) at
its Central Office, to London on 11th May
1970, The Ministry of External Affairs
has requested ow High Commissioper in
London and Ambassador at Bonn, to render
the necessary assistance so Shri Taneja.

According to the Central Bank of India,
there is nothing cn the records of the bank
to show that these guarantees have been
issued. It is not the practice of the bank
to issue guarantee in letter form. as has been
done in this case. Further, none of the
officers of the bank at the London Office is
authorised to issue this type of guarantee.
In these circumstances the bank is of the
view that it is pot directly responsible for
any irregular transaction. According to the
bank, some' interested parties are trying to
folst on the bank these transactions. The
bank’s rcpresentatives in London are in
touch with the Scotland Yard.

The irregular transactions involving bills
smounting to 2 million D.M. (about Rs. 41
lakhs) have so far come to the notice of the
Central Bank of India. The total amount
involved in the suspected fraud will be
known only when all such claims are present-
ed to the bank. M/s. Behsens and Sohne
however, claim to hold with them bills of
exchange amounting in all to 10.5 miHion
D.M. (about Rs. 216 lakhs).

Shri Sami J. Patel was the Manager of
the London Branch of the Central Bank of
India during the relevant period. He has
been in the London office for a long number
of years and has been the Manager of the

of India (CA)

London Branch since 1966, He submitfed
his resignation and was relieved of his duty
on the 26th March, 1970. The bank has
forfeited his provident fund and gratvity
amounting to Rs. 1,15000. His present
whereabouts are not known

st W% sReaw  (Fradsfaw) ¢
Weqy WRYEW, AU IR FT A |
saer ag ¢ fF Wt Agigm 7 9 JEe

faur & 7 facge woa § AR Ay ...

MR. SPEAKER : No please, Sit
down. Mr. Ferpandes, that is not the
practice here. I will not allow it,

st N EEARNW AW F O
fare &t gftmr 1 s & ami & A
ae 7 g ar dar Afm

MR. SPEAKER : This is not the

practice.

SHRI GEORGE FERNANDES: 1 am
not asking apy question. The Prime
Minister’s Secretariat is involved in it. Mr,
Haksar is involved in it. [ have got the
documents with me.

MR. SPEAKER : I am not going to
allow this on record if you go on persisting
like this. There is a regular procedure,
some other procedure, to raise such things.

SHRI GEORGE FERNANDES: You
must allow me to lay this information on the
Table of the House. (Interruprion)

DR, RAM SUBHAG SINGH (Buxar) :
He may be allowed to lay his information
on the Table.

ot tfw v (g&): weaw W@,
g W mim s EfF R A wA
ifad | ag =1 O ¥ AT AR
g1 % aim s § fe g ¥ @
fear W | g AT A W & @
gt |

oft oy forord (5% : womw e,
am ¥ T@EWl F @ F AN EES
weawd §
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st Wl i wers wREa,
A9 XY uF am ga ey ogw #
oft graee graTeRE ¥ )

MR. SPEAKER : [ cannot agree to

of Central Bank of India (CA)
Manager of the Head Office, last Monday
to London to investigate, He met
Indidn correspondents here today to
give fdcts so far known without of course
making any allegations against the many
persons who are in ths picture. On
March 9 this year he was informed”—

it.  Mr. Fernandes, the proper pr
is you should write to me under direclion
No. I15. T will allow it then, but not in
this manner. (fnterruptions)

off o GTATRW ;T A Y T
F1 gra &1 for svesft & g ard sra-
FTE WS § 99 F I X AR F T
A A arfaw % &)

sitw; famd: =@ a=maw &
T AT qe § gfaar g

SHRI GEORGE FERNANDES: [ am
producing the documents. (/aterruptions)

SHRI SEZHIYAN : Sir, as per the
statement given and the information revealed
50 far, the total amount of the bills stated
to have been iovolved in the fraud is
Rs. 2,57 crores. This is the position now.
S0 many other bills and claims may come
later and the amuvunt involved may go wup.
Here the pertinent question arises whether
there is any defect in the procedure of the
banking system in the Central Bank of India,
London, with so many loopholes which
allow frauds to be committed and reéemain
undet:cted. Because the Goveroment has
nationalised the banks, upless ihese loop-
holes are plugged, more and more frauds
may be committed.

The statement made by the hon. Minister
is incomplete in many respects, He says :

“Later in March 1970, tht General
Manager of the bank was sent to London
to look into some of the irregularities
in some accounts of the London offics.”

But he does not say on what date he was
sent. For the information of the House, 1
can read from the press statement given by
the General Manager himself In London,

{.2. Mr. Patel was informed—"of the
posting by the General Manager who
had come from Bombay."

That means, Mr. Patel, Manager at
London Branch of the Bank was posted to
Bombay on 9th March. But the Minister’s
statement fs silent on that date. In the
statement of the Minister, it is not said on
which date Mr. Patel resigned. The press
statement further says :

“He declined to go and tendered his
resignation on the same day"—j.. on
9th March-—"He continued to work till
the end of the month and afterwards
was granted one month's leave.”

So, it is clear that Mr. Patel submitted his
resignation on 9th March. He declined to
go to Bombay but he cx d to work till
the end of the month and he was given one
month's leave also.

I want to know from the Minister under
what circumstances when some frauds have
been committed, the fradulent person has
been spotted and when he tendered his
resignation, instead of putting him under sus-
pdnsion and taking legal action, he was allow-
ed to contioue to work in the same branch.
Even though as per the statement of the
Minister *'he submitted his resignation and was
relieved of his duty on the 26th March 1970,”
according to press reports on the 9th March
itself he had been asked to give his explana-
tion. I want to know why 18 days have
been allowed to lapse before the fraudulent
person was relleved of his duties. Because,
26th March is a crucial date. According
to the statement “The photostats of the
original letters of guarantee bear the date
26th March, 1969. It appears that these
were re-issued on the 26th March 1970."
That Is the exact date on which he was
relieved. That means he has again issued
guarantee letters to the banks in Hamburg,
Therefore, why this man who had submitted
his resignation om 9th March was not

which gives the cxact date also. [ am readi
from the report of the Hindustan Times
Correspondent, Lond~n :
“The headquarters of the bank in
Bombay have sent Mr, D. V. Taneja,

relieved of his duties and why action was
not taken agalost him.

Secondly, the statement gives & very sad
readlog because it ends with a cryppic
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announcement “his present whereabouts are
not known'" Probably this is another case
of Dharam Teja. The facts have not been
brought out clearly in the statement.
According to the press reports :

“The Central Bank also discovered
on contacting the Sentland Yard that
Patel had changed his citizenship nine
years ago and was now a British
citizen.”

A bank which is functioning does not even
know the citizenship of its own employees.
An employee has - changed his citizenship
nine years ago and this is not known to the
bank. T! ' Scotland Yard had to inform the
Central Bank of his citizenship. So, even
rudimentary facts like the citizenship of its
own employees are not known to the bank.
1 do not know under what international law
they are going to extradite him.

Lastly, it has been mentioned in the
stateme :t :

“In these circumstances, the bank is
of the view that it is not directly respon-
sible for any irregular transaction.”

But in the statement to the press correspon-
dents in London by the Manager of the
Central Bank of India, Bombay, it has been
made very clear :

“To safeguard the integrity of Indian
banks, it has annouoced that it will
honour all bills which are validate, what-
ever the amount involved

Therefore, I want a clear statement from the
governmeat whether they are going to honour
the bills which might have been issued
fradulently by an employee while in employ-
ment, whether they are goning to accept these
things because they have been gusranteed by
the bank though fraud has been committed
by an employee.

1 have raised four points. Firstly, I want
to know whether the defects in the procedure
would be rectified. Secondly, even though
the Manager of the London Branch had
submitted his resignation on the €th March,
why he was not immediately relieved
why action was not taken against him and
why he was relieved only on the 26th
March 7 Thirdly, how is it that the
bank was not aware of the citizenship of
its own employec 7 Fourthly, may I know
whother thc baok and fhe government are

of India \CA)

going to accept the responsibility for the
guaraniee given by an employee of the bank?

SHRI P. C. SETHI : The entire matter
is at a verv delicate stage of investigation.
Diring the cour<e of this investigation, when
the Scotland Yard and the concerned officials
and the Embassy people are investigating
into the matter, to make sensation in the
House some of the hon. Members who are
not even connected with the Calling Atten-
tion are just . (Jmerruptions) Let it come,
I am not afraid. Some people are in the
habit of creating sensation ..(Inrerruprions)

SHRI RANGA (Srikakulam): Sir, is
Ite justified in making these all-gations 7 Let
him be relevant here...(Interruption),

st wy formd @ o FTS gw oA
WE?

st wo Wo ¥ : AF wgk frw Ay
LR AR

st W GEAREW ¢ et Fwrer 9
F @) ATETT Y AT TF WG a1 ¥ g
gaTdr Y 98 wred 481 § AfFm g
qETr MG qF 4g FW fFar g W
Y aeATd SEATT Ay a=mr ¢ fow
giEwr & fowma # oamak fawms ¥
AITF AHEAT 7 I gy FY A 2 AR
aret FTIS ¥ fak W gA FE@ A !
G AW T WY HEIRT AT FE DL

(Inrerruptions

SHRI P. C SETHI : Sir, as far as this
matter is concerned it is a well-known fact
tbat the Central Bank of India along with 13 ,
other banks was netionalised after the enact-
ment last year. Prior to that {t was a
private bank and Mr. Patel went there not
only tcday but about 14 years ago to work
in that bank and he was working in various
carafities and becam® the bank Manager
in '966 and not now. As soon as
infosmationwas received by the Central
Bank officers at Bombay that certain
irreguin:i(jes were committed, they sent an
audit peny and immediately after the audit
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party was sent-—I have said in the statement;
some Members have said I have not given
the date—I have said one General Manager
was gsent from here in March. So, I have
given the month. I do not have the date,
That officer went in March. After going
there he asked Mr. Patel that he is being
transferred to Bombay. Mr Patel on that
ground said, *“No™. He is not prepared to go
and submitted his resignation. It is true he
submitted his resignation on Yth and his
resignation was ultimately accepted on 26'h
and he was asked to hand over charge to
Mr. Khalifa. This is all a mattef of inquiry
which the Reserve Bank is conducting and
the Central Bank is conducting. We have
asked the Scotlund Ysrd to conduct this
inguiry.

Then, Sir, with regard to this delicate
matter of legal position whether the bank is
responsible for the documents signed by Mr.
Patel, as far as this guarante= gwven by the
bank is concerned the guarantee of the
exchaoge bills is given on a stipulated or
specified form, This guarantee is only a
gudrantee given by Mr. Patel. Whether this
is also fraudulent or not because some of the
parties who are concerned with the exchange
bills have denied, they have said that the
signatures are forged. They have denied
having received the money. Mi. Haona's
signature is also said 1o be forged because
there is no person of that signature which is
produced there It is some other Hanna
who is only a jumor clerk and not an
accountant. This is all a matter of inquiry
whether this is the position or not. We are
also in touch with our legal consultants on
the basis of this signaiure and letteis ol
guarantee given by Mr. Patel of which there
is o entry as far as the accounts books of
the bank are concerned. There is no entiy
of any such documents in the accounts books
of the bank Then this guarantee is oot
given on the regular form which is the normal
practice as far as th2 guarantee is to be given
with regard to excbange bills. It is only a
simple letter signed by Mr. Patel. Therefore,
all this is a legal matter which will have to
be inquired into and the legal responsibility
would fall according to the legal position of
the bank. This is a different matter. The
bank’'s position is that this is all a forged case
and, therefore, the bank is not responsible,
However. this is a matter which will have to
be decided by the law courts when this
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party files the suit as they have threatened to
sue the bunk when this comes up,

As far as the question of the British
passport of Mr. Patel is concerned he got
the British passport in 1960-61 which was
much earlier and not of recent times.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This fraud of Rs. 22 million in
foreign exchange only represents a fraction
of the mischief. Today, the £ sterling which
should sell at Rs. 18 is being freelv sold in
the market at Rs. 32,

SHRI PILOO MODY (Godhra) : Rs, 35.

SHRI JYOTIRMOY BASU: Rs, 35,
Shri Piloo Mody is right, The dollar has
been sold at a value two and a half times its
normal exchange value.  If you read yester-
day's stateman's Article, Windfa.l of £ and §
in Buck Marker, you will find that it is a
very serious matter. I do wish the Govern-
ment to take a scrious note of the whole
thing. This is how the country's entire
wealth is being drained out. This is another
method, other than overinvoicing and under-
invoicing that they have been doing.

One of the Involved persons, the former
Managc: of the Central Bark, London, Shri
Patel. is, we understad from a very reliable
source, a confidant of a Director of Central
Bank of India when it was in thc private
s=ctor, as also another person who s a very
imporiant man in the Bankers’ Association.
We have sesn his pame many times in the
Supreme Court case.

When Shri Patel was transferred, as the
Minister has said, he resigned on the 9th,
Murch and preferred to stay in London with
his Italian wife, He was living very luxuriously
in London, God knows how he got the
money to live so luxuriously in London. He
decided to stay in London because that was
more lucrative to him.

On the other side, this mushroom German
bank, Behrens & sons, which came into
existence in October 1969, transacted in bills
of exchange dated March 1919, and although
it had a total paid-up capital of DM I.5
million, it bought bills of exchange worth
DM 10.5 million

Governmen! should also know that Shri
Patel, the M. :ager of the Central Bank of
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Indie, London, had transacted between the
months of March and June 1968, an illegal
transaction involving £ 49,000 under tele-
phonic instructions from Calcutta from some
private sector Centeral Bank Director to
clear the debt of & b, numdar of Shri Haridas
Mundra in London, a man called Sukhdev
Varma, The telephone was put through from
a Calcutta office of Shri Mundra after
receiving the black market value of stefling
that was paid in London. Shri Mundra is
now busy taking over British concerns and
rhare-cornering. He is taking out enormions
amount of Indian rupees ¥ia these sorts of
mcthods.

This s,
between the drawer,
forger.

undoubtedly, a conspiracy
‘the drawee and the

Why is it that the statement says :
“The benk has, therefore, surmised
that the ten bills of exchange and the
guarantee letter are forged documents.”?

Why is it that after a lapse of more than a
month the Government is using the word
“surmise™? Why is it that they have not
vigorously inquired into the matter and come
to a definite conclusion ?

There is definitely a serious charge of
corruption. There are corrupt people in it.
There is a gang organised of corrupt people
in order to take out the entire wealth of the
country. Either the whole thing is wholly
forgery or it is outsids the authority that the
bank manager enjoys. Will the hon Minister,
therefore, assure the House that on the due
date the drawer will not be paid the money
and he will repudiate your guarantee ?

Before 1 sit down I would like to inform
that of the two personis I mentioned one is
Shri Bhubha, the former Commerce Minister,
and the other is Shri R. C. Cooper of
Bombav.

MR. SPEAKER : You are mentioning

names of gentlemen who are not present
here,

SHRI P. C. SETHI : | fully agtée with
the hon Member that the matter is very
serious and should deserve our very serious
nitertion  As I have said, it is at & stage of
del'cate inquiries and we are certain'y at it.
1t appears that on certein points the hoh.
Member seems to have more Information
than I have with me. I would certainly take
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asdvantege of the isformation passed on by
him.

SHRI JYOTIRMOY BASU : This is
only a fraction of the whole mischief.

SHRI P. C, SETHI : I shall be further
thankful if you give the whole information.

MR. SPEAKER : I think,
send him to UK for all that.

you better

sHRlbl K. P. SALVE (Betul) : pia
Moscow, of course.

SHRI P. C, SETHI : 1 can only assure
hon, Members that full inquiries will be
made, we would take the best possible legal
advice and would certain act up to the legal
advice.

=t wax @@ g (e @) o
HEqE HENEE, ag Al g4T 2 FOT FT WE
¢ fegmar o dfen feeht § wa® e
WE & 1 & ag @Y w& Fgar v ag e
FOOF T g g A Az 2=
saafada & fF TaaT a7 wre idraEar
FH & a1g AT qEAT, G A qEwT
A gk art F dfadm anrar | w ave
FFORFagT ¥ PRI § W ow
mar ¢ fr sfan @ze sre B G
famiT, F4f @ 7 2 ww | wEY Y@r At
=4t & fr 35 & YT anfem 1 &9 qF
gIaT T @ )

W ¥E & qrt ¥ s I woed
weTa Aoft )Y o fazdt faeft o 18.3.70
w1 fog® IgA e foar @i fs o
%Y ug fazdy o & fireft & 1 o OF
Rz IR TOTT WA &) fasy syadr
gt # it Prar ar o & Aot s &
gu fazdt =Y Qver a1 q§ IJT WgAT ¢

] am reproducing here below extracts

froma letter I have received from a
friend in London.
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*I have been acting as a Consuitant to
a few small Indian businessmen in
London and, in this conpeclion, 1 have
come BCTOSS COme very sinister activities
of the Central Bank of India. I have
already written about this to Mr. Haksar,
Mr, Kamath and Mr, Masani. I write
this to you in the hope that you would
also use your influence somehow to put
the matters 1 outline below right.”

What the Central Bank Manager does
is, in simple language, to assist money-
lenders who are the curse of our people.
He extends to them extra overdraft
facilities at the expense of small
businessmen who are asked to cut their
overdraft to nil. No businessman can
work without certain overdraft facilities;
but when the small businessman is asked
to bring down his overdraft to nil. the
Bank Manager recommends him one of
the moneylenders to the businessman.
This moneylender is already given extra
overdraft facilities by the same Bank
Manager,

“Thercupon when the small business-
man goes to the moneylender, he charges
them & rate of interest sometime as high
as 42 per cent per annum,”

1 faedl s wiehiw A foely | 3@®
am fow et 3 ot evde w1 fAely
fagdt faet ot guat gedt fadt St
6 wiw &Y wet gf faelt § 1 wEwr off
Fg aEA A FE Fw@r§ -

“In my original letter to you I stated
that I bad also written to Mr. Haksar on
this matter. The moneylender in question
Mr. Raman Shab, has received a copy
through his private sources of my letter
to Mr. Haksar. Fortunately for me the
copy letter dose not state either my name
or address ; but I bave been told that
this moneylender is making efforts to
find my name and address and it has
been said that if he finds it, he is going
to use violeat methods towards me for
having written these letters concerning
his affairs with the Central Bank."

oW Y& AT 4% § fs ot fazdr
sar w4t #Y faeht 0, o faaw @
v ¥ @Y g qrg w1 @, ag R
WA TF T A, o dgw fere g, %

of Central Bank of India (CA)
fasr o | 7T W@ A F @R o
Hio wrfo & afd woramadt FTAst ?

ol vy fomd : ogw g B g@Em
gt ¥ Ia% q17 TATID FUNET )

W WA W™ g ¢ TUT JNT @Y
fadt av greas mga #t fast fozd &
J¥9 99 wfowe #1 %¥ faw 0§, @g A
TEAT FATH § |

O wATY Og & fr arox #AeT &
fawms 38 fear @Y ar 7 fear &), afsw
stefte v & fogiv ara Afvgdme
fear, a7% fawe g & ¥ fear ?

el 9w ag § f5 wmd @l ¥
Fgr & 5 Aww wifee femr war @
srfez #Y foi¥é wr §, 7g o a &
qgar fear iy WX @ A & oW
HA9< § a7 § FE agt Pt 9 w0
1 f@iE €1, a1 99wl 4T WA ATfRE WY
e fi 7 e ¥ AwAenaT @
T 41 &%) & | wifee Fuie ¥ e T
w1 § 7w mfee fuR g s
3T £ F¥e fasd & arg o1 SEad
I WG, qg AR HAG W @ &)
# et #t finfaaw dfadw & fag 6ic
fea & faq =t war ¢ 1 & saT wgar
& % ®ar @y e are wrEo & grayr WWAY
W FUT F AW AT 60 7 wiferdEr
arel & AT q@ FAF "y qraAr |

w727 A1 gfew ol wHA N gfaw
qERIETa FT G & | Ay g ggi F 9
difaae awa agt AR N aw @ @
g W FIwT SAEY wgt wiaw w7

EW A% MW weAld AY weAr wifgd
v g9 wafs @&t Fr Fgamedme @t
war , N qw A § x5 wAwr W T
72, IAFT (AW FogT Q) &% fag W
wai www IoF @ § 1 wvE sRwew wlTd
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[» w=T @@ 7]
Ftf fafode mefmd A a=rg 87 oW
oY qTH WI9g 4TI 4 AT T £ | W
FERH g 7 g, Tad fa¥ awr
FTFTE § ? T & faars wow
fa enft av i A sY 27

SHRIP. C. SETHI : 1 could say with
still greater emphasis how Mr. Feinandes is
in the habit of creating sensation. The only
fact that he has brought out kere through
Mr. Kanwar Lal Gupta is thal tbere is some
letter written by some Party 1o Mr, Haksa: Mr.
Kamath and Mr. Masani. On the basis of this
letter Mr. Fernandes has claimed that he has
written a letter, He also says that there is
another letter of April 6 from this party
saying that his original letter also was sent
through Mr. Haksar. Here instead of three
persons only one name remains. He has not
mentioned about the other two names. Then
he imaginarily comes to the conclusion that
the copy that this gentleman has received has
come only from Mr, Haksar and not from
any other source in which the two other
names are mentioned. That 15 why 1 say
that this is juping at conclusions which are
purcly politically motivated and have nothing
1o do with the substance of the case.
(Unicrruprions; Mr. Haksar comes because
of the Prime Mmister.

st waT W qev gt & (e,
AT FOET | AT qg wEr g 5 Sy
TAT 4 ALY, THEH A A WM TS
Fagd | fow & aww & W, W
e Faw & fag da g 7

SHRI P, C. SETHI : This is another
thing to ask for an inquiry as to how this
party got the copy, But to jump at a
conclusion that it was only Mr. Haksar who
has done so, thisis what I am trying to
point out that there is ample political moti-
vation. Politics apart, I can only assure the
hon Members...

SHRI KANWAR LAL GUPTA : What
about inguiry ?

SHRI P. C, SETHI; Shri Kanwar Lal

of India |CA)Y

Gupta has mentioned that this case has
happened because of nationalisation.

SHRI KANWAR LAL GUPTA : No,
oo.

SHRI P, C, SETHI: That is the way ot
putting it. I would only point out that not
only this case but whatever information we
have or wherever we receive complaints, they
aie thoroughly investigated and inquired
into. As far as this case also is concerned, we
have handed over this matter to the Scotland
Yard and we are also in touch with our
legal consultants and the High Commissioner
is also in the picture both in London and in
West Germiany and I can only give this
assurance (hat we would do all the best that
we could to complete the inquiry and biing
the culprits to the necessary process of law.

=i} ®aT AW I dY ag FAr §
F¥ AT qg e, TWH AL H WU
T gy | few A e & W,
EHE AT FUT & Ay da g ?

SHRI P. C SETHI : So far as the Audit
Report and the report of the Central Bank is
concerned, we have not seen the Audit
Report ourselves; it is with the Central Bank

and they are making enquirics about it,
Unless 1 go in to it | cannot say

SHRI KANWAR LAL GUPTA : You
may lay it on the Table of the House.

SHRI P. C SETHI : How can 1 lay it
on the Table of the House 7

&t waT ww g : wifee fod & A
H qar 41, QUgaiEl F ak ¥ qar a1
wfeT g5 70 qarar ¢ 1 faurm 6t aEy
g 1 gARaT T HT AU A wEw ?
fipet &1 ot ST AGE AT § 1 F wAET
T wWgar g |

ot vy fomd : geEx @@ ¥ @
Wil | W G T § RS 6
WY @ Wi g7
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SHRI RANGA : I would like you to
apply your mind to theie two points. When
such a serious matter has been brought to
light is it not their duty to go through the
Audit Report ?

SHRI J. M. BISWAS (Bankura) : --rose
(Interruption)

Mr. SPEAKER : May I request you to
resume your seat ? This is not a matter to be
viewed on party lines. We are all concerned
with it. There 18 no question of your party
line,

SHRI J. M. BISWAS : Are you allowing
everybody tu put a question, Sir ?

SHRI RANGA : He simply says that he
has not seen it. Will b2 s2nd for it, see it,
and then as the hon Member said, will he
place it on the Table of the House ? He
should see the report made by the General
Mapager or whoever had gone to London,
study the whole thing and then tell us. I
he had oot seen it he should see it, and then
place it on the Table of the House. lnstead
of that, is it open to him 1o say that he bas
not seen it and therefore he dismisses this
demand 7°

ot oy T : wrfez g qar w2
9T TEAT SrfEd |

S WAT WTW A ¢ @Y & WA
T | SR AT f A sy &7
WEqE WER7, R HUE §9d 7 GerEr
&1 ¥ ai srwer AR £

MR. SPEAKER : He has ahieady replied
to that point, about the Audit Report.

SHRI KANWAR LAL GUPTA : About
the General Manager's Report ?

SHRI P. C. SETHI : About the Audit
Report, I have said, I have not seen it. It
is not customary to place the Audit Report
on the Table of the House.

SHRI KANWAR LAL GUPTA : Why
not customary ? Now it Is a natiopalised
baok. Mr. Speaker, Sir, you should protect
us. Why should he say, it is not custo-
mary ? This is the firt time this is coming

of Central Bank of India (CA)
up; and this is a Natiopalised Bank
want to bhide their own sins.
serious matter.

They
Itis a very

MR. SPEAKER : There is a limit to it.
On this point, whether it is customary to lay
the Audit Report or not, I will examioe this
issue. Mr. Supakar.

SHRI SRADHAKAR SUPAKAR
(Sembalpur| : The Statement which was read
out by the hon Ministe-......

SHRI MORARJI DESAI (Surat) ;: There
is no guestion of pot being customary. This
is the first 1imec it has become a Nationalised
Bank. Therefore there can be no precedents
in this matter. 1 think there should be no
objection 1o placing the Report on the Table
of the House.

SHRI SRADHAKAR SUPAKAR:
The stalement which was read out by
the hon. Minister in reply to the Call
Attention  Mution  together  with some
of the reports which appeared in
papers  like Hindustan Times quotations
from which were made by my friend Mr.
Sczhiyaa go to show that there is something
very serious in this matter which was
neglected criminal.y by the Government,

From para 2 of this statement it would
appear that this irregularity in the Central
Bank of India was known by the Govern-
men' in the month of September, 1969,
But, they did not take appropriate action
in this matier till very late. It is stated
that a Special Officer was deputed to
London on 23rd September, 1969. That
should have put the Government on the
alert right from that date. But, probably,
they did not take any action till this
question of the transfer of this Officer,
Shri Patel, came up in March. 1970. It is
strange to find that though Shri Patel was
transferred from London to Bombay in the
first week of March, 1970 and he refused
to come to Bombay, still, he was permitted
to continue in his office till the 26th March,
1970 when be submitted his resignation. It
is stated that he was relieved of his duty
on the 26th March, 1970 by the Govern-
ment. Though irregularity was committed
by this officer, Shri Patel, he was allowed
to continue till 26th March, 1970, It
appears that most of this mischief was done
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[Shri Sradhakar Supakar]

between March 9th and 26/h 1970.
quoting from the last line of para 2.

“It appears that these the bank
guarantees weie re-issued on the 26th
March, 1970.”

I want the Minister specifically to amswer
these points,

I am

Firstly why no action was taken when
these sericus irrecularities were found out
on the 23rd September, 1969 and the
Government was put on the alert by the
Special Audit. Seccondly I want to know
trom him as to why Shri Paiel was permitted
to liandle these bank &ffuirs between Lth
March, 1970 and 20th Merch, 1970, My
third questiony about the bank guatantee.
1 want to hknow specificelly from the
Minister as 1o whether it is not  (ustomary
before the natiopalisation of 1he Central
Baok in their Loondon Branch, for the high
officers, like the managers, to issue these
guataotecs. How for were the customers
of the bank aware of the fact that on plain
paper guarantees could be issued by any
oflices like Shri Patel or Shri Hanna ?
These are the questions that I want to ask
the Hon, Minister.

SHRI P.C. SETHI: As far as the
question of Government not taking any
action from 9th Sepiember, 196» is con-
cerned, 1 would like to point out tbat this
question of knowing about any irregu-
larities with regard 1o the brench of the
Central Bank in London this is what I
bave said with reference to the head office
of the Central Buank arcse only when the
head officc came to koow apout the
irregularities, The Lead office deputed the
audit party in September, 1969. Therefore
the question of governnent’s coming inio
the picture or its not taking any action does
oot arise,

As far as the question of bank’s super-
vision is concerned, it is certaioly true that
prior 10 natiopalisation, as far as the
particwlar branch is concerned, 1 shonld
also like to educate myself on these points,
whethcer there was a proper internal audit
or whether there was proper supetvision and
imspection or not. This is a point which
will have ‘to be examined witha view to
finding out whether there was a proper
internal audit and superviion of these
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foreign branches of the banks. As to
whether prior to nationalisation this was
done by the various head offices of these
banks, T shall have to make inguiries, and
we slall certainly have to look ioto this
matter and streamline the whole position.

Therefore, there is no delay on the part
of Government, As soon as the head office
of the bank came to know mbout these
things, they had sent an audit party.

SHRI RANGA : Therc was a delay
of 20 days in accepting the resignation.

SHRI P C. SETHI: As far as the
issue of these letters is concerned, Shri
Srachakar Supakar had asked whether it
was customary or nol to issue such letters
to the parties from the side of the banks
I may submit that the system of exchange
bills is a wverv well known practice and it
is 8 very important documeot where a bank
guaraniee is taken. Therefore, there iz a
specific form us far as bank guarantee is
cuncerned ...

SHRI SRADHAKAR
Bank guarantee or letters 7

SUPAKAR :

SHRI P, C. SETH1: As 1 have said,
there is a regular form for it, and, therefore
it is pot issued in the torm of letters.
Whether the officer concerned hed the
authority to issue those guarauiees and
whether he could do so in tke form of
letters, whether those letters are authenticated
or forget ctc. are all matters for inquiry,
and a very delicate legal matter has cropped
up. So, I would pot enter into that and
say that this should be done ormo'. I
would only like to assurc the House that
we take all possible steps to see that proper
investigations are carried out. With regard
to the internal audit which the Central
Benk's office bas conducled, we would ask
the Reserve Bank to go into the audit
repori although it is an internal audit report,
and we would ask the Reserve Bank to
apprise us of the facts, and when the facts
are known, 1 would come to the House to
apprise it about this matter.

AN HON. MEMBER :
those letéers 7

What about
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MR. SPEAKER :
on the Table.

SHRI S. M. BANBRJEE (Kanpur): I
bave already written to you that in Herdwar,
there is a strilke going on...

Pap-rs Laid

Papers 10 be Laid

MR. SPEAKER : Now, let us proceed
with the business before the House. I
shall come to that at a later stage

13.08 hrs.
PAPERS LAID ON THE TABLE
Papers under Companies Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): On behalf of Shri
F. A, Ahmed I bezg to lay on the Table a
copy each of the following papers under

sub-section (1) of section A1YA of the
Companies Act, 195 ;-
(1) (i) Review (Hindi and English

versions) by the Government on
the working of the Hindusten
Photo Films  Manufacturing
Company Limited, for the ‘ear
1968-69.

(iiy Annual Report of the Hindustan
Photo  Films Manufacturing
Comnpany Limited, for the year
196%.69 along with the Audited
Accounts and the comments of
the Compiroller and Auditor

- General thereon  [Placed in
Library. See No. LT-3578/70]

Review (Hindi and English
versions) by the Government on
the working of the National
Newsprint and Paper Mills
Limited Nepanagar, for the year
1968-69.

(i) Annual Report (Hindi and
English versions) of the National
Newsprint and Paper Mills
Limited, WNepanagar, -for the
year 1968.-69 along with the
Audited  Accounts and the
comments of the Comptroller
and Auditrr General thereon.
[Placed In Library. See No.
LT—3579/70)

(2) (i)
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(3) () Review (Hindi and English vers-
fons) by the Government on
the working of the Instrumenta-
tion Limited, Kota, for the vear
1968-69,

(i Annual Report of the Instru-
mentation Limited, Kota, for
the year 1968.69 along with the
Audited  Accounts and the
comments of the Comptroller

and Auditor General thereon.
[Placed in Library. See No.
LT—3580/70)

(4) () Review (Hindi and English

versions) by the Government on
the working of the Hindustan
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
30th September, 196K,

(ii) Annual Report of the Hindustan
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
3Uth September, 1968 along with
the Audited Accounts and the
commcnts of the Comptrolle:
and Auditor General thereon.

[ iaced in Library. See No.
LT—3581/70)
(5) (i) Review (Hindi and English

versions) by the Government on
the working of rthe Sambhar
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
30th September, 196,

(li) Annual Report of the Sambhar
Salts Limited, Jaipur for the
period from [st October, 1967
to 30th September. 196% along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon,
[Placed in Library. See No.
LT—3582/70)

Papers ander Alr Corporations Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
On behalf on Dr. Karan Siogh, 1 beg 1o
lay on the Table a copy each of the follow=
ing papers (Hindi and English versions)
under sub-role (5) of rule 3 of the Air
Corporations Rules, 1954 : —

(1) Suthmdry of Brdget Egtimates
for Rewetde and Expénditiry
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[Dr. Sarojini Mahishi]
of Air India for the year 1970-71.
[Piaced in Library. Ste No. LT-
3583/70]

(fl) Summary of Actuals for the year
1968-69, Budget Estimates and
Reviced Estimates for the year
1969-70 and Budget Estimates
for the vear 1970-71 under
Capital of Air India. [laced
in Library. See  No. LT—
3584/70]

(iii) Summay of Budget Estimates
of Revenue and Expenditure of
the Indian Airlines for the year
Y7071 [piaced in Library. See
No LT--3585/70]

(iv! Summary of Actuals for the
year 1962.69, Budget Estimates
and Revised Estimates for the
year 1969-7% and Budget Esti-
mates for the year 1970-71 under
Capital of Indian Airlines
[Piaeed in Library. See No.
LT—3586/70]

Report of Employees’ Provicent
Fund Scheme for 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): [ begto lay
on the Table & copy of the Annual Report
(Hindi and English versions) on the working
of the Employees, Providenr Funds Scheme,
1952 for the year 1968-69. |Placea in
Library. See No, LT—3587/70] -

Report of Press Cooncil for 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): Ibegto lay on
the Table a copy of th: Annual Report of
the Press Council of India for the year

1969, under section 18 of the Press Council
Act, 1965, [Placed in Library, see No.
LT—-3588/70]

Papers under Companies Act
THE MINISTER OF STATE IN THE

MINITRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
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METALS SHRI JAGANATH RAO): I
beg to lay on the Table a copy each of the
following papers (Hindi and Eoglish
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :—

(i) Review by the Goveroment on
the working of the Pyrites,
Phospbates and  Chemicals
Limited, for the year 1968-69.

(ii) Annual Report of the Pyrites,
Phosphates and  Chemicals
Limited, for the year 1968-69
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon, [Placed In Library. See
No. LT—3589/70]

Papers under Companies Act

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRIK.C. PANT): I
beg to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act,
1956 :—

(1) Review by the Government on the
working of the Mining and Allied
Machinery Corporation Limited,
Durgapur, for the year 1968-69.

(2} Annual Report of the Mining and
Allied  Machinery Corporation
Limited, Durgapur for the year
1958-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor Geperal
thereon, [Flaced in Library. See
No. LT--3590/70]

SHRI BAL RAJ MADHOK (South
Delhi) : 1 want to make one submission in
regard to this item....

MR. SPEAKER : The hon. Membet
should have sent previous notice in writing.
He canoot just get up in this mapner and
speak. He should give advance intimation.

SHRI BAL RAJ MADHOK : It is not
pecessary, I can get up after the item is laid
on thc Table of the House,

MKk. SPEAKER : It is the accepted
practice and convention in this House that
previous intimation should be given.
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SHRI BAL RAJ] MADHOK : The hon.
Minister has placed the report of the MAMC
for 1968-69 on the Table of the House. The
MAMC is a big public scandal. The Com-
mittee on  Public Undertakings has already
recommended in its report that this should
be closed down. This undertaking had an
authorised capital of Rs. 20 crores, and it
has already lost Rs. 21 crores. 1 want to
know...

Papers Laid

MR. SPEAKER : There can be no ques-
tions now, I am not going to allow it.

SHRI BAL RAJ MADHOK : Only the
accounts for 1968-69 are now placed on the
Table of the House...

MR. SPEAKER : The
isa very responsible Member,
know that...

hen. member
He should

SHRI BAL RAJ MADHOK :
want to say...

I only

MR. SPEAKER : The hon. Member
can give a regular notice,

SHRI BAL RAJ MADHOK : They are
only placing the acccounts for 1968-69 on the
Tuble of the House now. [ only want to
know what is the latest position, and what
action they have taken on the report of the
Committee on Public Undertakings....

MR. SPEAKER :
allow this now.

I am not goiog to

Statements showing Action taken by
Government on Assurances etc,

THE MINISTER OF PARLIAMEN-
TARY, AND SHIPFING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : I beg
to lay on the Table the following statements
showing the action taken by th Government
on various assurances, promises and under-
takings given by the Ministers during the
various sessions or Fourth Lok Sabha :

(i) Supplementary Statement No. I
Tenth Session, 1970

(ii) Supplementary Statement No. IV
Ninth Session, 1¢69

(iii) Supplementary Statement No. VII
Eighth Session, 1969
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(iv) Supplementary Statemeat No. XVII
Seventh Session, 1969

(v) Supplementary Statement No, XII
Sixth Session. 1968

(vi) Supplementary Statement No. XIX
Fifth Session, 1168

{vil) Supplementary Statement No. XXV
Fourth Session, 1968
(viii) Supplementary Statement No. XIX
Third Session, 1967
(ix) Supplementary Statement No. XXVII
Second Session, 1967

[P:aced in Library. See No. LT-
3591/70.)
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Papers under Companies Act

SHRI BHANU PRAKASH SINGH : On
behalf of Shri Raghunatha Reddy 1 beg to
lay on the Table—

(1) A copy each of the following papers
under sub-section (1) of section
619A of the Companies Act, 1556 :

(1) Review (Hindi and English
versions) by the Government on
the working of the National
Instruments Limited, Calcutta,
for the year 1968-(Y

(ii) Annual Report on the National
Instruments Limited, Calcutta,
for the year 1968-09 along
with the Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon. [Praced in Library.
See No, LT-3592/70.]

(2) A copy of Notification No. S. O.
1503 (Hindi and English versions)
published in Gazette of India dated
the 25th April, 1970 making certain
amendment to the Schedule to Em-
blems and Names (Prevention of
Improper Use) Act, 1950, issued
under seclion 8 of the said Act.
[Placed in Library. See No. LT-
3593/70.]

Audit Report (Civil) oo Revenue Rceeelpts,
1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to lay on the Table a copy
of the Audit Report (Civil) on Reveoue
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[Shri P. C. Sethi)

Receipts, 1970 under article 151(1) of the

Constitution. [Piaged i Library. See No.
LT-3611/70.)

Notifications under Esseatial
Commoditles Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI D. ERING): On be-
half of Shri Annasahib Shinde, I beg to lay
on the Table—

(1) A copy each of the following Moti-
fication under sub section 16) of
section 3 of the Essential Commo-
dities Act, 1955 :

(i) Hindi version of the Fertiliser
(Control) Amendment Otder,
1969, published in Notification
No. G S.R. 2558 in Gazette of
India dated the 1st November,
1969 [Placed in Library. See
No. LT-3594/70.]

(ii) The Delhi, Meerut and Buland-
shabr Milk and Milk Products
Control Order, 970, (Hindi
and English versions) published
in Notification No. § 0. 1633
in Gazette of India dated the
Sth May, 1970

12} A statement (Hindi version) show-
ing reasons for delay in laying the
Notification mentioned at (1) (i)

above. [Plac.d in Library. See No.
LT-3595/70.]

Report on the Mid-term General Elections,
1968-69

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SBHRI M YUNUS3 SALEEM): Ibeg to
lay on the Tuble a copy of the Report on the
Mid term General Elections in India, 1968-69
Vol- Il (Statiste 1) [Placed in Library. See
No. LT-2596/70.]

MESSAGES FROM RAJYA SABHA

SFCRETARY : 8ir, I have to report the
following messsges received from the Scre.
tary of Rajya Sabha—
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1)

(i)

Message fromR. S. 12

‘I am directed to inform the Lok
Sabha that the Rajya Sabhs at its
sitting held on Monday, the 11th
May, 1970, adopted the following
motion in recard to the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes :

“That this House concurs in the
recommendations of the Lok Sabha
that the Rajya Sabha do elect three
members of the Rajya Sabha Lo the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes In the wvacancies caused by
the resignation of Shri B. D,
Khobragade from the Committee
and the retirement of Shri Dayaldas
Kurre and Shri E. M. Sangma from
the membership of the Rujya Sabha
on the 2nd April, 1970 and resolves
that this House do proceed to elect
in eccordance with the system of
proportional representation by means
of the single transferable vote, three
members from among the members
of the House to serve on the said
Committee.”

I am further to inform the Lok
Satha that in pursuance of the
above motion, the following mem-
bers of the Rajva Sabha have been
duly elected to the said Cimmi'-
tee 1 —

1. Shri K. P. Subramania Menon
2. Shri E. M. Sengma
3. Shri Sukhdev Prasad.’

‘In accordance with the provisions
of sub-rule (¢) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Contingency Fund of India (Amend-
ment) Bill, 1970 which was passed
by the Lok Sabha at its sitting held
on the Tth May, 1970, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make 10 the Lok Sabha in zega:d
to the said Bill."
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COMMITTEE ON ABSENCE OF MEMBERS

FROM THE SITTINGS OF THE
HOUSE

Fourteenth Report

SHRI G. C. NAIK (Keonjbar) : Sir, 1
beg to present the Fourteenth Report of the
Committee on Absence of Members from the
Sittings of the House.

13.13 brs.

PERSONAL EXPLANATION BY
MEMBER

(Shri J. M. slswas)

SHRI J. M. BISWAS (Bankura) : While
thanking you for allowing me to submit the
following to the House under Rule 357, I
would like to submit that on 14-5-1970, when
a Short Notice Question was before us, Shri
Hukam Chend Kachwai, a member of the
House, belonging to the Jen Sangh Party,
made the following observations :

&t gER 97T FGEIW : WA AEIAY,
¥ sgeqr 57 959 98 & fa faget T
W% 9% WO &9 9394 & Wy a1 8y gy
sgfiee @ifgdl 7 ©F &4 & 919 gL
el AT Sl F1 gAY qAET 91 N7
I ®1 goAifas W & Aifgg
oY | i @ s @ fr faw wea &
uF =t Fo o qeak, @iftac wriraT €
oY f qeF F10 H ovE g § O 3N
daw H @Az W wat gi 1 I W
wegl agfadd fad, ¥ =g g 9X oF
W A Ay w@ e & sgfte T
oft fagara T 8 & 1. T(vwwm). SR
o o foren ... (voeera)..”

What has been stated by Shri Kachwai
dbout me is absolutély fals® @md basclems. |
deny havirg done anything in favour of the
said Shri K. B. Paichai or having wrilten any
leiter to anybody at any time about that

officer. 1 regret to note that Stri Kechwai
las been guided by unfair censideration. **

i

(South-

Personal Explanation

SHRI BAL RAJ MADHOK
Delhi) : This is scandalous.

'SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : This is absurd. It should bs ex-
punged.

MR. SPEAKER : I am sorry I cannot

allow it to go on record. He has added some-
thing more to what was shown to me,

SHRI J. M, BISWAS ' It is also regret-
table that his party leaders have seldom tried
to restrain him while the said member violated
all norms of the House and keeps on com- |
mitting misconduct. |

SHRI K. LAKKAPPA (Tumkur) : There |
have been persistent allegations contiouously
made against Shri Parchai in conpection
with so many defalcations He should be re-
moved from service. Why has he not been
removed ?

SHRI MADHU LIMAYE (Mooghyr) s
On a pownt of order,

MR. SPEAKER : Shri Biswas came to
me this morning and wanted to contradict
Shri Kachwai's statement. He wanted to
contradict it in two or three words. But I
did oot see the portlon which he reads and
which 1 have to expunge now.

sft ay fand : gew agRm, da
ATRE WIS WrET § | &€ awr  agi o< A
7g woi foar § fr ) safeens s &
ey § ag fafew «q § eiieg aga &
aE gy & &, eftwe amgweT w93,
ofge $ Wit o efga § I # qgf
g1 SITa arfe arx § agr geAT A Q) qg |
gAaT %gd @ & fww qar wff qreo ¥
facar & s & ag femfomr ww ayr
g afewr grgm F vl qwg @R ST

. w«mmmi!gswﬁ'w-wﬁﬂﬂ"fqi

g e i

weaw wEEy : gW # FY fﬂ'l'il'(
o g W O 7R gy fear @@ 3
ooft T¥ & feat | 1 am oot going to allow

it (nterruptions.)

**Expunged i ordered by thé Clisir,
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SHRI J. M. BISWAS : 1t it a highly
objectionable thing. 1f @ Member is saying
things irresponsibly against another Member,
it is a very irresponsible thing.

WEUW WEAW | WK &g gLeTieatae
& aY g Y 7 g srEw
SHRI J. M. BISWAS : There should be

some procedure by which the Speaker could
take it up with the other Member,

MR. SPEAKER: You have every
right to take it up ; that is why I did not
deny.

SHR1 5. M. BANERIJEE {Kanpur): I
would not have raised this issue. But Parlia-
ment is adjourning tomorrow. You are
aware that from 12th May nearly 8,000 wor-
kers of the Bharat Heavy Electricals are on
strike, at Hardwar, I request you to ask the
hon. Minister of Labour ur Mr. Fakhruddin
Ali Ahmed to make a statement tomorrow.

MR. SPEAKER : 1 have got yours for
377 but I have decided not to allow it but
10 ask the Minister to make a statement,

DR. RAM SUBHAG SINGH (Buxar) :
A heat-wave is sweeping all the North Indian
States for the last ten days 6f so and about
& thousand persons Liave already been killed
due to thie intensity of the heat and thousands
of cattle have also died. I request you to ask
the hon. Mypister to make a statement in
this regard. Previously certain succour was
also provided when similar incidents took
place in 1960-61. Therefore, something
should be done on behalf of the Government.
There is apnother jocident and more than
500 houses have been burnt in Kashmir
valley.

MR. SPEAKER : It would have been
much better if something was given to me in
advance. '

SHR1 BAL RAJ MADHOK (South
Delhi) : We gave a call attention notice. Let
the Minister make a statement,

MR. SPEAKER : I shall have to examine
it. About the first part, 1 shall allow it.

MAY 19, 1970

Personal Explanation 216

SHRI A. SREEDHARAN (Badagara) :
There has been widespread and persistent
reports that the Government of India are
thinking of shifting the rocket launching
station from Thumba in Kerala to some
other place. I filed a call attention which was
pot admitted. 1 request you to direct the
Prime Minister to make a statement and
clarify the maiter.

MR. SPEAKER : 1 shall send it to
ber.. (Interruptions.) Why are you all get-
ting up like this 7 I had some advance inti-
mation about these matters. I disapprove of
abrupt interventions.. (Interruptions.)

SHRI JYOTIRMOY BASU (Diamond
Harbour): 1 have given u call attention
motion asking the Government to make &
statemnent on Bengz! land policy ahout which
we arc reading in the Press every day ; it is
a serious matter...i/nrer ruptions.)

MR. SPEAKER : I shall iock iato it ; I
do not promise anything.

ot wg fowd ({7%) : wegw wERG
& A+t e & Q1 awwey wrgar § AN
frArard F at &, sav 9 R & @
NN F1 AR 99 @R, AAT AR
& graTae fear f feet Y fasem w8
s W) 15 W fase feoomo
feest &1 wF oo fag & oW &
FIIST G L gAT §, 39 A AVFY ¥
fasrer fear war | A wElam & seETE
faar qr fir O feet oY =tg Fr g ¥
g &0 WY Toa F fdgw widt & Afew
T# qar 997 ¢ fF v & wHe gwe wYo/
o qHo do & 7§ &Fw qTE § AN
Tt ¥ sfesre ¥ gl —wwaw ¥
TR H g S e @ R g &
wEAT 3—%w & §aq ¥ W g
qe T |

ga wersy & w8 fawa o amgar g—
ol T A wN AW, W@ WT e
W el @ ¥ W
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st Wy www (FiEeE) oweaw
AEEE, Aq WAAT T 9 2| KA o
F T SEATE A AT & o afe
R qar wer ¢ fr o ¥ 9% fdwe w1
faar & | fogw w@m wggfag snfaai
¥ o F @i o @ wE A oqan
s v fawe & fad o 9% % §9a
T T aT, AT wW AT oY wEgel
A g amE &, 9@ ¥ w9 A ww fraw
& qrAer o q¥e faar &, g oaw@ &
w fetef ox e s F fag 5 ==
w1 ug g faw qrew & s g
Wil wgieT, ¢ ¥ Arag §oawew I 0 &
ag Wt wrAaT wgar § R oemew A
T4 T sEare few fraw & AgErR
fe firar & | ww gg seamT faam 56,
57, 58, 59 ¥ wygw & @ WO €@
o #1 Agl faar | A Y g @w
R T afeFIT ¢, WY WM A gW
50 st T@ % 9@ W@y g @ Al
gurd ag 99t @ & widr )

MR. SPEAKER : Order, order. Every-
thing was brought before the Business
Advisory Committee. It is not my persopal
decision,

SHRI RANGA (Srikakulam) : 1 would
like you to teil the Minister of Parlia ¥

Affairs to see that a statement is made, as
bas been indicated in the papers, at least to-
morrow as to what the Government wishes to
do in regard to Birla Bbavan and also about
the insta)lation of the Mahatma Gaodhi

statue. (Interruption.)

MR. SPEAKER : Let us see about the
pending matters.

ot wax ww gw (fedfae)
weEH wEEY, N A 49 W W geg
o fagdt foelt §, fom & &) amai W
I fear §...

W W @9 A ogwy e
feult §, 36 & ww W

Blé
13.23 brs.

RESOLUTIONS RE : RAILWAY CON-
VENTION COMMITTEE—(Cortd )

THE MINISTER OF RAILWAYS
(SHRI NANDA) Roge -

SHRI SEZHIYAN (Kumbakopam) : Sir,
on a point of order about ilem No, 17.
Yesterday—

MR. SPEAKER : You should have left
something for me also to tell you. He dis-
cussed it with me and the resolution, beca
it was not withdrawn, was allowed to come
as it is today. Now, he will accept the
amendment, and it will come.

SHRI SEZHIYAN : Yesterday, that was
moved and you suggested that the amended
form will come.

MR. SPEAKER : He is not going to
confine himself to four.

SHNI SEZHIYAN : We have not recei-
ved any motion of amendment. There was
ample time and so the Minister himself
might have given a notice of amendment. He
hos oot given it, We have not received it in
the required form. As there was ample time
given, why npot he come with an amend-
ment 7

i wax @y (faee-ew) ¢
WY WEIgW, A0 e § f Wi &
Fag @ FT fear wmm ) X wwoHA
#ifea |

MR. SPEAKER : Well, Mr, Sezhiyan,
he consulted me and I looked into ‘he matter.
There was no way out except that he will
move it now and then accept it.

SHRI NANDA : In the course of the
discussion yesterday it was pointed out to me
that it will serve my purpose as well if in-
stead of haviog four more members there
are (wo mole members,

So, with your permission, 1 beg to
move :

In the Resolution,

in live 8, for the figure “4", substitute
the figure “2".
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MR. SPEAKER : The question is :
In the Resolution,

i line 8, for the figure “4", substiture
ﬁ,guu “2“.

The motion was adopted.

MR. SPEAKER : Now, I :hsll put the

amended resolution to the vote. The question
i :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a reso-
lution adopted by Lok Sabha on 28th
MNovember, 1968 to review the rate of
dividend which is at present payable by
the Railway Undertaking to General
Revenues as well as the other anciliary
matters in connection with the Railway
Finance vis-a-vis the General Finance
and make recommendations thereon, be
increased by 2 moie members of this
House to be nominated by the Speaker.”

The motivn was adopred.

SHRI NANDA : | shall now move the
next Resolution.

1 beg to move :

“That this House do recommend to
Rujya Sabha to agree to associate one
more member fiom Rujya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Underiaking to
General Revenues as well as other ancil-
lary matters in connection with the Rail-
way Finance yis-q-vis the General Finance
and make recommendations theteon, to
be pominated by the Chairman dnd to
communicate the pame of the member
so appointed to this House.”

MR. SPEARER : The question is :

“That this House recommend to Rajya
Sabha to sgree to associsté one more
member from Rajya Sabha with {he
Pusliamentary Commiteee to review the
rate of dividend which is at present pay-
able by the Railway Undertakings to
General Revenued ds well as uthér ancil-
lary matters in connection with the Rail-
way Finance y/y-g-uis the Geadral Finance
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and make recommendations theteon, to
be nominated by the Chaitmen end to
communicate the name of the member so
appointed to this House."

The metion was adopted.

13.27 brs.

Comnivittee (Res.)

The Lok Sabha udjourned for Lunch till
thirty minures past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
a1 thirty-three minutes past Fourieen
of the Clock.

[Mr. Deputy-Speaker in the Chair)

SHRI S. M. BANERIJEE (Kanopur) : Sir,
I am raising this point because lomorrow is
the last day of the session. As you koow,
many assurances have been given in this
House. When the policemen were discha ged
or dismissed or their services terminated for
perticipation in the strike or demonstration,
it was suggested that their cease should be
sympathetically considered. The hon. Home
Minister, Shri Y B. Chavan assured a group
of Members belonging to all paities that he
will see that some favourable orders are
issued and they are reinstated. 1 want that
statement should be made by the hon. Home
Minister.

st firr s (mygadr) - & R
TATT ANYT FT@TE |

SHRI S. M. BANERIEE : Secondly,
when an announcement was made herc re-
garding the appointment of the Pay Commis-
sion a suggestion was made about grant of
interim reliel. Now we do pot know when
the Pay Commission is going (o submit its
report. S0, I would submit that the Finance

Minisier should make a statement cn this
question.

& forw oo Wr ;@ oa@ e W &
e w@rg

ot dmieart el (qeT) @ IrEm
wERT, ol S A oY g9 s, A
W IEET gHdW w@ E )
§ fr $faaw e @V afaw &1
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RIS R ATy e F 3R A gy
arg ag fazdt fadt § -

“This is to inform you that a good
number of members of cur Association
working in Assam area have since been
arrested on the alleged Naxalites. The
allegation is baseless and it is suspected
that the Unions of the Federations
have been playing the foul...”

31 9T gATY AFT & ATAATEZ Fg T
fraarz fear ar g & eafer fF &
affas FTFW FT w® g O @ gEd
FEeEA & @0 2 F gARr fovedn w7
W@ 2 ag aasr Ifga Ff & 0 A0
RIAT 9T 241 AT 4rfze | & grod A
AW fAgga aww fr =3 A oA
frar %7 fagr @

wt qawr fame ot () - gorsgs
Hiy, a9 feza7 FT F aga &
qrgdl @ gear 1 2 gAAT ufadaa
qq Y@M # | IAH Ar¢ § aq Al qrga 7 oA
FaT 2, K IR AT FIAT § AT A0QAT
g Br faar wedfl witar 9% art # ged
a7

14.36 hrs.

INDIAN SOLDIERS (LITIGATION;
AMENDMENT BILL

THE MINISTER OF DEFENCE, AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : Mr. Deputy
Speakezr, Sir, I beg to move :

“That the Bill further to amead the
Indian Soldiers (Litigation) Act, 1925,
as passed by the Rajya Sabha, be taken
into corsideration.”

This is a non-controversial picce of
legislation.

It is proposed to bring certain tvpe of
proczedings within the purview of the
facilities which are afforded to the Defence
personnel in matters of litigaiion  The
Indian Soldiers (Litigation) Acr, 1925 gives
protection to  soldiers by way of postpone-

ment of the proceedings initiated against
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them bafore Clvil and Revenue Court and
also provides for the setting aside of decrees
and orders passed against them ex-parre
when they are working under war condi-
tions, or overseas or at any place beyond
India. At present Rent Controllers,
Tribunals and such other-judicial authorities
are not covered by the definition of the
term *“Court” in the Act. It is now
proposed that the protection afforded to
soldiers under the Act. should be extended
to cover proceedings before such authorities
which are judicial or quasi-judicial in
character. As the honourable Members
are aware, there are a number of proceedings
before such bodies which do not sirictly
come within the definition of a court, but
nevertheless are of greal importance for the

persons involved im  the proceedings.
Litigation regarding any matters provided
for by special coactments, such as rent

laws dealing with fixation of reat of premises
or eviction from premises before a remt
controller, tribunal or other authority, is of
the same npatuce as civil litigation and
Government are of the view that the soldisrs
should be protected in  respect of such
proceedings to the same extent as proceedings
before a court.

Another important amendment to the
Indian Soldiers (Litigation) Act, which is
now proposed to be made, is the enlargement
of the definition of the special conditions
under which the soldiers must be working
to enjoy the protection afforded by the Act,
Under the Act, as it is worded, the protec-
tion is available only when the soldiers are
serving under war conditions or overseas or
at any place beyond India, As the House
is no doubt aware, many soldlers are
deployed at dtstant places on our borders.
During the period of last emergency,
soldiers serving in such places were made
entitled to the protection of the Act by
declaring their services as under war
conditions, for the purposes of the Act,
With the lifting of the emergency W.EF.
10.1.1968, the notification issued for the
purposc in November 1962, has become in
operative It is obviously pecessary that
our soldiers who serve io such remote areas
should be given the protection available under
the Indian Soldiers (Litigation) Act, as the
exigencies of service would obviously
prevent them from taking effective part in
such procesdings so long as they are
serving in the remote arcas. It is sccord-



b 4] Indlan Soldiers MAY 19, 197 (Litigation) Amdt. Bill 24
[Shri Swaran Singh]

ingly proposed to amend the parent Act that they should be given all financial help

to bring soldiers serving in such remote and the time limits and all other factors

operational areas within India as may be must be considered and they must be

specified by the Central Goveroment from  given some special privileges. Also, in

time to time within its scop=.

The third amendment proposed concerns
Naval personoel. Section 2(b) of the
parent Act defines “Indian Soldier” to mean
any persons subject to the Army Act, 1950
or the Air Force Act, 1950. The provisions
of the Indian Soldicrs (Litigation) Act 1925,
have been made applicable to Naval
personnel since 1940 by the issue of a
notification under scction 14 of that Act,
With the passiog of the Navy Act, 1957,
there is nc :.2ed 10 keep the MNaval Forces
out of the purview of the definition of
“Indian Soldier’ under the Indian Soldiers
(Litigation) Act, The definition is accord-
ingly being amplific. to cover persons subject
to the Navy Act, 1957,

In the course of the clause-bv-clause
consideration there are some verbal amend-
ments, which I shall be moving.

With these words, I move,
MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill further to amend the
Indian Soldiers (Litigation) Act, 1925,
as passed by Rajya Sabha, be taken into
consideration.”,

SHRIMATI TARA SAPRE (Bombay-
North-East) : Sir, regarding this Bill I want
to highlight some most important points.
My first point is that our jawans need some
special treatment in  all respects, because
they have risked their own precious lives
and are guarding our frontiers Because
of them we are living here peacefully and
are having our debates and all these
things peacefully. They fully deserve some
privileges in respect. of legal, educational
and social status. But I feel very sorry
that this is not done by Government to
our satisfaction.

For instance, when they are away on
active service or in military stations, either
families have to face all sorts of lLitigations
and due to this litigation, all sorts of harass-

ments so that their minds are busv with

worry about their families. To keep their
minds free from these worrics, it is nocessary

lands, they

case of eviction from houses or
must have some privilege,

My second point is aboul the education
of their children. This is the most important
point from my point of view. The wives of
jawans are uneducated ladies and they find
it very difficult to get their children admitted
to schools, specially in big places but also
in small places, Then, they do not koow
what courses should be taken and what
type of education should be given to their
children. They look to their menfolk for
help in  this regard. It is pecessary that
Government should keep some reserved
seats in good schools, particularly residential
schools, for the children of jawans and give
them facilities to have good education with
the advanced classes boys.

There should be some special scholar-
ships for these boys.

MR. DEPUTY-SPEAKER : This is a
little outside the purview of the Bill. The
Bill is only about litigalion whereas you are
tulking about amenities to suidiers’ children,

SHRI P. G. SEN (Purnea) : That is as
important as litigation.

MR. DEPUTY-SPEAKER : That is
true. But we have to confine ourselves to
what is before us at the momeat.

SHRIMATI TARA SAPRE : Admission
to schools is also difficult for the children
of jawans.

SHRI S. KANDAPPAN (Mettur) : If
we have to confine ourselves to the Bill,.
there is no alternative but to say that we
welcome the Bill,

SHRI SWARAN SINGH : In fact, I
will greatly appreciate that, At 3 O'Clock
there is some other business to be taken up.
This bill is something which is non-controv-
ersial und should be accepted by everybody.
1 may Lave to take it back to the other
House because there are one or two
amendiuculs,
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SHRIMATI TARA SAPRE : If you do
not want me to speak on the education of
their children, I need not do so.

MR. DEPUTY-SPEKER : It is not that
I do sot vaat you to do that but I am
just pointing out that these things are out-
side the scope of the Bill.

SHRIMATI TARA SAPRE : That is all
right.

All the modern methods or technical
facllities must b+ made easily available 10

them. The wives of the jawans being
uoeducated, their children  are always
handicapped.

In respect of litigauon particularly, I
welcome this Bill.

My third suggestion is about the retire-
ment and that is that ihese jawans retire
fiom the service at a veiy early age and,
therefore, Government should open up a cell
in every nationalised bank to give them
assistance, advice and mlso loan to start a
small business of their own and to get mote
money, occuption, in addition 1o their
pension, At present, in my State, the land
laws give quile reasonable protection to the
army men but their retired life also must be
usefunl to the country,

My last suggestion is that the wives of
these jawans should be given some educa-
tivnal facilities in training, like, tailoring,
weaving, typing and such other courses so
that if some mishap takes place, she should
be able to earn her livelibood Infact, 1
would bave dealt more on the educational
aspect of it because 1 thought that also is
covered by this Bill,

With these words, 1 welcome the Bill.
SHRI RANJEET SINGH (Khalilabad) :

Mr. Deputy-Speaker, Sir, I welcome the Bill.
Bt | would say that the Def Minister
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own case. When I was in the army, I
found on reaching home that half my land
had beeti written off in somebody else’s name.

MR DEPUTY-SPEAKER : You are
not pleading your own case, I suppose.

SHRI RANJEET SINGH : 1 am
pleading the soldiers’ case. Although there
was a law in U. P. that a soldier could lease
out his land while he was still in service and
that the land would not be written off in
somebody else’s name in land records, the
patwari in the village—God bless the great
main called parwar/; nobody can %“ouch
that great mn, not even his shadow—had
written off the 'nd in somebody else's name,
Now, to get the records correct, I had to go
to the court to get the benefit of the Act,

I know there are so many cases like this
where the soldiers are serving at the front
and the lands are written off in others’
names They have the protection of law
but they have to go to the court to scek the
protection. So, there should be a safegurd
provided for the soldier. There should be
punishment meted out to the official who is
responsible for such eniry on soldiers’ land,

The other thing is that the soldfer is also
at times harassed by petty cases. When he
goes on leave, he finds that somebody is in
illegal possession of his land. Then, a quarrel
develops und that man goes and launches
court proceedings again:t him in a criminal
court. I would request the Defence Minister
to give him protsction for non-cognizable
offences also in such cases,

This act does not provide to the soldier
actually a protection. It just delays tae
process of law, to long as the soldier is
serving under special conditionz, so that you
do not get court summons when a battle Is
developing To provide a safeguard for
the functioning of the Deflence forces,
this Act has been brought fn. It is not

should kindly reconsider the entire scope of
the Indian Soldiers (Litigation) Act because
it nceds further enlargement.

For instance, thc greatest amount of
litigation that a soldier faces is about the
land temure problems. Now. the States
pass laws providing for certain safeguards (o
the soldier. But those safcguards are avail-
able to the soldier only when the soldier goes
to the court. Take a particular case or my

a protecti to an individual soldier. 1
would request that such a protection should
be provied for in the Litigation Act so that
the soldler does not have to do any litigation.
If his tand has been written off, all that he
needs to do or he should need to do is to
send an application through his Command-
ing Officer and the court should direct the
civil authorities (o make an investigation and
submit & report and set right the 'and records
in respect of the soldier.
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Now there is another great problem—the
harassment to the soldier’s family, Some
legislation should be ted, thnbly some
sort of a clause in this very Act itself may be
enacted that those who harass soldier’s
families should be dealt with according to
the new law because the old law provides
pnothing for harassment to a soldier’s family
and the greatest demoralising factor to the
soldier at the front is harassment of his
family. I would request the Defence Minister
to consider these things. He also comes
from a very illustrious soldierly class and I
do hope that in future he ‘will consider these
points and bring in legislation accordingly.

MR. DEPUTY-SPEAKER : Many hon,
Members want to speak. At 3 we have got
to take up the discussion on the report on
CSIR. If you take only one or two minutes
each, we can pass this Bill,

SHRI GAJRAJ SINGH RAO (Mahendra-
garh; . I have oot much to sayand 1 thank
the hon. Defence Miuister for bringing this
measure. For five years | and other Parties
have been fighting for it We wanted that
this should be done. Now I would only say
thut the words “after consulting the High
Court concerned” are redundant and void.
MNow that the definition of the *Courl® has
beea changed, no question of High Ciurt
arises. Tone original Act was of 1925, Now
this portion referred 10 by me catlicr is
redundant. This should be removed and
rules framed by Government in view of the
new provision and the old provision. | would
say that the Defence Minister should assure
the House that when framing the rules, a!l
shades of opinion would be consulted and
preper rules will be framed taking into
consideration the new definition of court’
and other matters. Theretore, 1 submit that
we should pass this legislation and my
amendment may be accepied.

SHRI 8. M. BANERJEE (Kanpur) : Sir,
I support this Bill,

st wo fee wgaw (fawragR)
INeqA WERA, wA Agizg g W@t faw
agt 3@ war § & guwr qwd war g
UFT UF Ao § AT A9 FET AGAT
fis ot &y ot OX wRAT wROAY E 99

MAY 19, 1570

(Litigation’ Amd:. Bill b2 ]

N Py & fag o I ghfons
fEed @ § s ag o Qv § fr
g agt & fafew #dw «1 37 @
fas o< @end | qwar ¥ ag of ot
wadE 59T Y @Y § A 99 wer W
@ FX A Fifew #3) w@ ag & 9
¥ 3 o w8y e

& g+t g wrgar § s 9 wrew
FET § IFR QR @R ¥ agw a0 wwlgh
| &Y T FF Yav fpm oAt A
arf 9t gk fedvm @Yo # Fm wed
T AW E SAHT W @ EF | qg W
IR AR, AT aw aF A
T o @ W AT Ey § oY O &
f& g8 90 97 q) Fean fad gr @2 €
ag 991 gAY W & weow & fau weEr
TG &1 gW AT 9T g A ¥ A9 W
w17 6T ga% faw oF ar fiw arar s
foa & ag ardr faewa g &) o1d |

57 Q53T & |arg & 54 faw w1 qwdw
FATE |

sfifig wvw W (wgadr) © F =@
faias 1 andw Far g1 a8 3% €1 ]
fiE st & e| AW F weE FH FW § 9
& Fqe ot 7g 3 &9 § Ay grw form
817 ¥ 99 qCAI AT § A WG FTH
w.y g1 on gfaerd ST A M § ag
fergrara ¥ &1 #T @ S0 31 3 & o
% &1 3T g0 glead fret anfgg
ITHY qrEATE aga W E | g A g
qifgy a1t @t g W & fag
wErE 7@ § WX @A w9 Jng 93
F@ & 1 afay s aead g ifgm

IF St F gEd wiw g & fe oy
griote qIF AV AW § WIT Fg faar
HIIT @ FUE TIX § ITH S0 )
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argar & st wrfey W st gEd gfa-
ST § SFHT W) A WET AT ARy |

agt 9 T o avg Ferk A | WA
g faad) @, dfeT ool s ga=r
IUF § IEHT QRN T 1 gEwr e
T wAr Sfgy 1w §r ooF fafae
xig 30 Tfgy fF g ol fadnit s
AT o S% fawet oifgy, s
FIgA & wwtg faew et § o wfEE
fewmr & uw gagr & fowwr wsdEw
& gr wifgy | wdwi & ow # A
faarg) 19 @, g7 @7 qAy § 5 9T
ATCHT & AT FAT WIAZC Erar & | T
wt o ¢ v aga gg a5 &g fewm wrw
W % AgE &1 9Ed ofwmw g f
we@ § | gaTu g femimfes § gafag
R fawidt ot fafawr i &, war
TF SAF! 9T ¥ Wi T@E B N 2
7g aftadw age wre ¥ 1 9 SAET
gfaod & afsa gak femmr ¥ femafes
fafe art T1fe®, sad s aw=d a0
TRTT /AT qfgd |

W aR & a9 & g fawaw e
|qWhT FTar § |

SHRI G. VISWANATHAN (Wandi-
wash) : I welcome this Bill. This bas
been pending for a long time. We have to
help the soldiers who are fighting for the
country who are working in the forward
arcas. Most of the points have been covered
already by Mr, Ranjeet Singh and I do not

want to deal with them. This has io be
considered by the hon. Minister,

. SHRI SWARAN SINGH : Sir, I am
grateful to the hon, Members for extending
their support to the Bill. Several other
suggestions have been made but they ae
outside the scope of the present Bill. The
present Bill is procedural and gives proce-
dural protection. On the substantive issues,
1 will certainly scparatcly examine, and if
necessary separate legislation can be enacted,
So far as the amendments are concerned,
1 am inclined to sccept Amendment No, 6
of Shii Gujraj Singh Reo.
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MR. DEPUTY-SPEAKER : That will
be taken up when we come 10 Ameadments
to Clauses. Now the question is :

“That the Bill further to amend the
Indian Soldiers (Litigation) Act, 1925, as
passed by Rajya Sabha, betaken into
consideration.”

The motion was adopied.

Clause 2—(amendment of section 2.;

MR, DEPUTY-SPEAKER : On Clause
2, there is an amendment No. 3 by Shri
Shiva Chandra Jba. .

SHRI SHIVA CHANDRA JHA : 1 beg
10 move @
Page 2, line 2,—
afier “1957" inseri—

“or any Air Act™(3)
ghmgH gar g 5 1925 & e ¥
um e fear gur ar | & arAm Amwgar
2 fx 7ar goig N fr forw et & adde
it agt wTd ¥ Iw e g % e
mar ar | FAT gAg 97 fF AR 9 ¥ w5
Faw uwe g fegr mrar ?

it vyt fog : 99 797 fggeam &t
FrE A o @ A 1925 FH A A

fam =1 adt Fag o |

MR. DEPUTY-SPEAKER : 1 will now
put Shri Jha's smendment, No. 3 to the
vote of the House.

Amendment No. 3 was pui and negat ved.

MR, DEPUTY-SPEAKER : The ques-

tion is :
“That Clausc 2 stand part of the Bill.”
The motion was odopred.
Clawse 2 was added to the bill.

SHRI GAJRAJ SINGH RAO: Iam
pot moving ameodment Nos. 4 and 5
standing in my neme es Amendment No. 6
is coming which will cover the whole

thing.
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MR. DEPUTY SPEAKER : All right.
that means, there is no. New Clause, 2A.
We go to Clause 3,

Clause 3- Amend ment of section )

MR. DEPUTY SPEAKER . There is
no amendment to Clause 3. The question
is :

“The Clause 3 stand part of the Bill "
The moiion was adopted.
Clause 3 was added to the Bill.

15.00 brs.

MR. DEPUTY-SPEAKER : There is an
amendment by Shri Gajraj Sigh Rao
seeking to insert & new clause 4. This,
however, cannoi be entertained because it
all depends upon the previous amendments
and the hon. Member has not moved them,

SHRI SWARAN SINGH : In fact they
becomes redundant.

Trat is why I want to point out that
those amendments need not be moved. The
main point is that we are permitting the
courts other than the civil, tribunal ctc. to
come within the scope of the Act.—Afler
consultation etc, I say that this may be
accepted with some modification.

MR. DEPUTY SPEAKER : In view of
the explanation given by the hon. Minister,
are you moving your amendment ?

SHRI GAJRAJ SINGH RAO : [ want
to say that Rule 80 should be made more
clear if my amendment comes within the
scope of the Bill. Otherwise, when a defini-
tion has been changed, these words would
create & lot of difficulty. I want lo knbw
the reaction of the hon. minister whether he
is going to accept or not accept my amend-
ment,

SHRI SWARAN SINGH : I have been
advised by the legal experts. This being a
nzw clause, 1 would accept that with a modi-
fication.

MR. DEPUTY SPEAKER : This creates
some procedural dificultles What is the
smendment ? That shoulkd be read out
clearly and then put to the House. I do
not know that I have to put to the
House,
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SHRI SWARAN SINGH 1 shall
accep’ the amendment with some modifica-
tion.

MR. DEPUTY-SPEAKER : What is the
modification ?

SHRI SWARAN SINGH : Let him first
move his amendment.

SHRI GAJRAJ SINGH RAO : Tbeg to
move :

Page 2,—

afrer line l'_:l. add—

‘4, In section 13 of the priocipal
Act, the words, “‘after consulting the
High Court concerned,” shall be omitted.
B

SHRI SWARAN SINGH : The modi-
fication 1 propose is that the words **Amend-
ment of section 13, have to be inserted as
marginal heading tu his d That
is only desciiptive.

I can accept his amendment with this
modification.

MR. LEPUTY-SPEAKER : I shall now
put the amendment No. 6 moved by Shri
Gajraj Singh Rao, with the modification
pioposed by the hon. Mipister, to the vote
of the House.

The question is :

Page 2,—

afrer line 10, gdd—

‘4. In section 13 of the principal
Act, the words, “after consulting the
Amendment of section 13 High Court
concerned,” shiall be omitted (6).

The moiion was adopted.

MR, DEPUTY-SPEAKER : The question
is:
“That New Clause 4 stand part of the
Bill "
The motion was adopted.
New Clouse 4 wasr-added to the Buli,
Clause 1—(Short-titie,)
Amendment made :
Page |, line 4,—
for “1969" substirute ““197042)
(Shri Swaran Singh)
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MR, DEPUTY-SPEAKER The

question is :
“That clause 1, as amended, stand
part of the Bill",
The motion was adopted.

Clau-e 1, as amended, was ucded 1o the
Bili.

Enacting Formu'a
Amendment mnade :
Page 1, line 1,—
for “Twentieth” subsrirute—
“Twenty-first'(1)
(Shri Swaran Singh)

MR. DEPUTY.-SPEAKER The
question is :
“That the Enpacting Formula, as

amended, stand part of the Bill",
The motion was adopied.

The Enacting Formuta, ns amerded, was
added to rhe giil.

The Tutie was added to the siii.

SHR1 SWARAN SINGH: I beg to
move :

“That

passed”.

the Bill, as ameaded, be

MR. DEPUTY-SPEAKER : The question
is:
*Tha
passed”’.
The motion was adopied.

the Bill, as amended, be

15.05 brs.

MOTION RE: REPORT OF COMMITTEE
OF INQUIRY (COUNCIL OF SCIENTI-
FIC AND INDUSTRIAL RESEARCH)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAOQ) : I beg to move :

“That the Report (Part I) of the
Committee of Inquiry (Coundll of
Scicotific and -Industeial Research), imid
on the Table of the House on the 10th
March, 1970, be taken into considera-

o wEw g el (FETAY)

wik fag feaar e g ?
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MR. DEPUTY-SPEAKER : Three hout <
have been allotied for this.

DR.V.K.R V. RAO : I do not want
to take up the time of the House in making
two speeches, T would like to listen to the
discussion before taking any comments or
replies that may become necessary,

Sir, I move that the report be takea
inflo consideration.

MR. DEPUTY-SPEAKER : Now, Shri
K. M. Koushik,

SHRI SAMAR GUHA (Cootai) : It was
agreed and the Hon'ble Speaker has told
me that since it was at my instance that the
hon. Minister had agreed to this discussion,
I should initiate the debate on beha.l of the
Members, because direct charges were brought
against me. I met the Speaker in the
morning. ..

MR. DEPUTY-SPEAKER : He has not
told me anything about it,

SHRI RAEL RAY (Puri) : Shri Madhu
Limaye i~ not teeling well,

Su, he ma be given a chance,

MR. DEPUTY-SPEAKER : If Shri
K. M. Koushik agress, I have no objec-
tion,

SHRI K. M. KOUSHIK (Chanda): 1
have no objection,

SHRI SAMAR GUHA : In the morning,
1 had met the Speaker, and the Secretary
was also there, and he agreed that [ should
initiate the discussion.

MR. DEPUTY-SPEAKER : Now, it is
between Shri Samar Guha and Shri Madhuo
Limaye to settle it between themselves. Shel
K. M. Koushik has agreed to give chance to
Shri Madhu Limeye in view of the fact that
he is not well. T would now like Shei
Madhu Limaye and Shri Samar Guha to
settle it between themselves.

=t 7y fawd (7<) 1 & 9w
T g §

it tfw T dewiz wr W e
ol & 1w famd o o) gamd
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SHR1 SAMAR GUHA : I stand on the
dock, Charges have been lsvelled against
me and the blame is on me.

SHR! MADHU LIMAYE:
accuser. He is not in the dock.

He is the

SHRI SA:AR GUHA : All India Radio
has niainly blarned me.

ot vy faud : ww fE @ @
g frar T8 Qv afe fw s ¥ 7y
fa ¥ N m AN IgF greg §
gl W mAEar f5) 9 9w X
aoet wfafsar =@ & & ger AT
e g fa gg ux swwEr e g
¢ 1| 5 a o afafaa sk 9w FH-
aa frge fedr oy &) S feel &
AT A FT A § | AFR I
wafeqY o sfagat § fa@et w f=z
FA & A WY oggEl T I@T F N
g gur feamr @ @ W afafa
o Famrfeat # srEiEAT a9e a1 sgEa
& @) T I AN W qEHR A QW
sfgmc § 1 afz @ afvfa & 39 s
qfae ¥ N aEEa g a1y o ag®@ F
Aam GOl A F W aF) & | AfEa
aY 9gF TR & a1g | wefa g Wk
¥ gea waqw F@r § % @ ) wre-
w1 gig fFr 9 ¥ a afufa #
a5 gar€ o o afefa ¥ @ sretE
T 99X 3 AT AT Sfgd, a9
Ffgy, mfca frar | @49 g @@ QY |
% ag wgm agar g 5 ﬁfzﬁu’l‘t,
wfagal & sfogre & w7 o @ W
weAT TE W #
Y wwT T § T 7 @ faed
g:
“The ahstiom made by the Members
of Parli were idered by the
Committee of Inquiry (CSIR) at its
meeting held on 25 th April, 1970 and
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the comments of the Commiiee which
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have been adopted unanimously at the
above meeting are goted below.”

Ia% aTT T A L

] “The Comittee would like that these
views expressed by the Committee unan
imously should be publicised widely be-
because the allegations have allready
received wide publicity”,

& OF IgwW 3T Awgar & 1w
R a0 qrzgemw F ¥ ¥ w
FHIA AF qAFEEd fges far wn
I8 o & faforde sfaeaz, it g off
frame wa, # ga¥ fage fear mar
9T A% 7g fafada sfagar & o7 &
fga § ™ gk daram & ¥FeQ, A
flo wRe Argw, ¥ med faedwd
93, o a3FR ¥ Y, 979 w9
ST F T F) A0 @ GRS 1A A
M, afew g e w1 @ Ag
I@T | 9 g 9% T@ IR § gear fFar
T, d AT ag feld o § 1= gy,
st frare wa FHFT F FH-FG F
TOF A * AT I fagfes & an §
FTggi® N AT qIA, G- 2o
frrmdm R R Ao d 87 AN g9
Fg, Iaw gfez afsas gedes 53
FFE

Y g § & W qdtew ¥ ww A
T &F Su AgaT g 5 owmawr
fet ff $em w6 CrEEEd @ @
gfase @ ¢ 5 ofaade § sawr
e g7 o s=f i, IgE S wre-
AT F JIIA, JAFT IAT FF R
gra a1 afade & wigE 9w sHww
aT FAE & qEEdl gRT A4 frar oo,
afer gu FEw a1 FAA & oF fadw
dov gwrf WAl AR SEE s
& waw ¥ oF swE qifd  fwar
AT | qg TPT T AR R | W
FER @R g fF g Wy
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woa a1 fareme & @ 9w & qEer
sarq @ ar foem welt A a #
o< 2 a%a § | afy aw T oAy
%\ gfEar ® qaha s &, o At
% frdt o g wiem o wfafa A
HTAISAT FCAT HAFAT ZY v, wiw
¥ g Aot d3% gATAY A7 ed qe
&% | qgelt arT A & ag FEW AEA {
fr og aga @ Fw AT £

wFax g Fufedl ¥ ag gt d—
afeqs wrEeiEw w32 & IWAT
gz i—fF #+A0 F smHT F AR
rdfae fle w1 us afear & @
& ol o gEd ArE e faswd Ag
frrrr M@ & 1% 9 41 wEd AW
gt et o &, T g J)K 97 S9H
¥ wEeAqW ardi w1 gied w1 FAAndy
ag F qTET & ) SfET g &R #Y
e # far foar war 31 ¥ gfaardy
qrig 4@ &1 X @t Ffaw § ad amn
SrgaT g, &1 & ITa Ay qre ¥ fad

TF STo AT FT & & | 0% 4
¥ gad F A w9 g A
afeq # @Y af F, faad @ 9
T A we fAswd frw 9, 99 guw
aist ardl & wfaw foid & & maw #=<
fagr war & 1 qw Fo1E s sfeam fooid
F JAFRHT Feqaqd AT IgH A §
feavw @ gum w4t & qra AT )
¥qT FOT7 WA @ A@ BT GATAT KO
fe gam % AR oz 9 @d qw foe &
<&t Ty A,

MR. DEPUTY-SPEAKER : The hon,
member should conclude now.

»it vy fand : garor wAlE, @
ar &7 smey oft 7 fear 819

MR. DEPUTY-SPEAKER : His time
is up.
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st wrw fagrdt aTwdnd : gurerw
T, A A T A OF A
FAFT @ Wt | aiw faae § & o
ey AR A AFAT & | WIT RO ST
afad

MR. DEPUTY-SPEAKER 1 fully
appreciate his difficulty. I myself am
apprehensive about it. Shri Samar Guba
says that since the Sarkar Committee has
passed a resolution against him, he wants
to defened himself. Obviously he canoot do
it in five minutes. .

off wg frgl © @ SAHT WT SqRT
awg &faTd

MR. DEPUTY-SPEAKER :
want to fight with every member.

1 do not

SHRI SAMAR GUHA : It should be
extended by two hours.

MR. DEPUTY-SPEAYER : Three houra
have been alloted and according to that
each party has been given its time. 1 bave
o stick to that or increase the timz.

st ofr T surenw wEea, 3y
Fga wgaqy fror 3 Ao & fw
gq% fog gng agr faar 9

st wew fagrd it : garemm
#EIeT, OF el WM AT %) § WK
UF er 9% AT TF I AwAT§ )
gL TH A1 § ATET FT A0 g @R
w1 grq « fa«r, a1 991 F1 #H qaEw
W &) wadT gz it g e
ANF § H AT F T T p—aEh
grare & A9 faar & ok gy o
T[T & |

MR. DEPUTY-SPEAKER : Members
should come forward with concrete sugges-
tions as to what [ should do, If the House
wants that the time should be extended,

let there be a concrete proposal how much
time ? i
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Two hours.

{Tiruchirappalli} :

DR. V. K. R. V. RAO : One hour,

SHRI SAMAR GUHA : We have to
defend ourselves ; we have been charged.

SHRI S. KANDAPPAN (M:tur) : |
move that the time be extended by two
hours.

SHRI NAMBIAR : | second that moti-
on.. [interrupticns |

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTLR OF PLAN.
NING (SHRIMATI INDIRA GANDHI) : I
have no objection. But what about the
other business ?

MR. DEPUTY-SFEAKER : We extend
it by two hours, Even so. I rcquest hon,
Members to be brief

st vy fwdr : & o 9 Hfaw & A

AR & &9 & a F ag ggg  war
qfggaE & art 7 fE fagmm a@f
fear man : gedt At ag W 41 fF ua
Il Fegdl sruiaex (agea fear aar,
A g @ A g ag fear
fe &Y g & M7 ITEYT TAWET FAAT
W | ¥9 w1 faay faam &, 39
et frael &1 gesew faar war g
wfeR a1 gw foiie o g3 ard aat &
o8 I { TG A4T q1, JtFwA T 09 fFA
oW ¥ qara ¥ arwe afefs 7 gfrard
TRl O Ffamdr aet w @ gqie 3
! wrdt @1 4, fomwr are waew
ay & f ag (it ag & yagd sadwee
B F WAAT ATEAT 4

# qqm w ¥ U A9 @AY qIEAT
§ | o a g WA s sewensl ¥
R # ¥ Wi gEewE @ ar g,
sfeamdy ar £ur€ €, WX AT AR
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T ¥ mgrgafd A w0 oag g A
agd o sfte wgx § fF 37 N wre-
st gafaw Y € & 5 a3 geemm &)
T 99" WA A IAHT awT qer y ?
qge A1 T 9aT AgY 91, AfET T ag
§ fr fra qorediew & ar # & A
W g I wEEr www fggmia g
I 15 Y gEenw A4gt & we
7R 3 wEAAE gewm #@ fgew oW
FAATT aFAT ¢ | AfEHT T KW AE
BT UF atq & QW AEHAr F GAIAw
fipar ST, SR gaTT G4 gEEr @NdA
Fdr &, a1 & Fgar f g3 w3q ot fgga
T AT ¢ |

ot et fagrdt anondadt : fgzarT |

st Ay femd : ag A 7 O W
¥ d3FT ag FL |

#a1 fod) ft ag@ A FAN T g
#§ adwr § fr wfa ol woga § smar
o ? yagd €o Hro A St A w8,
# gara WA ¥ IAFT geral AT |
TR AT StAT AIEHT [AqE go e &
a’ ¥ &1 e i, a1 fAfeea
) & @ I o 7w fr oag—
a1 #r§ 7= sfe—quemm § ar fedr
o arfa &1 &1 Q& w9 & qrdefas
St # gaarT ¥ ar ! ogwwr wqew
at g & f wiwsy & wot afa & weran
fedl ot e wnfe & sl & f
w0 & ar § frar A1 70 Srear wfge o
qg aga TN AT §

St W e Wt (WerE)
aga feii & ag WA T@ AN @ )

=Y wy fomd : ) Frgfes s arh,
WA & Aot FAEY ¢, IR wEwgar ¥

aufiet oy ok | gEA doN ¥ AR H qu
wifes o @ faar mar )



241 Motion Re. Comm of VAISAKHA 29,

T o awew fag &1 ¥ X
ARG | @ awdw fag & ¥w F e
& ¥ wgr AT § 5 ow A fawme
Fear wa Y it forr it 4, -
fodvere # wrarerwar gz qarE € o
T @ F@ oaar 5 o et @
wifew 1 i @Yt wifgw ? waits WA
¥ a9t w o uTe fo, TRE
frgR s frar § o s R
AT A, I9H) GiekT, T F AR W
T frges wom e @, wwfwg gaw
faarem 2F awg ot wrasaFard df IR
A aefier foar war 1 Ek A § @
arr awdta & ¥w g7 ¢ 1 TE® I
Wt qg rara ¥ asy &

o7 O qra & A FgAr agar g |
&7 g8 ara agr 73 3 fF 99% ar st
wwe fag, wi<fesr, gw@raam, wEdT
R 9O W oImiEEd ¥ wdlld OF
TE ¥ @ §F? o e  frae
aét frar & 1 omt % ofoer w1 wAE
g, 3T A ¥ Frw S WTE TIAE-
e Y wE N g | W I
Wt faare aff feay ar ovgr Boav &
R w=q ardl Y g YA ATESAT 1 A
a9 EredEay WA § oA fe e
AT 9 § ogF wuAT &Ta @ g o«9v
a adf oY, wfwg ¥ gg FEAT WMEgar
g fr afufy & at & O g @6l
WX dg TG § Al JAH AAT FETC
2, 7ot & o qrferie & Az 2, @R
¥ gaww w@ &, Afww wfufr o
dz% AT afuafa & gro g™ s
a1 Fey fearar ag famge wafea amr
&\ wfas #§ dy gem @ vl Al
¥ o aa frewy aslr A oww
gag A § wg g@d & gag &
wii faemre ?
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W go wo wt (wrevi) : gurerw

W AT §YET . W19 W9AT  39%-
#T a7 Hifey 7

Wt go wo wl : WA FEW 0T
foar grm 1 SEd oeew TR & 4
A AT aE & ane ) '

JTeTE wErEE, @t owrqw gar
fr sitgar vefnfrdw fedt a0% &
FferT 78 FT Tgr & WX wxar w@r &
YA TR FT AT 697 T Y gy ave)
Fr o ga F 39 fgmg @ ek gR
AT FIToTQ, T0 TR St &1 foqid
# fow 70% ¥ fr 7gi agamw s A
e A mh § e Tar Agw v
tfrsgamist it enfamd & @
FitwT #F ww & fog 0 F =i
g% fpar 4.

&t gwT g ¢ AT |

stgo wo wt : @ few Aw adr
gar @ f& N wiew g m
R gak arg fegl @ril A e feht
am foaaeft N g9g & Fud @zl
gt grft ar fg i & et fs gEdr
qX IW FHREE AT XA g ) ag aleer
gafew Agf & 1 ag WX WR T wTH
WY Wi wawg
WY Ty A 7 ag e gri fwa
war v aY aga € fF g feord-
W afA ¥ e & gww W@ m@a
aré wY for fr wftwm & exfeames
fpar § stz ares Frar § 1 & w=d @
AR Faeeg feAmaMr wTE wHtET
foi¥e & awr 22-23 o aow fomd I
245 gafomr & faafad & oF word-
o & 7€ o az7 W, form e fafed
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[+ go 7o @]
FT qTE § Fg FF AT A7 fF ag qAT-
izizg & Ry oy § ag a@dy adf
T g AT gg uAien g wed A3 8 |
grAifs a3 sasr &A@ ¥ EREAET
faar @Y a8 ar% ageit & IR T
q qHr 23 § FT FQTE...

UF AT gIeq - fwad e ?

=7 go ;o & 245 a;rcaréﬁ‘{ﬁ
fags faafger ¥ gga  FrwmaT &
ag ot o qg A Ad 2, gvw faafed
¥ St emfearss fRar € T T 23

%1 9T IH Ig Fgl AT 4T :

“According to item (i) of the Commi-
ttees terms of reference, they are to
state whether the appointment of these
245 persons constituted a violation of
the rules and regulations then in force.
According to the CSIR headquarters it
would appear that this is so.”

“They have started in a letter dated
28. 12. 1968 addressed to the Commi-
ttea that the reply given to the Parlia-
ment question can prima facie be inter-
preted that these appointments were not
quite reguiar.  “In  face, on 15th
November 1967 a circular was issusd to
all the laboratories by the Szcretary,
CSIR” etc.

oq &1 afedz § wNN w1 39 fgalas *
g5 § Hlg FLATE ©

‘‘However, the Committee are not
aware of any express rule or regulation
or bye-law prescribing a degree¢/diploma
in science or technology as an esseatial
qualification for the scientific/technical
posts under the CSIR. It can, therfore,
be stated that no 1ule, regulation or
bye law of the CSIR was violated so
for as the guatifications of these persons
are concerned.”

a1 g 7z oS HEr g, I AT F Araq
ok fagiw 4 {5 fsad fog qd@x @
gred &1 fugargz fFar war 9 &4
TSI A UL G gL FEAT A
AR HeATgzAZE FY AT FAT 7 |

MAY 19 190
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9T gorr & 3@ faOE & &7 79
F g WG H qasAg g faad
gro g & HF AT I fHaT TAT ] AT
SaH agT $g FT AT | ITF S AR
AT & wE gred ¥ Ia% faars s 3@
% gfere @ awE FA@A FT ) EEH
fereT 2 :

*“The committee, therefore, think that
he was fully qualified to hold the post
of the Director and full facts, shou'd
have been brought to the notice of the
House by the minister to correct this
erroneous impression.”

a9y 91% Mg 2 ...

S AEAAG qIeq gz fEad an
20
st go o @i : 370 g F fawfaer
¥ S greg ) gFwEaT & o1 fafqeaz
T ggx fag @m% #wgr war ¥ fw
fafreer & gdr TwRETT @ Q@ gred
F 1 ag 3T qicz & f@r G FEred-
wrEE T | 41 T4 fHed #Y Fifgw sy A
ol Fle fRar, AT AL ad g | #3
T, & gAr g, fF gF A ¥z ag mraar
for wraT st @ 7 &3 faedy (ot
g YATAT Grgg gL FHIGA B &
foaa gt ag 31 ...(=AI=AR).. 49
qQ oodY gEEg A JE A 1§ Sl
STEET JIAT AT @ AT E |
F ot T @7 o1 fF sad g3y aua
femar srraar graifs a@ arg ag € & zad
2 oY g faie qare A 9 39w
TIARAST A H WIHT FE fEmr v
qr f& Fg FH@T F qET ATHT JAYAT
qt arT @@ % | 9g L 4T T g,
ag H1% I 437 &, B IATH AT A
AT Ag AL F {5 S gAtaw g IR
qr 7 fear @tr o gEEr 0 A
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g7 3T dwar w1 fear wia ) g9F I
JaET 7 gEwE fFar | 9@ 2o TR
oA fear mw fE g wEE E
e qf A @ @ gwsr geEvar o
st 37 aaw ) QuA § o 3G 2ar
Tar, 99 9% 47 fed dare #0811
g # g et ar e 1 F uw
AT AT qEwNE frersAr 0 TH KIS
T ot gt Wifzw gé gaw 1g an. fzar
ar A ¥ fx ag w58 F AT 68
aF & #Hleo L HTo WTo & ﬂ'aﬂé
#1 wwfoes #3h o W gov ag fF
qafsa 3 M&r 7 fus g@r g1 w5 a7
zgtd fas 66 a5 & arratd We THo
srfe wRe & ¥ | IaH fewrsE 4z
frarur :
“It was decided at the first meeting
held on 27-7-68 that the committee would

review policies followed by the CSIR
between 1958 to 1964."

qnr 1 68 aF emfearew w47 ¥ as-
TF FRET wARr FW@ AY WY AHA
ag! fqaaT ar st f5 adir dfwmer 7§
FI-AN WM T AT WX difvas &
A1Z o HIFET Eo Ao & 77 fHg ag @
waIA Gaiesn oty fefisfarmy aw
w {1 aga wedl oiw faqe § & ;oA
T qATE @ § 1. (cqawm). .,
aTeay wgEw, § A4 w¢ @ a1 F
few atg & wigar vetaeT wm@ W
ffqme ofie wafan arf & ofad &
faars st afadt A eudomrgomTo
qr Zad A oy s @ E o F omea
daveg wigw  fafaezr oamtfgar & oF

weifoay #7 difen ¥ faor av—-

“We are conclous that grewth camnot
be sustained on torrowed or even adapted
!cchnnlcs} True Self-reliance can come
onfy &5 we develop the ability “to solve
our technolegical problems.”
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oy, garemsr "giay, 3d) ifer #
STERFTT TATH Mo WICAT TR FgH §-—

“Iu developing countrics where time is
of the essence, adaptation work should
be an :mporram rcrncrlon of scientific
institutions.’

JaTeaer  AglRw, wgi smw fafAeet
#Ye nafr ardy #torfesr & fa fesrgfam
T sstfaafn $fafadls ag ot amae
e 9T sg1eT /9 frar g1y W me
e for wrgi gRrdr wrgR fafqe @ gy
g._

“The machingiy for  utilising his
research findings through the process of
development, design and ‘manufacturing
has been u}lher c:udc._"

ot gaT<r sigw fafreee qmgdt & i+
fesizfan s gofifqafor & & &1
qqran faar s, afFw e faagd 99
& fame ww faar | feam § aR a2
oo 1T & difvas 7 1964 25 qm@eEs
@ ¥, 1965 % 36 ok 1966 H 35
u, AfFx wfe difege & amg A e
AR VN & HEgA 4 1967 @ 22, 1908
# 2R 7| gAaT wawa 2 fF s
afgwdr srgw ffseer ot mafan ardr
# o srfadr o, 998 seawis fHar &1
gt grfadt F1 @ougoutioHTe 93
gax &) «\faw &

ga & agi ox @ HFF H19F qWA
wmar argar  faan aifaq @ar fF ere
arAr W R ate § waifzon a7 TR
1w g @ wfegiz Tvazd A—
Mo FAFIFSF AT o F7FI | =T AT
WA A awaiEEaer A wiea

| SREE-MAEET & §e F arwa gar A

teeie #1 aew faarm WY A

JUF AR 7T GAAI F4 0% fuzr aig &
frem\faaga &l saifesy agi aT I+
@I e FWIFTA F T (FAE
g9 & x99 4, Wgl 8§ FHEE

| doggodto frami
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Dr. S. Balakrishna

Dr. M. N. Qureshy

Degrees Ph. D, in Geology under his own
father

M. Sc. by research only
Intermediate after failling once

Place of Ph.D. from a university whose
Degree  Vice-Chancellor was his own
father and where at that time even
provision for M.Sc. was not

there.

D. Sc. in Geophysics which is not only
desirable but also an essential qualification
for a research institute in Geophysics

M. Sc. through regular examipation
Intermediate in First Division

D. Sc. from the Colorado School of Mines,
Golden, Colorado, USA—school of high
international repute which was the first to
offer course in geophysics in the USA as far
back as 1928.

TILATY, ITEAH R, 57 Fqrfe-
foRgesr &1 gHEAT FE a1 AT qIGH
g & w10 FEh & wfafedary 2o
arEEeE Ft sfafEeTs § gE@EE
g S oY | gEd A TZ AT guT
faer fom Y weEwT faeaT &, 99 q&F
FT FAMTT wY W fRT o SR
fafree qrgar, Y gaw) dfgd= @, =i
tar qq fFgr | 2o qreiFswA & %A &
qras ¥ g% TrEweT Wi § IR
FHHGT F1 AT frar W wmo gRai
¥ Fau datfaw fue &, Sfee e
SATRAT TW 7 &47 fFaT | ¥ ATETERSOA
= &6 5T faar | gg afowm Ak
feefaaaa &1 fmme oa 81 & smgar
g 5 zo® smae o FY R@T wIm, T
s #T oTg, aF wIoE Argw g fE
azi o few aw ¥ Fwdesw o
feerifaae agar o @r |

#uw i R @ ATH FEE IR
@ Wgar g—uF o ferwr §
gTwzT sremr TW B foemw § 1 oy
ifeaw fad e # 2Fm # fag
AAT AT 9T | FTo AT IH AAG ®
iR ¥ gt i g foht X @ o |
I AT} w9 fear ok s e
Tre fanw wy fedfy a&f € ar @t
3T® AT TR WA g7 & ohfadfer

R g9 TEL F feit 23§ fad gwm
srdr frar ot gAY fout 2 & wf—ew
A€ ¥ agr 77 ¥aifes gur

JTEAE WP, &7 A« aT6l § ATge
gnr fF =ro wier Tw wgw fafae
e agfar arEt & arfedr & fewans
"ot g% @1 qifedst F do gwo Ao
W0 U AT F HIGT FT @ §1 TR
ffae A Fw g g, W amg f
¥To WEAT TH & THM F1 WY 919 HIUE
|

il i gaT vy ot § wgr £
¥ aut fraw Y @ & g £
IATEAR  APRG, ¥ q4G WYET @, WA
oa & @ ag Feara, famd &% w10
arar T & faamm & faws  frmae
qHAT qmy § s oew R w g
wEar § e OF OF AmeEw @) oy
f o, & geEr gar q99 X\ W
argan § s o wiew  gwR fear o,
@ wToh! JregA g fin St g
wiT w sifw 31 arfesdis Y geanfae
T FT QT ,

Iy WG, AT 9 W g
& foarel &, fored ¥ arfer s aw g
fraro wrmr ww fow @ ¥ awt
ofeer & wifew 2 @3 & Ffew
w1 A e v 8, e
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TE AAEHW F GIE AT AFAL EH
F@E |

SHRI SAMAR GUHA (Contai) : Mr.
Speaker. Sir, on 15th May a report appeared
in “The Statemen™ in which cuing their
representation by the Scientitic  Workers
Asiociation to the Prime Mimster they
accused the C. S. 1. R. loguiry Commiltes
for failing to inquire into the Hyderabad
Laboratory. The Association complained :

“That distoried answers were sent by
the Director of the Latoratory (o the
queries inade by the Sarkar Committee ;
files have ben burnt and are being
tampered with 0 destioy any evidence
of irregularity.”

& memoiandum bas been subnuited to
the Prme Minisier by that  Scentific
Workers' Association o which they have
complained against the CS 1R loquiry
Committee 1 which 1 bas sad ;—

“Unlorwunately, the Commitee of
inquiry did not care (o asgertain Liom
the workiug scienusts in s laboratory
the truth about the various complaints
regarding the wcis ol tavouritism, nepo-
tism and corruption.™

This wemorandum contains such sweep-
ing accusations agains: Dr, Sidhu, who is a
crealure of Dr. Zaheer, aud is also responsi-
ble 1 many ways for denigration of the
Hyderabad iaporatory, that if a purt of it 1s
true, Dr. Sidhu should not only be sacked
immediately but should be prosecuted. 1
will place ttus, with our permission, on the
Table of the House.*

In a sense the Prime Minister has made
my task of charging aganst the CS I R
Eoquiry Report easy because she has asked for
4 fresh inquiry on the activities of Hyderabad
Laboratory on tbe complaints that have been
made by this Suientific Workers' Association,

SHR1 ATAL BIHARI
Are you sure

SHRI SAMAR GUHA : Yes, the paper
report goes like that.

If it is s0, what does it mean ? It means
ap indirect censure of the C S IR Inquiry
Committee, because both in the draft report
as also in the final report the Hyderabad

YAJPAYEE :
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laboratory was described as “the focal point
of inquiry”. 1f the C S 1 R Inquiry
Committee discharged its duty, as was
expected of it, why should a fiesh Inquiry
be held regarding the irregularities of the
Hyderabad laboratory ? As 1 have already
said, I am thankful to the Prime Minister
that she has made the task of defending my-
self very easy now,

MR. DEPUTY-SPEAKER :
afford 1o be brief now.

SHRIMATI INDIRA GANDHI : 1
think, the hon. Member is mistaken about
aony fresh inquiry. *

SHRI SAMAR GUHA : ‘lhe Prime
Minuster is very aulert in every other sphere,
This report appeared in the Syuresman in
double column, It was her duty to contra-
dict it immeciately. When 1 gquote it on
the flvor of the House, she contradicts it.
It does not speak  very uice of the Prime
Minister.

You can

About 1he accusalion tbatl 1 made in this
House, there was an impromptu meeting of
the C 8 | R Inguuy Committes which was
presided ower wmot by Snti Sarkar
but by another gentleman, and il passed
a resolution  uaccusing me of making
“utterly untrue, thoroughly irresponsible and
uncharitabie allegations’. ‘I'nen it asked
that that resolution *“should be given wide
publicity”. Immediately, within a few hours
of this resolution being pussed, it was given
wide publicity by Al R and the press all
over India.

The C S 1 R loquiry Committec has set
up an extraordipary precedent. If any
Commiltee, which is nothing but a creawre
of this House, can pass a resolution of this
type about any discussion held ia this House
censuring (he Member whe made the speech
in this Honse, it will make relations between
li 1 and any tee appointed by
this House untenable in futurc. [ want to
know ltom the Education Mimster directly
whether it was the C5 I R loquiry Com-
mittee that gave that resolution to the AIR
and also to the press or whether it was sent
to the Prime Minister, who is the President
of the CSIR, or to the Vice-Preriderdt,
who is the Education Minister himself, and
if it was so, whether it is they who gave
it 10 the A 1 R and also to the press ; if so,

D,
Par

*The Speuker subsequently not having accorded the necessary permission, the paper

was not tieated as laid oo the Table.



431 Motion ke. Comm. of
[Shri Samar «iuha)
on whul auberity, without  naking any
reference to tle House of that resolution,
they had given 1 1o the AT R and the
press.  This smouni= fo  defamation not
only of myself, Sim Madhu Limaye and
Shri Prehash Vir Shasti but the de'amation
of this Heusc. It :» & contemplucus resolu-
ticn whick amounts zlmeost ‘o o breach of
privilege ¢! this House. I want a straight
answer  fiom the Education Minister about
this. ‘

1 said, that -eport was a draft report and
it was meant for firal adoption in the month
of Decen:ter. 1n tha' Resolution. what they
aaid was-- 1 quote :

“Tt is totully incorrect to describe as
the original repurl & diaft which was
really a working paper meam for
discussion 1o enable the Commuttee to
arrive at final conciusions, In the
normal ccurse of the wvorking of any
.Committee. & number of drafts are
always prepared, discussed,  debated,
modified, by addinons or deleticus before
the Report is finalised.

1 want to knmow from the Government
whether in any of the communication that
was sent by the Sceretary of the Commitice
to the Membeis of the Commitee any word
like “working paper” was used.

1 read out one of the letters—1 can  read
more—which the Secretary of the Com-
mittee addressed 1o the members of the
Committee :

“Kindly i1efer to my d. 0. of even

pumber dated.. I enclose the Chapter

" 11 of the Part 1 of the dralt report which
ends with this Chapter.”

 Again, 1 want the Education Minister to
.place before this Housc the letter of Dr.
Kelkar who is a member of this Commiltee,
1 read out that leiter of Dr. Kelkar addressed
to the Chairmen of the Committee :
“l am nweking some observaifons

about the interim report to be finalised
shortly.”
"He says about the interim report to be
finalised for adoptwn of the Committee.

There was only one reporl, and only ane
draft, and no other draft, po other working
paper. If there was a working paper, can
the Committee say that there were & number
of working papers, 8 number of discussion

MAY 1, 1970
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papers 7 There was only onc single draft
that was to be finalised and that tco after
a sub-Committee contidercd it, Jusf when
the signatores ' of the members were to be
put, then something happened which T will
tell afterwards.  Therefore, a ridiculous word
“final conclusions” has heen adopted in
the resolution. Conclusions olwayvs fead to
finality. It was not a tentative recommen-
dation or a rtentative conclusion and can
you say that in apy draft of any Committee
that can be found ?  Therc are conclusions
or recommendations in the coginal draft,
In Chapter VI and Chapter Xl, there were
conclusions and there were recommendations.
In a draft paper which is meaut for
disc ssion acd for debiare, can there be anv
such conclusions and recommendations,
These conclusions  and  recommendations
were there. MNowhere the words “tentative
conclusions’ or “tentutive recommendations’
were there.  Therefore, when you say, for
final conclusions...

MR. DEPUITY-SPEAKER :
Member may try to conclude now

The Fon.

SHRI SAMAR GUHA
You should allow me at least 15 minutes
more. I bhave o defend muvself. 1 bave
been called thorowghly irresponsible. | You
must allow me more tinwe. S, you  koow,
1 bave been called thoroughly irresponsible.
1 have to discharge my duty to the nation by
exposing the OS5 LR. Committee. Do

That won'i ke,

you think I will take it lying down ?

(Imterruption, '
MR. DEPUTY-SPEAKER : | can

understand your Teelings about it.  But my

problem is to control * the tinie vf the ' House.
Unless other Members in the HMouse agree
to give you their timé . (farerruption)

SHRI NAMBIAR : We will not give
Hitn bur fime...(Inrerruption)

SHRI SAMAR GUHA © You must give
me time or you will have to thfow me out
of this House. I have a lot of material
with me. I will quote the draft and the
final report to show who is right aond who
is wrong...({nfenruptiony. 1 will show you
who hes teinted: .and -twisted the original
report. You have to give me time or you
will have to throw me out of this House
today. .
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MR. DEPUTY-SPEAKER : There is no
question of throwing out anybody

BHRT SAMAR GUHA :
with arger. 1 have been called as thorouchly
irresponsible Thut  word  *“‘thoroughly
irresponsible™ has been used, 1t has gone
deep into ‘my marrow, into my whole ‘sense
of exigtence,

Tam boillng

MR, DEPUTY-SPEAKER : 1 would
like you'to cooperate with me and under-
stand that other Members also have got
important submissions to make  Everything
has 10 be finished within 1he time allotted
for it,  Now, in spite of thar T will give vou
five minutes mure  Kindly co-operate and
cunclude Il you don't, I will call Mr.
Yajpayer .now

SHRL SAMAR GUHA
kave to throw me out. I challenge you.
You will have to throw e out. 1 bave
been called micsponsible. 1 have oever 1o my
hife done auything frreaponsible.

: Tuen you will

SHRI NAMBIAK : Is this the way a
Mumber should behiave giving a threat o the
Thair that you will have 1o throw him out,

SHET SURENDRANATH DWIVEDY
(Kendrapara) ¢ Let him try to put {arward
his ~ubmission within the time.

MR. DEPUTY-SPEAKER : He is so
emotivnal tha. he would not listen to
anythiog. 1 om giviog him five minutes
nwi@ amndl am meking a request to him to
kindly conclude. In spite of i, he holds
wut & threat that I will heve to throw him

out of the House.  This 14 not the way to
behave.
S[IRI SAMAR  GUHA : 1 humbly

submit, Sir, I never excrcised in my pohtll:ai
life any right drresponsibly. When the
report was going to be adopted in the month
of December, somie news was leaked out in
“In;,h pnc gentle.an, who was the junior
0 lhc lawyer uncle of Dr, Zaheer, rushed v
D Zaht‘er and Dr. Zahcer rushed to Delhi
arad liad L'lscusswns with _ the higher-ups and
had discussions with 1he Chairman and then
b had managed three sintings with CSIR
Edguiry Committee.  These are the reports
of 1he three sittings on the basis of the 37
qucstions that were put to him. Is it not
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the honesty of the Committee that a
sommary of this report should be included
in the fina] report ? Why was Dr. Zaheer
singled out? Mr. Cnagla, who was the
Vice-President of CSIR objected to many of
the appointments and maoy of ti: irregulari=
tivs. Why was Mr. Chegla not asked
to give evideoee ?

SHRI INDRAJIT GUPTA (Alipore) :
He wus asked to give evidence,

SHRI SAMAR GUHA : Why were the
other Directors and those members of the
Selection Committee of experts not asked to
give evidesce 7 Why was one gentleman
singled out 7 After that what happened ?
The final draft underwent » metamorphic
change —as a ‘tudent of chemistry I will say
it underwent almost alchemical change, I
will just quote a few words from the original
draft and the finil draft. Ignoring the
claims of the 24 natiooal laboratories of
India and ignoring the clnims of the talented
scientists Dr. Zahe v planted eight of his
associates in a  surreptitious manner within
four months in different high posts of the
different «Jdonal  laboratories  ignoring,
violating all the rules, without advertisement,
with dubious tactics aud without caring a
little to the opinion of the Selection Com-
mittee of experts. About Dr. Datar the fial
report says :

"*No specific allegation was made to
the Committee against the appointment
of Dr. Datar.”

This 13 the dralt report. There is no
necessity for me to say anything. [ compare
the two drafis :

“Mo advertisement was fssued. No
Selection Committee was  constituted.
No interview was held. In fact no other
person was considered.™

Then Dr, Narclw-la,
devastating remark :

an expert madea

“l consider Dr. Datar who is at
present Deputy Director in charge as
completely out of lauch with this iristi
tute. 'He is bot in'a position fo make
any contribution in the discussion that
wok place. 1 think he is inadequnte for
the job and in my opinion he will not
do as a Dircctor. I have not found a
scientific worker who is so ineflective as
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Deputy Director,
expert.'”

The name of Dr. Datar for the post of
Director was propcsed by Mr, Kamdar of
the Bhavnagar Industrial Works Private Ltd.
Shri Kamdar became a2 member of the
executive council of a certain committee after
four months,

Dr, Dratar is not an

SHRI SAMAR GUHA : Then, Sir,...

MR. DEPUTY-SPEAKER : If you go
on quoting you will never come to an end.

SHRI SAMAR GUHA : Dr. Datar's
original rej:u:t says he was given an advance
increment and (his brought him at par with
some others ; but, Sir, these facts bave been
suppressed. [ have got here the comparative
merits of these different candidates  Sir, it
is shown that he was oo ordicary BA.
claims of so many other M Scs and First
Class qualified peopls were igoord,

There is another man, Dr. Siddhu,
final report says and | quote.

“aAs the Committee did not think that
the appointment of Dr. Datar in CSIR
was intended to make room for Dr.
Siddhu...”

The

MR. DEPUTY-SPEAKER
conclude.

Please

SHRI SAMAR GUHA : Iam conclud-
ing now.

MR, DEPUTY-SPEAKER : You cannot
hold the whole House to ransom. You have
got to cooperate somewhere : you have to
put a limit somewhere. 1 am concerned with
the time of the House and the right of the
other Members to make their submissions
too. I have to defend your right and at the
same time the rights of the other Members
also You cannot speak for half an hour.

SHRI SAMAR GUHA : [ am conclud-
ing. In the casc of all the Members, here,
the final report says: ‘No allegation, no
allegation®. But in the draft report what do
you find 7 Not only allegation, but serious
charges. They doubted the bomafides ; they
said this was wrong. You go through every
Jine. The Education Minister is here. The
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Prime Minister is the President of the
C.S.LR. If she has any trust in this House,
if she has any honesty in the judgement of
the other Members, let the two drafts, the
original dralt and the final draft be
compared. Let an enqui'y committee be
formed. Let all the papers, all the docu-
ments, all the materials, all the evidences,
all the passages, be gone into. There is no
necessity whatsoever for other things, no
commentary, no argument, no flogic, mo
debate, nothing is pecessary. You just
compare the remarks, the conclusion: and
the recommendations, made in the original
draft and which have been matamorphically
changed in the final dra‘t.

I come to Chapter XI. In every para
there is a devastating indictment of Dr,
Zahecr. These are fact and figures and
concrete  examples. These have been
suppressed, concealed, tainted, twisted, and
white-washed in *he final report. I don’t care
for any Dr. Atma Ram or Dr. Zaheer.

I care for the future development of
science and technology in this country. Rs.
200 crores have been spent for this organi-

sation. This year Rs. 20} crores is being
spent.

MR. DEPUTY-SPEAKER Please
conclude.

SHRI SAMAR GUHA: My final

request is this, Thess committees should be
dissolved. A fresh committee should be
there. All the materials which are there go to
show that Shri Sarkar has allowed his image
to be tarnished enough. He should not
allow his image to be tarnished more by
continuing as Chairman.

And, lastly, the Prime Minister is the
President of the CS.LR. and the Education
Minister is the Vice-President of the C.S LR.
Who is to .ontrol CSIR ? This dyarchical
control must go A new Ministry bas to be
formed : the Ministry of Science and
Technological Development. A new Ministry
should te entrusted with this job. All these
irregular appointments should be regularised,
It sheuld be made an Institute for omly
appiied work, npothing else. I am making
this cunstructive suggestion.

My concluding remark is this that I
shall not be charitable to those people who
indulge in utter falsehood and in suppress-
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ing and concealiog the facts, the data and
documents that were incorporated in the
draft report and who turbed this highest
scientific organisation into a corrupt one
showing nepotism and favouritism and
creating a group rivalry relegating it to an
organisation of a mediocre size.

ot v fagrst addt (FTR)
I WEIRY, T A ATHIT FAA A
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®C ¥ GAT A1 A fro uAo FTEg Y
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ﬂ&b‘,ﬂkﬁrﬁﬁ% "o T@o HTEe HITo
& gy ¥ 9a¥ ogy swa ¥ oorw A
WM KT f | 3w wiv FY oran @, A
SRARTEET GTHETT A OF AT FAE Y
FT SHAT FIAT 98T | AT FAST F weqer
ft g, N gitw A § < 7% §,
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& F=v4aT A7 aFar g, fawrT s FwarE
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et afer qu< ¥ swgers a8t R o
#R St azedt M oF Fay M FAAF
RN aEY, 398 N ag am &%
scfmEY frae | & foe 3w
feate &, g9 ond o f qg qgeh fod 2,
g4 fediE arg & qrinfy | 7y 3o @ oY
el @ /g & fag ¥ mar ) TW
7% 8 5 ag qroe aza & @ A} frw
& a9 ¥ HIHT IGAT 0T ! W4T A §A
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TE oy ¥ 7 W XD F awA I @y
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“Firstly, we find that the statements
made by Dr. Zaheer before the Com-
mittee have been given an uncritical
credence and an unmerited prominence.”
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g fiFar mar

3% ureed § f wd & drae geam
e FA F AN WM amEr qar qr
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FORTC TR WY wifgy ot fr qgw e
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[Sbr! K. N. Tiwary in the Chairl
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SHRI SAMAR GUHA : On s ppint of
order. My submission is this. Our discus-
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sion today is concerned with the firsi part of
the Report which deals with personnel policy
with regard to the diflerent scientists
employed in the CSIR, and in that personnel
policy, Dr. Atma Ram, Dr. Zaheer and
other directois are all included. So, I want
that the Education Minister should clarify
whether Dr. Ama Ram’s case was also
examined by the CSIR Committee ; and, if
80, what is the report of that Committee ?

MR, CHAIRMAMN : There is no point
of order. Mr. Kcusluk.

SHRI K. M. KOUSHIK ; Sir, there has
been a lot of adverse criticism in the press
and na various occassions by bhoth Houses
of Parliament and by the PAC recently with
regard to the affairs of the CSIR, It pains
us very much, We are nut concerned with
Dr. Atma Rsm or Dr. Zaheer, We are
concerned with CSIR primarily, We want it
to do the work tor which it is intended. We
have investcd Rs. 146 crores which is a huge
amount, even though we cunnot affurd it
What is the tangibls thing we have got out
ofit? Out of Rs. 5000 crores of gross
national product, the contrioution of CSIR
is absolutely meagre if not ril.  That is why
it has assumed so much importance and a
commitiee was sct up. The ieason is only
this. I um not referring to Dr. Atma Ram
or Dr. Zaheer. The reason is, the people
who have been taken up for important posts
with regard to scientific research bave been
absolute niediocres. The destiny of science
and scientists has been in the hands of
people who themselves have not contributed
anything so far as scientific investigation is
conserned. Theiefore, the real trouble is,
with such peuple at the helm of affairs,
really there has beeo no contribution at all.
Mediocres have been recruited and they have
pot contributed anything, with the result
there is no contribution to the gross national
product of Rs. 5,000 crores.

1 would now diaw the attention of the
House to Appendix XI of 'he report, Barring
8. No. 12, in the case of the all the other 11
persons, the rise in pay has b.en meteoric.
A man getting Rs. 375 in 1956 rose to draw
a pay of Rs. 1600 in nine years. If the
Sarkar Committee had taken pains to find
out why wuch a rise has been given to these
persons and if in juxtaposition they bad
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given another table showing the number of
persons in the same cadre, their qualifica-
tions and the work thev have done and the
scientific papers they had produced and what
is their pay, it would have shown very clearly
that thesc 11 persons have been favoured.
Absolute favouritism and nepotism and no-
thing else would have been the inference,
But the Sarkar Committee have not taken
aoy pains to do that.

For lack of time, 1 will take up only one
case, that of Shri Baldev Singh. For this
man, the D G. has gone absolutely out of
the way to find out how he can be put in

the Rs. 1600 —Rs.1900 grade. This man
was actually drawing Rs. 375 in 1956. His
qualifization is simple BS¢. Even | am

better ; T am an M.Sc. But his qualification
is simple B.Sc., with either prefix or suffix to
his name,

At this stage Dr. Hussain takes charge
of the oftice and hc takes up the casc of
Shri Baldev Singh. The files start moving.
He says “we want to revive the post of
Industrial Linison Officer”. While doing so,
this man conveniently suppresses one fact,
which is very important, and that is that his
predece:sor, Dr Thackar, had said that the
Industrial Liaison Officer’s job is absolutely
useless, he had wnou done any work and,
therefore, the post must be kept in abeyance
and 1t should nut be revived at all. Even
though this is what Dr. Thacker had written,
because of bis anxiety to help Shri Baldev
Singh, be suppresses what Dr. Thacker has
written and piops op this man and suggests
the revival of thes particular post. This very
clearly shows that he was quite ioclined to
sec that this man is helped. Therefore,
afller he came herc on 19.62, in the month
ol October hc was made the Industrial
Ligison Officer on a salary of Rs. 750,

Again, consider this aspect, There were
three regional officcrs who were serving as
industrial ligison officers, The case of none
of these officers was considered and this man
who was rew 1o this type of work—he was
only a sepior scientific officer- he was
propped up and appointed in this post,
ignoring those three peuple who were al-
ready working as regional industrial officers.
The Sarkar Committee has sunpressed this
fact. In fact, if we ses the draft report this
fact is actually mentioned there but it is not
mentioned in the final report,

Inquiry (CSIR) 2.0

The story does not end there. As an
Industrial Liaison Officer he could get only
Rs. 750. But he has to be appointed in
the Rs. 1600—1900 scale. So, the Direc
tor-General suggests that the post should be
advertised. At the same tim-, the Diretor-
General do:s not want any qualification to
be mentioned in the advertisement, I can-
not understand how a post could be
advertised without mentioning the qualifica-
tion. Tt i+ something beyond my compre-
hension. Mo qualification was mentioned
because Shri Baldev Singh had to be helped
and he was only a simple B.Sc. So, the
Director-General issued express orders that
no qualificati~n should be prescribed in the
advertisement and, therefore, the advertise-
ment mentioned nothiny with regard to the
qualitications for the post of Industrial
Liaison Officers at the headquarters.

When this post was advertised previously
a very high qualification was prescribed
either in physics or chemistry which is
related to industrial research. But, in the
present case, on the orders of the Director-
General, no qualification was prescribed s0
that it could help Shri Baidev Siogh who
was a pet man of his. I can very definitely
say that the Director-General wanted to
show favouritism and help Shn  Baldev
Singh and that is why no qualification was
prescribed in the advertisement. No other
inferenze is possible in this case.

Dr. Atma Ram was one of the members
of the Constitutional Committee. Two
other  important members were Dr.,
Lokanathan and Dr. Kane,

This D.G. could not manoeuvre. He
wanted to help Baldev Singh und ip order
to help him he must have a Committes of
his own which wou'd be amenable to him
and since Dr. Atma Ram, Dr. Lokanathan
and Dr, Kane were aot amenable he changed
the cotire Committee. Whal is the consti-
tution of the pew Committee ? In order
to recruit a man of scientific knowledge he
puts in the Commitice Dilip Mukherji of
Economic Timer. You can understand the
intention, Then Fazalbhoy a radio dealer
was one of the Members of the Committee.
I do not know how. Another Mr. Prasad
from Secundsrabad where the ex-D.G. was
serving. These are the persons. No reasons
have been given to change the previous
Members.  All this will show that he wanted
to belp Baldev Singh and that is whby he
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changed the Committec and brought in these
persons who knew nothing of science so
that he could manoeuvre with these people.

There were ten persons called for inter-
view. Was the interview fair ? Out of
these ten candidates six persons were Ph.Ds
and three had post-graduate gualifications.
He did not want any of them. It was sure
he wanted Baldev Singh and all this went
for Baldev Singh and Baldeo Singh was
selected out of six Ph.Ds and three post-
graduates. What more could there be to
prove favouritism and nepotism. How
could there be any tangible results coming
out of CSIR if medicores are recruited by
CSIR.

Now he has got a job of Rs. 1300-1600
as Industrial Liaison Officer. He is not
satisfied. D.G. wants that he should get
the grade of Rs. 1600-1900 and, therelore,
tried to revise the scale of Rs. 1300-1800 to
Rs. 1600-1900 but the financial Advisor does
oot agree, In 1964 it was proposed 1o
creale & post of Research Coordinalor in
the scale of Rs. 1600-1900, proposing Baldev
Siogh for the appointment. It is very
important. D.G. says, :The post of Indus-
trial Liaison Officer will be abolished
provided Baldev Singh is appointed for this
new post of Research Coordinator.” That
means he is out and out for Baldeo Singh.
He wants to help him at all costs. After
that he again contacts the Financial Advisor
and the Financial Advisor said, * Please, close
the chapter. I am not prepared to agree to
this scale.”

In 1165 he tries for the post of ‘F'
seientists in the scale of Rs. 1600-1900 for
Baldeo Singh and suprresses the fact that
on two previous occasions the proposal was
rejected. The D.G. did not bring it to
the notice of the Financial Adviser and
said that this post should be created. The
post was advertised and with D.G.'s express
orders no qualification was prescribed. Only
four out of thirteen Members—this is very
important—were present at the committee
meeting. They were* D.G. himself and
his Secretary and two others. When was
the notice sent for the meeting 7 Telegrams
were sent on 28th when the Selection Com-
mittee meeting is on the 31st,

This is the way he was manoeuvring all
-the time in order (o see that his own men
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are helped. Dr. Maheshwari, F.R.S.
objected. He said, “You want a man ;
you have not advertised the qualifications
for the post. It is rubbish. We cannot do
that,” Therefore, the matter was given up.
The Financial Advisor also advised that no
selection should be made and, therefore, no
selection was meade,

Wh=n he could not create the post of
an 'F' Scientist, his next attempt was to
equate the post of Industrial Liaison Officer
to that of an ‘F’ Scientist. Here again, he
suppressed the fact that creation of such a
post was 1ejected in the past iwice by the
FA. The Vice-President asked him to con-
sult the Financial Advisor. The Financial
Advisor did oot agree. He said, *No, such
a thing is not possible ; you should not do
it Then he wrote to the Vice-President
saying, ‘‘Please over-rule the Financial
Advisor and equate this post to that of an
‘F* Scientist.” Thus, he gets him appointed
in the grade of Rs, 1600-1.00,

Taking all these things into considera-
tion, it only means that this man was out
for nepotism and favouritism, It is on
account of this that the CSIR has come to
this bad reputation. Such follows are
responsible for all this.

With regard to the irregularities and
violations of the rules and bye-laws, there
were two or three points of reference made
to this Committee. Dr. Datar was made
the Director of the Hyderabad Laboratory
though there was no such post. Is it nota
violation ? Was the Committee blind ?
Were the members of the Committee blind ?
I cannot understand this. My colleagues
are there but 1 am sorry I am making a
remark against them. When there was no
post of a director, how could there bea
director 7 Dr, Datar was made a director
even though there was no post. Isit not
against the rules 7 It was against the rules
but they wanted to overlook it. They
wanted to deceive people. That is the only
inference that could be drawn from it.

Then, bye-law 29 had been violated in
the case of appointment of Dr. Datar.
Pro- sions of bye-laws 58 and 59 were violat-
ed !n the case of appointment of Dr. Dutar.
The Selection Committee had suggested Dr.
Datar working as a deputy director for a
period of two years and Dr, Datar wag
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appointed to work as Deputy Director for
twp years. But within two years this man
wanted him to be pushed up ; therefore, he
mdkes a proposal to make Dr. Datar a
director after one year. Does it not show
favouritism ? The inference is obvious.

Therefore my bumble submission is that
the Director-General who did all this was a
man of evil genius. Shri Chagle, as the
Vice-President, could and did control him
as it shows but, unfortunately, the Ilate
Humayua Kaebir could not control bim pro-
bably because he was very much busy in his
own work. He left the entire thing to him
and okayed whatever he suggested,

This has given risc to a lot ol internal
feud and, therefore, 1 request the hon
Minister, as somes of my hon. friends snggested,
that unless you are able to spare a lot of
time over this, please do not accept the post ;
otherwise, you will also come into disrepute.

This report is a garbled report. The
draft report and evidence tendercd before
the Committee should be placed on record
so that Members should know what viola-
tions of the rules and bye-laws were made
and what were the reasons for which they
were blind to them. It is not that they were
unable to decipher it.

I have said it in my speech on the
Demands of the Ministry of Education and
I repeat it. Sir C. V. Raman said in
Delhi :

“Shahjehan built the Taj to bury one
of his favourite wives and Dr. Bhatpagar
built the national laboratories to bury
the scientific instrumeats. Any defence
of the CSIR is meaningless. It is
indefensible.”

There are the words which I am quoting
from Sir C. V. Raman. [ have actually got
it by rote. No greater credential can be had
thin these words of Sir C. V. Ramam 1 say
this because they are not competent people.
Competent people huve not been recruitad
and mediocres have been recruited, with the
result that nothing tangible is received by
1% general public. They are wasting the
money of the general public.
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wafaq & smar wear § fe ot g9 & ag
FE, ¥ AT IAH QO g o
THIT #H o §@ Frafeae @ a2 sysqmr
§ | wait frear aqar dwfs dvaar &
ser 787 2, ¥ gafwe wegmr § v 9k
aEX T g Wt gEd aae gar S
7| firrg 7o FERRT AW AgE @y dw-
faw 4, famra & a¥ ¥aT &, 9w a
e A, wfed 3% e fray gare s
gr—e @13 fewr & forg ot wies fag &
fog, a7¥ fag 7g arar s @ g,
A7 famr Iwr ¥ ok 4§ qEfag
SEITEA FY zfer & apre & sreqer # AY g
am W g @ A e e Afa
faaifts & & faq & wemer adt &,
afes oriwgfer e ot &, somaa £ 9
HeqET § WX IF TWHA Y gegar § @
gt o qF R g Qe §--37 A
F foredardt ot o qe g | Qe gew F
oY ot afafy a9ré omdk ww Fifaw
Fraifgn # wiw & faq, ag wfafy
& @17 A qATE A0 | A afy ag
39 afafa & st § ar 9w afafa &
ag ATM FAT 1AF gar F g 4 wradt
ugr e 3 e, wiifs e sifw
£ #¥€ fawga ft, A s Y gEE
aifaet §, #1€ arde grir At gai o ag
mifirer § 1 AT Feafa & oY of) orig SR
g wO AAE TR SRE AT
s gAra, 39 9T fmm F
#fsq g fr ag W@ A W YT AW
f& I€f & qrr qATAT guT A8 HHMET )
Wh wATar o @ Ay a9 e
af § &) g ag wgeT (6 wEAr<d # A
ara fameft o, a7 Taa o, ¥ gcr&m
wax A or o §—ex A far |
e T &)

warafe aiwm, W A o AN
gfirar § e wgfawr o &1 ma g §
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frfafag il A+ € oW &
afeie an¥ gR @A ¥ T A 9 )
TR o gy qaT §, 7 W fre ¥R
W A N aw gy T dw R
ga—¥& ag i 7@ e fe agelt e
wa o, gl foitd wr §—a% AT Ay
o o g€ fedE &, adt &

ot ¢fy Trw : T F I wrAEwTT
FTEE Y|

it gegwm wary : & g7 gl A A
wg TEr g | F ar g feold av mad Y
T, Ty AT A e | Wi afx
9 Rk fag gr am & 5 aafus
€9 § 99 &gl # w7 qgarT F7 qE 2
a® it & g1 Wi & avaee ¥ oF A
FEN—IAF g9 UK I T T | AT
arga # far-drerr adt @ & 5 97 a%
g I gAifaE @ g I, a7 aF fer
1 1Y 7 gy AfFA FIgd F gamw
FT 99 FG W Ar § | TTWA T qwrm
FT 0d FG AR AT | wWmAT T A
gt A wmar g f@ Swaw 16 @A
fFft FT e fag 7 Y 1, aa as 7g
A At § | wEmET F A QAR A F
aTE Wy ¥ g gf ar wdy &, wraiwT QA
AT}, IEAY A T wF Y awar §
AR Ty g A @Y fex 9w
sifaFTdr o fagame 7@t o gwar
% gl § g faare wf fear @—
16 wr3 o %Y gfez & e fvar § wix
w9 % gfee ¥ faare &0 & way @
wer ag 3 i A fawed wad aond
TE, 97 $9CH A AGA X A% @A HIA
forar, aga & ¥da F a1 ¥ v gy AT
§—ag it wrA & fr farwraer gt Frsren
mr, ag oA § R oA e &

MAY 19, 1970

Inguiry (CSIR) 76

forg QY A< gq AT &1 gAC A fwar
war & fr QY Al A srea § W
T 7z dvaar @t wifgg | feTd
farwras 7Y fag 7@ wmT ) 9ER A
¥ faad o oy I9F A} ¥ T@AQ
¥ qam fFg w1 wEET ware TE T
wan fF g st gk @t fee g an
) wox ®RA ¥ o e vk e
fam geeaTedy ¥, gad oAk AW W @
fog g fagi aceamea At @ @ W
frd R ¥ orqmd ¥ ag A wEr v
fiF g AT S, ¥ FIH 9T AT FHA
&1 ¥aw fewem & fag @ war fis 5-6
wreelt & WY g & W oF FY g §
A I A g7y § foma fr oA
gt & fay o T E W aw &
arf A o ofafedee s S 9T
a1 s # Foraay f e w@ar =gy T

ot o Ao guTEER (TAT) : TE
€ Tl a1 & .y ?

st geqIw wuY : Afew gF awEm
tfEa 9 gn gt aww awa 4, A%-
oz ¥ oow @wd ¥ AfET ewF @
o f wdew dmfasr § 98 a9
I8 dt ga fee) gud siter & W <=d

g Afew =gl A g @ W owm
am ?

w9 ™ foafesr & & < dlv o
FEAT | O A F fay wa i 5 |a
T § @ | ogAR 7T o TR
agee 1 f5 WA w1 orew = A
war & 1 frgfer & farg frwifcn ot fafi-
ww wifafedaw Y, Iu qga e
9 grgar ary gt ® sy <@ fa
afe ad O fama w1 s a@ «¥ar
fafrmm snfafeders e ofafafafadt
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e aff @ afw wow oy FeAr
wifgy fr 3ez wifaege wewr faear
2 a1 7 gw Aw § | e A FATEweE
7 ¥ aw o g @ a1 A & 9T
St AE D sEwt @ Afod | @ T
g arfee v fafssr wnfaergs firer
aY IEr ¥ foar WX A @ B G
fear ot qamr @ a@ av dEn aREE
far fF qeearea 2 Y 7 &%

game fat 7 Q¥ quqrg &, Ts9E &
T R FE R ey § wafag &
AfuF gt § 9§ AT | R a<e
A @A qG LET AT §, IAE O A
TEW WX AR af gEn g
TgreAT | ag @ Afw F€wr fF o 9
ggtqrgai AT sgmg & S AW A
&, gAY & ATH WITH qTA TGAT | YA
grar & s qg =it &1 WeX § zafag
it gu¥ fFad F13 @6 e ag ? oF
& F a1 ge afew st & el Wl
geg 48 am T N wEwFar @
TE @wwaT § 1 wie Ao 82-83 2@ F

oY ofto wre goTETAY ;W TR HY
fasel @t g s W €8
I )

Wt gegw wew: q%d dfed o &
argan § fe aiw fowmr & & vl xa X
i fawm # wafa o aeEr @ Wk
ERER TR ¥ eI AF

uF sfag dmfa® §1 64 af w7 Iw
¥ Agaw fefowe A &1 Tmtwx
# el & wER qX aETET @
29-10-63 %Y gagzEde  #e< fear mav
Iak AT 28-1-64 F TAIwT AT A
(& 7w Y & <y §) I oF ox foar
fis apw ax & g o spe W AW
o wTeY | wg T A gu W

o
Ay

wE ¥ mfaw T g wefter @
feat 1 g vt ft Fww-gw v A%
fear mar ok AqR A firar man ) feg
ag Y @Y TEWSX I A W@ W
9% T O | WA ¢ 98 97 90 adw
FY NT FL1 11-6-64 F) TERFT T
ATgT I w1 6 6 AEN T W 65 w1
R T 1 g@hg g (@ 79 W
FE9C g gU W AV W FT A
g1 u¥ U9 AR Y, IG AR gR W
2, 27-5-64 %Y Go FATET WIH ALK W
wiare gut | wafed 9w 14-15 fail &
@ ¥ ar at Jsaren dqRFT Arew fafa-
® g gt A AT
AEA T ¥ AfFw oY SR W@ IW
&1 farar awwr ar ? gafac ad ¥99 av
Tq g ¥ fy o IR sUF a1 99
TF e flo qwo & FERATT §IEA B
gz Y ifga i v | gEife Tt
T 7 wyw frar § fe g woew
ag A a1 fF eedwT ATt W yarfaw
WA FX, @A 99 X q@E AgY TTae
q1, &7 AT Y qig-Fa aare div a9
H1 H$9E WA U Y TR A 1964
% fagrT ¥ ger fuar agr

W WY gET Jugew @il ) &
wH Ot A oA A uw s
69 % fr om ot N FXPA
fag w1 aft for ) w@® ant ¥
fafae wi% fedme & Wt g9 @ arf of
N fs g foie & 8 § 1 9% fre-
oA T § fe

The Committee sent one of its members
Dr. C. R, Rao a few reprints of papers
brought out by Shri Rahman and test-
imonials from eminent persons on bis work
which were sent to them by Shri Rahman.
Dr. Rao has given his comments as gooted
below :

There is no evidence from the type of
work Shrl Rahman wos doing in the different

Inquiry (CSIR)
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laboratories before he was brought to the
CSIR h.q. or from his publishell papers
that he has the necessary abilities to occupy
o high level post in Operational Research.
Many of his articles are of a geneial nature
indicating the usefulness of ©. R. which
could be written by non specialist. There has
been no attempt to study any live problem
and arrive at a solution, 1 ngree with the
views exprested by Prof. Mahelanobis about
the quality of work done by the Research,
Survey and Planning Unit.

g% g ¥ FAFr 1600-1900 &
@& ¥ <@ snar & ¥ few gaa ¥ 7
WY WA A A g5z 72 o W ¢

The Constitution -6f the selection eom-
mittee was approved by the Vice Piesident
on i0,6.64 and it met on 4.8.64...

10-6-64 =ga §f WEATY ardw §
faasr & qgar ot faww FT 931 § 1

Shri Rabman was the only candidate
who did pot appear for the interview.

The Selection Commiltee recommended
him for the post with a higher start of Rs,
1800/-p. m,

4 wTed Y g® W AN Ac-gfad
# it Iwr g ey § W1 S s A
¥ ool NG QU HIHFF G5 OARA F 1 @
T § o qia-dy gar, gF A fow-
e ow W wg wmar § fw o
AR 3R € ar we § afew gE wwd
51 Aawd ¢ 7 R wee wrf gaew g
| o wTRTTW & qwT ¥ quv 8 w@r
gawt Ht wrw G Wiy o aw fowrr
¥ wriw @t wfg st I o A
uw fowm & wiw @ wifgg

afer ow a@ & T FEAT AR
#1 fow awg ¥ & sma § o) o qr
g aw ol fow ag ® agw o
/T §, WAA qTE s wfw quw A,
380 At ag @ Ay gar § fE fred
7z faFag FT 4 WOAT WEINTY A1R,
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fa@ M) § g wEirm Wi T faasr
s %3¢ sEd art ¥ gfaar sfew @
an g4ifs ot gawr v g, faw a@
F1 9g 9ate FW & gqq awr afdfaw §
wiag @17 3 ag® O ardw M §,
wgF &1 faFma 1 § g8 A we §
ol IFFT FWH T A IWAT AR 69
o s &, 9wt w1 wwe g fm—
oy wfas & wgar ag agar g | gawr
w14 &Y, fowry & wiw €Y1 AfwT qg-we
-7 g Fga1 argar g 1 & ag FEgA
Tgar ar 5 oot ox fax & oF wEE?
#am faar s wgr fy 375 ¥ &8
1600 %o g&F A1 &M & WAL IUFT
¥a7 TG WM 1 AE GF § SIEQAM G
y owifesy 11 % sfwm g § 12
afrt FamE 1 d gm & ¥ &
ST 98’ ar W gas Iac frar fe
gIgd, ST waw i F Wl H AN
qEiFT Ag gur g # @g@ AHar ¥
fram s 5 wragau g fs
7g W agd & aaF 4, wfww a %
W qx S fg7 0% gaE wdqravm g
ok § @ s ITH wsyr w19 fiea
&N 1 YWY grad W 9A% FW FT gea-
&9 fomm ¥ $Uar 17, §8 v fagrey
§ afey ot g% faedi 1 oA & WR
9g Tow fF I frgdy aa-ams a9l &
a1 #w fFar § W & W E)1 o §W
o A% § g% A § Y gemisw fea
Eicll

17.00 bra.

w19 & w9 F W W N e @
T wTRY | §¥ W R e g @
fe gum Treeey wae wige Wt ¥ W
wrAg 1 ag Y feme Qe s,
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AN ferrroe w3 ar aT0% FX, 99N §Y
aar fawzar =Y, afem g &0 fea,
Y firar, Teb AR ¥ g €N F1 qEe
frsar =gy | @Y= &1 w7 W AR
EAY 2GAT 9TAT § | GEAT WM T 4
t—ag a1 gt a% af g AR w AT
THa § ag a1 wedt o aqeran—E gae
# gy &, aga & fasawnin aofen & g
dgTr ¢ f& ow g agl o @ IR
WYY TR §1 AT goer #, I
wfafer & gaar @ fear foaar folt
TF 7Y § At g g A @IS §ear
¥ @ A foar, afew & wfewdi & A
o €Y frar g fommr 99 W A
forar |

ot tfa wa: 1961 & ggw Aw
AT F 9 FATE I3 GHTE

st geiwr swiw: & Af wEaer )
o} ferd agf arge | /X o ¥ gaEY
ag ¥&T § fF gw Y weites o% dar @
FOR ar fead €& Haw 9y, AR
T ET FETE

gadt ag ag & f5 sar 99k wd
|y rfFerd srgfae gl & &R @
EmEiamMamamgr ol Fay
ST AAT WEAT W7, W G W19 WY I
%3 a1 qrfow gwTwTe w1 )

g% AW QTR W AR
gara g ?

ot ooy se : fggEE A A
qifsearT €1 wgivee o ofr arw §

et w19 gy § B Tro grawrem wY
W% Qo I R aE A
At &1 xefed gk sofeer Hart ¥
TR TG W ) R Ay IO R
g oY g e ger fenr Wi, @Nw A
g g1 far @it et wwr W
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g @ = swwr ¥ @ o, feg
WA & e § g fwew wom
& fF gaR faad Atwam, an axfee
g 9% qu gy fawar § av @)
I FWA AT AT d5 Iy § fE
w1 a1 3 F1E g, Afeq g7 feam ¥,
gt g 0T g amm e w @
A 1 A aer & wg-arg ) ¥ qI v
& wgar afew & afes & ang ag
Fg @ § fa e T @ # oo Ay
waEt AERE F AR ¥ foay aifefew
Yoi faser g1, @i XE@N fF wslwec ¥
srearam & fam o § o R
frer gr, fomd gfrae argfeee orfvw
A1t W g feoe @ ave
qr=-qi= fawdt # FEEE $7 w@r g, A
g AEf 2 1 gL fagm 3 gea g
wadh am ug & fF aw ag Ry o ad
g M Afme g 1 am @ s gEt o
oraT §, AET W AW g 1 g wfaey
Ffaear g1 @ St aar Ag @A QY
TaT | TH W A At fwar ¢ dloww
IuET sageqt w1 5 & ¥ gwy @A
qAgAF] F FH FT 6T g0 FAQ< A
% WX A WTT 43 9% | I ey H
amr 7 98, 7€ oA o< e T ds o
Wl Y AW aE ¢, gefag ey A
A afe #1 3@ Af awd § Y water
afl v¢ a%d § 90 ¥ dwEc s B
o oAy A X awd | qefeg # oy
amgen § 5 dvaaw afe sy wilf | o
sferar & & & aro wyeATO WY wenr
T qF, T IEH Iw aff i stk
F@ TR wrTr qgAmT At &
wiferea aral & A Ay wigar | F g
& %3 3w § fr faad ol & vy o
E o & & fodt Y o A 1 T
AT WY X ¥ weT qgwenn §, &
I w1 ¥ afenm ofia g, W
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agt & 1 IR o ger faar O e Ay
warg arfas g, afe sy arfas 7 @
Y 3% o s famdY anfge ot st
IR AT Y, G ITH! AT @Y |

&t farow daQ (Ffegr) : awfa
#ENY, &t YHIG TAE ¥ gAY qgN Tg
T FE fF ogam weft Megmadi
FHE TN T AT I § o gAE
WET AT A FAFTQ AL )

ot gemem waw : gF A 8, afew
witferer & ama § )

ot flaew ¥ IR TEr E
famare # aw @) a8 wed am@ )
T AR W @ g ¢ R
FHEY I FT | Ig 9@ IAR AMAAT
arfg |

A A s st wew fagrd
ot ¥ 5§ S0 Wk w1 wEa §
weiz faemr @ dge ofar & @y
ag grafraq §, ST 9@ gEW ..

Q% RTARIG QTEq © AWEET §

st gharem ;AT AGHT TG
¢ wig s s w wmww
frar AR AT AR ¥ Ay ofe w
ot 3 wrenw fear 1 @l aw ag gk
fir wre T guww & W wo W
wfeg & g W T s
W %t g frw € 1 A7 @ § fr ag
o< fdft safes o Efefagus o< feamam
a1 fede g g wifgy

# wg @ 1 fif AT ¥ w7 N
¥ o1 IEH oyl W ¥ wufE A, @@

W A & qew wgid, Wi M SEr
fagr & ok sfinmawrs safs & 9ot

N SEw wRE e T ) e g

MAY 19, 19i0

Inguiry (CSIR) 284

g wadr a1 fawmfw gwr, s o
frar § A vt foie & &, 3e% aEgE
ag Ay fF wem ¥ +AA a9 AR
gawt gA-am g 1 & anwar g s g
1% wifeer 4 &1

AMAIT §3ET 7 FgT fF S F 9%
gEwl ¥ fAuw & wave @R fRar §)
fom 9 sl ¥ wadg = e §
I fas 10 sfawa s&w ¥ fear §,
wafs arar gt fagal § SR @19 A9
fear &1

et aaag g fs raarg & @
a8 & graey ¥ wRet 4 A oAt faurg
fear & sgd wee Fer & fF o wewE
gu & 3% AYE m@g am@ Adi @ W) A®
wfezwrex & 1| g7 g7 WAl F} 2@ §U
¥ | & s g wwe # o e
ag ok e § ek A gfesrw ¥ W
Zad FE 7Y 1 TEd TG ¢ |

o ofr T gee off ATk aTEA
4

ot e ¥@A  oF e W AR
=t ¥ § f v ga gl a< ifsfagme
#3 o< fempum @ & @ ¥ g
¥ FT W= TEY gT 1 ag war gy qfa-
™ wEE wNw W Wi §
ard fial A @A feRw H wgA A1 A
e & 3 ww § agdw g
A Y o Ggmr faar § 9wk aw R
& W # oS S T g

FAAFEAR AT A
AR A A E ) oww aer R ®
i ¥ faduwre avefefew fas & ar
fggw #uviiz foad # fas sfvweare
a1 Y & FT wET qFar g | afg
A, w3 AR ¥ @Y wTuw qar wd



285 Motion Re. Comm. of VAISAKHA 29, 1892 (SAKA)

fr feoitmr-ardy v fesitard, s I&d
a¥ & 7% fecata av fait o gf &, foad
T FTH @79 F0 § AT @AT ¢ |

st THTEATT wreNt  (92AT) A
fewiar +ff & & &7 &)

«t gmm dwd : ave feey oY
g @t el aag @F & fF
gau FEfags {, dvmar & arad
Fg@ A aAri r gw WA & fr gad o
Y femr adf R, foit 7Y 2 afaw
fT ot ¥ aR-a2 fuilt ot Fecarrenfaai
¥ wEl vaTeT WA F F FH H Ffaa
Tg g & | Frafama F7 9] Avaar &t
AEs v afefed= T8 gar & Oy
=0 ¥ fau asw ghgar #1EE ,
sfqar £ @AY & 1 areay § 9z S Fia g
a7 wEfa s & | famst gz g &Y a9t
WY FT G141 &, 99 WTAw &) ag
dt7 98 £ fe3dmiz & &l & fag,
wrE 7Y Iwfa & fau, agETm 7 agd
qEEE g Atz vy W afw § gAar
fe<d S T @ a@ & #14 FY g
FT gFAT & )

Al & qrg & Fgm 5w
afafa ot aravgw afafa 6, f0F
Nt 1 afufa o, gav o g faar g,
St FoalE & 8, ga% atr wa FrE el
foite et s wfwfa ¥ g w3 Y
HqrETaFaAr TE g

SHRI H. N. MUKERJEE (Calcutta-
North-East) : Mr. Chairman, Tam afraid I
have followe.! this debate with a sense of
distress as well as of a certain disgust because
when I expected that we should discuss on
this occasion the great expectations which
the country has had of the CSIR, an
organisation which, in some respects, has
failed us so that the late Prof, J. B. S.
Haldane npicknamed it ‘Council for the

Suppression of [Independent Research’, I
wished we would have some serious
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discussion ; but instead of that, T found when
it began, particularly when my friends who
decorate this side of the House to my left
went on talking in the most disparaging
terms about a Committee set up not by
ourselves—I do not know if we could
demean ourselves by condemning a com-
mittee which we appoint oursclves -but by
the President of the CSIR, and that Com-
mittee, and particularly its  highly
distinguished Chairman had come in for a
kind of obloquy of which any decent body
of representalives of the people should have
been ashamed. 1 say this because 1 notice
continuously in this House & lack of a sense
of proportion and propriety in regard to
almost everything we discuss,

The Sarkar Committee includes not only
some seven Members of this House, but
also four eminent scientists whose opinion
on the matters discussed in this interin
report should at least carry as much weight
as the uninformed opinion, I must say, of
members of this House. I have known Mr.
Justice Sarkar since 1936 when I joined the
High Court Bar at Calcutta and have found
hima person who reached the highest
judicial office in the country and yet retain-
ing a certain unostentatious character and &
fearlessness of quality which we should
cherish, But we find, on the contrary, this
House upbraiding him and the Committee
of which he happens to have been the
leader. Members of Parliament have their
honour ; I have been told so many times.
We have all bezn listening to that sort of
thing. The honour of Mr. Madhu Limaye
aod Mr, Samar Guha is wery important,
Of course it is important. But the honour
of other persons who are not here to defend
themselves is just as important, if not more
important, than the honour of the Limayes
and Guhas of creation, They are here to
defend themselves any time they are attacked.
But here thzy get up and say all kinds of
things about persons who are not here at
all to defend themselves and I im very
uncertain about the kind of defeace which is
going to be put up by the Government.
The position becomes complicated because
of the pusillanimous character of the Govern-
ment which at the time when the Sarkar
Committee was being castigated in terms
which I shudder even to contemplate, kept
quiet and nothing wes said about it. I do
not understand so many of these things
which go on,
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My filend Mr. Atal Biharl Vajpayee the fetlings of Justice Sarkar and his non-

whom we all appreciate for his sterling
qualities told us that it was not a working
paper but a draft. There is controversy
over whether it was a working papcr or a
draft. I discover that Members of Parli

who have signed a note of dissent to this
interim report a-e themselves signatories to a
statement which was unanimously adopted
in a meeting of the committee where they
say it was a working paper. What do I do
about it ? Mr. Sunderlal Bhandari, as gond
8 Jan Sangh leader as Mr. Vajpayee, was, [
am told, a participant in a resolution which
says that 1t was a working paper and nota
draft. I st. .ld also like to ask Mr, Vajpayec
under whose graceful chairmanship [ have
had the privilege and pleasure of serving on
the Public Accounts Committee this ques-
tion. T have every respect for him, I should
like to know from him: would any Member
of the PAC or any parlinmentary committee
let out to the public a draft of the committee
and after that appear before the public as a
paragon of virtue as against the other people
concerned 7 1 do not understand this kind of
unsavoury business. I am always ready anid
willing to believe when anybody disavows
the least little idea of communalism ; I am
ready to believe myv friend Mr. Vajpavee
when he told us a little while ago that there
whas nothing communal about this talk
because Dr. Zaheer happened to be a Muslim
by birth and Dr. Atma Ram happened to be
a Hindu by birth. T wish 1 could take it at
its face velue. 1 have noticed in this
Parllament—unfortunately I do happen to be
somewhere about in this Parliament for
quite & long time—and 1 have seen the
vendetta against Dr. Hussain Zaheer ever
since the days when Mr, Chagla was the
Minister of the Education. Therefore, I do
pot understand why this kind of thing goes
on and why this kind of thing is allowed to
pass muster.

As I sald earller, the Sarkar Committes
includes apart from Members of Parliament
who can defend themselves in ticir own
way, four eminent scientists whose opinion
in thess matters should carry at least as
much weight as the opinion of largely
uninformed Members of Parliament. I also
repeat that the Sarkar Committee was not
set up by Parliament but by the Presldent of
the C.S.LLR. Therefore 1 can imagine that

Parliamentary colleagues are likely to be.
Most of us in Parliament may get foured to
all sorts of things and we develop the hide
of the rhinoceros because of the kind of
attack which w= have to resist from time to
time. But other people are not like that.
They do not have that kind of a hide
developsd. Therefore I do not know what
they are going to feel about it when the
kind of allegation which was made against
the Sarkar Committee was made in this
Houss by people who are supposed to be
amoug the most accomplished Parliamen-
tarians in this country, then 1 wonder how
the reaction of Mr. Justice Sarkar is likely
to be. The Committee’s findings can be
contestzd on their merits but the Committec
has every right to defend itself against the
slander of having been pressurised by the
Prime Minister into changing its report. I
would ask you, if you were the Chairman of
the Committee, and you were told when the
Committee was in the process of continuing
its work, an interim report was a product
of certain changes being brought about by
the pressurisation of the Prime Minister or
whoever else, what would have been the
kind of reaction that you would show. We
do not seem to think of all that sort of
thing. We think of the honour of Members
of Parliament like those Members who were
“holding the House to ransom™ a little
whils ago, to quote the words of the Deputy
Speaker who was in the Chair at that
particular point of time, (Interruption)

MR. CHAIRMAN : Order, order.

SHRI H. N. MUKERJEE : 1 am not
yielding. It was absolutely incumbent on the
Committee at the point of time when that
kind of charge was made against them in
Parliament, it was absolutely incumbent on
them to come out with the rebuttal of it and
they did come out with a upanimous resolu-
tion to which all the Note of Dissent
signatories were parties, to which all the
four emioent scientists of this country were
parties. This is exactly what happened.
Therefore. I feel that what we are doing—I
cannot go into the details of the matter—is
oot correct. I find that this is a very judicial
document.

1~ rot find it a very adequate document,
1t has rot gone comprobensively Into many
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matters, but it says so openly, it says at
the end of it, that after all so many com-
plaints have been put up before the
Committee that it recommends an officer
independent of the CSIR should be selected
by the Government of India to enquire into
these complaints. It tells us also about the
committees of selection which were
appointed from time to time in regard to
certain jobs when they had to be filled, and
those committees did their job. We
remember also that scientists in this country
have their self-respect. Let us not expect
scientists to apply for any footling little job ;
those scientists who are specialists in their
subjects would claim that they should be
invited by Government on Government’s
own behalf. That is why perhaps occasion-
ally selections have to be made not out of
the list of applicants because some people
would not have even cared to apply for
and kiod of job, They have their pride as
scientists and that is a kind of thing which
must have happened from tiroe tv time.

to say that 1 have
nothing against Dr. Atma Ram. I have
known him personally though not too
intimately. I have respect for him tkat is
his due. But | discover—and | do not mind
referring to it because Mr. Vajpayee also
referred to it—in this pamphlet written by
Shri Arjun Arora and Shri M. A. Khan,
both Members of Parliament, somrthing
which shows that something is very wrong.
My friend Shri Vajpayee’s Committee—the
PAC—has produced iis 122nd report and in
it, it has made observations in regard to the
CSIR which have to be looked into properly:
properly speaking, 1 hope the Government
does apply its mind to that sort of thing. In
this pamphlet, points are brought out which
show that between the present Director-
General of the CSIR and the Government
of the day, if the Government is represented
actually by the Prime Minister and the
formulation of views that she makes from
time to time, there Is a dichotomy, a
contradiction. While th: Prime Minisier
wants a kind of scientific development which
would like this country to be self-reliant,
while the Prime Minister wants fundamental
research with a view also 1o the development
of practical patterns of achievement in
technology, while the Prime Minister wants
to go ahead with the public sector in mind
as & basic factor, as the sector which com-
mands the heights of the economy and the

1 would also like
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life of this country, Dr. Atma Ram, on the
other hand, does not wish for that sort of
thing. Me wants to get the know-how from
abroad, He wants to follow the policy of
adaptation of scientific and technological
knowledge from clsewhere and he goes about
making speeches frum time to time which
show that his sympathies are entirely with
the public sector. (/nterruption) 1 find, for
example, a quotation given, which shows
that Prof. Satyen Bose, National Proféssor,
“expressed himself against the import of
know-how from other countries and Dr.
Atma Ram favoured a larger inflow of
foreign know-how for technical development.
I do not want to go into this matter in any
detail.

It is very unfair to Dr, Atma Ram ; it
is unfair to the scientific community, if we
discuss these things In this House, with
impunity, things may continue to be said
about scicntists : it has got to be stopped.
With impunity things have been said about
Sarkar Committee, That has got to be
stopped. Parliament ought to make amends.
The Government of this country should
make amends and the Prime Minister, as
President, and the BEducation Minister as
Vice-President, of the Councll of Scientiflc
and Industrial Research, should answer the
questious raised in this pamphlet, about the
contradiction of views as between the
Government of the day, and the Director
General, and because of this contradiction,
the suspicion arises that there are other
interests at work ; and because of that,
when we find the composition, the political
characterisation of the members who signed
the note of dissent, we begin to suspect as
if the vendetta against Dr. Zaheer is mixed
up with the vendetta against the public
sector and agaiost independent scientific
activity, I hate to refer to individual cases.
I know some of these scientists who are con-
cerned. I know how they have their pride, I
know also how their pride is sought to be
bioken by the apparatus of bureaucracy which
has grown in this country. If Parliament also

asaists the af tus of ¢ acy in
breaking the pride and spirit of our
scientists, surely CSIR would justify ths

name given to it by Prof, J, B. S, Haldane :
“Council for the Suppression of Inde-
pendent Research.”

We want the CSIR to develop. When
Mr. Chou Ep-lai came to this country, he
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was asked what impressed him most, and he
said, the National Physical Laboratory and
the National Discipline Scheme. Both are
going down the drain and that is why China
sends a satellite into space, while we sulk
and shout and do nothing about it. That
is the measure of the difference between
the two countries, which has taken place
because of our inability to follow up scienti-
fic work, whose foundations were laid when
the great chain of National Laborato ries
were set up. Now this attack on our
scientists—4 of them are represented on this
committee — this attack on  indipendent
members of the judiciary who bave held
the highest office in the country and this
attack on whoever goes against certain
pettiest of petty partisan interests Is
symptomatic of something which Parl:ament
should spurn with the contempt it deserves.
I do hope that the Government has the
gumplion to come forward with some
courage in defence of the Sarkar Committee
and the way it has tried to work, in defence
of the whole tribe of independent scicntists,
in defenze of the idea that we shall get the
CSIR to work properly for the sake of the
country. Follow up the recommendations
of the PAC before you and you will see
the results I am siry I cannot goimo
any details, bu® the kind of thing said here
wanted a sort of rebuttal. I do not no how
much the Government will do or not do in
this matter.

SHRI G. VISWANATHAN (Weandiwash):

Sir, in the discussion on the CSIR, it is
unfortunate to find in this Hous members
taking sides either in favour of a certain
gentleman or another. We have seen in this
House American lobby and anti American
lobby, but I am surprised to see that there
is a Zaheer lobby and anti Zaheer lobby, a
pro-Sarkar lobby and unti-Sarkar lubby.
CSIR is already in @ muddle and 1 request
hen, members not to make it worse by
extending their political influence into the
scientific laboratories. Dr. C. V. Raman is
50 disgusted with the working of the
laboratories that he says:

“Central - research laboratories are
modein Taj Mahals with wonderful
architecture which are nothing but
mausoleumns housing useless and dead
apparatuses.”
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Instead of discussing, after two and a
balf decades of CSIR, its achievements and
glory, we are discussing the conduct and
misconduct, regularities and irregularities of
CSIR. Itis unfortunate that such a situa-
tion should exist in this country, I do not
want to go into details of the allegations
and counter-allegations, The allegation has
been made that the Prime Minister brought
pressure on the working of the Sarkar
Committee. So long as the member of the
Sarkar Committee do not say that pressure
was brought upon them, I do not believe it
whoever may say it. At the same time, [
want to point out what 4 members of
Parliament have said in their minute of
dissent ;

“Several facts which strongly suggest
that Dr. Zaheer may have unduly
favoured his earlier associates from the
RRL, Hyderabad have been either
completely omitted or mentioned very
casually.™

By and large, the Commiltee have done a
very good job. But my only complaint
against the Committee is that at the conclus-
ion they have tried either to soft-pedal the
issues or water down serious irregula-
rities and violations of the rules and
regulations and bye-laws. No doubi, they
hawe pointed out these things in the Report.
1 will come 10 that later on.

The Committee have concentrated their
attention mainly on certain issues. For
cxample, they devoted muclh time on the
appointment of Dr, Zaheer as the Director-
General of CSIR. The allegation was that
at the time of his appuintment he was 61
years' old and so his appoiniment was
against the rules and regulations of CSIR.
What does the Committec say about it ?

“According to the CSIR, the Govern-
ment of India rules on the subject are
applicable o the officers of the CSIR
by virtue of Bye-law 75,b). The various
decisions taken bv the Governing Body
and the President, CSIR since 1956
regarding the age of superapmuation
and grant of extension involved departure
from the Government's rules on the
subject.”

This clearly shows that there were violation
and the Committee puts into the dock all
the Prime Ministers starting from Pandit
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Jawaharlal Nebru up to Shrimeti Indira
Gandhi and Minister starting from Professor
Humayun Kobir up to Dr. V, K.R. V.
Rao,

DR.V.K. R, V. RAO: The Com-
mittee’s report does not cover the period

beyond 1963. 1 became Education Minister
only in 1969,

SHRI G. VISWANATHAN: Then I
exlcude Dr. Rao.

What do the Goverrment rules say
about the age of superannuation or
apppointment  after retirement ?  The

relevant portion of fundamental rule 56(cc)
says :

“...a workman referred to in clause
(b) or & ministerial government servant
referred to in clause (c) may be granted
extension ol service under very special
circumstances, to be recorded in writing,
after he attains the age of sixty years
with the sanction of the appropriate
authority.”

Deliberately or otherwise, this Government
rule regarding the age of superannuation or
appointment afier retirement has been
violated hy the CSIR ; whether it was done
by the Governing Body, Vice-President,
_President or the Director-General is im-
material, According to CSIR, they accept
that there was a mistake. But, what does
the Committee say ? The Committee
says :

“Dr, Zaheer's appointment s the
Director Genersl was a valid appoint-
ment becavse the Government rules do
not preclude the appointment or ex-
tensions beyond the age of 60 years and
his appoiniment was approved by the
Government,”

If the Government rules say that extension
beyond sixty years of age should be in very
special circumstances where the reasons
should be recorded in writing, it is common
sence that nnbody should be appointed if
he is above 60 years of age. [ do not know
how Jostice Serkar and the members of the
Committee missed this point.

SHRI NAMBIAR : In that case, the
. Director-G | should also retire,

Inguiry (CSIR) 294

SHR1 G. VISWANATHAN: From
Dr. Bhatnagar to Dr. Atma Ram, whoever
it is, if his age is above 60, it is a violation.
-S0, 1 thigk this conclusion of the Committee
is against common sense,

Regarding the general allegations, the
Committee says on page 127 :

“The Committee have noted that in
several cases out of about 270 cases
studied by them, the CSIR have not
followed their rules and regulations.
It is oot suggested that violation of the
1ules has been mala fide ; it may have
happened because the authoritles lost
sight of the rules. In some cases,
departures were made from the rules
because of a belief™

I underline the word ‘belief’

“that the existing
defective,”

If the CSIR felt thac the rules or bye-laws
were defective, they should bave come for-
ward for the amendment of the bye.laws
instead of deliberately violating them. Not
only that, the Committee says :

tules  were

‘.. posts were created to provide
higher pay to the existing incumbents.”
These are not my inventions ; I am reading
from the report : .

posts were kept vacant for a long
time. . ." :

of course, with a motive.

‘Posts were transferred from enpe
Labor:tory to another.”

1 find from this report instead of trans-
ferring the person from ome laboratory to
another the post was transferred from one
Iaboratory to another to provide him another
important job.

Regarding advertisements, ail posts should
have been advertised according to bye-law
58 but the Committee did not follow it. This
was to suit the convenience of CSIR. This
particular bye-law was amended in 1963,
Accordiog to bye-law 82 it should have beea
approved by Government of India but it was
pnot dore immediately but approved on
3.6-1965. 1a the mean time CSIR took ad-
vantage of this and acted on it without the
Government's approval.  What is the defence
of D G. 7 He says in bis evidence that not
only be but even bis predecessors did ne}
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follow this bye-law. It docs not exonerate
him. It means even the previous D.G's.
should be called before Inquiry Commitice
whether he is Dr. Bhatnegar or Prof.
Thacker,

Regarding the qualifications prescribed in
the advertisements, several shortcomings
bhave been found by the Committee, 1
quote :

“...lower qualifications were prescribed
for higher posis and higher qualifications
for lower posts.”

Then regarding the preparation of panels
to go before the Selection Committee the
D. G. was able to influence and omissions
and additions were done according to the
whims and fancies of the D. G. I quote :

“In a few cases the screening of appli-
cations was made in such a manner that
a particular candidate emerged as an
obvious choice.”

What does it mean ? Is it not a charge
against the mismanagement of CSIR 7 Names
were put up for consideration of Selection
Committee without even copsulting the em-
ployer, 1 quote :

*The inclusion of such names gave an
unreal picture of the.number of candi-
dates available for consideration. In
effect the field of choice remained limited
even though it looked wide.”

Not only that : even regarding the con-
stitution and operation of the Selection Com-
mittees I find in a particular case—it has
already been quoted by Mr. Koushik—that
the D. G. omitted three pames from the
Selection Committee. The names omitted
were Dr. P, S, Lokapathan, Dr. Atma Ram
and Dr. Kane, When the Committee asked,
“why did you omit these names™, he said,
“In order to have more progressive and for-
ward looking people, 1 bave omitted these
names,” I do not think he is a competent
person to decide whether one is a forward
looking man or a reactionary.

Further, a Selection Committee consti-
tuted for ope post made selection for an-
other post and even for post which did not
exist. For favouritism and nepotism the
shining example is the casc of Baldeo Singh,
‘I want to deal with another important case,
that is, of Mr. Suri, The allegation was that
even though private consultancy was not
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aliowed for him he went on continving any-
how private consultancy. He applied for it
and the Railway Board which is the parent
body did not approve of it and rejected. In
spite of it CSIR allowed it and he continued
10 practise, The Commitiee says @

“If at all there is anywhere it lies on
CSIR and not on Mr, Suri.”

Igonorance of law is no excuse. Every
Government servant ought to know that his
parent body must permit but both are in the
docks and both shouid be punished.

Even in the case of classification where
they have oothing to do with scientists they
are called scientists. 1 quote :

“Out of 245 posts siudied by the
Committee they have come to the cob-
clusion that 116 posts, that is, around
479, should not have been designated as
scientific or technical,"”

They have been designated as technical.

To give an example, posts in depart-
ments concerned with purchase, stores,
publicity, publications, lbrary, information,
extension services etc., etc., were given scien-
tific designations. Taking this as a qualifi-
cation, out of 50 crores of people in the
country 25 crores can be called scientisis.

The Committee have made certain re-
commendations. In one iecommendation it
says that since the Vice-President is not able
to devote most of his time in the selection
committees, be should appoint un eminent
person to preside over the selection of
directors and other candidates. Again, sug-
gestions have been made that these labora-
tories should be given to the concerned
ministrics or that they should be disbanded
or something like that. Various newspapers
heve made many suggestions. My suggestion
is that since the Committee is already work-
ing on it and has to produce the other part
of its report, iet us not do anything mow
and wait for the second part of the
report.

Since so many allegations bave been
made and have partially been accepted by the
Committee also, Dr. Zaheer, who is working
as Chairman of the Nstional Research
Development Corporation, has to be relieved
of this post.
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
I had no iatention of speaking but since Shri
Vajpayee and some others have made various
allegations against me I should like to say
a few words.

Firstly, we all know that thc progress of
our country ard the well-being of our people
are largely dependent on the progress of
Indian science and also on the well-being
and the feeling of involvement of Indian
scientists in the great tasks which face our
country. Therefore India’s future cannot be
divorced from the future of Indian science.

We ure discussing today a very serious
matter. We should discuss it without any
prejudice or bias. Urnfortunately, I do see
traces of prejudice in this discussion. Various,
rather intemperate and unfortunate, allega-
tioos have besn made. As Prof. Mukerjee
said a while ago, some of us have become
thickskinned because we have got used to
these bareless allegations thrust on us day
after day, but this does not, therefore, give
any more credence to those allegations.

1 would, first of all, like to deal with
myself and would like to deny categorically
that 1 put any pressure on the Chairman or
aoy member of the Committee, that I sent
any message to them or that I met any of
them, Of cowise, 1 may have met one or two
Memb of Parli t during this period
but not concerning this business. If they
met me, they did not mention anything about
the meetings of this Committice. So far as I
am concerned, certainly there was no direct
or indirect message for me, nor did 1even
know what the Committee was doing until I
received the final report.

Allegations have also been made about
the integrity and impaertiality of the Chair-
man and indirectly against the Commitiee as
a whole. Prof. Mukerjee spokc just now
about his persopal knowledge of Justice
Sarkar.

SHRI MADHU LIMAYE : That is irre-
levant. Let us go by the action, the report
of the Committee,

SHRIMATI INDIRA GANDHI : You
are perfectly entitled to have your views and
the hon. Member, Shri Hiren Mukerjes, is
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entitled to his views. I am at this momeat
referring to something which he said, 1 was
going to sy that I myself did not know
Justice Sarkar except that I mav have met
him on one or two formal occasions., But
certainly his reputation in his sphere of acti-
vity has been an exceedingly high one. Also,
his work, whether it was in the Supreme
Court or wherever he has functioned, has
one which has upheld the dignity of the
whole Indian judiciary. Therefore I am very
sorry that such insinuations were mede. I
think that it was right of the members of
the Comittee to say something about it.

The hon. Member took objection to this.
I think, the members of the Committee did
not object to criticism of the work of the
Cowmittee. It is the right of Parliament to
have such a discussion, and to criticise but
not to doubt the integrity or the puna fides
of a person. Therefore, 1 think, the members
of the Committee were perfectly within thelr
rights when they expressed their own great
respect for Justice Sarkar and complete faith
in his impartiality and detachment. I should
like to re-affirm the Government’s respect for
him and also their regaid for his impartiality
and the manner in which he has dealt with

an extremely difficult task in the public
interest and has approached it without
bias.

This is evident in the Report which does
not hesitate to meation every relevant fact,
whether favourable or uunfavourable. I am
sorry that instead of appreciating the Com-
mittee’s objectivity, some hon. Members
seem to have cspoused factionalismn, which
unfortunately, has prevailed in the C.8.I.R.
1 have no hesitation in admitting that all
is not well with the CS.LR All has not
been well with the C.S.I.R, That is why this
Committee had to be appointed. We are fully
aware that much needs to be done, Although
this factionalism is regrettable, as I have
said on a previous occasion, this is not an
exclusively Indian monopoly. It is every-
where amongst scientists  (Jnrerruption.)
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1am just saying, let us sce things in
their perspective, Sclentists are also human
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beings. This is what I am trying to say. We
should not think that only other people can
quarrel and disagree and that ssientists be-
long to another species and are above that
sort of thing. Although we greatly respect
their work, which is very essential for
modern life, they are also human beings and
they also suffer from emotions, rivalries and
50 on which other human beings have.

Hon. Members will recall a bitter, an
almost vicious, personal, controversy between
Oppenheimer and Teller in U.S.A, and also
the British scientific row between Lindeman
(later Lord Cherwell) and Sir Henry Tizard,
the Chairman of the Aeronautical Research
Committee,

SHRI SAMAR GUHA : That was on a
big policy matter, not on appointments, it
was on whether Hydrogen Bomb should be
made or not and D:. Oppenheimer opposed
Hydrogen Bomb. (inrerruprion.i

SHRIMATI INDIRA GANDHI : I am
not at all encouraging that. Although
appointments and 6o on have come in, that
is not the whole of the story, There are
differences in outlook and differences in the
methods of working and so on,

The Members of the Sarkar Committee
included eminent Members of Parliament and
also some of our most distinguished scien-
tists. Hon, Members are aware that the
M.P's. who were in this Committee were not
drawn from a single political party, but they
represented a wide range of opinion in both
Houses of Parllament, The scientific members
were also chosen from different disciplines
and institulions and they are all renowned
figures in the international scientific
nity. Two of them are Fellows of Royal
Soclety. The Government have taken parti-
cular care to exclude anyone connected, in
any way, with the C.8.LR. or with its govern-
ing body.

The Committee of Enquiry have shifted
a vast mass of documentary eyidence and re-
presentations both from C.S.LR. employees
and others and they had personal discussions
with many people. As hon. Members know—
1 think, this is where Prof. Samar Guba got
confused—the Committee have recommended
that an officer independent of the C.S.LK,
should be appointed to look into the allega-
wons and 10 make a thorough investigation
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into such of the complaiots as disclosed a
prima facle case as a resuit of preliminary
examination. The Government accept this
recommendation and propose to implement
it speedily, This is what we have accepted
and pot a separate committee enquiry as
Prof. Samar Guha thought. When we formed
this Ccmmittee, it was pot the iatention
either of the Coverninent or ol Parliament
that Justice Sarkar or the Committee should
waste their time in the negatlive pursuit of
wilch-hunting. Some witch-huuting we had
witnessed earlier on in wvarious debates in
both Houses,

17.50 hrs.
[Mr, Deputy-Speaker in the Chalr )

The Committee’s terms of references
were framed in 4 comstructive spirit and so
far as I remember, nobody ever protested
that these terms were inadequate or contrary
to the general sense of the House.

The re-organization of Indian science is a
very serious matier. We have to make
every effort to enthuse our scizntists by creat-
ing an atmosphere which is congenial to
scientific pursuits. We must not do or :ay
anything which may demoralise them. We
can certainly discuss their work but not their
individual histories. Our purpose in appoint-
iog the Smkar Committee was to improve
the CSIR, not 1o destory it, to find a way in
which talent, creativity and initiative could
be allowed to flourish, not 10 strangle
them, to give our scientists, young and
old, a genuine sense of participation in
India's progress, not to alienate or fr-gment
them further. These larger considerations
formed the basis of the Commitice’s terms
of reference and will, I pretume, form the
focus of their recommendations in Part 11 of
their report which is still awaited.

There was a dissentin» note but it was
confined to 8 of the 270 cases which were
examined by the Committee. In all other
cases the Commitice’s recommendations
were unanimous. Where the Committee have
recorded an adverse verdict, the Government
propose to institute the necessary inquiry.
1 can assure the House that the Government
are acutely comscious o1 the problems and
frustrations of our sclentists. Some of these
are world wide problems fike the brain drain
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which affects even advanccd countries such
as Bogland and Germany. Some of them
are peculiar to India and stem from the
hierarchical consciousness which s so deeply
ingrained in our society. There are others
which derive from the imposition of patterns
of genmeral administration oa the entirely
different requirements of scientific admini-
stration.

The Hon. Member who spoke just
before me spoke about cestain rules. Now,
I do not say that we should hreak rules
But I do think that we should have different
rules for scientists.

SOME HON MEMBERS :
rules,

Change the

SHRIMATI INDIRA GANDHI : That
is whv the whole matter has been gone into.
I am not defending CSIR. As I said, T am
myself deeply conscious of all that was
wrong ard still is wrong. The Committee
is going into this and at our level, we are
ourselves trying to look into the matter and
see how we can help the scientific community
to work together. T mention this because
the question of age and so on were raised.
Well, generally, I am not in favour of giving
extensions and so on. But there are cases
where a rerson with some special knowledge
or experience mav be more helpful,  Another
thing is that many of these young men who
are disappointed here and do not fit in with
our rules or whatever terms we have put in,
go abroad and get very fine jobs, not merely
junior jobs, some of them are put in charge
of the whole department, So there must be
something wrong here where we are vnable
to fit thess young psople, and the same people
do well elsewhere They are not rejects.
They do not takc some low down jobs. They
get excellent posts and responsible jobs
abroad, 1 know a number of cases like this
to which my atteation has been drawa.

All this :hows that human beings are
such, that no ma‘ter how much you try to
have an egalitarlan society, some kind of a
hierarchy does grow up. To-day, scientific
work comes in one of the top strata, if not
the top class, in the most countries
but, unfortunately not in our own. This
may bc one of the reasons why our young
_ brilliant scicntists feel discouraged. We must
certainly see how we can help to change
this situation and make it more congenial for
them.
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T have nothing against our older scientists
who have dens brilliant work, excelleat work.
But, the world of science is constantly
changing and advancing, Therefore we have
to see that the younger people are mot shut
off and that they get ample opportunities for
expressing themselves and working freely.

Whatever constructive suggestions Hon.
Members may make are always welcome.
But we should resist the tcruptation of reck-
less criticism and sweeping condemnation of
an institution such as tha C.S.I.LR, Because,
while it has had many defects, it has also
got notable achievements to its credit and in
varying degree, each one of its laboratories
has made a distinctive contribution to our
progress in the last two decades.

Our endeavour should be to function in
such a way that we invigorate and strengthen
all that is good in it for the common benefit
of our people.
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SHRIMATI INDIRA GANDHI : Since
_Sh:l Madhu Limaye raised the point, may I
i say that we do take into account the Minute

of Dissent, even before...

Motion Re. Comm. of

SHRI RABI RAY : Evidence also 7

SHRIMATI INDIRA GANDHI
Government certainly cannot go into all the
evidence but if something very relevant is
there...

SHRI NAMBIAR : rose—

MR. DEPUTY-SPEAKER : Now, Dr.
Sushila Nayar made a special request as she
bas to go. If you are not in a particular
hurry, I wil' :all you after her.

SHRI NAMBIAR : I have all respect
for Dr. Nayar. Another Member of the
party had already spoken ; she is the second
speaker from her party. 1 am the first
speaker from my party. Nobody Irom my
party has spoken so far. 1 must get my
chance. I am prepared to sit here till
12 O'clock. But, I must get my right.

MR. DEPUTY-SPEAKER : 1
aliow you presently. Dr. Sushila Nayar.

will

DR. SUSHILA NAYAR (Jhansi): |
am thankful to you for giving me the time
and I ,am thankful to Mr. Nambiar for
agreeing to let me have a chance now in
view of the fact that I have to go away very
soon. Otherwise 1 would have taken my
chance after everybody has spoken.

Sir, I wish to say with full sense of
responsibility that what all of us are con-
cerned with here in this House, is not
destructive criticism, Our views are not
motivated by any feeling of ill-will towards
any individual and there is no wish to be
little the scientific work dons in our country.
The whole debate, on the other hand, is
motivated to create a sense: of confidence, a
sense of security, amongst our scientists.
And, we, the respresentatives of the people
are here to see that things go om in a way
and affairs are so conducied, that proper
methods are followed, so that every thing is
above suspicion.

18.00 brs,

Sir, it is weli known that there is an
accute dissatisfaction, amongst the aclentists
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in this country. Why 7 I agree with the
Prime Minister that the rules for selection of
scientists should be different from the ordi-
nery rules for other services. But, once
those rules are made, it is very necessary and
it is very important that those rules are
followed and the rules are not changed for
the sake of individuals, I can very well
understand that a bright young scientist is
groomed for a higher responsibility, It is
the people with whom a young scicotist is
warking who are far more aware of the
potential, of the capabilities of that scientist,
than anybody cise, I can also understand
that a senior post is kept in abeyance till the
junior man is groomed up for the higher
post, provided there is nobody who is fit and
compentent and cepable of fllling that higher
post at that particular time. 1 think it is
n.cessary that either there should be a clear-
cut policy that they are going to fill up
ceriain posts by promotion or there should
be a clear-cut policy that posts will be adver-
tised and pending the advertisement, no parti-
cular selections will be made.

It is stated that there were only elght or
ten posts for which there is a note of dissent.
It is not the number of posts on which there
is a note of dissent that matters. It is the
fact that there is a note of dissent. And
that notc of dissent has clearly brought out
the irrerularities that have been committed
which aie the causes of concern for the
Members of Parliament.

1t was stated how Shri Suri was allowed
consultancy rights for a long period against
the rules and reguletions. At the same
time, there is another case of Shri M. S.
Krishna wherein though he was considered
the most suitable person but because he
asked for some limited consultancy, his
name was not even forwarded to the
Selection Committee. This type of double
standards upsets the scientists. = Either there
should be no consultancy for anybody or it
should be allowed on an even basis and
pobody should be rejectcd because that
peison wants certain consultuncy rights.

It is said that the Committee has, by
and large, given a unanimous report True.
But, the Committee have themselves said
that on some occasions posts were created to
provide higher pay to the existing incum-
bents. Then they bave said that in some
other cases, posts wer kept vacant for a long
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time or they were filled up despite the fact
that the purposes for which they were created
cid not exist. This is in the unanimous
report of the Committee,

Then, the Committee gave instances
where qualifications prescribed in the adwver-
tisements werc not adhered to and they
were changed for certain persons. On page
131, the Committe: stated :

‘For iostance, for two out of three
posts of Senior Scicntific Officers (Grade
1) advertised for the Structural Ebginee-
ring Research Centre, Roorkee, in 1967,
the essential qualification was a First-
Ciass Degree in Civil Eogineering
whereas tor the remaining post, it was
“good qualifications in Civil Enginee-
ring.”
Why for same type of posts, the qualification
was a First: Class degree in Civil Engineeriog
for two and for one post it was good
qualification in civil enginvering 7 It s
something that 1s extremery difficult to under-
stand,

Thean, they say :

“The Committce have come acriss
instances where, in the same advertise-
ment and for posts in the same Institute,
lower qualifications were prescribed for
higher pos.s and higher qualifications for
lower posts.””

These ate things that are difficult to under-
stand and accept and naturally, they are the
sources of considerable  dissalisfaction
amongst the scientists in the country.

It is most unfortunate that Dr Husain
Zaheer happens to bc a Muslim and Dr.
Atma Ram happens to be a Hindu and it has
given an opporlunity to people to bring
commupolism ioto this whole affair. [ have
great respect and regard Tor both these
eminent scientists of our country,

1 feel that it is a grave injustice 10 them
as well a8 Lo 4lie uauwn w tiuok vi tem in
terms of Hindus and Muslims. i[uerc 13 no
such thing as Hiodu science and Muslim
science, Scieoce is science and scientists
are scientists. In the undivided Pupjab, we
used to have at the railway stations Hindu
pauni and Muslim paani. The type of talk
that some of my friends kave indulged in
when they tried to bring in commupalism
iolo this affair 1s reminiscent of those
unfortuoate days. Similarly, ihe aitacks
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made on scientists who are not present here
to defend themselves are deplorable, and
similarly also, the attacks on judges and
eminent people are equally deplorable, and
we should not indulge in them. At the
same lime, if therc are certain things that
distress us, certain irregularities that have
come to our notics, we should bring them
to light but in a temperate and sober
language.

It is sard tbat the draft report was a
working paper. 1 do hope that the Educa-
tion Minister will clarity this position. Was
it & dralt report 7 Was it circulated to the
members of the Committee as draft report ?
Or was it a working paper ? Working paper
and draft report, we all know, are complstely
different things. We want a clarification oo
this.

I find that while some of the details
might have heen omitted, the charges of
irtegularities have been included in the reput
that has been given by the commitiee in a
sober and temperate language, 8o that there iz
no denying by anybody that certain irregulari
ties have taken place in the methods of selec-
tion, in the methods of filling up of posts etc.
I think we should think about this and get to
the botom of it,  Qur object Is to iry and
improve the situation and create a climate
in which sc'ence can flourish in this coontry.
For that purpose, it is necessary that every-
one is absolutely certain that things are
above board and there is no hanky-panky
anywhere.

It is very unfortunate that some hon.
Members tried to bring in the ideology of
public sector and private sector etc. into
this debate. The C S I R wes created not
only o help the public sector with techono-
logical researches but also to help the private
sector. In fact, some of the pilot plaots set
up by the C S 1 R, I know, were taken over
by the private sector, and some others that
were not so very remunerative, were not
taken up by the private sector. I mysell
have been one of those who have pleaded
that the public sector should take up some
of those pilot plants which produced
small amounts of certain chemicals and
certain reagents that are necssary for
research workers, although they are not
remunerative and the private sector is, there.
fore, not interested in them. Thetefore, it
is important to bear in mind that th: work
of the CS 1R is of interest to all techno-
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logy in the country and to all science in the
dountry,  irrespective ‘of whethér' it s
exploited by the private or'the public sector.
Let us accept it that ' the private sector will
come forward only when they can make
profits and the public sector has 1o come
forward in more remuncrative projects in
the interests of science. Therefore, let us
not imtroduce this’ controversy of ideolegy
into this and try 1o abuse our scientists by
saying that one is in‘erested in the privaie
sector and the other i+ interested in the
public sector. Thbey are inte.ested in stience
and tech:ology and that is all. Ti-v are
interested in science and they are interzcted
in seeing that the products of their rescurches
are utilited fu1 1he good of the countrv and
for the progress of the country.

Shri H. N. Mukerjee took very strong
objection to the f.ct that the report had
leaked out. When a draft report is circulated
and some 20 or 2° copies are prep red,
depending upon the number of members of
the committee and sent out, it is, natural
and it is very easv for that report t» get
into the hands of others. So, we should
pot be surprised at tha! ; particularlv when
we know that several hon Members have
brought confldential files of the Governrnent
of India and quoted from them here in this
House. How can we say that the draft
report should not have got out or should not
be discussed by those who have atcess
to it,

Theno this question of trying to bring out
a contradiction of views between the [rime
Mipister and the present Director General
of the Cs 1R, was a very unfortunaté
thing. The D G is under the Prime
Mimnister. He has to obay the orders of the
Piime Minister. - How can he say or do
things contradictory ‘to the ’rime Ministe’s
views 7 But so far as 1 am concernéd [ do
not see any contradiction in what was stated.
The Prime Munister says she wants self-
reliance. " Of couise, we all want it in the
scicnuific field. At the same time, self-
reliance does not mean that we should try,
experiments and discov.r cach and every
process for ourselves. 1 have seen a small
thing in the Community Develop whot
is koown as smukeless  hoow. 1 tound In
every State they werc mikng experimunts
for building u smokeless choplg Whereas in
Gandhiji's Astram a thing called Magan
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Choola was discovered 50 year ago on which
cde c¢ould cook without smoke nuisance.
Bt hére was this research going on which
there was a good deal of waste of our energy
and resources, ’ '

Therefore, if the D G says that we
should take technology and adapt it, what is
wrong about it ? Japan has made tremen-
dous progress on this very basis. They got
certain prototypes, ceértain fdeas ; they have
ifmproved upoh them "aud built upon them.
Therefore, for anyone to suggest that there is
a contradiction in these two ideas or
ideol3gies, is completely wrong and beside
the point. '

May I come to one or two constructive
suggestions ? I would like to commnnd, as
other members have done, the recommenda-
tions of the P A C for the consideration of
Government. Moreover, it is true that
irregularities have been committed. Scien-
tists arc not necessarily the best administra-
tors and to expect them to know all the
rules and regulations is to expect too much,
They should have somebody under them who
knows and points out these rules and
regulations and they should have the humi-
lity to accept the eadvice of these non-
technical administrators who are there to
help them.

I agree it is not right
terminology to posts in the purchase and
stores  desartments. But  non scientific
administrative assistance should be available
to th- DG and he should have the good
sense to go by that advice and not ignore it
it in a haphazard manner,

to give scientific

Straightforward, true, honest and
complete presentation of all the facts before
the select committees is essentiai. Even
after following sll the rules, it is possible to
select those whom the D G thinks most
suitable without giving any oppor tunity to
anyone for complaints of any kind.

Finally. it the former Diréctor General,
Dr. Husain Zaheer has'made some mlstakes
or irregularities, occorred duriog  his* ténure,
I do not see why we should go aftér his
blood. I would find fault with the President
and Vice-President of tme "CS 1 R. Were
they sleeping 7 Why did ‘they not look into
these things 7 1 know all the réports  come
to'the Piesident and Vice-President. They
should go through them, If they bad dooe
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80 in._ this case, they would haye discovered
that these things had bappened. But they
have no time, If they bave no t'me. If
they bave no time, why do they want to
stay oo this job 7 Why not give it to soun.e-
body who is interested and bas the time to
go into these matters ? The time has come
when the CSIR work should be taken
more scriously that treating it as a part-time
job by the President and Vice-President, as
bas been the case in the past.

SHRI NAMBIAR : We have got to
I.ool: into the circumstances and conditions
under which the Committec was appointed.

One of the purposes v.as to look into the

allegations brought to the notice of Parl'a-
ment and also to review the overall function-
ingof the CS1R It is wrong to say that
we are here to lock into complaints of
appointment during the last several years
There were allegations about 215 appoint-
ments, These allegations were brought in
the Rajya Sibha and repeated here. Then
this Committee was formed, but the other
question of review of overall functioning of
the Council also came in.

When we are looking into the report, we
should keep this in view and see what is the
purpose of our discussion. whether what was
dooe previously bv way of appointments is
to be rectified or those people should be
dismissed or otherwise dealt with.

That is not the question. Unfortunately
some Members have brought the debate to
such a low level that they thought that it
was the business of Parliament to Icok into
the appointments of persons in the Council.
The Prime Minister has just pow stated
that there is a difference of opinion in the
Council about the approach. 1 want to
koow what it is. I wanr to draw the
attention of the House to this matter, Thete
¢an be two approaches. One approach is
to build up self reliance jo the country and
ﬂmlop the country through our scicotists
and technolocist!k There is the other
approach which was mentloped just now by
tpe_ boo. lady Member, She was quotiog
something about chimeny smoke or some-
thing like that. Why do you want to go in
for the jmported know-how. I have no
objection, we can import whatever we want
even locomotives as we are doing. That is
a ditferent point, If you always go in for
jtoported know.bow, there is no stress
on self reliance and building up our
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own  scientific cadres. He is not a
competent Directar  General if he is of
the view that know-how and techono-
logy should be imported from outside or
borrowed from oulside. I submit with all
respect to him that in that case he is unfit
to hold .the post. 1 do not care for the
vame, But I have got & quotation of what
the Director Gereral has said  “Professor
Satoen Bose, national Professor expressed
himsell against the import of the know-how
from other countries, Dr, Atma Ram, the
Director General of the C. S, 1. R. favoured
the inflow of foreign know-how for technical
development. “This is what the Econom.c
Iimes reporied oo 2nd Aprii, 1970. What
is his attitude 7 Does he . agree with the
policy accepted by this Paliament? I
want the hen, Education Minister to tell us
what he thinks about it becuase in reply tu
one hon., Member he said that all these
things happened before he became the
Education Minister. Now he is holding
that port-folio.  He tinds that the Director
Generel is talking some what differently from
what has becn accepted by us. Tierefore
the i:sue has to be clinched. The hon.
Minister must state his view. He must tell
us whether there is difference between the
Prim~ Minister and the Educatio Minister
and the Director General in this matler or
whether there is any linc-up belween the
Education Minister and the Director General
on the one side and the Prime Minister on
the other side | want that to be decided
because what is involved is the future and
the well-being of the country. We want
screntific  technology to  develop in  our
country  Many hon, Member referred to
sppeintments of Mr, Datar here or Baldev
Singh there. If those appoiniments are
wrong dismis those people,  We have not
much time to think io 1erms of individual
employees’ in every public undertaking as
if we have no other husiness. As Professor
Mukerjve has said if a scientist is required
for a_particular, research work and if you
advertise the post a competnt scientist  may
not,apply. To say.that he was appointed
without an advertisemen’ is no a'gument at
all. We ate cuncoined with building up
our scientific taleot ip this country of fifiy
crores of people.. It is a big sub-continent.
Yoy .cannot . olject to appointment of
wientists who, are. lpund fit and say the
administrative ule 95 or 73 was yot strictly
adhered (o, as if tbey were claes Ll or 1V
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cn ployees. When Mr.  Viswanathan was
sreaking 1 intervened and asked what is
tho qualification of the present incumbent
in the post of the Director General. The
report says when he was appointed the
Government knew that within five years he
would go beyond sixty and will reach upto
sixty four. It was the Cabinct Committee
that decided it and accepted him, He was
formerly in the Glass Reserch Laboratory
8s its director. What has that glass research
got to do with scientific research here is a
different point. Even granting it, he was
shown favouritism at the time of his
sppointment. That is my contention,
because, 1 should like to make my humble
submission that 1 have gone through the
qualifications his quatifications do pot suit
the post of Director-General of the CSIR,
However, I submit that the gentleman who
|s now occupying the post had started
trouble also in the initial stages of the
appointnient, That does not go well with
him for the post that he occupies. For the
first pine mooths he did not receive his
talary on the ground that he was not put
on a per with a Secretary of the Ministry.
A Director-General posted in Delhi, and
who had been working ip a glass research
laboratory some where in Celcutta, started
striking against the very Government which
appointed him, saying *'1 do not receive
my salury since I am not placed on a par
with a Sccretary of a Ministry."" This is
job-hurting. Il I were to do something in
tte Government, 1 would have asked him
to quit the next day. Why 7 Because 'you
start with & strike. You heve to head a
scientific research organisation in  this
country and you come and say you would
not receive your salary unless yon are placed
on a par with a Secretary to the Govern-
ment of India.”" Ip the report, it is said
that he was unable to receive his salary as
if saliry was vot paid to him. This sort of
appreach by the dignitaries who are to  head
scientific research will not do. 1 wanta
ttrough overhaul of scientific research
institutions, 1 want not only the present
incumbent, the Director-General, to explain
to the pation about his behaviour like this ;
1 want vvery other siaff member not only
Class 111 and Class 1V people but the top
Exceutive heads and the scientisis to rise
equrl to their 1ask. If we have got scientists
wortl: the narke, with 8 certain record, take
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them in We do not grudge paying them
Rs. 2,000 or more.

SHRI1 SAMAR GUHA : Mr. Ayyangar
was an ordinary M. Sc. Do you treat hith
as a genius for  which the law can be
violated ? Mary cases are there,

SHRI NAMBIAR :
leave things to somebody, 1If they were not
good, you or 1 can write to the honm.
Minister that such and such appointment
is wrong. But why should it be the genesis
for an ingiury and why should a Committee
after giving their findings undergo this kind
of an agony 7 Why should a retired Chief
Justice be called in to enquire whether 245
people were properly appcinted or not 7 Is
it worth 7

We are not lo

SHRI SAMAR GUHA :
policy.

It is personnel

SHRI NAMBIAR :
in any way. Butl want tc poin: out one
main thing. That i about the policy to be
followed in future in respect of the CSIR.
That must be given the main consideration.
If a report is given by a Committee, and
that report is not satisfactory to me, can I
begin to tear it into pieces and take one
sentence here and another seutence there,
point out some appointment here and some
appointment there and ask whether these
appointments are made properly or not 7
Is this the way our Pariiament should be
have ? 1t isits job 7 Therefore. about the
policy for uppointment of the scientists, the
method of advertisement has to be given up
and for that purpose, the Director General
must be a person of high calibre, not of
the calibre or the type that we have today
unfortunately. 1 may be excused for being
a litule frank, because the scientific research
institutes must giow. Scientists may come
and go. Dr. Zaheer came and went, Shri
Atma Ram in the same way will have to
go ; otherwise also, age will have to take
him away. Anybody will have to go. But
research must continue and research must
Erow,

I know the brain drain is there and
many of our boys are not working in India.
But the CSIR must be in a position to
enthuse them and say, “We will encourage
you,” It is not a question of salary, I

We can argue it
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have discussed this question with many
engineers and scientists. They all say it
is wot a question of salary that counts.
“We “pow that il we go abioad we will get
much better salary. We do not worry about
the salary. But we want to have recognition
of what we do. We do not want to be
bullied, nor to be subjected to enquiries
by the CB1 " It should not be as if, if the
CSIR hicrarchy likes some persons, they
will be put into so many committees an:
they will be encsuraged, and those whom
they do not like will be asked to submit
before the C.B.l and face 80 many
enquiries.

This ocpotism and factiopalism, as the
Prime Minister said, must be ended. But
the Prime Minister shuuld not try 1o cscape
under the guise that scientists are also
quarrelling like other people. This is not
a quarrel between scientists. There is
politics behind 1t, namely, that this country
of more than 50 crores of people should not
have our own kbow-how and we must be
subservient to a foreign country for our
scientific development, There are two
opinions on every issue in this country. We
are seeing differences of opinion every day
with regard to import and export, foodgrain
policy, agriculture policy, industrial policy
and so on. Io scicnce, dirty politics has
come into sce thut we ure made subservient
to & foreign power. It will do harm to our
country. Therefore, the whole working has
to be reviewed. Let us wait for the second
report. 1 would request the committee to
go through the specches made in this House
before they write the second report. They
must also know that there mie genuine
people in this Parliament who want CSIR
to flourish, We are oot here for spoils or
a littke bit of crumbs. There are some
people who want crumbs, posts and promo-
tions. But we want the CSIR 1o flourish.
It is for that purpose that we want the
committee to go into the whole thing and
do a good job,

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : Sir, [ share the views of
Mr, Nambisr that we should reply upon
ourselves and go forward in the field of
scicotific research relying upon our own
capacity. He was sorry that our speeches
related to a few appointments whereas the
whole field of acience, like entire space is
still before wus. But wuafortunately, the
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minister, whom T congratulate, placed before
us for discussion only a report aboutl posts
and therefore we ha.e nothing else to speak
excepting posts. So, Mr. Nambiar will
kindly excusc us.

A lew days ego, T put n question whether
rumours that are published in newspapers
about two reports were correct or not,
whether there was a previous report from
which certain passages were removed when
the report was finalised. The Minister was
good enough to =ay on 'st May that it is
not correct that there wus a draft, but thers
was a working paper described as a draft
report. Itisa new method of answering
questions. This paper was considered by the
commiitec 8 number of times and in the
light of discussions, the final draft was
approved. But whether it is a working
paper or not would be seen frem this
paragraph 6.2 :

“Facts relating to the appointments of
these officers as guthered from the fiies
made available to the cc ittee are set
out below.”

This is from the su-called working paper.
IT it was & working paper, then the language
is not appropriate because it says :

“The facts relating to the appointment
of these officers as gathered itrom the
files made availuble to the Commitles
are set out below.”

That is all what I want to say. Therefore, it
is quite clear tuat it was intended to be the
drafl report but because there was discussion
in the dewspapers this distinction between
tweedledum and iweedledee in being made.

The Prime Minister was guod eoough to
say that we must give a chance to our young
scientists. All of us want to. We are all
sorry for the brain drain ; the scientists are
going away. But it is nearly some months,
four to ninc months, since five Directors
have sent their resignations. Why are the
resignations not accepted ? When I put an
interpollation an answer was given on the
1st May that they were considering them.
Then I asked another question : are there
not qualified scientists in our pool of
scientists to replace those who have effered
their resignations or are we sufferiug from
want of lalent 7 Of course, there was no
adequate answer for that, But these
resignations have not been accepted at all.
Naturally, people wio are still out or who
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rre expecting.promotion are getting frostrated.
In fact, if one man who should get a job
does not get it, ten others are frustrated and
they say that this is the kind of thing which
is happening in this country. Therefore, I
woy)d request the Minister to look into the
question and see whether they can accept
these resignations or they cannot accept
them In any case, things should not be
kept in suspended animation. The subordi-
nates do not exactly know whether their
officers will continue there tomoriow or not
and, therefore, whether they should take
their orders or not. Therefore, in the
interest of good administration it is quite
necessary that some decision should be
taken.

The Draft Report, the so-called working
paper, discloses oue thing. Several things
have been already adverted to by the speakers
who preceded e und, therefore, 1 shall not
tread that ground. I am referring only to
paragraph 6.43 in Chapter VI of the so-
called working paper, where it is stated :

“The post of Director was not adver-
tised. It was stated in reply to Lok

Sabha question No. 1761 dated 23rd

December, 1964 that the vacancy was

widely publicised  According to the

information received from the CSIR, the

post was not udvertised/notified oi

. publicised in any r.”

This is in the so-called working paper, draft
report. Why should this not find a place in
the fipal reports I can refer 10 so many
paragraphs—paras 6.39, 6.40, 6.41, 6 42, €.43,
6.44 and 6.55 in Chapter VI, all relating to
facts which are cmitted in the final report,
No wonder there was so much controversy
in the newspapers apd there were reports
that some facts were suppressed or were not
fairly stated.. Jt is stated even in the
Minutes. of Dissent that all the facis were
not fairly stated.

There was the criticism that it was done
under pressure. Probably, that is not correct.
1 do not think the Prime ‘Minister is the
type of person to pressurise the Chairman of
2 Committee, particularly when he happens
to be a retired Supreme Court Judge of the
standing which he has. Also, I do not
think sho has ever sny time to do such
things, as she has other work tc attend to.

ow chgbtﬁ 11 of the Report s'l'l-'t‘:_'{"‘_'e
i35 (6 ghiar Hamber of fulls; the gheal
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number of ommissions, the great number of
violations and all these things 1 tike up
paragraph 2 which was modified :

“We exnect a record of research work
which is unquestionably recognisec by
the peers of scientific community and is
manifestly of A much higher oider than
this is for @ PH.D. But however the
Committee said it is all right, The
Committe: was not aware of any express
rules, regulations or bye-law prescribing
a degree in science or technology as an
essential qualification for the scientific
technical posts under the CSIR.”

Mr. Deputy Speaker, you will see with
regar.d to the posts of CSIR the Committee
says that they are not aware of any express
rule, regulation or byc-law prescribiog a
degree or diploma in science. Now, in the
same chapter paras 7,8 9,10, 12, and
reveral other paras all contsin great indict-
ments—'rule faulty’ it wa< not advertised,
‘interview not dope propesly’ etc. 1 would
like the Minister to go through these. Then
he will find the reason why this complaint is
made. The final report is not a fair summary
of the original report or working paper as it
is describzd. Therefore, 1 believe with the
Prime Mipister that we are discussing a very
serious matier and that we should not do
anything to denigrate the CSIR. Much
money has been spent on it. Several big
prople buve held offices and, 1 helieve, in
future it has go' a greal role to play when
we are expanding owr economy on the basis
of self-reliance particularly in the scientific
field. We are now living in a world around
which.science is developing by leaps and
bounds agd we certainly want our scientific
institgtions 10 be manped by good people,
by able pecple, by devoted people .aud where
nepotism, favouritlsm and jobbery co. not
find ery place. It is Dot a quesiion aof
politics, Unforturately, when a report js
placed for discussion and the report contains
seyeral things, about jobs and the way it
was managed by the ex. DG, petuially
speeches are concenirate! rn  that, but that
should not greate thg . impression. that .this
Parjiamen| i5 going inta petty-fogging matters,
Thg, Parliament alse kpows . that. we havg to
devslon our science ppd we heye to give &
greag place to, cur sientists, and_ in fad the
futyre of lgdia gdepends upon, the scientific
advance which we make in the near future.
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Our object when we discuss these things,
when we show all these violations of rules
and adminigtration, is to see that the
scientists who are engaged there, the scien-
tists who expect a place in it and the
students who wish to become future
scientists should all have a better idea of
scientific instructions. They should not have
a frustration that scientific institutions and
th: biegest institutions in India are all hot-
beds of jobbery or nepotism The discus-
sion today will have, I believe, very good
tonic effect upon the iastitution and what
has been said aga'nst Dr. Zaheer will be a
guidance for those who are in charge of the
institution and those who will hereafter man
the institution. Now, it is a lesson to thuse
scieatists who, unfortunately, are placed in
the posts of adminisiration as to how to
behiive, how to adjust their scientific  pursuit
together with these admiaistrative responsi-
bilitiss. The administrative responsibility,
unfortunately, cannot be divorced evan from
the biggest of scientists once they are
placzd 'at the top of administration. But
it is necessary that they should draw some
lessons from whar has happeved, and let not
the Minister feel, from the speeches from
this side, that the speakers have got any
bitter feelings towards oue officer or another,
All that we want is that we should take a
lesson from what has happsned so far and
herealter s=e that these institutions are
manned better, run better and admipistered
better, and also they should be in a position
to command the respect of everybody in
this country., Thank you, Sir.

o} arg T (TAg) ;@ &
7RG, AGAF AR WET F AT
# o aga i AT Ty A § Wk
TEERST A N I &F AL H 4T
##ﬁtmmawﬁmz qT ¥ s%rm
m‘tmwraﬁtamt@wa FET T
.ﬁsﬁr%wﬁm%nﬁmmat
qhaw ¢ 5 SgA Sa@ - fear
£ & orr wgar § f St e A
T, T HF IR @R AT FENH

T R?

DR.V.K. R. V. RAO:

\ier - It is under
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DR. V. K. R. V. RAO: Sir, I do not
envy ‘myself my task, but it has been made
very much simpler and easier by the inter-
vention of the Prime !Ilinister, who is the
Presideat of the CSIR, and also by ths
géneral feeling that T have got that what
Members of Parliament’ are interested in is
not 30 much any witchhunting or laying thé
blame on A or B or C or going into persona-
lities Th2 impression that I gathered- I
hope, T am right in this impression —was
that they were concerned with the fact that
something was wrong with the CSIR, which
was admitted and which, in fact, was stated
by the Prime Minister herself in her capacity
as the President of the CSIR. I sensed in
the House the feeling that something has
got to be done to set things right. I would
like to take the debate on rhat partizular
note,

I do not think it will be appropriate for
me to go into the details of the wvarious
cases which have been cited before this
House. 1 do not have before me the evie
dence. 1 have listened with great respect to
the points of possible inconsist*ncies or
otherwise which have been drawn attention
to by hon, Members ~f this House. But [
do not think it will be appropriate for me -
quite honestly, I do not feel confideot—that
1 should sit in judgment on these individial
cases, They *ave been examined by n
committee presided over by a very distin-
guished jurist of this land, who has brought
to bear t> his tatk of chairing this committee
impartiality, objectivity and a great deal of
hard work. He has been auisted by
Members, who embraced all shades of
opinion in Parllament-—it is not that they
hiwve been drawn from one particular section
or another—whom we know and for whom
we have got respect, On the top of that
tlic Committee also included a number of
very distinguished scientists, some of whom
are men of internatinoal reputation and have
in fact, received the award of membership of
the Royai Socicty.

This committes weat intc the whole
question. As far'as 1" can ‘see they ‘took,
what | would call, a constructive view, a
lirge vizw of the whole matter rather than a
very stall vlew by going fato each individusl
¢ase and finding fauit, la olher words,
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broadly I would say that they hn:'e not been
functioning  bureaucratically. 1 mean no
offence to burcaucrats, I think, bureaucracy
is an essential part of administration when
there are & large number of people. But
while 1 recognise the invscapable necessity of
bureaucracy in any organisation, with which
I am familiar now for some time oot only
as a Minister but as an educational
administrator myself, the bureaucratic
approach always means you go literally for
rules and reeulations, you get very excited
when a particular rule has been violated and
you do not go into the motivations behind
the failure of a particulur rule and auy kind
of backgrc ... | which nught have been thore
and which might have justificd breaking or
not acting up to a particular rule or other-
wise. There is, 1 think, such a thing as
bureaucratic approach and there is such a
thing us a broader approzch, 1 am one of
those people who belicve an the broader
approach as compar.d to bureaucratic
approach. I do nnt question the bureau-
cratic apparatus which has got to exist. But,
I think, when a person occupies a high
office, whether h= is a Minister or the
members who constitute a very important
committee, who are there not merely to go
into peisonal allegations as to who has been
favoured and who has not becn favoured but
also to go into the fundamental task of
locking into the whole subject of the
C.S L.LR. on which Members pointed out a
great deal from both sides of the House

SHRI SAMAR GUHA : But, unfortu-
nately, in Part I of the Report, there was a
pasticular reference of personnel policy.
Therefore, Part I will relatc to general
policy matters The point of reference was
mainly to the personnel policy with regard to
appointments and other things.

DR. VK R. V. RAO: 1am a little
sorry. Prof. Samar Guha is a very persisient
persons and you cannot divert him from the
objective s=t vut for himsell. Though I was
trying to do so, I was not good enough in
that. I yield and I admit it is not so ecasy
to tackle Prof. Samar Guba.

What I was really tryivg to say was
that what has happened. Take even the
minority report. Let us take the majority
report and the minority report. By and
large, the controversy is about a serics
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of  appointments, 89  appointments,
associated with the name of the ex.Director
Geperal because he happened 10 be the
Director of the Laboratory in Hyderabad
and these people had some connection either
in the present or in the past with the
laboratory. This has been the subject of
controversy between the minute of dissent
and the majority report, There is no other
coatroversy. The only controversy 15 about
these 8-9 appuintments on which a number
of things have been stated in the majority
report and in the minouity report. 1 have
pot a complete analysis of what the majority
report has said and what the minority report
has suid and so on.

If you read the last paragraph of the
minute of dissent, paragraph 17, you wiil
find—1 quote :

“We are making these observations
with the hope that at least in future the
appoint:ng authorities of CSIR will bear
in mind the dictum that JUSTICE should
not only be done but appear 10 be
done."”

1 agree with it. You will find that, broadly
speaking, while there might have been
mistakes here and there—I am oot sayiog no
mistake has been made ; 1 am not saying
every rule was gbserved both in spirit and
lett=r—us 1 told you before, 1 think, when
we are dealing with the scicntific matters,
when we are dealing with the expansion of
scientific research, there is no question
whether Dr. Zaheer favoured this man or
that man. The majority report gives the
verdict and the minority report also expresses
an opinion. [ koew Dr. Zaheer personally
when 1 was & Member of the Planning
Commission and he was activalcd by the
desire 1o take Indian scientfic research
forward in the direction of establishing 1o
this country a sclf-reliant technology. I
remember he held a very big conference and
he summoned industrialists from various
parts of the country. In this 3-days con-
ference, it was discussed how in different
fields, in different subjects, we could
undertake research which wlll be oriented
towz:'; industry and which will lead to self-
relianc. in our technology. I must say that
the worl: that Dr. Zaheer started is being
followed both in leter and spirit by Dr,
Atma Tom, the present Director-General. If
any hon. Member wants 1o know, 1 can give
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him proof as to how much follow-up
discussions have been held by the present
Director-General with various representatives
of industry and how meetings have been
held, how ideas have been exchanged and
how the same policy which emerged for the
purpose of establishing a self-refiant
technology is also now being followed
by the present Director-General. There-
fore, when I said what, Dr. Guha got
up and rightly said that the whole thing
is unfortunate. I am not ignorant of that
fact. I was very much aware of it. What
I wanted to say is that the CSIR is wvery
important. Everythiog is not all right with
the CSIR and there has been a lot of
denigration, lot of public controversy, lot of
factionalism, issue of press statements and
I dare not ray lobbying in Parliament
because thcy may bring me under breach of
privilege or something. 1 am such an
ignorant of man of the rules of and regula-
tions of the House that I am scared that if
I say something, I may be perbaps hauled
up for breach of privilege. What sort of
things has happened ? 1 am a scientist, 1
also call myself a scientist though my
scientific colleagues will not grant me that
title because I om only an economist. I am
not a physicist or chemist or metallurgist. 1
am at least a social scientist. As a scientist
I very much regretted the Prime Minister
knows much mure than anybody else in this
House —how much I have regretted the kinds
of things that have been happsning, how
unhappy I have been fecling at the kinds of
things because it docs not fit in with my
bone, it does not fit in with my structure,
and 1 have dealt with academic matters in

all my life. 1 had been a Professor. I have
founded an institution. I had been Vice-
Chancellor. Even to-day I am proud to call

myself a member of the academic profession.
I am a class-conscious teacher, I am a
class-canscious scientist. 1 don’t say class-
conscious except in an intellcctual sease,
Unlike many other friends, the only class
that I recognize iy s and scientists, I
have been unhappy at the way things are
happening and I do not want to proceed
further in the matter. Al that I wanted
to do in this particular debate is @ let us
take it out of this..(/arerruptions) After
all, even the miniority report has not said,
‘Throw thesc follows out’. The minority
report has not seid, ‘Find so—and - so guilty
. and condemn him’. They expressed their
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differenee with the majority. The majority
has taken one view and the mioority has
taken andther view. Therefore, they differed
on what should be the assessment that
should be made about Dr, Zaheer, The
minority has not said, ‘Condemn so-and-so
and take action against those who have been
appointed’.

From the point of view of future
scientific research from the point of view
of putting science on a proper footing in this
country, this report has come all right. In
regard to various other complaints and so on
the Prime Minister has already announced
on the floor of the House that we have
accepted the recommendation of the
Committee. We will appoint an officer
independent of the CSIR. He will not be
from my Education Ministry. I have already
told the Prime Minister that I cannot have
him from the Education Ministry because
the Secretary of the Department of Sclentific
Research is the Director-General of the
CSIR and you cannot have one Department
of the Minlstry sitting in judgement on the
work of another Department. Therefore, we
will have an officer of independent status
who will go into the various allegations
made by the personnel of the various
laboratories and various things including, 1
suppose, the point which my hon. friend, Mr.
Samar Guha, referred to. All these will be
gooe into in detail and examined.

In this meeting I would lke to send out
from this House a feeling to the scientific
world that while we in the Parliament are
of course a little distressed at the kind of
things that have been happening, but as the
Prime Minister said —we are not going to
defend what is happening in the c.untry—
but theee things are happening in the
scientific world, it is a fact Sometimes we
forget that scientists sometimus can be more
excitable—I dare not look at Prof. Samar
Guha—sometimes we forget the fact that
scientists can' be more excitable than non.
scientists.

AN HON. MEMBER : Like professors.

DR. V.K. R. V. RAO : I myself know
it. Ia the World Statistical Congress session
in Washington held 20 years ago 1 know
that one person who was chairing the
session walked out because somebrdy came
to read a paper which was opposed to his
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particular peint 1 know a great deal about
this. When the Prime Minister ‘said that,
it was not in justification. She said : let us
have a sort of broad human liberal approach.
There may be faults. There may be faults
of personalities. Therc may be faul's of
human failings We want scientists. We
want 1o gel the best out of thein, We want
to encourage them. We want to stimulate
them because it is from the scientist, as far
as I can see¢ as an economist, if this country
is within the end of this century going 10
come any way near the staadard of living of
even the least developsd among the
developed countries, we cannot do it merely
on capital and labour. We have not got
enough capital and our labour is not
sufficiently trainzd and skilled. We must
have science and we must have technology
and we must have the scientist. That is the
reason why the Prime Minister took that
line and I am in full agreement with her. I
am sure the House will agree with both of
us. Let us agree to take a broad view of
these things and let us not go into a'l the
small things. Let us forget about this.

MAY 19

But, as far as the future is concerned, a
point which Mr. Tenneti Viswanathan and
some other Memnbers raised, I think, the
House will bz glad to koow that the
Committes has unanimously recommended a
series of measures, measures which will meet
all the criticisms as far as the future is
concerned. There must be proper selection
committees. Also, I am very glad, Mr.
Deputy Speaker, when they recommended
that the Vice-President need not sit in the
selection committecs. I have to sit ina
number of selection committees, for scien-
tists, for deputy directors, directors and so
on and I do take the task rather seriously,
and therefore, I was very glad when it was
suggested that an eminent scientist should be
asked fo preside ovar the selection committes
meetings and that the Vice-President need
not be trouble,

Apart from that recommendation, they
have recommended that advertisement must
be there : they have recommended that
qualifications must be mentioned ; they have
said, therc should be no tiansfer of posts
from laboratory to laboratory ; they have
mentioned that there must be a proper
reclassification of posts, somebody must go
into thoroughly and bave these reclassifica~
tion of posts,
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These recommendations were unanimous
Somehow in this battle about this lobby and
that lobby, this man aod that man, pro-
this or anti-this, we have lost sight of the
most important contribution of the Sarkar
Committee. Those are the constructive
suggestions and recommendations which they
have made for the working of the organi-
sations of the CSIR which, I have no doubt,
if implemented, would go a long way in
creating conditions for better results beiog
achieved from th: C.S.LLR. and not lead to
the kind of dismal conclusion which I think
my hon, friend Mr. Hiren Mukerjee pointed
out, who sometimes gets carried off—I
sometimes get carried off myself with the
flow of eloguence. He is much better, Sir,
because his language is much chaster mine,
but yet there is this habit, and if we start,
sometimes. the words carry us away.

Sir, there is no question of anybody
being burried ; there is no question of
suppression of science or hurial of science.
The CSIR is a bodv which has Indian
scientists, Indian laboratories, I have met
many of them. I have gone to the labora-
tories; T have been in the Selection
Committees ; I have discussed very many
things with them., T am highly impressed
by the wealth of talent that we have got.
Somehow we have not yet got the key to
make all that scientific talent which is
potential become real.  Somehow we are not
able to convert all that scientific talent into
bread and buttsr, machinery and equipment,
increased rate of growth etc,

This is the problem with which we are
concerned and the recommendations made
by the Sarkar Committee are recommenda-
tions which—I am pleased to announce on
the floor of the House in the name of the
President of the CS.I.LR.—we accept. Sir,
we accept all the recommendations. Apart
from the independent officer, we accept the
recommendations regarding reclassification
of all existing posts, recommendations
regarding minimum  qualifications being
prescribed, and we also accept . the recom-
mend tion regarding non-trasfer of posts
from laboratory to laboratory and between
laboratory and headquarters. And we accept
all the recommendations regarding scrutiny
for creation of new posts and selection
procedures and such modifications of the
rules and by-laws as are required will be
made by the C.5,LR.
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I would like this House to end this
debate not on the note of which particular
person has done harm. | very much regret
some of the statemenis made from my side
of the House. I very much regret them.
About the Commiitee of enguiry, 1 have not
the ghost of & doubt in my mind that Dr.
Atma Ram will be the first person to accept
such a committee of enquiry to investigate
or go into this. What I want to say is this,
that some kind of a smoke scee:n has been
created over this. The hon. Member
referred to certain pamphlet.

AN HON. MEMBER :
pamphlet ?

What is that
DR. V. K. R. V. RAO: From various
sides they were quoting ; [ have not seen it,

SHRI NAMBIAR :
you, Sir.  (laterrupiion)

1 will give it to

DR V.K.R. V. RAO:
give it to me.

You need not

SHRI NAMBIAR :
1 want you to read, Sir.
document. Please read it.

It is a thing which
It is a very good

DR, V.K.R. V., RAO: I konow Mr.
Anandan Nambiar very well and he isa
good friend of mine. He need not take the
trouble. We have come to a sad stage if a
leading Member of the Communist (Marxist)
party has to give me a Memorandum written
by two Members of my political party.

I do not have to take it from him. I
shall get copy myself ; I shall get it from
my party. 1dec not want Shri Nambiar's
intervention here,

19.G0 brs.

SHRI NAMBIAR : It is worthreading.
DR V.K.R. V. .RAO : I koow it.
What .1 want to say is this that I bave read
some of the statements of Dr. Atma Ram as
also the statements of Professor Blackett, I
also know something of this particular sub-
ject on Science and Technology for purposes
of economic development. 1 am prepared
to say this that 1 do not miod how much
I am accused. I am also prepared to make
& categorical statement that I have done some
reading as a developmental economist for the
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last twenty or twenty-five years and if you
say that the ertire research must be on new
things and that we should not accept any-
thing which has been done outside or that
we should re-discover everything which has
been done outside and we should re-manu-
facture and refabricatz things that have
been done outside, I canoot accept.
(Inrerruption)

SHRI NAMBIAR :
fool to say that.

Nobody will be a

DR. V. K. R. V. RAO : 1 did not say
that you said so. But, why are you putting
a cap on yourself.

SHRI NAMBIAR :
like that.

You don't imagine

DR.V.K.R. V. RAO: Don't put on
caps which do not belong to you.

SHRI INDRAJIT GUPTA : Don't
get excited like Professor Guha. Please
keep cool.

DR. V.K. R. ¥. RAO: Mr. Gupta

knows very well that I am as cool as he is
at the particular moment He knows
this. What I wanted to say was this.
Sometimes an imprestion is created that
there is some rift. And Shri Nambiar asks
ine *Is there some gang-up—Prime Minister
on one side and the Vice-President on the
other side 7" Another thing which shocked
.me was this, Hs asked ‘Is thare a rift with
the. Director General and Education Minister
on the one side and the Prime Minister on
the other " I shall convey the remarks of
my han. friend to thz Prime Minister. And
it is open to the I'rime Minister to do what
she likes. I do not know if she is impresspd
by the reasoning of my friend, the hon.
Member from the Communist Party. But

I wan* tu gay that the CSLR. tries to do

both kinds of research actually. The com-
plaint has been that there has been

‘not enough linison between the .sclence

and industry. If | may 3ay,
said that if I do not find time to
work, I should not, keep on the -job. I do
not want to keep on the job in the C.S IR.
at all, I can tell you hooestly that 1 have

somebody

_put in more work on the C.S.IR files and
. prablems than anything else.

In fact it has
pccupigd . something like 35 to 36% of my
working tim¢ and I have tried my best.
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Inlact 1 came with great enthusiasm ; |
have been trying my best to restore that
kind of scientific confidence. We talk of
younger people. 1 have been saying that
there should be an Academic Council in the
National Laboratories. 1 have been saying
that the young scientists and the old
scientists should meet and discuss scientific
_ problems and I have been saying that there
should te representation of sclentists on the
Executive Council and the laboratories. I
have been saying that the director of the
laboratory should be the Vice-Chairman of
| the Executive Council ; I have also been
saying that there should be much greater
lasion bet.cen the university departments
} and the laboratories und there should be
freq ge of per l. I wanta
very big, & very close and intimate liaison
between industry and science.

i 1
inter

As a matter of fact, I have also appoint-
ed a Committee under the Chairmanship of
Shri Venkataraman of the Planning Com-
mission to examine the whole question of
how we can bring about relationship between
these two in an iotimate way. They have
taken up three or four industries and they
are making concrete recommendations.

I can tell this House, that to some
extent, my freednm to do anythings has been
clrcumscribed (a) because 1 am not the
ultimate authorily and (b) because of the
Sarkar Committee. The Sarkar Committee
has been entrusted with the tisk of recognis-
ing the whole thing. [ made a statement
that I called all the directors and made a
number of sugges'ions which were very much

1 d. Tt app d in the papers. There
was an enguiry from the Sarkar Committee,
“We would like to have the minutes of the
meeting.”” In fact the minutes of the mecting
was sent to the Sarker Committee, 1 want
to have the final report of the Sarkar Com-
mittee, Because of this, the whole of the
reorganisation of th: C.S LR, is held up.

SHRI RABI RAY : When will

final report come ?

the

DR. V. K. R. V. RAO : [ do not know.
You should ask the Members of the House
who belong to this Committee. 1 do mot
have the jurisdiction and I do aot have the
report of the Committes. Sir. the House
will be interested to know that the report
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of the Committee was nol even sent to m=,
Not only that.

SHRI RABI RAY :
report,

That was the first

DR. V. K. R. V. RAO : It was sent to
the President and not to me. The House
will also be interested to know that the
resolution  was signed by the acting
Chairman, Shri Akbar Ali Khan when I
made an enquiry from that Committee as to
what are their comments on it,

The reply did not come to me. 1 read
about it in the pewspapers. Therefore, let
not my hon. friends ask me to do these
things. As far as | koow, as Minister in
charge, 1 bope ...

SHR1 NAMBIAR : Now, it is very
clear that there is a rift between the vice-
president and the president.

DR.V.K.R. V. RAO: [ amsure my
hon. friend would be prepared to see
differences cropping up between the vice-
president and the president. Unfortunately,
the ruling Congress Party does not intend
to oblige the Communist Party (Marxist).
We have got contidence in ourselves. The
wishful thinking of my hon. friend is not
going to help him.

All that | want to say is that we are
waiting for the final report of the commitiee,
because wz want to reorganise the CSIR
as quickly as possible, and we want to
democratise it, and we want to give much
more freedom and initiative not only to the
directors yfs-g-vis the headquarters, but we
want to give a lot of freedom and a lot of
sense of participatiocn and stimulated the
genius and ability of the younger scientists
in thesc laboratories, and we are to wait for
all this till we get the recommendations.

In view of the wvarious remarks that [
have made, I hope the House will not press
this problem of getting into the detalls of
the report. So much time was speot on
whether it was a working paper or a draft
repott.  Surely, Sir, you have served on
many committees and you know wvery well
the viri.us stages through wbich a report
goes. So, what does it matter whether it
was a working paper or a draft report 7 All
that wc are copcerned with is the final
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report. I must say quite categorically that
it was very unfortunate, 1 am sure no
Member really meant it, if any suggestion

was made that pressure wes brought on this
committee. I know my hon. friend Shri
Indrajit Gupta; it is not very easy to
bring pressure on him. He is as difficult

as  Professor Gulha. when it comes to
bringing intellectual pressure...
SHRI SAMAR GUHA,: 1 had never

used the word “pressure’.

DR. V. K. R. V. RAO: The hon.
Member was a member of the committee
himself.

What 1 want to say is that Mr. Justice
Sarkar is not the type of person on whom
pressure could be brought. I know he is
thin and slim and he does not look very
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Inguiry (CSIR)
strong, but 1 can assure you that he ic the
last person on whom any pressure can be_
brought, Yhese are things which were_
said in the heat of the moment. 1 want
this House to agree with me that
what we want is implementation of the
recommendations of the Sarkar Committee,
expedition of the receipt of the second part
of the Sarkar Committee’s report and a vote
of confidence by this House in our young
scientists in our laboratories and our giving
them a message that we want them to go
ahead and help the country towards self-
reliance.

19.08 hrs.

The Lok Sabha then adjourned 1ili Eleven
of the Clock on Wednesday, May 20, 1970|
Vaisakha 30, 1892 (Saka;.
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